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1:1 Tffi HIGH COURT OF J'̂ JDlQATJrî  AT ALLAHAcAD

I

Civil *.iso, ';,Tit iio. of 1979

(Under Article 22o of the Constitution of Indip.)

pi 8 tr i ct All ali-i 0 acl.

Dr, Rishi Raj iCiehore son of late Sri Erij Raj Ki shore 

resideni; of House Uo, 49/53» ^aiiatiia Garjdiii Zcxq,

D istriot All ................ ............. ................. Pet it ioner

r
c .

f-o- 

»n ’

4 & '

Versus

1 . principal, Civil|Aviation Training Centre, Bjiinrfiuli) 

Allahabad.

^2, Cnief .ledic^l Of/ficer, Centr-il C-overment Health 

Scheme, 7-Licicae Road, Georgetown, ALl-'^habqa,

3. *J.nistry of He With and F?Jflily v;elfnje. Department 

of H'-cilth, Gov^rninent of Indin, Ner Delhi, thrô ot̂ h 

its Secretuiy,/i:irmal Ehavnn, ..laulana Asoji Road,

................................ Opposite pjirties.
, r-T--.

....................... ^

■ y - t n / r
The lion'ble the Chief Justice and His

. ( Companion Jud.es of the ?;foresoid Court,
V'V/V:̂  '

The huui:le petition of the abovena^iied 

ipplicano „ost Respectfully Showeth. -

I

u

1, Thax the applic.^nt was appointed as Junior



■ygy''

V

m  TIE HIGH COURT OF JUDIOATaRiS AT ALLAHA31D

r ;

•H

Civil No Of 1979.

i

District AllaliafeacL

Dr. Rislii Raj Kishor|.......... ............... ........petitioner

4rsas

Principal, Civil Avaation Training Centre, Banrauli 
AllalisDa<i and other!............................ Opposite Parti>.s.

W

si-HO.

1, stay Application

2, Writ petition/

3, jyanexure »I‘ /oj£ No, fc450l2/l/74-
C h .S ..II. DeAed 5 ‘4.1975
Ministry of feeal^li and F.^.lDeptt. 
of Health, lew Delhi,

4, 'BcaitSEsfW Amexure »Ii» Letter 
from Government of India, dated
21st June,/1978.

5, Annexure Memo f r ^  O.M.O,
Allahdoa^^'dated 28,9.1978, ,

6 innexurw ’ IV’ Order dated 23.11.75 
From secretary, Ministry of Hesltn 
afid FfV^ly Welfare, Govt, of India..

7 . APinexate •?» Memo, Dated 24,4,1979 
from :fcinci pal 0. A. T. G .Bamr 8>ili

8 Annexire Letter dated 26,4,79
* fromJDr, R.R.Kishore to principal 

C,A.|.C . BamreAli.

9, Anneiure 'VII» Memo dated 4,5 .79 
fromTthe Principal 0, A.T, C.Bsjar auli

10, Annexure »?IU ». letter dated 5.5.19] 
from DC,R,R.Kishore to the Pnncipa 
G.A.T.O. Bamrauli,

1 1 , Affidavit

''9

. 1 and 2

3 to 10 

11 to 12

13  tonly

1 4  only

i (

- !
15  aJid 16 !

’J 
fi

17  only.
\

\

18  and

20 only,

21 -and 22 f

23 and; 24/

(Smt," Ramo Devi Gupta) 
Counsel for the petttloner

A  - ....•
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recovered and the future gXsss Salary will also be 

paid according to that pre-revised Class II  Scale. 

The applicant made representations to the Opposite

PaJ^ties .̂dth copy to 

Atinexure 'VIS' and ’ 

illegal and arbitral

• V ’ by opposite pa?t 

are going unheeded.

2. t 

to Claes II is a ve

the president of India vide 

ylll* not to enforce this 

iT order as mentioned in Anne sure 

! Ho, I but all his requests

18 order of reversion .from Class I 

y big punishment. Every 

appointment tia in dentral Health Services to day 

is being mads in class I Cadre and hence the 

applicant‘ s Junior/ and’ subordinates may become his 

Boss. Va? îous privilages, assignments, deputations 

and promotional avenues may be adversely affected.

An irrepairabie loss will'be Caused to the applicant 

if the order contained in Annexure 'Y» is enforced.

is, therefore, prayed that the 

operation of jhe order contained in jainexure 'V' 

dated 2 4 .4 .1 W 9  issued by Opposite Party Ho. 1 

may please be st,syed.

Counsel for the petitioner

I f -  r ^ / f y f

K
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IN m  HIGH COURT OF>JUDI0ATURS AT ALlAHABAD.
\

Civil Misc, Appli 

Under See

(On behalf R.R,

m

Civil Misc. Writ

/'
nation Uo. . of 1979. 

fcion 151 G.P.C.

Kishore,...........petitioner)

petition of 1979

Distri ct Allahabad.

Dr. HisM Raj Kishor 

resident of House He 

District Allahabad

son of late Sri Brio iO-shorej _  

. 49/93, Mahatma. Gandhi Marg, \|1 

............... ................. .petitioner

fersusn

1. Principal, O i i f l  Aviation Training Centre, 

■BaPirauli Allaisbad, .  ̂ '

Chief Medical/ Officer, Central Government Health 

scheme, 7-Licdle Road, Georgetovm, Allahabad

3. mnistry of 

Of Health, G

^ealth and Family welfare, Department 

)verniiient of India, New Delhi, through

its secretary, lirmah Bhavan,. Maulana A^ad Hoad,

lew Delhi,

To

Th£

.Opposite Parties.

Hon’ ble the Chief Justice and his

Companion Judges of the aforesaid Court.

. 'N, /

The humble petition of the ^ovena^ned 

'^\)pli'"ant !,^st Pespectfuity sliiov̂ eth;-

1 . That in order to give effect to the

said illegal order the amount which was paid to the 

applicant in Class I scale has been directed to be

- i. '■
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- X '  ■ ORDER SHEET

-
IN THE HIGH COURT OF JUDICATURE AT ALLAHABAD

(C»

_vs._

Date ■Note of progress of proceedings and soutine orders Date to which case 
is adjourned
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O R D E R  S H E E T

IN THE CENTRAL ADMINISTRATIUE TRIBUNAL 

ADDITIONAL BENCH ALLAHABAD

.of 190

.V3,

Date
Note O f  progress of proceedings and routine order

/
n .9 7 .

/\j9yu  ̂ .

Ifr/'IS- t^

__

Date bov : hi -. 
case is

adjourned

V

L
2 ) ^ 0 0
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IN THE CENTRAL ADiVffNISTRATIWE TRIBUNAL

ALLAHABAD

77/-

%
.Mo .of 1987.
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SI .No, o 
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order
Office Notes as 
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Ur-(/^/)

V̂ j/> iv. I I V  (/̂'■''-̂

'.y ^r  • ^ ' / '  -

-I 'V -s lU -'- 'i 'l/->-‘.<.----

6'~V' "Vm

9
t

f i _

 ̂ r* %

c^ . .

A/ <!-̂  fe-<, ̂

cV^ry j'
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IN THE CENTRAL ADfv.INlSTR*-JIVE TRI3UN/^ AT ALLAHABAD 
CIRCUIT BEICH, GANDHI BHAWAN 

LIXKNOW \ 0 ^ ^

N0.CAT/CB/LKO/ Dated ; 3  /

OFFICE - MEMO

_ _Applicant*s

</
Vers^

Jlespondent *s

copy 6f the Tribunal’s Order/Judgement 

dat^d in the abovenoted case is forwarded

for necessary action.

For DEPUTY REGISTRAR (3) 
Gtjpufy Rcgistraf

End ! Copy of Crder/Judgement date»°*3‘/ ^ ^ v̂«̂ ™l>a»«l

!ucknow

To.

— 'Ts'̂ 'V

ij?KSUl

d^^esh/

v 9

LC ^  (̂-rvo I'
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Circuit Bench at Lucknow 

Regifetration T ,A . NO. 364/87 (T)

Dr. R.R, Kishore

Vs.

Principal# Ci^il Aviation Training 
Centre, BamraulS;, Allahabad, & ors.

Applicant

Respondents

-V

Hon'-ble Mr. D .S , Mishra, A.M. 

Hon*ble Mr. D«,K. Aqrav^al^ J .M .

(By Hon. Mr. D .K . Agrawal, J .M .)

This case vras registered as applicatiai No. 364/87 

(T) on transfer of writ petition no, 3478/79 from Allahabad 

High Court, under Secticai 29 of the Central Administrative

Tribunals Act, 1985,

2 , The petitioner filed the above writ petition 

on 27-5-1979 in the High Court of Judicature at Allahabad# 

Lucknow Bench, on account of an order of penalty passed 

against him on 23-11-1978, reducing the petitioner to a lower 

stage in the time scale by two stages for two years against 

which an appeal had already been preferred by him on 6-1-1979. 

During the pendency of the writ, petiticn, High Coutt issued 

a direction oa 17-5-1984 to the respondent no. 3 i .e .  Secretary, 

Ministry of Health and Family Welfare, Department of Health, 

Goveinmant of India, New Delhi, to decide the petitioner’ s 

appeal against the above said order of penalty within a 

period of one month. Hov/eve^ the direction was not followed, 

in as much asthe decision of the appeal was not communicated 

to the petitioner. All the same the petitioner was promoted 

in Junior Class I Officer of Central Health Service (pay 

scale of Rs. 7O0-13G0) with effect from 1-1—1973 vide order 

dated 28-8-1984. The petitioner was also allowed to cross 

Efficiency Bar on 28-1-1985 in the above said Junior Class I 

scale, with effect from due date i .e . 1-8-1978, vide

I
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order dated 28-1-1985. Then the petitioner was promoted 

to the selectaan post of Senior Medical Officer of Central 

Health Service in the pay scale of Rs, 1100-1600 w .e ,f*

1-1-1982 vide order No. A-11014/2/84-C.H.S, I I ,  dated 

30-1-1985. thereafter, in pursuance of the recomnBndation 

of the Fourth Pay Coramission, the petitioner was placed 

in the revised Senior Class I Officer, pay scale of Rs. 

3000-4500 w.Q fe 1-1-1986, The petitioner was thus, 

granted all rieliefs which were due to hira. In this manner 

his grievancos stand redressed.

3, In the above circumstances, the writ petition 

becomes infructuous. However, on the date of arguments, the 

petitioner submitted an application with an affidavit praygd^ing 

that;

( 1 ) a direction be issued that the penalty 
order dated 23-11-78 referred to above 
has exhausted?

(2 ) the applicant be placed in the Chief Medical 
Officer’ s scale of,pay i .e . Rs. 3700-5000 
from the date it became due to him.

The Standing Counsel for the Government of 

India, did not seek timeto file objection to the aforesaid 

application, and in our opinion, rightly so because the first 

prayer alegal proposition and the second prayer was

untenable.

The facts which transpii'ed since the filing 

of the writ ptition as stated by the petitioner are like this, 

A list of Medical. Officer of Central Health Service placed 

in the scale of Chief Medical Officer i .e . Rs. 3700-5000 

was publishedon 14-3-1988, Vide Annexure IV to the aforesaid 

application. The petitioner's name was not included in the 

said list andas many as 30 officers junior to him were
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granted the a^foresaid scale® The petitioner feeling 

aggrieved preferred a representation dated 18-3-1988 

Vide Annexure VI annexed to the aforesaid application.

The petitioner’ s contention is that the grant of the 

aforesaid scale of Rs, 3700-5000 was time bound and 

a functional scale to remove stagnation; that thS said 

scale was to be granted on seniority-cum-fitness basis 

only (emphasis us) ; but there was nothing adverse

against him in the ^years 1985# 1986 and 1987 and, therefoi'e# 

he was entitM d to be placed in the said scale. It  may be 

so but, we are of the opinion that the order for placement 

in the said scale has to be passed by the competent authority. 

We cannot assume the function which falls within the 

domain of the administration/competent authority. Therefore, 

in our opinion, the second prayer is ffiiscoaeeived. However, 

we must make it  clear that the legal proposition pleaded 

by the petitier is sound in law. The penalty order dated 

23-11-1978 has coma to an end and w±ped?out itself by reason 

of the fact #iat the petitioner has been allowed not only to 

cross the Efficiency Bar but even has been given promotion 

due to him fricam the due date during the p»sndency of the 

writ i^etition mentioned above. VJe have also no hc.sitation 

in making an bbservation that principle of Natural Justice 

warrants thatthe representation made by the petitioner on 

18-3-1988 must be disposed off expeditiously so that the 

petitioner isrelieved of the mental agony and stress on 

account of sword of damocles^for the last 10 years since 

he 133!̂  filed the writ petition. It  is in the interest of 

administration as well that a decision istaken in the matter 

of the petitioner.

This writ petition/application is accordingly
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disposed off with a direction to respondent no, 3 

to decide the representation of the petitioner dated 

18-3-1 "̂ 88 ^for placement in the pay scale of Rs. 3700. 

5000') within 30 days from the date of receipt of a 

copy of this judgment to enable the petitioner to 

decide future course of action. We make no order 

as to costs .

J.M.

Lucknow 

MarchSf'^^ 1S89
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IN THE MOM’ DLE H m ,  CQURJ? OF JTO-ICA^URE AT ALLAHABAD, 

Cv=:/5uJL
BE^^CH, LUCKNOW.

VERSUS

appellant/Apollcant 
Petitioner

O p p o s i t  e_Pc

Respondpnt

MEMORANDUM FOR APPEARANCE 

in

V^Eit-P^efeit4oTrlT5' ;̂ ^ of 19

First/' j

2nd

civ il  Appeal

C iv il /C r l . Revision

Reference • //
. /

of 19

Fixed for - 1 19

/

In the above mentioneid^case/Appeal I apoear for the______

ry Iw L-. __ ______ having been appointed-as Additional

Standing Counsel, Central Government and instructecl by Ministry 

, of LaW/ Government of India to' appear end plead o.n h is /their

behalf.

Dated 4"
P-

1 9 ^

y '

( Dr. DINESH CHANDRA ) 
ADDITIONAL STANDING COUNSEL 

CENTRAL GOVT- • 
ALLAHABAD HIGH COURT 

( LUCKNOW BENCH )
LUCKNOW.

22, Dr. B .N . Verma Road,
Near Pass Port Office, 

LUCKNOW - 2 26 Q18.

COUNSEL FOR
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' oris9d to

'-Iand^plad^on your hrvinif. ths matter uiil L'b ,;• 
a,',a CjGciaed in your abscncfi.

;his

Girren under my hand saal of the iribu;-,,; 

---  dny of IQH ■
I i

mPUTY REG15T;'-̂ ,'



r
ADriI.'-crr.^-Tur- jpjp

C^2.LL''bij' -̂'' f L i .'!li')
. ,  (ALiTh>'’ ■•;.•'V-

j  ' - , ^l.  ' ] I., . ■ ,̂

Mo,C«T/f,.^LD Rc, '/7-> r ' " ^ ™
n in e o

/ 'PPLt q a ,.,t

 ̂ ^ , tB.. *'•!..' t N • , I

I. Tc % * ' ■  s / o .  L 4 n  s-^i 'o ^ y  t U t  ( < f d o > 4

■ ^  Wo-  H 0 V X « > fo '/ , ‘?/cf3, .r]d],a/h,,i O a ^ d k '

.---a / * V

bv- - r - .....
- . ;--- tte Prculsjcn?A 4- : . -- 'iMutjr -Che Pr

...iribuHu;! « = t(Nc„i3of Tyf?5)’.,pu
ri  buna i r s . s b c v o ,

'niat^rrc; in t»,• f ? . j .  ^

 ̂ ---- -T— -.̂
W rit  Pet i t  i c n  m  t •.

. ' - O ' V / 5  . 0 , !9 'hr  t r i b y n ^ .  hrs.,fixr>d the

of the Court XifMi^LCs^tzt^^yf' ______

c.d-.i,n- cut. of the crorr H^t: 

— »— Pc?,Sso-d by-^___

in-

f-r, th r  h-cri'nn n f  thr

c'n your b c h n i f  • b y  ycursc-1 f  • 

y c u r  p l o d d e r  o r  b y  s c t 't' o ’̂iD 

duly  * 'tuGriJcd to

plead  on yrur  h n h a l f ,  t h e  m rttor  u i l l  be hc-rnd snd 

d-...ciried in  y o y ^ ;^ fe g ^ n e e .

t h i s  J

o l f l  O o fa h ^ V }

o ' / ^

I j L M k  (lo ^ ^

o i ' t A ^ H ^  ^ooey)>7»7e^/'o^ '

;U e h 3  ^ I s

/Jzofil /^eacC.,

/ J c b J  T / e M ^ ' .  \  ̂ I

my hand n n ^ o r , ] .  o f  th- T r ’ b u m l

™ . i 9 o  W  A ^

d e p u t y  ReGISTRAR,

/



......................................... d /̂ ted..

....... ................................................................................................

" ■ ■■ ' ■ f) yt"3^!.;a',',. , '■ ; . . .

 ̂ iVshr flai U;sho;^e s L  I 4 a -

•

r Q i n'u 1.1 V • n ot' n 
r<jr tll\rdrt.krt(J

■"̂''‘̂■'̂ ■'̂ .■thc Prdvisions■ af'"'̂ thc

■O i'j,-'- ■'Bv-
/ . .  ■, ' _ ' ■ . . ;--7:--■oMUi..',.tni: Krdvisions'a'f-chc ■

^om.n:LS.ratxvo Jsibiina^l Act(Noj3o. i5psv.,nd-

■( r i b u r e l  ; a s  . s b Q v c  t ■ - . . ■ ,

; ‘̂ r f t _ P . t i U o n > . o . 3 ^ 7 g  oe-1 , 7 ? > h p /Tr ibun al : .ha3 :^^^  th»

• rr-j-3i.ri::,cut: of ;hhc crr::T -î tf--:
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THE CENTRAL ADI^INISTRATIUE TI8U-NAL 

(ALLAHABAD BENCH)

23-A,  T h o r n h i l l  Read, ALLAHABAD211001

No .C A T /A L L D /X '^ '> 3  -̂---  ' ___

I n  re

R e g i s t r . " t . i o n  No.  ^  , O f  9 8 ^  ( T )

R ’ R .  APPLICANT
*K -*" -erj •J'i

versus-

C V . R i a U  s / o  LaJtt,Q:-H fiviY Ra

(j 0 (j 

\(x^h(Tf<^  ̂ r H ( U M ^  h 0 ‘ j  ^^2 j

WiKf^ . A l M ; ^  - rr»t^U  Rflvnd iXvi 

'j 'C  B- p . S j^v tS k v t^

Vii9^(v '

yHEREAS the. m a r Q ln a l ly  noted.'-cas hs been t r a n s f e r r e d  by

W ^ y U  . . . u n d f e r  the  p r o v i s i o n s  o f  

the Administrative T r i b u n a l s  Act ( b . T o f  1 9 8 5 )  and registered 

i n  this T r i b u n a l  as a b o v e .

I k . ..

l/V, p ' No. 3- ^ ' '9 7 '^ ’ ' Tribunal hâ s fixed the data

of the Court of* ,_ 4 =(_c ..w vM M ,- ---  “ c?(!-S'- 1 9b8  = for the

arising out of the order dated _ _

p a s s e d  by

I f  n o ■a p p e a ra n c e  is  made on
X  ( l  ____ •!« « _ « • . ■I_J1!I»I '̂I« Kl'i !>■ 1* 1"  ■~i*~~r> '|~|

lur b e h a l f  by y o u r s e l f ,  your 

{‘e a d e r  or by someone duly  

sthorised  to act  and p le a d  

on your b e h a l f *  the  m atter  w i l l  bleat'd nd d e c id e d  in  your a b s e n c e .

G iv e n  under  my hand and s e a l  ofthe T . b u n ^  th is

of 19 8

DEPUTY REGISTR AR .
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High Court of Judicature
CIVIL SIDE I AT

DISTRICT

. V--..

ALLAHAB AD

Appeal go. ^  of 191 '3  , instituted on the

Notice issued on the 

Recbrd received on the 

Paper book prepared on

day of 19

icnr-e
Appgllant

Applicant

veTsus

/ c , A, T, G .
>

Original suit no. - of instituted on the

• ' ' ■ ■<* 

day of 19 , in the Court of the

and decided on the day of 19

X

Appeal no. 

day of

of

19^ .

19

and decided on the

Nature of the claim 

The Court of First Instance : 

i^The Lower Appellate Court :

Names of advocates

jj instituted on the 

in the Court of the 

day of 19.

Fer appellant/Applicant s ■ Q .  • 0  -

P , P  • S’ nrv' ^  \r^
For respondent/opposite-party 5

IaWaoaa
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IN THE CENTRAL JlDMINISTRATIVE TRIBUNJO. ALLAHi^BAD

BSNCH AT LUCKNOW

Affidavit

■« 1989, IN

ft &

Registration No* 364/87 (T)

Dr*R«R» Kishora • • Applicant

Versus

Civil Aviation Training Centre, Bamrauli 

"  ' ' others ... . .  Respondents

C .̂V ' ' ^  Affidavit of Dr. Rishi Raj Kishore,

3c,::->n-,-- - about 44 years son of late Sri

Brij Raj Kishore rasident of lQ/1 

Dali Bag Officers colony, Lucioiow

The deponent above named flo hereby sol®nnly affirm

and state on oath as follows s

1. That he is applicant in the above noted case

and is fully acquainted with the facts deposed

to below •

2 , That the contents of paras (1) to (6) and (8) to (13)& 

of the acoRipanying application are true to my 

personal knowledge, that those of paragraphs (7)

are based on the perusal of records, which I believe 

to be true and those of paragraphs (14) are based

on the legal advice*

I the deponent above named do here by verify
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that the contents of paragraphs (1) and (2) of this 

affidavit are true to my personal knov/ledga. Nothing 

contained herein is false, nor any material facts have

been concealed therein. So help me God.

tg^^fifecknow do hereby declare that the person making this

affidavit and alleging himself to be Dr.Rishi Raj Kishore, 

is the same person and is known to me personnaly<

t.

Sol6sinly affinned bafore m® on tbis day

• of Marck, 1989 at by the

deponent who has been indentified by the aforesaid

7 / ^ ^ '

I
av /'.pa 

®»vU COHft tocfesstsjf

I have satisfied myself by examining the 

deponent that he has iinderstood the contants of this 

affidavit which has been read over and explained to

;he deponent by me.

OATH



IN Tim CEHTRIkL OTINISTRaTIVE' TRIBUNE ^LAHI^ilD

BSNCH hT  LUCKNOW

Rsgistratioa No. 364/87 (T)

Dr» R,R« Kishore • •  • •  l^plicaat

Versms

(1) Principal Civil Aviation liraiaing Centret Bararauli 

miahabad*

(2) Chief Medical Officer# Central Govt. Health Schemet 

I0.1ahabad«

(3) Ministry of Health aad ? ^ i l y  Welfare, Govt, of 

India. New Delhi, through its Secretary

• •  *• Respondant

/
The applicant respectfully begs to siifcrait as 

under s»

1. 'iSiat in the above case on 17.5.84 the Hon’ble High

Court had issued a direction to the respondent N o .3 

to decide the l^peal preferred by the applicant on 

/ 6.1.1979 within a period'of on^~mon%*

^ a t  after a thorough screening by the screening 

caamittee comprising of senior officers of the

Health Ministry and the Union Public Service
Vlo(3j

Ccsnmission the respondents/, on 28.8.84 promoted the 

applicant the Junior class-I scale of Central 

Health Service ( Rs. 700 - 1300 ) w .e .f* 1.1.1973 

vide order N o .'^-11014/16/84-013 II  dated 28.8.84* 

l^orrect copy of the said order is annexed as 

itonexure I to this application*

3. That on 28.1.85 the applicant-was allowed to cross ^ 

the Sfficiancy Bar in the above said Jxmior Class-I 

scale w .e .f* due date i .e . 1.8.1978 vide order 

No. A 29018/7/84- C .H .S . V dated 28.1.1985 by the 

respondanti^o^3) a  correct copy of the said order is
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annexed as Jumexure II  to this application.

4 . That on 30.1.85 the applicant was promoted to the- 

selaction post of Senior Medical Officer of the 

Central Health Service in the scale of Rs.llOQ-1600 

w .e .f . 1.1.1982 vide order No. A 11014/2/84-C.H.S.

II  dated 30.1*1985 by the President of India.

A correct copy the said order is attached as 

Innexure I I I  to this application*

5* That in persuance to the recaamendations of IVth 

C ^tra l Pay Coacnission the applicant was placed in 

revised senior class I scale of Rs*3000—4500 w .e .f . 

1.1.1986 in v/hich the applicant haS been continuing 

till date.

6* That the respondents ptablished a list of 389 .

senior medical officers of Central Health Service 

placing t ^ ^  in the scale of Chief Medical Officer , 

( Rs* 3700 - 5000 ) vide their order Ho .4 32012/1/88- 

CHS I I  dated 14.3.88* A  correct copy of which 

is annexed as Jtonexure IV to this application.

That the above said Chief Medical Officers* scale 

was granted as a time bound placement in a 

functional scale in order to remove stagnation 

by upgrading the existing posts of Senior Medical 

Officers from the scale of Rs.3000 -4500 to 

Rs* 3700 - 5000 « in pursuance to the assurance 

given by the Government of India to' the agitating 

Central Government doctors in July 1987* A correct 

copy of the instructions from respondent No. (3) 

is annexed as Annexure - V*

8* That the applicant's name was not included in the 

above said list though it contained the names 

©f 30 officers jtinior to him ,and as such the
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applicant represented to the respondants No*(3) 

vide feis representation dated 18,3*88, a 

correct copy of which is annexed as Jtonexare-VI,

\

9# That as already submitted in this application

as well as in the above said representation 

( annexure -VI) the applicant was last promoted

• in J a n u a r y # 1985 on a selection level post and 

since then i.e* for the year 1985., 1986, and 

1987 absolutely nothing adverse has been 

communicated to the applicant in respect of his

Jtonual Confidential reports.

10* Ihat the above said representation was followed

by several representations and remainders *, and 

also personal meetings with the officers of the 

Health Ministry, at New Delhi , but the applicant's 

representation has not been disposed off so far and 

even a reply has not been given by the respondant 

No*(3) to the applicant's representations*

11. That follOv'Ting the above said list dated 

14.3*88 the respondant No* (3) have been 

periodically publishing lists of officers placed 

in Chief Medical Officers scale and till  date 

they have published three more lists and by now 

about '300 officers junior to the applicant 

h a v e  been placed in the scale of R s .3700-5000 *»

*-

Ifeat the applicant has learnt that in uttar 

and express violation of law and all 

departmental rules the applicant's naine was not 

even considered for placement in the Chief 

Medical Officers scale at the time when his 

juniors were placed vide order dated 14*3*88 

■and even subsequently too he was not considered 

for placement though about 300 officers junior 

to him have been placed as per three more 

lists which have been published by the respondant

No* (3) as aforesaid*
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13* That dmring oral interviews the authorities in the Ministry 

of Health C respondant No,3) have informed the applicant that 

, they are not placing him in the Chief Medical Officer's scale 

because of the old disciplinary case in which the penalty 

had ccxtie to an end on 23.11.80 and the aforesaid direction 

was issued by the Hon’ble Court on 17 •5*84 to decide the 

J^peal within a period of <»ie month and after which the 

J^plicant has been allowed to cross B .3 . and has been granted 

two pronotions,

14# That it is amply clear from the records of this case that 

the penalty cama to an end on 23*11.80 1  the applicant was 

promoted to Junior class-I scale on 28,8*84 ( w,3«,f* l.l#73)f 

he i*as allowed to cross the Efficiency Bar on 28 .1 ,85 ( w*e*f. 

1 .8 .78) aj:id he was pranoted to the post of Senior Medical 

Officer on3L0.1.85 ( w*e*f* 1*1.82) and as such placement in 

the scale of Rs*3700 •  5000 can not be denied to him on the 

basis of old disciplinary case which stands obliterated* 

condoned# and exhausted*

\ ■
15* That the applicaait has been a case of Heart Disease and his 

got two minor daughters* The harasment, huliliation, and the 

mental trauma being caused by illegel# arbitrary, and tanjust 

^actions of the respondants have been telling advarsly on the 

applicant's health and family life*

P R A Y E R

It  is therefore respectfully prayed s

1 . That this Hon*ble tribunal may be pleased to direct that the 

881* old disciplinary case in which the penalty had ccxae to an 

end on 23*11*80 and the direction was issued by the Hon'ble 

High Court on 14*5#84 to decide the Appeal and after which 

the E.B* has been allo%>red to be crossed and two prcxnotion 

have been granted ( Annexure I #11* and I I I .)  having been 

obliterated* condoned* and exhausted can not be used for 

denying any benefits whatsoever in the applicant's service 

career.

2 . That the applicant be considered for placement in the Chief

Medical Officer's scale (Rs.3700 - 5000) from the date it 

became due to him i .e .*  from the date his Juniors were 

placed in that scale* in the light of above,_directions* 

within a period of seven days* /  /

I ^  I ■ -

Dated. -hl’b ’f «> p k0M T

I
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So .A- U014/16/8W ai3.Il 

Qov«mmant of India 
Minlstxy of Health U Family WalCaro 

(ijapartandnt ofi Haialth)

y ■ -

• • • • • • j
HaV Dalhl# datad thm 28 juaguat, 84

0 E  2  i  it

Th^ pr»9 idant lJ» plsjgs'sd to pl?C9 Dr* R«Rf Klshora#

1300 with «f£eot from 1*1*1^73#

( P .K *  KM  UR)
UW D iUH  S  J C f t S T A R ^  T O  tWl G O V l ' *  O S '

Copy to 1 ^

1  Tha C h la E  M a d lc a l  O S e io a r .  C . a . H .3 . .  9 - A ,  « f  
liol-now. Iha pay o5 ur. « .  H. Kiahor j nwy plaasa bs 
T liM orcl»s7l Scala of RS. 700-1300 vith a££90t erom 1 .1 .1973 . Ha 
wll3 t.a sctltla'i to t»i» wtaara oe p e y  a n d  allowanca %a dua an

adnds3 iftia to him wiUi affact from 1.1*1973.

2 T h a  p a y  &  A C G O u n t g  O f S l c a r a ,  W l n l s t r y  o f  H e a l t h  &
W^lfiara, Lady Harding Hadical Collars 6c3mt. iU K. Ho3pit3»l,

D a l h i *

, ' , 3d /

(P.f'>* ivAi'UU) 

yt40.!U 3"Ca>3TARy 'lU <H> CJOCX* O? INi^lA

^ q «A^11Q14 /16/84 «»C115 »I1_

1*

2 «

3*
4*
5.
6 .

copy forww'l'il £ot InEormetion *■ r t * 't h a it
The Union Public 3arvic<5 Comrr.is'iion, How Dalhi* w .r*t . tnair

o JeIc «  (Junior CXas, 1) C/o 
^ i o r M ^ k o i l  C .3 .H . . . .  9-A. nan, .r .tap  »oad.

A ^ in i 9 ^ " 't iv 3  o fie ic ^ r  C C .J .H .1 .) #  » 3W D a l h l .
C.H.f5. I /C .H .3 , V S^ctl ma. ^

C . 130U / 4/ 75.

V 6» C M tV £ t!3i m )  d a t a !  13* 8 . 84 .  ,
3 p .ir>3 G0pi99*

3d/
(3 .K . ^tAlWOXWA)
3 o??3.ci;a
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Sir,

No. ̂ 2 9 0 18/7/84^CHS. V 

Government of India 
Ministiy of Health and Welfare

New Delhi, dated the Jari*,1985

The Directorate General of Health SerjRiee,
(Central 6o7t» Health Scheme XI Section)

Nebr Belhi*

Crossing of E.B. ly 3>r*H.R* Klshore, Medical Officer 

of Central H-alth Service*

I am diyeeted to sgy that the preaident is pleased to 

allow Dr. Kishore, Medical Officer of the Central Health 

Service presently working under the C *G .is . Lucknow, to - 

cross the efficiency “bar in the scale of.B^.700-40-900-lB- 

40-1100-50-1300, at the stage of Bs'.900/- raising his pay 

to Hs.940/- p#m# with effect from i*8*78.

Yours faithfully,

. Sd/«

( Bhatia )-
mmim sscEETARy to the goyt* of m)ia

Tsms 388730

No.A. 29018/7/84-CHS.V Few Delhi, dated 28th January,

1985

Copy forwarded to s ,

T. Chief Medici Officei?, 9-A Sana Pratap Marg, C*G.H.S* 
luclcnow*

2* Dr.IUR* Kishore, C/0 G«M*0« ludcnow

3* CHS*iI Section, Ministiy of Health and P*W.,

4* V & BMH Section, Ministry of Health and F.W*.

Sd/- 

( K.I.. Bhatia ) 

MDSR SBCHETARr
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H o . A ^  11014/ 2/ 84- C H S . I I  
G o v e r n m e n t  o f  i a d i a  

M i n i s t i y  o f  H e a l t h  &  E a m i l y  U e l f a r e  
0 e p a r t m e n t  o f  H e a l t h )

lo .
1985

( Q i e  C h i e f  M e d i c a l  O f f i c e r ,
O a n t r a l  C to v t #  H e a l t h  S e h e i a e ,  -  
9- A ,  B a n s  P r a t a p  B o a d ,  l a c k n o v

S u b j e c t  J  j 2x > m o t i o n  o f  M e d i c a l  O f f i c e e s  (  J ’r .  C3. a s s  I )  t o  t h e  
S e n i o a :  C l a a s  I  S c ^ e  o f  1100-1600 o f  t h e  C s n t r a l  
H o t f L t h  S e r v i c e  B O g a r d i n g .

S i r ,

I  a m  d i r e c t e d  t o  d a y  t h a t  t h e  P r e s i d e n t  i s  p l e a s e d  t o  
p r o m o t e  D r «  B * R .  K i s h o r e ,  M e d i c a l  O f f i c e r  ( C l a s s  I )  o f  t h e  
C e n t r a l  H e a l t h  S e r v i c e  a n d  p l a c e  h i m  i n  t h e  S e n i o r  C l a s s I  s c a l e  
o f  E a .  1100- 1600,  o n  a n  o f f i c i a t i n g  h a s  i s ,  w i t h  e f f e c t  f r o m  
1» 1«82 a n d  p o s t  h M  u n d e r  C e n t r a l  G o v t *  H e a l t h  S c h e m e ,  X u c l m o w *

O n  p r o m o t i o n ,  t h e  p g y  o f  D r . R * H i  E i s h o r e  s h a l l  b e  
r e g t a a t e d  I n  t h e  S e n i o r  C l a s s  I  S c a l e  o f  B s , H 00- l 600 i n  
a c c o r d a n c e  w i t h  t h e  c o n c o r d a n c e  ® r a b l e  c o n t a i n e d  i n  t h e  
M i n i s t r y  o f  F i n a n c e  0 . M . N o , l 2/ 21/ 74- I C  d a t e d  14t h  l f e T e m b e r ,  B 75 
a s  e x t e n d e d  f e o m  t i m e  t o  t i m e *  K i s h o r e  w i l l  b e  e n t i t l e d  t o  
t h e  a r r e a r s  o f  p a y  a n d  s l l o w a n c e s  Q s  a d m i s s i b l e  u n d e r  t h e  r u l e s  
w i t h  e f f e c t  f r o m  1. 1. 1982V  H e  w i l l  b e  e n t i t l e d  t o  t h e  N . P . A .  
a s  a d m i s s i b l e  u n d e r  t h e  r u l e s  i n  t h e  S ^ e n i o r  C l a s s  I  S c a l e  o f  
t h e  C e n t r a  H e a l i i i  S e r v i c e #

Y o u r s ,  f a i t h f u l l y ,
Sd/- 

< P . K .  K A B J R )  
t i W B E R  S E C E E I P A K r  TO T H E  G O V T .  O F

f E I i S  N O  .386459
N o . A  110U / 2/ 84- C I S . I I

C o p y  f b i w a r d e d  f o r  I n f o r m a t i o n  &  n e c e s s a i y  a c t i o n  t o  s

1.
2 .

5 .

4 .

5*

I h e  P a y  &  A c c o u n t s  O f f i c e ,  M i n i s t r y  o f  H e a t l h  &  F . W . , ;  
l a d y  H a S f d J j a g e  M e d i c a l  C o l l e g e  a n d  H o s p i t a l ,  N e w  D e l h i .

C H S . V I W  S e c t i o n s .

C G H S . I I  S e c t i o n  o f  t h e  d t .  0H S ,N e w  D e l h i .

A d u m . V n  S e c t i o n s  o f  t h e  B t .  G H S ,N e w  D e l h i *

J l r . H . R .  K i s h o r e ,  M e d i c a l  O f f i c e r ,  C e n t r a l  G o v t .
H e a l t h  S c h e m e ,  9- A ,  S a n a  P r a t a p  B o a d ,  l a i c k n o w .

S d / -

(  P . K .  K A P T T R  )  
U N D B R ^ C H E T A E r  TO 3H S  G 0V 2) .  O F  I N D I A
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Government of India 

Uinistity of Health and ( Femily Welfare

lew Delhi, dated the 14th March, 1988

2o

.. All Particraating I]hits/Organisai:lons 

of CHS.

SuDject; Pro not ion of Senid-i> Iledical Officers

(Es.3000-4500) to the post of Gliief Medical 
Officer ( ls*3700-5000l of ‘liie OHS- Regarding.

'Sir,

I am directed to say that the President is pleased 

to promote the Senior Iledical Officers m the scale of 

Es,3000-4500 of the CHS as mentioned in the Annexure’to ' 

this letter'to the post of Chief Iledical Officer (Rs.3700-

-'5000’) of the CHS on an officiating' "basis with effect from- 
the date they assume charge of the post of Chief Medical

Officer in the concerned institution/ Organisation as 
indicated against each,

2. In the event of an officer, who is prornoted,
being on study leave, deputation an foreiG:n as assignment, 

the proinotion will take effect''from the date he/she assumes

charge of the post on completion of hj.s/her study leave/ 
return from foreign assignment.

3* In case any officer iiicluded in the Annexure

is or has heen on unauthorised absence during the post, 
five years, he/she may not he jdromoted to t'he post of ■

Chief Iledical Officer till a decision re^gardijig regulari- 

sation of unauthorised aosence is taken, She details of 

such cases may please he reported to this Ministry.

4 ,' On proiaotion to ‘Sie post of Chief Medical Officer, the
pay of the officers shall he fixed in the scale of Bs.3700-

50 00 under F.E. 22-0.

5 2?he seniority of the officers will he regulrted on

the basis of thejj: iiiter-se-seniority in the grade of 

Sonior ifedical Officers of t he CHS or as may he determined 

hy the Government jji accordance \vith tiie relevant rules.

The list of officers In the Anne.icure is not in order of 

seniority list in the post of Senior I/Iedical Officer.

I

Conti, . .  2/. . .

II
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6 . A copy of tliis letter may please be made

available to the 0;e;Cicers conerned. Their chor,:̂ e 

relinquishraent report in the post o-i- Senior Iledical 

Ofiicer/ consuitrption report in the post of Chief

laedical Officer ( in duplicate) may please be obtained 

and fori'/arded to this IJinistry of necessary

action.

Tours 3!aithfully,

Sd/~

( P.K. KIBJR )
■griiSR to TSB GOYS. O]? ETDIA

,inQ.,liZ2/88~CÎ ^̂  II

1. Copy to all I'ay and Accounts Officsrc,

2. Sie Adiiin, Officer, CGHS, Nev; Delhi.

3. Concerned Officers tlirough the Heads of Office/

Departi.ient of Organisation/ Institution* In case they on 

promotion,/ are posted to P & T or Kinistr\* of labou-r, 

it is requested that they any contact the Ilinistry of 
Conmunication, Department of Posts, Few Delhi & llinistrj''

of Labour, Jaiselner Ilouce, Single Storey Hutments, I,Ian 

Sjiigh Hoad, Mer/ Delhi respectively for their posting.

4. Llinistiy of Corjiiunications ( Dqott, of Posts)

lew Pelhi. )( Shri S. Ohandha, Director ( Staff }. ;

5. Mnistry of of le.bour, Jaiselmer House, Single Storey

Hutments, Ilan Singh Bo ad, Eev; Delhi. ( Shri S. S. Shalla,

Under Secratary)

6. GH3.1  Sect io n .

Gii3*? Section.

CGHS 1/11 Sections.

9 . PH (IH) Section of the Dte. O.K.S.

10. Medical ( P & S) Section of the Dte. G.H.S.

11. Admn, I/II Section ofiSie Dte, G-.H.S.

12. Estt, III, Section.

7 .
O

i

. Sd/-

( P .K . E.IPITE 5- 
UKDSR BBOm TW TO Tm  GOYT. OP V..DU



__

‘ Annexure to letter No A . 32012/1/86-' 

. ' ‘ CHS.II dated I4th M^rch , I9G^j____

tist o ^ c n i o r  Medical offioura promqtod to the post o£ Chiaf.
‘ tea1 officer.

SNo. Nano of Ui6’~6ffi'c'c :̂"'

V -  , '

"pVc.-nunt "piiice ' 
o f  posting

Place of posting 
on promotion as 
C .HiO .

1-

> 1- 
2.
3 .

4 .

5. 

6̂  

7 .

e.
9,

, 10. 
11.
12.
13.

14.

15.-

16.'

• n .
•iC
19.

20. 
21. 
22 .
23 .

24 . .

25.

26. 

27. 

28.. 

i ...

I 30. •

' 31.

; 32'.

3 3 .  

34*

i 35. '  ■

..i ' 36 .  ■
■ 37i

' 38,

I 39. ■

40 .

.v j  4 1 . .  

■;j 42.

. '

4 4 .

V.; i , 4 5 ,  

r i  46.

4 7 .

'‘ 8.

49.

 ̂ ;  50.

51.

52.

' S3.

54 .

Dr.(Smt)prom Lata.Surl. CGHS, Dolhl

D r , (Smt )pramiln Chaw'la. -do-'

Dr. S .K . Adhlkarl -do-

Dr. Sunil Bhattacharjee' -do-

Dr. A .K . Dutta -do-

D r . T .K . Bose : -do- ; .

■Dr .(Smt )Surindrajlt Kaur -do- 

Dr.Dlmalendu DhattaoharjoQ D«lhi Adimi.

Dr. 3 .K . Agnihotri

D r . (Smt)namesh Tewari

Dr. (Smt )Sumltra- Rama- 
Rao

Dr. T p. Dhaumick

Dr.(Smt)jaEbir Kaur 
Khera

D r .J .D . Olia

Dr .Rebati .Mohan Day

Dr. D .S . Arora

Dr. Nirmol Banerjeo

Dr. M.K. Garg

Dr. sardul Sinjli

Dr. A . Scnoupta

Dr. S .K . N'jg

Dr. Dorsltm Singh

Dr. N .C . Datta

Dr.(Srat)prakash Sanghal

Dr. R.K. Dt;ivedl . ■

D r .S .K . Choudhaary 

Dr. G .C . Nayak 

Dr. Shafcti Kumar Sinhn 

Dr.(Smt)Raj Ctiawla

Dr.(Smt)Satiiidcr KOur '

Dr. Asholrt; icuniar Gulia 

D r . (Smc)vinodlni-Soni 

Dir, (Smt) Satya sharma 

Dr.(Smt) Sarojini M a m c k  -do- 

Dr.(Smt)Prem Lata Anand -do-.

CGHS, Delhi 

-do-

-do-*

Delhi Admn.

CGHS, Dolhl

-do-

-do- ■■

-do-

-do-

-do-

-do-

-do-

Delhi Admn. 

CGHS, Di-'lhJ, 

-db- 

-do- 

-do-

Dolhi Admn. 

CGHS, JJolhi
• • P
Dulhi Admn,

Coiicyi.. ui 
Nuraing

CGHS, Delhi

-do-

-do-

-do-

-do-_

-do-

^do-

-do-

-do-

Dr.(Smt)Swaran Kihta

Dr. R .S . Gulati

Dr .(Smt)Romila Narula

Dr,(Smt) Sanyeeta 
Khanna

Dr. Man! Mohan 
Bhattacharjee

Dr. (Smt)vimla Awasthi

D r .S .K . Gupta 

Dr,(Smt)P. Gandotra 

Dr, a .N . Saha 

It ,(S m t ) S . Mohan 

Dr.(Smt) K. Mishra'

'Dr, (Smt) S .P . Kolai 

Dr. ( Smt) Arunrf'Shnrma 

Dr. (Smt) B .K . Dhandari 

Dr.(Smt) j .  Singh 

Dr. (Smt) S ;p . Chopra 

Dr.(Smt) S. Gulati 

Dr,(Smt) K. Lamba 

Dr. R .N . Lai .

Dr.^Smt) Narindsr Anen^ ^ . ^ 5  , Du Ihi

COHS, 6clhi 

—do—

-do- 

, —do—

Deptt. of F.W. 

CGHS, Delhi 

-do-

Delhl Adrtfi. 

CGHS, Lolhi. 

-do-

-do-

Delhi Admn.

■ CGHS, Delhi

-do-'

-do- 

. -do- 

-do- 

-do-

DGIiS

CGHS, Delhi

Dolhi Adinn.

CGHS, Dtilhi

-do-

-do-

-d(b-

DeJhi Admn. 

CGHS,. Deihi ': 

Delhi f Imn, 

C(;iis, Delhi -I

CGHS,. Delhi 

-do- 

-do- 

. -do- 

-do- 

—do—

—do- 

—do- 

-do- 

-do-

-do-

-do- -do-

-do- .. -do-

-do-■.. -do-

-do- -do-

-Oo- -do-

-oo- -do-

-do- —do—

-oo- -do-

-do- -do-

—do— -do-

-do- -do-

-do- ■ ;-do-

-do- ■ "-do-

Dolhl Admn • •, Delhi

Cont .3/-

3

56. Dr.(Srat)Usha Kapoor v

57. Dr.(Smt) Gurbaksh Kjiur
Sahota ' .  .

58. Dr.(Smt)Shashi Berara 

5S. Dr. Rabindrci Mohan SingH

60. Dr.(Smt) Satihdra Uppnl

61. Dr.(Smt)Raksha Ghel

62. Dr.prakratl Mohan

63. Dr. H .L . Rastogi ...

64. Dr.' Tilak Raj Mehta

65 . Dr.(Smt)Santosh Chadha . . 

66i Dr. ( Smt) SaroJ Sa^ai:

67 . Dr; (Smt) Jeevan Jha 

60. Dr.(Smt) saroj,Sharma

69. Dr. S .K . Malik

70. Dr. RiC; Kfiurana

71. Dr. (Smt)Swnran Grover

72. Dr. Anand Kumer Seth

73. D r , (Siiii./xijJerjit Sandhu

74. Dr,(Smt) Krishan Mittal

75. Dr.(Smt) Santosh

76. Dr.(Smt)-C.K. Bedi

77 . Dr.(Smt) jayanti 
Khandpur

78. Dr,(Smt) Amrit Kaur

79. Dr .(Kum)Sliakunt.Ua .IXia

30. Dr.(Smt) Kamlesh Jolly

8l. Dr.(Kum) Karalesh Sood

Ii2. Dr.(Smt) Glwiinl Mohan

a^. Dr .(Smt) naljit Kaur 
Gulati

84. Dr,(Smt)Subhash K.itoor 

Dr. SuretiCirn Kumar Gupta

y;.
,C(?te, Delhi CGI6;;Delhi

—do-» ' * —nrw ‘ ■

0̂ .

66.
G7.

88 . ' 

89.

Dr,(Smt)Gita Dasgupta

D r , (Smt)Moenakshl 
Ranjhen

Dr.(Rmt )Surdershan Goel 

Dr. VIJoy Bahadur

-rdo-' ' >-N./ —do— ,'

-do- —do*“

-do- ’ ; -do- , ■

-do- -do-

—do— -do-

-do- ^ . -do-.

. -do- . .. ' -do-

-do- ‘ . , —do*  ̂• ; ,

.■ Delhi Admn. Dulhl Admh** .̂

■ CGHS, Delhi f c g h s / dcjihi/'

-do— - —do—

' Delhi Adim. jDclhV Admn;

CGHS, DL'lhl CGHS/ Eelhl '

■ -do- -do-

Delhi Admn. Delhi Admn.

CGHS; Delhi CGHS,*Delhi ^

-do-
1 -do- '■ .

-do- ,

-do- ' • -do- ■ • ■

-do- ' -do-, ■

-do- , -do-

-do- -do-

-do- ■ . -do-

■--do- • -do- ' •

I'-do- -do-

-do- . ' .-do- .. .

Delhi Adnui*. , Delhi Admn.

CGHS, Delhi ‘ ; CGHS,..Delhi

Delhi : . ..CQHS, Delhi

-do- . ,.-do-

-do-

IIT , Delhi'

• -do- 

IIT , Delhi
90. Dr.Om Dutta Sharma , Delhi Admn. Delhl Admn.
91. Dr., jawaliar Lai CGHS, Delhi CGHS, Delhl
92 .' I^^P-S, Dasgupta..,, Dalhl-Admn. Delhi Admn. ' ’
93. Dr.H .K. Malhotra CGHS, Delhi- CGHS, Delhi ■'
94. - Dr.(Smt)Sheela Agarwal -do- —do—
95. Dr. Deba Brata Das Delhi Admn. .Delhi Adnn. ■
96. , DriBiswa Nath KUndu -do- ■ -do- 1

97. ■ Dr. p.K.' Roy CGHS, Dolhl CG^^S, Delhi . ^
98,... Dr. R .c . Kaira ' Delhi Admn. Delhi
00, • Dr.(Smt)prlti Zutshl -do- —do—
100. Dr, santan.. M a m c k CGHS, Dulhl CGHS, Delhi .
101. "• Dr. M.K. Cha'kraborty -do- -do-
102. Dr.(i>mt; N.Chandrika -do- . -do-
103. Dr. G .R . Bagga -do- • -do-
104. . ■Dr. R .N . Baishya Delhi Admn. Delhi Admriw
105, ■ Dr., K.K. Kanchan CGHS, Delhi CGHS, Delhi.
106, Dr, (Smt) Rekha Mahta Delhi Admn. Delhi Admn.
107. Dr. A . Mlrdha *-do— -do-
loe. Dr. p ,K . Saikia CGHS, D.ilhi- CGHS, Dolhl ■
109. Dr.(Si,l; ) B , Kaur Dhillon CGHS, nolhi CGHS, Delhi
110. -Dr, G .L . Chugh' wdo- - -do- 'S
111. Dr, V .K . Sinha -do- - -do-
112. Dr.(Smt) A .K . Kohll -do- , ■ -do-.

*■ *

113. Dr, S .P . pathak ^ -do- -do- • > ' ' '
114.

115.

116. 

117.

V

Dr. Raj Kumar 

Dr, D .C . Khanna 

Dr. K.C. Kathuria 

Dr. M .S. Sachar

Delhi Adnin. 

-do- 

CGHS;, nslhl. 

-do-

Delhi Admn. 

-do-

CGHS, Delhi 

-do- -

Contd.,5/-
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D r . H .H . Sindhi ;

Or. Sushontn Kumor Ghosh 

•Or , Nihnr Rnnj-'.n Oatto . 

Or . C. ThcjjiRijyn 

, Dr . P .G , PaCil 

Dr. Jl.K. UormD- 

O r . {Smt)Mcinjulo O ikahit 

D r . H .N . Shnrma 

O r .(Sm t) Pr-ibh-i .inQotn 

O r .(Sm t) S . I .  SuchJcJuu .

. Dr.' P .K , Shomu .

D r . S . Sollu

o f .  U . P .  H nd h o

Dr. Oiaufinuth Sirkor 

O r .(Sm t) Usha Kumar 

O r .(Sm t) N. PomJit 

D r .(S m t) O .n .  Shnhnoy 

O r .(S n t )  S .n .  Parnnndiucr^ 

Dr.(Sriil;) S .L .G ,  Gadgil 

Dr. ( 3ftit) C.K.. GiridhQT 

Dr .(Sm t) R.p\ Tnkroo 

Or .(Sm t) P .K . Abhoyunk.'ir 

Or. J .H .  Gorudia 

Or.(Sfnt) A, Chout'hury 

Or. S . n.-ijhi .

Ur. Ri'njit Huy 
Dr. S.'^iynsur’ i- Ounu .

Dr . H .K . Kcirji

O r . S .0 .  Chnudhuri 
D r . Snntosh Kumnr Sciha 

Or , Tcnrnuy Uancrjou 

Or . S .P ,  Hukhcp.oUhyay 

Dr, Doni Kutnjr Ghojh 
Or , Naryan S-jn 

Dr . A .K , Ohtttacharya 

Or , Amiya Kriohnn Ghush 

Dr,(Kum ) J . Oanurjcj 

Or. Shyam Sundur Dutta 
O r . N. nhnttacharya 

Dr . fl.H. Roy 
p r .(S m t) Rnma Duivodi -

CGHS, Ahumadabr.d CGH5, Ahuma 
. . dobud

-do- -da-

-tlo-

-do-

CCHS, Allahnbad CGH5,Allahnba 

.-du- -iJo-

-jo- -do-

-cJo- -dd-

•CGHS, Dann'iloro CGHS, 0-itigalo 

-do- -.do-

-du- -do-

-jo- -do-

GOI Press, Nnsik ISP, Nnsik' 

CGH5, Doinbny CGHS, Oumbay 

-Jo- 

■ -do- 

-do- 

-do- 

-do- 

-do- 

-do- 

-tliii- 

-do- 

-do- 

CGHS, CMlcut 

APHO, C.ilcut 

CGHS, Cijlcutt 

-dcj-

- d o -  
-do- 

-do- 

-du- 

-do- 

-do- 

-do- 

-du- 

-do- 

-do-

-do-

-do- 

-dq- 

- do-  

■,-du- 

-do- 

-do- 

-ilij- 

-do-

CGHS, Calcutta 

APHO, C-.lcutto 

CGHS, Cnlcuttn 

C G H S ,’ Kanpur/
RHO, Calcutta 

PHU, Calcutta 

S&CE, Calcutta 

PHO, Calcutta 

CGHS, C-.iJ.cgtta'

PHO, Calcutta 

CGHS, Calcutta 

PHO, Calcutto 
CGHS, Cnlcuttn 

-do- 
-do-

m iH P H , ColcuttJ AIIHPM, C:il. 

CCH3, C. Icutta  P S T

CGHS, Hyc3uroU;id CGH3, HyJ

13r.(Sm t.) Jecvan Lata

, Shirlvastavo CGHS, Hyclcrabnd CX5HS, Hydurnba

7 , S Jr .'S , V i ja j  Kumar

8 . ?3r. K.*v,t\. ^^^uCy

rr., rtac 

D,.-. D r , II. r.am^rnurty* ■

I.'- U r . C .G .S .  R aju  . ”  ' • 

! .  Tlr. B . Narasiinhan-. •

I. » r .  M. K-inJl liom

1 . rjr. H .M . riao Msfilthl

i . iJr. M.' Utaskara Rao

i. n r .  S .K .  Ctekraborty

n f .  V . s , Dhatnagar 

1. D r . S .K .  Garg

i. D r . V .K .  nhatla

D r . (.■3’n t .)  T'. K-!ur 

D r . Sutlhlr Chandra 

D r . H .p .  jnuharl 

J p .  (Sm t.) sudta slngtal 

i^.p . pondey

.  D r . J . K .  ,?aln

^ 9 6 . , / D r .  .S..C. Duttn '

.'veg .of;. W.FW, Hyd. -do- 

I'l .Po lice  Academy

Hyderabad ,  -do- 

CGHS, Hyderabad -do- ,

-do- —do— .

-do- -do-

-do- ,. ; _do-

-do- ■ -do-

' ^-do- _do-

K .II .O . HySerabad -do-

CGHS, Ja ipur 

-do- 

CGH3,' Kanpur

CGHS, j a l

w
-d<5

-do-,

-dj- S  .

-Oo- 

-do- 

CG ie , Luckncw 

-do-

-dr>-

, y ^ b r . .K .n  . Crlvapt iVcH ' RHO, Lucknow

J3r .{E.rt ,)  satydbhama Devi.  ̂ P &  T Bhubaneswar -do-

D r . j A i ,  CGHS^ Ghub'i^ncowar '-do-.

^ 2 9 Q ,

CGHS/ kanpur 

-do- 

-do-

-do- 

—Oo-* 

-do- 

CGHS, Lucknow 

-do- 

-do- 

.  -do-

3 1 1 .  n r ;(S m t )V .K .A jw a n l

3 1 2 . nr .CKum Jl'.S.Nagranl

3 1 3 .  Dr.Y .r).,K igluKar ';

3 1 4 .  D r .S .K .H o h on ty

3 1 5 .  Dr.Aruii Kumnr San

315.. D r .A .K .C h a k r a t ^ t y  

,3 1 7 . Dr.Goblnd Rsm "  . '  ' 

3 1 3 .  Dr.S .B .Shanm ugan

'319 .. Dr.(Sm t)Hnm lts M ohd.All

3 2 0 . i r .a .C .M l s h r a

3 2 1 . p r . ( ^ t ) v l n o d  A^arwal

322 ..1?> r .H .K .S r iv astav a

3 2 3 . D r .(S m t ) , . Simla J a ^

3 2 4 .  -Dr.BiC .sokharan

3 2 5 .  D r .M .b .E a m a n '

3 2 6 . U r .D .n alah y O

3 2 7 . , D r .(Sm t)M .A garw al

3 2 8 . D r .A .C .G o g o l  ' ■

3 2 9 . D r .(S n t )S .K a l i t a

3 3 0 . D r .P .C .K J l l t a

3 3 1 . Br.P .V .Subrahm anyoswaro

3 3 2 . Dr.Blshambar Das v,

3 3 3 . D r .I .C .J a u h .ir i

3 3 ' ; .  D r .v .s e u th a  path i Rao

3 3 5 .  Dr.Subhash  Araa

3 3 6 . Dr.Mohan Champa

3 3 7 . ' i)r .Satyendra Nath Basu

3 3 0 . D r .S .K .f 'a n d a l  

3 3 9 . D r .N .C .J a l n  '

3 9 0 .  Sr.H .S.Bh.vctacharJee ' 

3 . ; i .  D r .s .C .fio y  

3'S2, D r .A .C .H u l l l c k

3 4 3 . '  D r .(Sm t)A v ina sh  Bhasln 

3'4.i. D r .A .K .K u n d u

' Dte .o£ Minos ■ •
Safety ,Dhanbad  . -do-

C .H.M anondrngnrh ' COHS,N agnur. 

Af.N Admn/RHO Ihopal RHO,Bhopal ■

C.H.'nh.irtoad 

TD Hosp .Searscle 

In d ia  Embassy Hosp 

Kathmandu '

GOl,Mint,Bombay

• CGHS>patn4 ■■ 

C IP  Ranchi.
• N

CGHS.patna , 

CGHS/Bombay

On dopv\t?-tion with  

Planning Commiscion

3 4 5 ; Dr.S.l^.Bhattocharjya G o i/Press /C alcutta

N M EP,Delhi 

.. CGffi/patna,

D r , U .C . M-sKindrci 

. D ;:. Rcnvir l)-:>wo 

D r . B .l4. Kanchan 

D r . 13.C,. j:iin  

D r .(S m t .)  V a a m t h a  ClWlla 

D r , "E. j-jy^ram.T 

■̂)r, M.Jil Nobr Moh.-\mad 

b r . D .n ,  Chourikar 

D r . O .K . Slnhvi 

Dr* K .P .  Singh

CGHS,. Meerut 

-do-- 

-do- 

-do-

CGHT3, M.̂ «1rC'.S 

-do- 

-do- 

CGIR, Nfigpur 

CriHS, patno 

-do- 

-do-

CCHS/ Meerut 

-do- 

-do- 

-do- 

CGHS, Midras 

-do- 

-do- 

C T IE , Nagpur 

CGlfS, Patna 

-do- 

-do-

3U6 .

s'*?.-

35b.
351.
352.
,353.
3?t.
355.
356.
3 5 7 .

358.
359.
3 6 0 .

361.
362. 
363. 
3 0 t.

365.
3 6 6 .

367. 
3 6 B.

369.
370.
371.
372.
373.
3 7 W.

375.
376.
377.378.
:,7';. 
380.

D r . Ch-u,ara Karit Verma C .H o sp . Dhanbad. CGHS, Patna ^

D r .

V/Iiuiuxvi ivua.w . - « 'm

AshoU Kum^r Chattorjee APHO, Calouita P &  T

D r . T .K . B?ner,i6 e 

D r . Paraswfe Hath Das 

D r .(S m t .)  Ilenulta Hiitlur 

.D r . prakas Kuraar I^*hlrl C H W  Orgr. 

D r . (Srat.) Pramllri Sinch

_tlo- Kanpur'

CniiS, CalouttB -do­

le .S .C ." I Io s p .. , D e lh i  Adran.

P &  T .

Surveyor Ocih 
Dchradun

D r '. ' K .S . Slkdar 

D r . S .K . Tanteh '' 

D r .  S .li. Acharjnr; 

D r .  -L.K. Phukan 

D r . P .C . Sinha 

D r .  S . RidhakriEh.-m

D r . N .C . Kar

D r . (Sm t.) Swasti Mahapatra CMLVi Orgn

D r .(S m t .)  S .  Ohosh 

D r .  U .C . Sinha 

D r .  (Bm t.) LalriiitluanEl 

D r .  D r . H .W . Doy 

D r . S .K .  Bufi GunA.il 

D r .(S m t .)  L . Moncpiur 

D r . ( a n t . )  Amla Dac 

D r .  D r . T u ls l  Dov D atta 

D r . I., r.rntlru Hc.han

. D r . A .M .  MuKhopadhyay 

. D r .  Sukunan Blowus 

■ D r .  11.11. Bar.l..-.!:l!-’-r 

D r .( s m t . )  S .  Sahancy- 

D r .  P .K . Hohanty

P &  T  ;

CGUS, Kanpur'.' '

Delhi-Adr.n. ■ '

P. &  T 

p *  T- 

D e lh i  Admn.

APHO,: Madras. 

CGHS, Jaipur 

G G lis , M-iBPUf 

' IlHO, Patna 

cons, Nagpur 

CGHS, Allahabad '

........ PHO, Bombay

Arunaehal t r a d .P .H .O ,  Cochin.

_cio- ■ CGHS, Hyderabad.

A iH l &  M i, C a l . CGHS, Allahabad

CGHS, Calcutta 

IHHC &  SK Hosp . 

Arunach^il Prad. 

p. St T Gauhati 

D t e .G .H .S .  ■ , ' 

PUO, Madras 

CGHS, Calcutta

CGHS, Oelcutta 

CGHS, Calcutta  

-do- 

PHO,'Bom bay

lOMU' Ori'.n; CGHS, Jaipur.

S .J .  Ho'.;p. 

CUllS, C a l . ' .

P &  T

F .W .T .C .D o m b a y  

10  MLWF

.C'CHE, Allaliabad- . 

D e lh i  Admn.

' dGHS, Puiife 

P A T

A I D ’HSK, Bombay. 

PHO, Visakhapatnam

D r .(S m t .)  M anjula Bhatnagar ^

(D/Atoraic Energy) ■ 
F R I, Dchradun P &  T

D r .(S m t .)  Sar la  Kakkar 

D r . H. Sarkar ■
D r . Gulshan, Rai 6 etnl

U r . L-'Xini N.'xraln Das. ■

D r . AJoy Kum?ir , .
Bhattacharjec' .

‘j r .  RML liosp. 
uurv , o f Indie 

Dehradun 

CMLWF, Dhanbad

D e lh i Adjnn*

P &  T 
CGl’.C, I’vino

CGIIS, Calcutta  -do-

I
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. \ NO.A. 32012/3/87-.CHS.II 

Government of India 

Ministry of Health & Family Welfare

New Delhi, dated the 16'th Sept*87

To,

All participating Units/

Organisations of GHS«

( Except DGHS, Postal Services, Board, Ministry of 

Labour, Delhi Admn., Assam Rifles, A& N . Admn. 

Ministry of Urban Development and Ministry of 

Finance*

Sir,

I am directed to say that it  may be recalled that 
Doctors* Association had submitted a memorandum of 
demands to the Govt, before going on strike on the 
20*th July, 1987. One of the demands of the General 
Duty Officers was that they should have minimum three 
time bound promotions in the first 15 years of service.
In this context and in order to remove stagnation in 
the Grade of Senior Medical Officer of the (2iS, it has 
been proposed that a Senior Medical Officer with a 
total of 12 years of regular service in Group A and 
who has rendered 2 years of service as Senior Medical 
Officer on regular basis may be considered for 
promotion to the grade of Chief Medical Officer in 
the Scale of R s .3700-5000 on the basis of Seniority 
-cum- fitness. This promotion will be on' Functional 
basis*, involving upgradation of upto ^00 posts of 
Senior Medical Officers to the grade of Chief Medical 
Officers for the service as a whole.

2 . Before this Ministry goes ahead with the proposal, 
it  is requested that this M inis^y  may please be 
informed of the number of functional posts of Chief 
Medical Officers which are likely to be available 
in your Department/Organisation indicating the names 
of the Hospitals/dispensaries/Regional Offices etc* ^
and the number of posts of Chief Medical Officers required 
in these organisations/institutions etc. with the 
functional justifications, latesy by 30*th September 
1987# This will involv© Qxistin^
posts of Senior Medical Officers to those of Chief 
Medical Officers.

Yoxiors faithfully,

Sd/-
( RAVI DATT )

UNDER SECRETARY TO THE GOVT. OF INDIA
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IMIS3) I4!TE/ Ref: is t er ed 

Dated 18,5', 88

Dr, R.S. Ki^ore 
Medical. Officer Incharge,
0.G-,H.S, ,  J) isp ensar?/ No, 5,
70 Av-as~ Vilias, Mall Avenne, 
BAcimov/.

2he Secre-tary,
Ministry'- of Hev l̂th and Pamily Welfare 
Gov element of India,
I  ir man-'- -Bhav/ an,
IBII BSIHI.

Su Id;] ect:

Sir,

Kind Attention- Shri S,Y. Subrarfianyan« Joint Secretary

Representation ag;aiiist order Ifo. A 32012/1/ 88-.CHS-II 
dated 14.3*88 fi'om the Minstry of Health and P*¥.» 
Goveznment of India regarding promotion of Senior 
Medical Officers to the post of Chief Medical Officer

I a Senior Class -I Scale Officer of Central 
Health Service sJjnce 1,1,1982 listed at SI.No.696 in order 
of Seniority in the Civil list.

Trie Ministiy of H ealth and Pamily Welfare, Govt, 

of Indi.a vide their order mentioned above have circulated 

a list of 389 C.G.H.S. officers proiaoting them from the pos;fc 

of Senior Medical Officer'(Es,3000-4500 ) to the post of 

Chief Medical Officer (Rs.3700 -5000}® These promotions 

have heen made in pursuance to the assurance given the 

Governrnoat to G.K.S, Officers at the time of their agitation 
in July, 1987 for a time hound promotion according to which 
a C H S officer -v̂ ith total 12 years of service including five 

years in the Sr. Medici Officer*s scale was to he promoted t 

to the Chief Medical Officers scale and as such the criter­
ion for promotion has not been '* Selection,**

I have been very seriously prejuidiced by the above

mentioned order as my name does not figure in the list

of promotffi®s though many officers much Junior to me are 
included as is evident tie following list.

Si'.Kame of the 
Is* Officer

sa.Ko'.
in the 'Demotion
list... ..............

Senioritylo,

1 , Yishv;a lath 2rasad Srivastava 381 697

2, Ripu Daman ¥erma 389 758

A.K. Awasthi 383 715

Cont, 3/-
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SI.

lo.

Hame of the 
Officer

Sl.I'Io •
the, pjoiiotijon. 
list'

2 -  . ’
Seniority 

ss—p;Cr Civil 
list .________

4 , T.G.Malik

5 , Smt. Sudha Singhal

6 , R .5. Jauhari

7 , 3mt, ICaruna Sood

8 . Suranjit 'Deh

9 . Samarendra Heb

10. Dr.(Km. ) K .K . Yeni

11. Y.K;. Saxena

12- Smt. Suniti Bhargava 

15. Ki?i,..Uma Matlmr
14, T.K. Kanji Jb I

15. Smt. Manju Gupta 

16* Baleshwar Singh

17. Smt, Manju Rani Sora<jal

18. S.K. Talukdar

19. Shama Prasad Chatterji

20 . Sohhan Sarkar

2 1, Smt. Satya Bhama Deyi

2 2. Shashi Bhushan Das

23. S .G . Pradhan

24. Smt. Meera Srivastava 

2 5. Sgit. Iqbal Kaur Judge

26. Smt. Sunanda Halhotra

27. Smt. Shashi Saini 

26. M.G. Ilath

29. G .I. Kak 

50, Bikash Bagehi

532

295

292

155

154

155

156

157

158

159
160
161
162

165

164

165

166 

298

167

168

169

171

170

172 

175

174

175

702

705
706 

698

704

709

711

714

716

718
719

722

725

750

752

754

757 
756

758

759

741

744

742

745 

750 

754 

759

S’o3:‘ the sake of reads?’ reference I a m suhmitting my service 

history as follows : " ‘ '

On the recommendations of U .P.S.O. Iw as appointed as 

Medical Officer on regular has is w .e .f . 20.5.71 under Mnistry

of Health and P.ll., Government of India and letter on after 
screaning I was placed in the Jr. Class.I Scale of CHS
(700-1500') w .e .f . 1. 1.1975 vide Llinistiy of Health and 

order IIo. A-11014/16/84-CHS II dated 28.8.84 ( Annexure-I'V.

I was allowed to Cross E/B.-in the Jr. Class Scale

(700-1500) v;.e.f. due date i.e . 1.8'. 1978 vide Llinistry of 
Health and P.li. ordK’ !Io.29018/7/84-CT-IS 7 dated Januaiy,

1985 ( Anne^oire-H).

I was promoted to the Senior *^lass Scale of CHS (1100- 

'■v!->‘:|̂ 600) from due date i.e . 1.1.1982 under Ministry of Health ;
Pamily■Welfare order Ko. A 11014/ 2/ 84-CHS-II dated 50.1.85

. )fe4inexure

_ lotiling adverse has heen Coiiimunicated to me ®r tie
after issuing of above said various orders of^promotion 

and Glossing of S .3 . including the orders of proinotion to a 

Senior Class I- Scale, i .e . since 50.1.85 till date. I



It is clear b3r the above account that there is 

ahsolutely no reason why I should not be placed in the 

Scale of Ohief lledical Officers when Officers much 

junior to me have been granted that scale. In case 

the necessai-y orders are not issued iiimediately I may' 

suffer irrepairable and permanent daman'se "fco career* ^

and I mas?' to work under my juniors and subordinates

besides a recurrent financial I o r s .

I therefore, request you to kindly consider ni;;,?’ case

and take necessgrs  ̂ action to issue the orders of ny 

promotion to the post of Chief Medical Officer*

E n d s : .as above.

Yours ̂ fa it hfully,

C IISHOBB )

-i-
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AllaJiatoad on an aî -hoc basis by the Di2;,€ctor General of 

Health services, Government of. India, w.e ,f .. 1 .8.1-969 in 

the scale of Rs. 350“ 25-500~3G-590^B-30-830-900,

mew-a;2, That on the recoujmelKations of Union Public

service Gomraission the ^plicant was appointed as-General 

Daty MedicCL Officer, Grade II of the Central Health 

Services by the Secretary Ministry of Health and fa^nily 

Planning, Government ^f^^dia , w .e.f, 2o.3#l97l in the f 

scale of Rs. 353-25-|00-30-590-SB-30-330-900 and was ! 

pos^ted^s QiTinior Medici Officer in the Central Governmeii'̂  

He^th solieine, Allahabad, fhis scale was sapie as Class ] 

Sc^e of the Central Services.

I

3. That on the date of regular Eppointment i.ei

20.3,1971 "the aj^plicant was getting a basic pay of Rs. 

315/'“ P.M. as ^reaiy earned one increment by

serving on that post ;for more than one year as an 

ad-hoc appointee. Accordingly his pay was fixed at 

Rs. 375/"“ P .^. since then he had been getting

ahnial increments regularly.

C ■■V

o
\.-i
■S

4. "Slat the applicant was Tsorking as a

Medical Officer in Central Government Health Scheme, 

ALldisibad till 30‘tli September 1978 ahd his controlling^^ 

Authority was the Opposite party No. 2, the Chief 

Medical Officer, Central Government Health Scheme, 

Allahabad. The applicant was transferred to the Civil 

Aviation trainirg Centre, Ba^rauli, Allahabad where he 

took cha;rlge on. 30th September 1978 (afternoon) as 

Medical Officer-in-Charge of the Civil Aviation 

Training Centre Hospital and where he is still working 

in the same CE^)aPity. The applicant’ s pres^nt^^contro­

lling i^r t^ it y  is Opposite party No. the princ^;pal 

Civil lijs'iation Training Centre Bararauli,

I
\

5. That the III  Pay Commission recommended

that in the Central Health Services there should be no

S^ade II scale and ^ i  the officers should be placed in

9\
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Class I service, having ti© scales, Junior 01 a.es i 

Senior Glass I, The Scale of Pay of Junior Class I 

was fixed at Rs. 700-40-90O-KB-4J0-11OO-5O-1300. This 

EeCommerid.ation, 'thebOpposite Party Ho, 3.

W .e.f, 1 .1 ,1973. Aipo^j of ths office .iiemo No, M 5 0 1 .2 / I -  

74-OHS.Ilda,ted 5.4.1975,*'’^  Annexure »ii. At the sj«ne 

time the pay scale o f ’ Glass II CentrsQ. ^j^giServices 

was also revised jyid it was enhpjiced to Es. 6s0-to--l200 

w .e .f. 1 .1.1973.

“ 3 “

V

That since the acceptance of the 

recommendations of IU r d  pay Oorantiission all the

f r e ^  appointments in Oantrgl Health Services v?ere
•\

made in Glass I Scale, lo appointment was made in 

Class II as it ceased to exist.

-V

7* That after the issue of the^ffice

Memorandum ( ipnexure 'I« ) it has been learn'ld\h^
„ ____ ___________ _______'f---

the list of all the Officers was submitted to Union 

public service Commission end the Assessment Oommittee 

Those who vsexe not found fit for Glass I e " ’(J^7) 

werê put in a, seper^te list and they were given a 

Class I I  scale of R s^65^-  to 1 20 p / - and fur t Tier it 

w a S '^dered that th f^  cases will be reviei<;ed annually 

The applicant* s name ?/as not mentioned in the list of 

■̂liose who were not found, fit for Class I Scale, in 

any case.no one was to get _the pay sc^e less th®i 

Rs. 650 - 1200, —

8. That the Orders ?jere issued vide Circular

No, 12026/ 7/78 -CHS, I Government of India, Mi^^ t r y  

of Health and^araily Welfare (Department of Xhs&js  ̂ Health)* 

Delhi, dated a s t  June I 978 by the 

Ol^osite Party No, 3 to all the participating organi­

sations including Central Government Health scheme.

In this circular it was stated that "After implementation 

^  of recommendations of Third pay Commi ssion, there are 

no Glass II posts in the Central Health Services and
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the scale of Pay of G.D.M.Os. II has been fixed

at Rs. 700-1300 in tbs Jtinior Glass I Scale of pay” .

The Heads of the organisations were directed to t alte 

necessary action immediately, "To have the scales shovjn 

at Rs, 70C^1300 (Glass I ) , if not already done. This 

will also avoid hardship to the Medical Officers in 

getting pay in the revised scale", 1  correct copy 

of the circulesr is Annexare » n « . '

9. That the applicant, was pli^ced in the

Junior 01 ass I scale of Pay w .e .f . 1.1.1973 tbs 

orders were communicated to him by opposite party Ho,

2, the Chief Medical Officer-Central Government Health 

SclBmBj AllahBbad, On 28,9,197^ soad since tten the 

^Plicant has been getting his salary in Glass I pgy 

Scale. A correct copy of the order is Mnexure «ITI»,

That the applicant was issued a charge- , 

sheet under the Rule 14  of G,O.S. (C .O .a ) Rule 1965 

by the secretary, Ministry of Health ahd Family «

Planning in Hovember, 1975 a»d the enquiry was conducted.. 

On 23rd lovember 1978 the secretary, Ministry of 

Health and Family, ir/e If  are issued order aw^ding the 

applifisat a “Penalty of redaction to a lower stage., 

by tv/o stages, in the time scale of Pay of Rs. 350-2§^ 

5OO-3O0-59O-IB~3O-83O-35“9OO (Pre-revised) for tm 

years". Th© order of penalty also mentioned,

»ACcordingly, this penalty of reduction to a loi,7er 

stjr^e of Rs. 530 in the above mentioned scale for 

t\70 years, is imposed hereby on Dr. -R.R.Ki shore. These 

orders will come into force from the date of issue of 

this order". In the case of the applicant there was 

no question of Grade Ii at a H ,  either old or new 

as he was in Glass I service on the date of order of 

penalty. A Correct copy of the order of pen^ty  is 

(\ Annexure 1 IY« .

1
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11. That the order of penalty appears to have

been passed assuming 'csrong facts whicli were non-exist ant
C—

In 01 ass I I  it mentions "Scale of Pay of R s . , 350-S00'|

while the the. Sc ale of Fay was raised to 6 50-1200.

Moreover, applicant was in CJass I service and not in

Class II, in .both re spec t|^i.e .^ (gas^® id  Pay-scale

the order assumed conditions*]!? ceased to exist long

before the order, Tne mistake is further apparent

from the facts that the designation snd pia,ce of

work has been mentioned wrongly. , In the order of

penalty it has been described as • -
\ •

II"Dr, R.R.Kishore,
■Junior.-Medical Officer.

0, Central Government Health scheme.
^  7-Liddle Bbad, >

Allahab# (U .p)".

Although the g^jplicant had been trgisferred ®id took 

ch^ge on 30.9.1978 (afternoon) as Medical Officer 

In charge, Civil Aviation Training Centre Hosplt^ 

in C ivip  Aviation fi'aining Centre Bamrauli, Allahabad 

It appears that the authority concerned did not take 

c^e  to ascertain the position of the applicant in 

service at the time of passing the order of penalty.

X

12. . That the applicant has filed an appeal

against the above mentioned order of penalty on 6,1.1979 

*tto the president of-India which is still pending, O^t 

of Several.grounds in the .j^peal, two of the grounds were 

(1 ) the order of pend.ty was in-executable becguse 

the ^plicant was not getting gny pay in the sc>le 

of Rs, 350-90 0 as-he vras placed in the junior Glass I 

scale of Rs. 700-1300 w.e.f, 1,1,1973 much before the 

order of Penalty. ( 2) That the Secretary was-not 

competent to impose a major penalty on the applicgtnt as 

he was a Glass I Officer ?itiose appointing Authority is 

President of I n d i a ^ ^

v '
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3̂3  ̂ That tlie Opposite Party no. I has served an

order dated 24th April 1979 on the . a p p ^ c ^ t  for enfor­

cing the pen^ty in a peculisp and arbit]^ manner. He 

has directed to .cancel applicant's pay - scale in Junior 

Olaiss I reverting him back-to Grade I I  pay Scale which 

ceased to esist a . w .e ,f, 1.1.1973* this manner t h ^  

applicant is being reverted from Class I to Class II 

Post-gffid secondly in Glass II Bost he is being reverted 

to old pay scale-non-exi stgjit w .e .f . 1 .1 .1973. Both 

of the things a^e non existant w .e .f . 1.1.1973 as there 

^ e  no Glass II  Posts in central Health Services aPd 

there is no such Class II sobXg in Central Services 

as directed to be given to the aPPliomt. A correct 

copy of the order is Annexure

1 4 , That the Annexure •?> appears to have been

issued on the basis of instn^tipue contained in letter 

m .  IO-5/75-S/G.C-.H.S. dated 16 iipril 1979

from the Chief Medical Officer, Centrsl Government 

HejiLth scheme, Allahabad, Opposite Pa;rty lo. 2. md 

some intimation by Opposite party No. 3 as is  referred 

in. innexure 4 ^ ^ / o n  receipt of ^nexure the

^ l ic a n t  recjuested Opposite Party lo, I to supply him 

the copies of these tw3 letters, A correct copy of 

the application containing the said request is Annexure 

■MI! Ho copy was supplied to the applicant and a 

reply 7/hich is not at all relevant was given by - 

Opposite Party Ho. i .  A correct copy of the reply is 

•-> jnnexure jujit The ^plicant again moved an applicatid 

before Opposite Party lo, I requesting him toiisupply 

the copies of the two documents but he was. not supplied 

lith mv copies. A correct copy of the p l ic a t io n  is 

Annexure *VIII * . The applicant re<jiested and aioved

^plication to all the Higher Authorities including 

Opposite pgfiTty Ho. 3 and rejn from pillar to poet i)ut 

le was not told anyreason^ for reverting himbackiito 

the pre-re vised and lov^r pay sc^e and Class of servicj

,  - 7

- 6 -

c  \ CP,
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Tliat in order to give effect to the 

said illegal order the amomt which was paid to the 

al^licaJit in Class I Scale has been directed to be 

recovered and the future Salary will also be paid 

according to that pre-re vised Class II Scale. The 

applicant made representations to the Opposite 

P ities  with copy to the president of India vide 

Annexure «?I and »VIII' not to enforce this illegal 

^ d  aybitrfjjy order as mentioned in jyinexare *?’ 

by Opposite party lo, i but all his reQuests ^ e  

going wiheeded.

- 7 -

1^, Tlgt̂ ĵthg-̂ erder.of reversion from Class I. |

to Glass II is® a very big punishment. Every ^ o i n t ­

ment in Central Health Services to day is being made j, 

in Claes I Cadre and hence the applicant's Juniors ® 

and subordinates may become his Boss, farious previlag€« 

assignments, deputations and promotional-avenue^, may 

be adversely affected, in irrepairabie loss \dll be 

caused to the applicant if the order contained in 

Annexure «?• is enforced.

GROUHD

I 2.

Because the_order contained in Memo No. 

dated 24.4.1979 axe srbitrary and vrithout

juri sdiction.

Because there is no order for reverting 

the applicant by the appointing Anthorit;||

i.e. The President of India. Nor soiy 

proceedings were initiated for it.

4.

Because there is no basis in existence fc 

reverting the applicant in a grade and 

Class which ceased to exist w.e,f, 1 .1 .i|

Because the order is highly unjust,
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disC2rii3iinatary and against all canovis of 

justice.

5. Because tlie applicant was entitled to the 

grade in Class I vfhich is being given even 

to tlie fresh appointments and also to m ch 

Junior Officers.

Because the order is in contravention of 

Art, 16 of the Constitution.of India and 

it has been passed without issuing any 

notice-to show dause and mthout affording 

any opportunity of being heard and 

contravenes Art , 31I of the 'Gonstituion 

of India. Even the Copies of the orders 

referred to in the Menorandum were not 

supplied.

p r a y e r

It is, therefore, prayed that this Court

may please i s ^ e  an order^^rection-or writ in ti®

nature of manda^as commanding the opposite parties
A. ,

not to g i ^  effect to the order contained in

Annesur e ̂ Wcl^ai’ing i t_ void and ineff eetive

and further directii^’ the Cj)pOsite parties to continue

paying him Class I Scale, or. grant aich other relief

which may be deosied fit and proper under the
t.

c i r cum a t anc e s
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GOpy Of O.M.No. A.45012/1/74-CHS. U  Dated 5 .4 .75  

from Mnistry of Healtli and F .P . (Depart jib n t ^ f  

Health), Hew Delhi,

J

•V

V

subject' - Reoomaiendation of Third pay Gommission

Placement of regular O^neral Duty officers 

G-rade I and Grade II of the Central Health 

Service in the revised scales of Pay,

Ihe.. undersigned is directed to say that 

the 3gj.estioi). of of Officers belonging

to regular General Duty Officers Grade I and 

General Duty Officers Order II of the Central 

Health service in the revised scales of pay of 

the service in the light of the .recoimiendation 

of the Third OentraJ. pay Goiaitission has been under 

consideration of the Government of India. After 

c.^eful consideration, the President is pleased to 

decide as fonowsj -

i)

ii)

All General Duty. Officers Grade IXJ, in 

position on 1^1,1973 

®2x:̂ p[(2iHfcSfit]a± x±H 

should be placed in the Glass I Junior 

scale of R s .. 70O-4O7IIOO-5P-I3OO, subject
-̂A - ' ™—̂ -- —

to sci^ening.

All General Duty. Officers Grade II in 

position on 1 , 1,1973  who are not found 

fit for appointment to Glass T"Junior 

scale should be given the Glass II Sc^e

0f Rs, 6 50r30-700-35-Slo-EB-35-8S)-40- 

1100-EB-4L-1200, Their cases for 

inclusion in Glass I of the Central 

Health service will be reviewed aanually.

All General Duty Officers Grade I with 

more than 5 yesp:s of service in that
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grade on 1,1,1973 should be placed in tlie 

Claes I senior scale of Rs, Il00~50~l600, after 

assessaent of their suita)3ility.

- 2 -

A .

Provided that for the purpose of rec&oning 

5 years of ±a service as General Duty Officers Grs^e I 

tow^ds placement in senior Class I Scale, the regular 

service rendered beyond a  pei'iod of five yeajrs in a  post 

included in General Duty Officers Grade U  or in any 

post which was eojaivalent to such poet, immediately

before the.commencement of the O .H .S . (Amendment) Rules,

1956, shall be treated as equivalent to General Duty 

Officers Grade I service, subject to a maximum of 3 yegprs.

provided further that where the case 

a General Duty Officer Grade I, is consider^ for the 

purposes of placement in OlaSs I Senior scale, the 

Cases of sCLl persons senior to sach officers in the 

Grade of General Duty Officers G^f^e I sh?fl.l also 

be considered, notwithstanding the fact that they 

may not have rendered five years,of service in General 

Duty Officers Grade I on 1 ,1 ,1973.

I

iv)

A ,

/V

All General Duty Officers G r^e  I with 

less thm 5 yej^s service in that grade on 

1 . 1.1973  iiot elegible for placement 

in the revised senior Class I scale 

according to critheria mentioned in Clause 

(iii) above should be placed in the revised 

J-onior class I scale <l>f Rs. 700“40-900-i£E--40-

1 1 0 0 -5 0 -1 3 0 0 .

2. The pay of Genral Duty officers Grade I
and General Duty Officers Grade II appointment to the 
revised scales of pay shall be fixed in sccordance with 
the provision of Central Civil service (Revised Pay) 
iiules, 1973,. as ajnended from time to tine. Tlieir K.F.A. 
as sanctioned in thi s Ministry» s letters lo . A. 45011/^/74
O.H .S.III dated 2l.i2 .l974  dated 22. 3 .1975 .

Sd/- I. S.Bhatia. 
under Secretary.

a
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Ho. A.12026/7/78. O.H.S. I . 
Government of India 

Ministry of Hej^th said. Family Welf^e 
(Department of Health)

.w

\"

New Deiliil Dated the 21 et jun^, 1978
■ J B r

Stibjeotj ~ Revision o^:pa^i^cae of Medical Offioere.

Sii,

It is seen from the severe statements 

and returns being forweffded to this Ministry on the 

sanctioned and filed Posts in the various grades of the 

central Health service that some of the Posts of Medical 

Officers Gr.D.M.O. Grade II are Jgfiowi having the scale
T--

Of Pay Rs. 6^-1200. As you are aware, after implement- 

ation of recomiiiendations of Third pay Commission, there 

are no sssl class II  posts in the O .H .S .” and the scale of 

pay of G-.D.MoOs, Grade H  has been fixed at Rs, 70 0-1300

7 t in the junior Class is scale of pay,

v-^. It is requested that necessary action may

■: V  talcen to have the sc^es  shown'at Rs, 700-1300, If

lo I;
already done. This will also avoid hardship to the 

Medici Officers in getting pay in the revised scale.
■.....  I ■

Yours faithfully,

Sd/- K. lenugopal 20.6.78. 
Under ecretary.

Copy to O.H.S.V.

-

Pi . 9i" ®'̂ /- Y.H.Sharma.
section Officer

Secretary.
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NO. I 0-5/ 75-CGHS/6098
central Qovt. Health scheriB, 

Allaliabad, Dated 28, 9,1978

-V

mm

subject; - Fixation of pay of uc, R.R.Kishore as 

on 1 . 1 . 1973.

Dr. R.R,Kishore, Medical Officer, O .G.H.S, 

Di^ensary lo , 2, Allahabad is  hereby informed that M s  

pay has been fixed Rs. 7o O/- (on 16 . 9.1978) in the 

scale of Rs. 700-40-900-SB~40~il00-50-1300 w .e .f .

1 .1 . 1973. His next increment date was 1.8,1973, 

raising hi s pay to Rs. 740/- p.m.

ICD

Sd/- B.R.Routh  ̂

Chief Medical Officer,

O.S.H.S, Allahabad,

To

Dr, R.R.iCishore,

Eedicsl Officer, O .G .H .S, Disp, Ho. 2, 

Allahabad.

'o

T T C .
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BEGIgT£RED/A'£D.

O.Ho, 13011/4/75-Vig. 
Government of India, 
Ministry of F .f.

ORDER.

New DelM , Dated the ~

23rd Uovember, 3 ^ 8 .

\

In tlxis Ministry «s Memorandum lOi 0.13011/4/75- 

?&CM., dated the 28th November, 1975, D :̂. R.R.Kishore,

Junior Medical Officer, O .G .H .S ., ipLla^iabad, was called 

Upon under Rule 14 of the O.O.S. (G .C .A) Rules, 1965,

J.. to ^swer the following aJ^tide of charge:-

»That the said Dr, R.R.Ki shore while working 

m  O .G .H .S ., Allahabad, during the year

1973-74, failed to maintain sbsoiute integrity 

and committed misconduct in as much as he 

submitted a false receipt on 16 . 9,1974, for 

house rent of R$, 250/- purporting to have 

been issued by his l^dlord , sri B . S.Srivastava 

j ajid on the basis of seid receipt drew Rs. 7i9 ,8 5P

as airre^s of house rent allowance at. enhanced 

rate for the period 1 .11.1973  to 30. 9.1974.

He has, thus, contravened Rule 3 (1 ) (i) 

of the 0.0. S .( Conduct) Rules, I 964" .

"y.

/

r l
On 6 . 12 , 1975, Dr. Kishore denied the charge ahd 

desired to be heard in person. On 21. 1 . 1976, sri jayajcaj:

P . Johnson, Commissioner of Department^ Enquiries, Central 

Vigilance Commission, lew Delhi, was appointed as the 

en<yiiry authority who submitted his report on 27, 10.1976 

and held that the change framed gainst Dr. icishore ± stands 

proved. As the enquiry was foiJind to suffer from certain 

procedural irregulajrities, the case was remitted back for 

further enquiry to the s,a;ne Inquiry Officer as per this 

m nistiy.s order No. C. 1 3 0 1 1 / 4 / 7 CM., dated the 19thn 

Feb. 1977. Later on, as it was found that Sri Johnson was to 

relinquish the charge of , his office, Sri K.p'.Chakraborty, 

another Q .^.d . E. was appointed as the ip enquiring authority



y

7

- .2 -

to conduct, further inc|iiry and report as per Order.

10. G. 13011/4/75-V&CM., dated tiie ITtli/SOth lay, 1977 

S r i  Oliatoaborty, O.D.S. submitted his report on

18 .10.1977., S that the charge frmed against

Dr. R.R.Ki shore has been proved. A copy of the 

inquiry report ie enclosed,

3  ̂ Cto a careful consideration of the inquiry

report gff ore said aJid the records of the inQuiry, I find 

that the evidence on'record goes to prove that Dr.

H.R.Ki shore drew arrear bpuse rent allOYirsgiĉ _by 

fraduiant means for §aining undue pecunisrj^_en^fits_for 

himself. I therefore consider .that the ends of 

justice m il  be met ..if the penalty of reduction t o 

a lower stage, by two stages, in g ^ t im e  scale of

(pre-revised ) for '̂ iio year^ is imposed, on the 

Officer, Aocor^ngly, tM s  penalty of reduction to a 

lo^5ier stage of Rs. 530/- in  the above-mentioned scale 

for tTO years is^lHposed hereby on Dr. H.R.Kishore.

*ftiese orders will come into force from the date of
rr  ̂ "" —------------- --—--—------

issue of this order.

(RajeshwaP Prasad)

Secretarjr,

Copy to. -

Dr. R.H.Kishore, 

junior %dical Officer,

central Government Health Scheme Dispensary, 

7 , Liddle Road,

SLlahabad (U.P).
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CSOYeRSiEIT OF IFDIA 

C m L A  IIVIATIOH DEP«MSOT 

OFFICE OF THE PRIKOlPisL; 0I7IL AVIATION mAlIHIJ 

OSNTHS BA^MJLI: ALLAMBAU.

No. IK/SST/l3-170/48

Dated 24 Apr. 1979.

M S M O R  i i J D  U M

jbiu.

■<̂ ’ v

m  accordaxice vdth the ins^te^ctions 

contained in letter ITq. lO-5/75-S/OGHS(i®)/262$ 

dated 16 aP̂ c. 1979 from the Ghief Medical Officer, 

C.G.H.S. Allahabad it has )̂een intirna,ted that orders 

regarding fixation of pay of Dr. R.H.Kishore, Medical 

Officer Incharge, C.A.T.C. Allahabad, in the Scale 

of Rs, 700-1 300S w .e .f, 1 . 1,1973  be treated_as_fi.slifia 

l i ed s,3 per in-si motion by the Ministri^._QjLjj£Lalth 

and Fsffiily Tijelt'aPe, Department of Health, letter Hq. 

A.1101/1/CHS(II) dated 2 i Mar. gi 1979., It has also 

been inGimated that Di-. R.H.KishOie has been zawCJXded 

a pencdity of reduction of two Biages in the pre­

revised scale of Rs. 35O-900 and accordingly his pay 

will be dra\vn as per ihe revised L .p .O . forwarded by the 

Chief Medical Officer, C.G.H.S, Ai.lahabad, which shows t 

amount as follows*-

Pay_

N.P.A,

P .D ,A .

d . a.

A.D.A.

Interim relief

® Rs. 590.00^ 

© Rs. 236.65 

Rs. ‘ 135 .00.

@ Rs. 120.00 

§ Rs. 228.00 

® Rs. S60.OO

The. pay drawn previously in excess of the 
above rates vdH have to be recovered from Dr.Kishore.

The receipt: of this M®no may Dlease be 
acknowledged.

Sd/- 
M.M. Simon

principalDr, R.R.Kishore. 
Medical Officer I/o. 
O.A .T.G . Hospit,^, 
Bamrauli, Allahabad.

pi
/i

c\
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From;-

Dr. R.R.Ki shore,
Medical Officer-in~Oheffge
O.A.T. 0. BJspital, Bamraili, 
Allahabad.

To

The Principal,
Civil Aviation Training Centre,
Bamrauli. Allahabad.

subject. - Reply to your Office Memo lo. EG/SSTAe-170/48.
Dated 24th April 1979. ' ' ' »

Sir,

With reference to your above cited memo, 

received by me on 24th April 1979 I am to submit asbeiowj-

^  1, In the aforesaid msmora&dum you have n^ritten

that vide letter Ho. 10-5/75E/0aHS (AD)/?025 dated 16th 

ilpril, 1979, the chief Medical Officer, O .G .H .S. Allahabad 

has intimated that the orders regarding fixation of my 

Pay in the pay sc?a.e of R3. 700-1300 w .e .f. 1.1.1973 »iay 

be treated as csnceiied, you have ^ s o  mentioned j^out 

a le t tW N o . A. 11014A / 7 8-0.H.S. (ll) dated 21st March, 

1979 the Ministry of Health and Family Welfare,

Depa|J,^eEt%?j)f Health in this behalf. You.have not sent the 

copy Of these letters to me nor have i received

any^ehv.l-^tters from the Chief %dical Officer, C .G .H .S ., 

Allahabad or the Sinistry of H e^th . I am unable to find 

out how and v/hy my pay scele of Re. 70O-I3OO has been 

‘‘Heated as cancelled" l know no authority vjith the C.M.O 

, ^to make any such cancellation. I request you to kindly 

. , supply me a copy of the letter from the C .I .O ., O.G.E. S., 

Allaha]o,ad and the Ministry of Health ^ d  Family Welfare 

 ̂ Immediately,

AB far as the penalty in concerned, the 

penalty of reduction of two stages in the time scale of 

Rs. 350-900 was mentioned in the order Wo. 13011/4/75-vig. 

dated 23.11.1978  from the secretary Ministry of Health 

and Family Welfare. I was not in the scale of Rs. 3^-900 

since before the order of penalty. I have already filed 

ana appeal against the order to the president of India and 

that is pending. i will request you to inform the 

luthorities concerned that the order of penalty mth regard 

to the reduction of two stages is inexecutable gad c^not 

be enforced. I I
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In the light of above facts I request 

gad hope that you will very kindly refrain from 

enforcing you aforesaid order.

- 2 -

Dated 26th April, 1979, 

copy to: -

yours faithfully 

Br. R,R,Kishore.

(ilongwith a copy of the instant memo.of 

the Principal, O.A. T.C, Bs^arauli, AUahsl^ad).

1. The President of India.

2. secretary to the Govt, of India, Ministry 

of Heja^h and Family felfai'e, lirmajb Bhawan, Maulana 

A2aii Boad, New Delhi,

With request that the Principal, O .A .T .O . 

may kindly be directed not to e n tr e e  his instant 

order during the pendency of the Appeal dated,

6,1.1979 filed by the undersigned to the president 

of India against the’ order Ho. 13011/4/75~Vig. dated 

23rd Hoveniber, 1978 from the Secretary, ffinistry 

of Health and Family Welfare ahd the undersigned may 

kinc31y be informed accordingly. The matter may kindly 

be treated as most urgent.

Further, it is  submitted that the Appeal 

has been pending for about last four months and nothing 

has been heacd so f̂ r̂ in  this connection. The under­

signed has been sufferii^ due to the delay. It is  

most humbly requested that the appeal may very kindly 

be decided it an early date.

Dated 26th, April , 19 79 ,

Dr, R.R.Kishore,
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ANHEXURa

Government of India 

Givil Aviation Department 

Office Of tlie Principal; Civil Aviation Training Centre, 

Bsnrauli;- ipLlaiiabad.

Ilo. EG/EST/13-1-70/60. 

4th May, 1979.

/ m m m m m

Reference his representation dated 

2b Apr, 1979 (Copies endorsed to others concerned).

Dr. R.R.ICi shore, Medical %ficer  l/O

O.A.T.C, Hospital, B?pirauli, is advised to either 

contact the Chief Medical Officer, C.G.H.S.Allahabad 

or the Ministry of Health and Fa^aily Welfare, New 

Delhi for the copies of the dociiments awarding 

'.penalty of reduction in pey by two stages in the

5|)re-revised scale of Rs. 350-900 as this office
.'.'H i

^  knowledge about the charges against him.

Sd/- M.M.Simon 

principal.

Dr. R.R,Ki shore. 

Medical Officer i /u . 

C.A.T.4S. C. Hospital. 

Bam raul i , ĵ Ll ahia ad.
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Frorn;-

To

nc. R.R.Sisliore, , •
Medical Offioer-in-Cli£a*ge, , ^

C .A .T .G ., Hospital Bsairsoali, AHaliaDad,

The p^rincipalj ' ^

0 .A . i .0 ;. Bsim rauli, M ilaliabad,

Subiect;- asnceliation of the Scriie and awa;rding of
penality to theundersigned........Gonynuation
to the letter dated 2|rth , April 1979 
from ths undersgined.

Sir,

fith reference to your Memo Ho, SG/iilST/L3“ 

170/60 dated 4t;h May 1979 and in continuation to my 

letter dated 2 ^ h  Aprl. 1979, I sm to say as fonow ^-

1 , I hEMi not requested you to supply me the 

copies of the order of penalty or the cha;rges as I 

already know about it (Refer Pama 2 of my letter dated 

26 Aprl. 1979 to you). I had requested you to supply 

me the copies of the documents on the basis of which 

you have decided to canceli my pay scale of Rs. 700-130O 

These documents were referred to in your Memo lo. 53G/J3ST/ 

13 -170/48 dated 24 Aprl. 11979 abviously they must

be with you, otherwise how you have decided to 

cgZLceli ray present pay scale of loo-^l^oo. You will 

appreciate that I m  entitled to get these documents ijt 

order to know the reasons for cancelling my* present 

Pay Scale. I again request you to please supply me 

the copies of the letters No. lO-S/T^-S/oaHSC ]©)/2025 

dated 16 Aprl. 1979 from C.M .O ., O .G .H .S . Allahabad 

and letter Ho. A. U014A/78-0.H.S. (ll) dated 2ist 

Mar, 1979, from the ianistry of Health a;ni FsPiily 

Welfgre Department of Health, New Delhi,

2. It mg,y be submitted that the orders of ray 

placement-in revised pay scale as well as the L .P .G . 

were not provisional or conditionjjJ. They were final ®id 

irrevocable. A copy of these orders Ho. 10-5/75'^C?HS/ 

6C98 dated 2^.9.1978 from the Chief lifedical ‘Officer,

G .G .H .S. Allshabd placing me in the iBvised pay scale 

Of Rs. 700-1300., was enclosed along?/ith my L .P .O . 

vide my letter dated 20th October 19/8 to you.

J
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5, At ■pi-esen'c I am not ?;orking under the

0.11.0., O.G .H.S. AllsJiabad, I &m a O.E.S. Officer 

and at present you s?e my controlling Authority,

If at all there arises s;i occasion to cgncell my 

pay scale of Rs. 700-1300, that can "be done by the 

prescribed Authority after following the 

Prescribed procedure and the oi-ders \fill be implemented 

through you, The O.M .O., O.G.H.S. Axiahabad has got 

no authority to cancell my scale and does not corns to 

in the picture, I have already contacted the appropri- 

te Authorities (- H ^ ^  endorsements ijo the President 

of India said secretary Ministry of He a  th and Family 

Welfare in my letter dated 26 Aprl. 1979 iioyou) a^l 

their orders are being awaited.

In the mean time I ?;ould sgaln request 

you not to enrorce your orders of caneeliations of 

my pay scale of Rs. 700-1300,

Y o ui's faithfully,

Dr. R .R.Kishore.

Dated 5th May, 197^

Copy to. -

1. The president of India.

2. secretary, Ministry of ^ealSh and fsjnily

Welfare, lirman Bhawan Mailaiia H0a,d, Hew Delhi,

Dr. R.H.Kishore.
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IK TIE HIGH OOURT OF JUPICATURE AT ALLAHiySJ®

Affidavit

in 11  ‘sn

Oivi'l Misc. frit Ho, Of 1979.

Pi st r Ict All aha,bad.

iO„

Dr, M-shi Eaj Kishore......................... “ .^‘etitioner

Versus

principal, Oivila Aviation Training Oentral aovernment 

Oentre, Bsarauli tHahabad and o t h e r s . . 0 p p .  Parties

Affidavit of Dr. Rishi Raj Kishox6 

sged about 35\ŷ î3:s son of 

late sri Brij Raj Ki shore 

resident of House Iq . 49/93, 

Mahatma Gandhi Marg, District 

Allahabad.

The deponent above named do hereby solemnly 

affirm and state as follows;-

That Ice is petitioner in the abo’senoted 

case and is fully acc^,ainted m th the fact deposed 

to below.

2. That the contents of para 1 of _ this

sffid^nt and that of paras 1 , 2, 3 , 4 ,

9, 11^2^ 13> 14> 15 and I 6 of the Wyit petition are 

true to my personal knowledge and that of paras

I
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5, 6 , 5:1,8, 10, of the frit Petition a?e based on 

perusal of records, wMoh I believe to be true. Ho 

part of it is false and,no thing material has been 

concealed, so help me God.

V .

I, Rajn SewaJs;, OLerk to Ramo Devi

Gupta, Advocate, do hereby declare that the ^^erson 

making this affidavit and alleging himself to 

be Dr, R.R.Kishore is the same person who is known 

to me ®OTxtkax|i»]asaix®fxpagsSiXE?xKkisf^^er^iu3,liy.

J

(

Solemnly affirmed before me on this 

day of May, 1979 at §*-S3riV}rf) p ’Clock by the ‘ •

deponent vTho is identified by the said. Clerk.

I have satisfied myself by examining the 

deponent who has understood the contents of this 

affidavit which have been read over and explained 

to hi a.

\
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CIVIL MISC. WRIT 0^ 1979,

Dr. RlehlRaj Klshore.. ...................petitioner

Prinoipd., O.A.T.C.Eam:auli aî a others.. ..Opp, Parties.

-g.age.

1 to 12

S I .10,

1 . writ Petition

a a t e a ^ a .s H l r s f ”

“ a*®a 2>.4.79 from 
D . R.R.KlBhoie to pnnoipja C. A. T. C.Bsarault
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14 . ^tiaavit .
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(Unia VgCTsline.y)
Counsel ror.the PetitioDer.
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Civil Misc. wnt 10. 3 4 *7 ^  of 1979 

(under Article 2^  of the Constitution oi India) 

D istrict Allaliabad..

Dr. RisM  Raj Ki shore son of l&te s r i  BnjijRaj Kishore 

resident of House Ho. 49/93, MsOiatnia Gandhi M ^g ,

District Ailshsibgd.• « • • • • • * , •  • • • • • • • • • • • • •  ̂ ^ i o n e r

versus

principsa, Civil Aviation Training Centre, Ba;ar3Jili.. 

Aillahg^ad.

2, • Chief M edici Officer, Central Government H e^th

scheme, 7-Li<3.<3ie Road, Georgeto^, ALlahabstd,

3. anistry  of HesQ.th a?i<i Faniily welfare, Department 

of Health, Government of Inaia, IJew Delhi, through 

its Secretax*y, lirman Bhavan, M a n ila  Azaiti Road,

New D e l h i . . . ........................................ Opposite Parties.

1 .

The Hon’bie the Chief justice ^ d  his 

Compsfiion Judges of the aforesaid Court.

The humble petition of the aoovens^ned 

£©plic£Sit Most Respectfully Stoweth.-

1 . That the ^plice;at was appointed as Junior 

isdical Officer in centra Government HeiiLth Scheme. 

i0.1ahabad on an al-hoc basis by the Director GenergO. of 

H e^th  Services, Govexnment of India, w .e .f. I ,b .l96 9  in 

the scae of Rs. 350-25-900-.30-590-SB-30-830-900,

2.- That On the recommendations »jf UniOn putli 

Service COmuissiOn uhe applicant was ^pOinted as Oftner^ 

Duty Meoicsa ^fiicer, Qraae i l  ui' the Gentry Health

J
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S«rvices by tie secretary ffinistry of Health am lamily 

 ̂ Pljcining, GOv«rnaBnt o±- inaia, w.e.t. 2 0 .3.1971 in the 

scale Of Hs. 350-2§-5oo-30-590-5B-30-830-900 a^d was 

posted as Junior Medical Oificer in the Central Government 

Health scheme, All^al^aa. Tiiis scale was sspe as Class Ii 

Scale Of the central Services.

on the date oi regular gppointmenti,e, 

20. 3.1971 the applio^t was getting a basic pay of Rs. 

375/- P.M. as he had already earned one increment by 

serving on that post for raore. than one year as m  

ad-hoc ^pointee. Accordingly his pay was fixed at 

375/'“ p . a n d  since then he had been getting 

S^Uai increments regularly,

^plicgpat was ViiorKiiig as a 

Medical ofiicer in Central Government H .^ t h  Scheme, 

Allahabad till 30th September 1978 ana his controlling 

Authority was the opposite pax-ty lo. 2, the cmef 

Medical Ofiicer, Central Government Health scheme, 

jaiahabaa. The Applicgait was transferred to the

O l v l l  A v i a t i o n  t r a i n i n g  O e n t r e .  B a n r a i l i ,  a i a h a P a A  , A e r e  

H e  t o o k  o h a l g e  o n  30t h ,  S e p t e m b e x i 9 7 8  ( a f t e r n o o n )  a s  

M e d i c o  O t i i o e r - i n - O h a r g e  o r  t h e  c i v i l  A v i a t i o n  

T r a i n i n g  C e n t r e  t t s p i t a l  a n a  w h e r e  h e  i s  s t i u  i r k i n g  

i n  t h e  s a m e  o a p a o i t y .  T h e  ^ p U o a i f s  p r e s e n t  o o n t r o -  

l l i n g  A u t h o r i t y  i s  O p p o s i t e  P a r t y  » .  I ,  t h e  p r i n o i p ^ a  

O i v i i  A v l a t t o n  T r a i n i n g  C e n t r e  B a p i r a u l i .

P s y  C o m m i s s i o n  r e o o m m e n d e d  
t h a t  i n  t n e  C e n t r a l  H e a l t h  S e r v i c e s  t h e r e  s h o u l d  b e  %

g r a d e  11 s o a i e  a n a  a l l  t h e  o r i i o e r e  s t o u l d  b e  p i a o a a  i n

O l a ^  I  s e r v i c e s ,  h a v i n g  t »  s o ^ e s .  J u n i o r  c l a s s  I  a n d

s e n i o r  c l a s s  I .  I h e  S c a l e  01 P a y  o r  J u n i o r  C l a s s  I

was fixea at Rs. 700-40-90O-^B-40-ii0O-50«i300, This

R e o o m m e n a a t i o n  w a s  a o o e p t e a  b y  t h e  O p p o s i t e  p ^ r t y  H o , . 3. 

w .e.f. 1.1.1973. A  c o r r e c t  c o p y  o t  t h e  o p p o s i t e  p a r i y  L .3 ,

- . 2 -



- >

Office Memo |jo, A450l2/i-?4-0RS.II 

dated 5*4l975» Is  mnamxe «I». ’fehe same time the

pay scale of Class II Central ^rvices was aLfP revised 

and it was enhanced to r s , 65O to 12OO w*e.f. 1 ,1 .1973 .

V

6. That since the accept-ance of the

recommendations of JUrd Pgy QOmmiseiOn ^ l  the fresh 

^pO^jntments in Central Health Services lere made in

Class I Sczae. Jo ^pOintment was made in Class II as

it ceased to exist.

N

7. That after the issue of the Office

Memorsiidum ( Annexare «l«) it has been learned that 

the list of ©11 the Officers was submitted to Union 

Public Service Commission and the Assessment Committee 

Those who" were not found fit for Glass I Sc^e  (Jr .) 

were put in seperate list and they were given a Class

II  Scale of Rs, 6^ / — to 1200/- and further it was ordered 

that their cases will be reviewed anmgaiy. The applic^t»s 

n ^ e  was not mentioned in  the list  of those who were not 

found, fit for Class I Sc^ae. in m y case no one was to get 

the pay scjiLe less Than Rs, 65O-120O.

That the Orders were issued vide circular 

UO, 12026/ 7 / 78-CHS. (l)Government of India, Ministry 

Of Health and Fan4ly, feifare (Department of Heglth)

New Delhi, dated 2ist June 197^ toy the OppOgite Party 

Ifo, 3 to all the pa?*ticipating Orgaiiisations including 

central Government Health scheme. In this circular it 

was ei/ated that "After in^lemenc&tiOn Of recommendations 

<3f TlUrd Pay commission, there are nO Class I I  posts in 

the central Health Services and the scale of Pay of a.D.M. 

Os, II has been fixed at Rs. 700-13008-in the juniOr Class I 

Scale Of pgyii  ̂ ijjjQ Heads of the OxgjgiiBatiOns were directed 

to taJce necessary action immediately. »to have the sc^es 

sho,^ at Rs. 700-1300 (ci^sa I), if nOf'^ready dOne. This 

will also avoid hardship to the Medical Oifioers in getting
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pay in the rev-Leed sc^eii, a correct copy or the 

circular is Aiaieaire » IP .

9» That the ^ p i i c ^ t  was placed in the

JuniOr Class I scale of Pay w .e .f , 1 .1 .1973 and the 

Orders lere communicated to him by Oppoate party HO,

2, the Chief Ifedicai Officer Central GOvdrnraent Health 

scheme, Allahabad, on 2b ,9.1978 gsnd since then the 

^Plice^it has been getting his salary in Glass i pay 

Scale, A- correct copy Oi the Order is Annexure

vJ

That the applicant was issued a charge- 

^e e t  unaer the rule 14 01 o.O.S. (O .C .a) Bale 1965 

by the Secretary, Ministry o^ Hegith and FaPiily planning 

1 HOwmber, 1975 ana the enquiry was conaucted. On 23rd

EfOveraber 1978 the Secretary, Ministry ot Health and FaPiily 

welfare issued an Order awarding the sppiicgjit a "Penalty of 

reduction, to a l©wer stage, by two stages, in  che tine 

sca.6 Of pay Of 35^-25-500-30-590«eb-30-830^35-900 

(pre-revised) fOr twO years”. The order of penalty ^go 

mentioned, ''Accordingly, this penalty Of reduction to a 

lOvver suage'Oi hs. 53O in  the abOve mentioned scale ftfOr 

twO yeitce is  impOged hereby On Dr. R.R.KishOre. Ttese 

Orders m il cOme into force from the date Of iggae Of 

this Order*'.

thfeni orehsrJ'. 3ii the case 01 the apRliCaat there was 

no question 01 Grade H  at all, either old or new- 

as he was in Class I ser^dce on the date of order of 

pen^-cy, A correct copy of the order of pengity is 

Aaneaire »IV».

That the oraer of penalty sppaars to hgwe 

las'en passed assuming wrong facts wiiich were non-exist^t 

In Class II it mentions "Scale of pay_of Rs, 350~900« 

while the scale Of p^y ĝ_s raised gO 65O-.12OO, lOreOver, 

^pliognt was in Class I service sna nOt in Class I I ,  in 

both respects i .e . Class a/ict pay Scale the order asgamed 

conditions which ceased to exist long before the order.



I

The is farther ^parent from the facts th^t the

d.eeignation ahd. PlePe of lijork.has been raentionsd wrongly, 

lu the order oi pen^ty it has been described as:-

«Dr, R.R.Ki shore, 
junior Medical Officer*
Central Government Health scheme.
7-Liddle Roa^, 
iCLlahabad (U .p).

Although the ^plicant hg^dbeen -ureJisferred and took

charge on 30 . 9.1978 (^ternoon) as '̂feaical Officer

Incharge,, oivii Aviation Training Centre Ho^ixal in

Oivil Aviation Training Centre Bajnrewli, AUaliabad. It

gppears that the authority concerned did not taJce cgre

to ascertain the position of the ^plicant in eeryice at

the time oi passing the order of pen^ty .

That the ^plicgitit has filed m 

ag'^nst the above mentioned order of pen^ty on 6,1.1979 

to the president 01 India which is still pending, out 

of set-vergsl grounas in the Appeal, uwo of uhe grounds wrere

(1 ) That the order of penalty was in-execut^ie becstise 

the epplicant was not getting my pay in the scale or Rs, 

35O-.9OO as he was placed in the juniOr Glass I Scale or 

Rs, 7§'̂ -13*̂ *̂  w .e .f. 1 .1,1973  bei'Ore -che order

Of peneluy. ( 2) That the secretgjy was not competent to 

impose a major pentiLty on the applicant as he was a 

Class I Officer if^Ose appointing Authority ie President 

ofn India.

13» That the opposite party Ho, I hasserved m.

order dated 24th April 1979 on the applicant for enfor­

cing the peneaty in a peculiar' snd arbitgpy marmer. He 

has directed to cancel applicant’ s pay scgle in Junior 

Class I reverting him back to (Srade Ii Pay scale which 

ceased to exist w .e.f. I .l .l 9 7 3 . In this meaner the 

spplicpjit is being reverted from Class I to Class II post 

gad secondly in  dass I I  post he is being reverted to 

old pay scale non exista^t w.e.r, 1 ,1 .1973 . Both of the 

things are non esist^it w .« .f . 1 .1 ,1973  as there are no
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Class II posts in Oentrsi Health Services spd there is 

no such Class II ScjiLe in  Oentrsil Servicos ae directed 

to be given to the s®)Plic^t, a  correct copy of the 

order is jginaxure «y».

£ __■<

14. That the Annexure «v* appears to have been

issued on the basis of instructions contained in  letter 

m , IO-5/75-E/O.O.H.S. (iD)H025 dated 16  April 1979 from 

the Chief Meaiogo. ^^fficer, Central Goverusient Health Scheme, 

Allahabad, Oj^osite Party Ho, 2, and some intimation by 

Opposite Party Ho, 3 as is referred in iainsxure ’ V’

On receipt of Annexiire ? the^piicant reqiiegCed op^eite 

Pa?ty lo. I to supply him the copies of these tio 

letters, A correcc copy of the ^plication cpnoaining 

the said request is  Aonexure «vi«. lo copy was supplied 

to the applicaau and a reply whiOh is not at all relevant 

was given by Opposite Party Ho. I. A correct copy oi the 

reply is Aanexure »VII£< The epplic^t agsdn moved ggi 

spplicacion beiore Opposite pa?ty Ho. j requesting him 

to aipply the copies ot the two documencs but he was not 

supplied with siy copies. A correci, copy oi the sfpplicar 

tion is  Annexure »Vlii». The sgDpiictfit requestea gpa movea 

^plication to sll the Higher Authorities incluaing

Opposite PsJty Ho. 3 ma. xm  from 

pilla?^ to po S'S but he was not told ^ y  reaa>ng for rever­

ting him baCK to the Pre-revised aAd lower pgy scale atid 

Class of Service,

15* That in oraer to give en ect  to the said

illegal order the amount which was paid to ti'S ^plicgnt

in C l I  scfiLe has been directed to be recovered, and
t

the fuLure S^&cy  will ^s o  be p^ci according to that pre- 

revised Class II  scale. The applicant made representations 

to the Opposite Parties with copy to the president of India 

vide Annexure »7i» ggia »VIii» not no enforce this ille g ^  

ana a?^bitrary ora«r as mentioned in jinnexure »vt fcy opposite 

Party Ho, I but sQ.i isa his requests aie going unheaded.
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That thej. order of reversion from Glass l/ 

to Class II is a very big punishment, .Every appoint­

ment in Centra. Health Services to aay is  being made 

in Class I Cadre and hence the gpplicaJit»s Juniors and 

subordinates, may become his Boss. Various previl/ages

,L(. f promotional avenues m^y

-  aaverseiy aiiectea. #  Irrepalr^le loss w in  be

^  "^ A im e x u r e  »?i i s  enforcea, > ^

1

a t o r e s s l a w l t  p e t i t i o n  wee H i e d  

i n  Vhie a n - b i e  C o u r t  o n  2 1 . 5 . 1 9 7 9  a u d  i t  w a s  a r g a e a  I n  

t h e  p r e f a c e  o f  s x i  J . N . T e w a l i ,  o o u n e e i  ior t h e  o p p o s i t e  

P a r t i e s  w i B  s o u g h t  a f l j o u r n m e n t  t o  g i v e  a  r e p l y  a n a  i t  w a s

o r a e r e a  t o  b e  l i s t e a  o n  i i o . b . 1 9 7 9 .  O n  l i o . ^ . i j / y  t h i s  ' '

H o n ' b l e  C o u r t  axxs. h e a r i n g  b o t h  t h e  p a r t i e s  w a s  p l » a s e f l  to

Btsy t h e  o p e r a t i o n  o j  t h e  o r d e r  aatea 2 4 , 4 . 1 9 7 9  ( * i n e x a r e  v 

to the wri i, P etition). ^

I

*  T h a t  a l t e r -  o b l a i n i n g . .  t h e  s t a y  o r d e r  r r o m  t h i s

H o n . b l e  C o u r t  c e r t a i n  f u r t h e r  d e v e l o p m e n t s  a s  o o n s e o u e n o e  

o t  r t a o h  a n  w p l i o a t i o n  t o  a m e n d  t h e  « i t  p e t i t i o n  w 4s  m e d .

1 5 -  T h a t  a l t e r  l i u r ^  o i  t h e  W r i t  p e t i t i o n  t h e

p e t i t i o n e r  r e o e l w a  t h e  o r a e r  a a t e a  4 . 6 . 1 9 7 9  i r o m  t h e

m ^ i p a a .  C i v i l  A v i a t i o n  T r « i n i . . g  C a e r e ,  B s n x a u l i  p u i ^ s t l n g

0 w i t h d r a w  t h e  o r d e r  a a t e a  24. 4.1979  ( j u i n e a i r e  v  t o  t h e  

w r i t  P e t i t i o n ) ,  a  t r u e  c o p y  o i  t h e  o r d e r  d a t e d  4.6.1979 

i e  i l l e d  a s  A f f i i e x u r e  i x  t o .  t h i s  a i i l d a v t t .  ’  /
r

p e t i t i o n e r  h g e  a l s )  r e o e i v e d  J  

s h o w  c s i s e  n o t l o e  a a t e d  4 . 1 . 1 9 7 9  f r o m  t h e  C h i e f  M e d l o a i ;

Officer, O .G.H.S, Allahabad, a true oopy of the said

cause notice dated 4 . 6 . 1 9 7 9  bei-nc. ^
^ Is  oeing filed ag Anne:mra /ii 1

to this affidavit.

notsieged  show cause notice doe« 

d i s c l o s e  a n y  g r o u n d s  f o r  r e d u c i n g  t h e  g r a d e  a . a  c l a s s  o f  

t h e  s e r v i c e  of t h e  a p p l i c a n t .  T h e  n o t i o e  r e l i e s  u p o n  s o in e
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orders from the ffinisxry of the Hesath and Fsffaily Welfare, 

(Department of He^th) Ho. 11014/1/73/OHS. II aated ia.3.79 

as referred to in  it. The petitioner has not been comiaini- 

oated this order as well gad "to,® is unawar® of tlie conuents 

 ̂ therein! Therefore the gppiicgip,t was not in a position to

meet if  there was ajiything against him, in hie reply. The 

Sg)plica?it immediately after the receipt of the show cause 

lotice sent a reply on 9, 6.1979 inter-^ia showinghis 

ina)3ility to give a proper spa M i  reply in the ^sence 

of the sd.d order, a true copy of the s ^ d  reply is 

"rmexure XI. In c ite  of this the applicant has not been 

iniormed any of the grounds for the reduction of hig grade 

and Class, nor even the copy of the said ordern of the 

ffiniBtry has been supplied to, him.

/

4  ^2 ,' That the show caise lotice is ma3.afide.

It has beoi issued just to by-pass the stay order granted 

by the High Court gaid is  only a show gnd a pretence to 

get over the inescgp^le position of the Opposite Parties 

in the writ petition.

- 8 -
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^3* That the siiow cgpse notice has beea issued

by the Oniei Meaical Officer, O.G.H.S, Allahabad. The sad  

show cause rjotice is completely without jurisdiction as 

the aforesaid chief ^d ic a l  Officer is neither the 

, s ^pointing sDithority nor controlling sithority

- AS such he has no jurisdiction to issue the show cause
♦

notice to the petitioner.

That it is further submitted that no order 

for reducing or reverting the petitioner from Class I to 

Pre-revised and non-existent Olass II scsle and grade for 

sn inaefinite period was received by tne petitioner, as 

such si so the ^legation made in the show cssise notice 

that the said show cau^e notice is  the result of the 

Judgment of disciplinary proceedings against him is f ^ s e .

?5. That the reduction from Class I scgPLe to pro-
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revisei Glass II  ScaLe is  major penalty for xmch ael'iniee 

praceaure is  given in GGs(^OA) Rules but tbe same is  not 

being done in che case as sach the sliow caiise not,ice 

has been illegally passed.

- 9 -

That the penalty alleged in the b x i o w  cause 

notice is thati of reduction to the sc^e  of Rs, 350-900 which 

has ceased to exist lith effect from 1,1.1973, ah«3. thus 

the alleged pen^ty  of reversion to a non-existent so.^ae 

oai also not be imposed on the pQ-citloner,

- r'-

27* That in the ^oresaid show caise notice

it is proposed that the inoney paid as excess may be 

recovered from .the pay ah^ aOLlOwances beginning from 

October, l97« to ^ r i i  1979 i . e .  it has to be recbvered 

wita retrospective effect, in «iffect the reduction tafees 

effect from 1.1.1973. The Petitioner was p ^ d  ahd is 

entitled tonget a.1 the salary of txiat period for which 

he had already discharges! his duties to the entire satis­

faction of the superior oiticers ®id as such it will be 

against thcs J'rincipies 01 natural Justice sid fair play to 

recover the aforesaid amount.

That under the aforesaid circumstaincee the 

show ca^se notice i s liable to be set aside,

\

That according to the Goveriiment order dated 

5. 4.1975 and the order of June 1978 of undersecretary. 

Ministry of Hes0.th and fspiily-vifilfare and the order of 

the Ohief Medical Officer aated 2b .9.197b tne applic^t 

was to be given s^ary  in the scale of Rs. 700-1300 instead 

Of the pi’e-revis6d scale of ^ 5^ 5^-900 w .e .f . I . I . 1 9 7 3 .

This entfi^ed a difference Of^Rg^ 9,Q00/- Tsfcich ought to 

have been paid to the applicant in view of the revised 

s c ^e  lAth retrospective effect for the.period from 1 . 1 .1 9 7 3  

to 30. 9 . 1978 . From I . 1 O .19 78  the applicant is being paia 

s ^ s jy  in the sc^e  of rs. 700f-i300 in accordance with 

the c^.O. aated 5. 4. i 975.
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I t  - e „ . . , ; . ; ; r r : ; r ^

A„ . applicjsit to ohe Chief Meaic^

m o e r  ^ e « e o t .  The letters defaming the ^ . e -  

s a i d  S .re^ ,,g ive . t o  t l ^  CMef Meciloal O ^ o e r  a n d  severe 

reminders wexe sent to the lllnlstry Of Health and Family 

welfare also tut lio action has been taken am they do not 

even, give a reply or reasons why the arreare are being 

idthheld. The applicant is mfierlng hegviiy on account

Of the arrears mt being paid to him m  these days of 

economic ha;rdships.

applicajit lesjnt from mnis^ry of 

H eath  that nig name wasngent along with others before

ion public Service Commission and the Assessment Committee

for screening.on the issae of G.O. dated. 5,4.1975 ( Annex.

I  t o  t h e  B s l t  P e t i t i o n )  a n d  h s  w a s  d e c l a r e d  f i t  t o  b e

given scale of Class I i .e . Rs. 700 to 13OO hence hts nsne

was not the list Oi rejected osndtaate« a">̂  he

° M d'not be gajan,^aiLLn Class n  Scale,i^g^^gp- to laOO

He has been malang representations since May 1979 but the'

matter Of feels, due to mistaKe in Order '

Of penaty sid no orUcer wants to 0*  the respOnsibliliy 

although When tto <*^llcant meets them, they admit that 

there la no reasOn f .r  nOt glvtog him Class I S o ae . copy 

Of Last letter dated 20.12.1979 is  Amexure iytt.

^ * Tliat bhe ^pligajit is not being considered for

promotion to the Senior Class I Scale of Rs.llOO to 16OO, nor 

^ i h g  ai^wed to cxOss efficiency bar, whica otherwise he 

#>uld nave crossed on l . a . 1977. nOr appeal is being 

decided, although several reminders ev&r ' On ^ 1  these

matters guthOritieg are sitting silent.



r
i

X

s

) r

I

1 ,

4.

6 .

7.

3.

9 .

- 11-

G^R Q U M D fi

B e o „ e e  t n e  o r a a r  c o n t a i n e d  m  M a » P  , a t e d  244.79
are sJbitrayy aJid without JurslictiOn.

Because tMre 1 .  nO fo . .eva .tl ,^  t .e  «,piio.nt

b y  t h e  a p p o i n t i n g  ^ t h o , i t y  i . « ;  p r e s i d e n t  o f  

India, uor ^uy proceedings ^ r e  initiated fOr it.

B^fflise there ig no basis in existence for reverting

epplicant in a grade aPd Class which ceased to ' 

exist w .e .f . i , i . l 973.

Because the Order is  higity unjust, discriminatory 

against canous of justice.

Because the ^piicant was entitled to the grade in 

CJLasB I wnicn is being given even tô  the fresh ^pOin- 

tments and also to ^such junior Ofncers.

Because the order is in contravention of 16  «>f 

the oonstitutioa Of India and it has been passed 

without issuing ^ y  notice to snOw cgmse and mthout 

affording any opportunity of being heard and 

contravenes Art. 311 Of the ConBtituxiOn Of India, 

i ’ven. the cOpies ^f the orders referred ta> in the

Memorandum vjere not supplied.
\

Because the shOw cause notice dated 4, 6*1979 has 

been issued without jurisdiction i\s, as much as the 

Ohiet MbdicgO. Ofiicer is not the contioning Or 

appointing Authority Of the Petitioner. As such the 

same is liable to oe set aside.

Because in  the ^ 0,;̂  c ^se  notice the Petitioner is 

golngnto be awarded a majOr pen^ty  fOx which he had 

never been given any.show cms& notice.

Because the recovery is  to be made frOm the pay and

^lOwatices Of the petitioner from October, 1978 to

April, 1979 fOr wnicn xhe Petitioner had ^ready

discharged his duties and as such the said ajnount canrPt 

be recovered from him.
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12.

Because tlie Ordar in effect reduced the pg^ '

scale witn effect from 1.1.1973, * i c h  is a?̂ -

bitrary and illegal.

Bec^se notice is invalid, it dOeg not disclose 

my  grounds, nOr the letter dated a .3 .1 9 7 ? , 

relied in it has besa supplied.

Because the â ’rea?s Of salary due to the ^plicajit 

On account of the revised pay scsae retrOpsectiveiy 

w .e .f . 1 .1.1973  a^e being il le g ^ iy  withheld.

-a y e 3?
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It is, therefore, prayed that this COux-t

issue an Order, direction or writ in the 
nature of matidapius smjox certiOrari commanding the

Oppo^te Parties not to give effect to the Orders contaned

in iinnexure ‘Vi declap^ing void'gnd ineffective gaa further

directing the Opposite Parties to. continue p ^ n g  him Class

I scale, or grant such other relief which may be deemed

tit ^ d  proper under the circumstau.ces.

a Writ iu the nature of mandamus mgjr 

b e  i s s u a d  o o m m a n d l n g  i h e  O p p o s i t e  P a r t i e s  t o  p g r  t h e  ^vegfs

O f  e d . a r y  i n  v i e w  o l  t h e  r e v i s e d  p a ^  s o j a e  f r o m  1 , 1 . 1 9 7 3  t o  

3 ? . 9 . 1 9 7 « .

after the wOrria^tppn nnn,-j.

That a writ in the nature Of certiOrari Oy 

like writ Or direction may be issued to cjxash the shOw csuse 

notice dated 4.6.1979 (Annejoare i to this at'fidavit).

That a writ in the natui-e of maadaimis may be 

issued to cOmmd  the Opposite p it ie s  to treat the petitioner 

as Glass I Officer for all purposes mu not to reauce from 

the post Of i^edic^ Officer junior Class I sc ^e  ( r s .  70O.13OO).

U

(smt, Uma V^shney) 
O'^uneel rOr the petitioner

n  ■
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. f iaasaissjjJL,

Copy of O .M ,'n o / i . 45012/1/74-CHS. II Dated 5.4.75

from Kinist]:y of 'Health and Department of

Health), Ne-̂? Delhi,. ' ’

subject;- Kecoimnendation tff Third pay Commission

Flacement of regular General Duty Officers 

Grade I and Grade II of the Ceiitral Health 

Sere ice in the revised Scale of Pay.

The undersigned is directed to say that 

the fi|uestion of placement of Officers belonging 

to regular General Duty Officer Grade I and

General Duty Officers Opder II  of tbs Central

Heath Service /light oflthe recoinraendation

of: the T h i r d p a y  Commission has been under 

consideration of the Government of India. After 

carefiil consideration, the ^resident is pleased to

decide as follô rfs:-

i) A 11 General Duty Officers GradsII, in

postlqi on 1.1.1973 should be placed in the Class

I Junior Scale of Bs* 7oo*-40§9d”S^«-llOO-5b 

-1300, subject to sreening.

■■'V

/
ii)

iii)

^11 General ^uty Officers Grade II in 

position on 1.1.1973 who are not found

fit for appointment to Class I Junior 

Scale should be given tlie Glass II  Scale 

of 650-30-700-35-810-EB-35-880-40-

"ll00~EB-4L-l200. Their cases for inclusion

in Class I fof.'fee-Gcntarai of the Central
I .Veens'̂

Helath Service will be^^#¥4se^ annually.

A 11 General Duty Officers Grad-̂ I with 

more thanS years of ser4ixje in that
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grade on 1.1.1373 should be plaosd in the
i . .

class I senior se^le of Hs , H00-5C>-i600, after 

assessment of their auitabilit^r*

I 

h
Provided that for he purpose of reckoning

5 years of serciee as General Duty Officers Grade I 

tov/ards placement in senior Class I  Scale, Kie regular 

service rendered beyond a peaod of five years m  a po,st

/  Included in General Dut^r Off icers Grade II e^A in any

post which \ias equivalent to such post, iMiediately 

before the commencement of the g .H .S * (  Amendment) Eules,

^  1956, shall be treated as equivalent to General Duty

Officers Grade I  service, subject to a rnasimum of 3 years.

Provided further that#iere the case

a. General Duty Officer Grade I . ,  'is  considered for the

purposes of placement in Glass I senior Scale, the 

cases of all persons seriior tc such officers in the 

Grade of General Duty Officers Grade I shall also 

be considered, Not^?ithstanding thefact that they 

may not have rendered five years of service in General

Dut- Oifj’ceers GradCI on 1.1.1073.-

I
iv) i l l  General Duty Officers Grade I xvdth

less than 5 years service in that grade on 

1.1 .1S73 and not elegible for placement 

in the r e v i^ d  gsnior Class I scale 

according to criteria mentioned in ,Clause 

(i i i )  a b o ^  should be pl^tcedin the revised 

Junior i§ss I  scale of RS , 700-40-900-SB-40-

1100050-1300.
2 ,  The pay o f  General Duty o f f i c e r s  Grade- I
and General Duty O f f i c e r s  Grade- II  appointment t o  the

revised scales of pay shalllbe fixed in accordance v;ith

, the p:-o.islon of Central Civil ,evlsed p.y,
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Rules, 137 3, as aRiended from time to time. Their 

N .P .A . as sanctioned in this Kinistrs^* s lettjsrs Ko.

1 . 4 5 0 1 1 / 7 4  C .H .S . Ill  Dated 21 ,12.1974 and dated

22 .S .1 975 ,

Sd/- K .S . Bhati®^.

Under Secretary.

H '
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A. 12026/7/78. C.H.S. I .

•' ’ -Government of Inida 

iiMinistry of Heafeh and Family Welfare 

(^Department of Health)

New Selhi. Dated the 2ist Jwje, 19B8

■ ■

To
f

subjects- Revision of pay scale of Medical Officers.

■ S i r ,

^t is seen from the several statements 

and relxirns being forwarded to this Miiiistry on the 

sanctioned and f^Jfed posts in %  various grades of the

Central I-Jsalth Service that some of the posts of Medic; 

Officers G .D ,M .O , Grade II are sho ĵn having ttBiB scale

of pay Rs. 6S.0-1 2 C0 . As youK are aware, after implement 

at ion of recorranendations of Third pay Commission, there 

are no class II  posts in the C .H .S . and the scale of 

pay of G .D .!K 0s . Grade II  has beean fixed at Rs, 700-*1^00 

in the Junior Class is scale of pay.

It  is requested that necessary action may 

be taken to have the scalses shovrx a t R s ,  70CV1300;>/§f

not already done. This will also avoid hardship to the

'̂^Qdical Officers in getting pay in the revised scale.

Copy to C.H.S .V.

i:ours faithfully,

Sd/- K, Venugopal 

Under Secretary,

$d/- Y.N. Shaima. 

Section Officer 

For und^r Secretary*

20.6.78
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No. 10-5-75 CCHS/6088

Central Govt, Health Scheme, 

iUlahabad, Dated 28^9ol978

subject:- FjJ&ation of pay of Dp. R .R . lUshore as 

on 1 o1 o1973.

Dro RoBf̂  liishore, Medical Officer, CcGoHeSo 

Dispensary I\'Oe 2 , 4iiahabgd is hereby inforiJied that .his 

pay has been„ fixed Rso 700/- ( on i6o9,l978) in the
'
/

scale of RSo 700-40-900 EB-40-1100-50-1300 w.eofo 

1 c1 o1973. His next increment dated v;as lo8el973

raising his pay to o 740/- PeM.

Sdrj- 3«Ro ioufeh

C&ief ^'^edleal Officer,

G .& 0H 0S, Allababgd.

JleR. Kishore, <

kPfficer, CeGoHeSe Disp. No. 2,
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C'No* 13011/^75-Vig.

Government of India,
*

Ministry of Heaith and F.Vf. Dated lie-

23rd November, 1978,

0_ £ J D ^

In this Ministry's memorandum Ho . ’C ,13011/4/75-

Y ^ M , ,  dated the 28th November, 1975, Dr. R*R . Kishore, 

Junior Medical Officer, G.G.H.Srf^ Allaha'ted, was called 

under Rule 14 of t;Mie C .G .S .(  G .C .A) Riles, 1965, 

to answef the' following article of^charge;-

**That the said Dr . R .H* Kishore while working 

a s J .M .O . ,  C .G .H .S , , ■‘̂ llahabad, during the year 

1973-74, failed to maintain, absolute integrity 

and committed misconduct in as much as he 

submitted a false receipt on 16 ,9 .1974 , for 

house: rent of Rs . 250/- purporting to have 

been issued by his landlord, Sri13 .S , Srivastava 

)-•(' and on the basis of ’̂eceipt drew R s , 719.86

as arrears of house rent allowance at enhanced 

rate for the period 1 ,11 .1973  to 30*9 ,1974 .

.He has , ’ contravened Rule 3 ( l ) ( i )  

of the C ,G ,S .(  Conduct) Rules, 1964".

2 ,  On S , 12 .1975, Dr. Kishore denied the charge and

desired to be heard in person* On 21 .1 .1976 , Sri Jayakar 

P.Johnso^ij Commissioner of Departmental Esquires, Central

Vigilance Cottnisgion, New Delhi, was aij))ointed as the

enquiry authority who submitted his report on 27»10.1976, 

and held that he charge framed against Dr, Kishore stands 

proved. As the enquiry was found to suffer from certain 

procedural irregularities, the case was remitted back for 

further enquiry to the same Inquiry Officer as per this 

Kii.istry* s % der  No. C . 13011/4/75-V& CM., dated the > 19th 

Feb, 1977, later on, as it was found that Sri Johnson was to

relinquish t̂ ie chgrge of his office, Sri E .P . Cliakraborty,

/ another C.l-.D.E. was appointed as the enquiring suthcrity

i
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to conduct further ino,uiry and report as per Order

No. G. 13011/4/75-V&CM., dated the J.7th/20th Kâ î, 1S77 
Sri .dhakraborty, C .D .E . submitted his report on 

1 8 .1 0 .1 9 7 7 ,, ,  and held that the charge framed against 

Dr . R.r.. Kishore has been proved. 4 copy of the 

inquiry report is ^d lo sed .

3» Cn a careful consideration of the inquiry

report aforesaid and the records of the Inquiry, I find

^  that the evidenc:e on record goes to prove that Dr.

R.R. Eishcre drew arrear house ren^t allox^an'^e by

fradulant means for -gaLning undue pecuniary benefits for

Js. ' himself. I therefore consider that the ends of

justice If/ill be met if the penalty of reduction to 

a lovier stage, by t w  stages, in the tin® scale of ■■ 

paj of Rs. 350^ 5-500-30-590-EB-30-830-35-900

(pre-revi^d) for tv/o years is imposed on the 

Officer^ ifscordingly, this penalty of reduction to a

lovjer, stage of Rs. 530/- in the above -msntioned seal©

for tyo years ig imposed hereby on Dr. R.R.  Kishore.

These orders will come into cJDorce from the date of 

issue of this order.

(Rajeshvjar Prasad)

Secretary.

Cop to;-

!>. R.R.Kisk)Ee,

Junior Medical Officer,

Central Governmsnt Health Sfchgne Dispensary,

7, Lid ale Road^

. M  la ha bad { U .p .)

S
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GOVEmWT OF INDIA 

GIYILA VIATIOI DEPAR'MjaiT 

OFFIGE^OF THE PRINGIPALj CIVIL AVm.TION

G E K m ' BAKRAlJili ALLAHAto..'' ' •

’ No. BST/ 1^-170/48 

Dated 24  Apr . i £79

In accordance v/ith the ■iatea^ri-efi's 

contained iti letter No., lO-5-/7®^CGHS(AD)/. 2025 

dated 16 iipr, 197grcm the chief KedJcal Officer,

Allahabad, it  has been Intimated that orders 

regarding fixation of pay o f'Dr , R , R ,  K5-shP!Te , Medical 

Officer Inchage, C.A«TO, •^llahal::ad, in the pzy scale 

of Rs. 700-1300 w .e .f , 1.1»197§ may be treated as cancell 

ed as per intimation by the Ministry, of Health 

and Family “welfare, Departmentof tie 1th, letter Ko*

A .l l O i /V G H S d l )  dated 21 Mr. 1979. It has also 

been intiraa -ed that Dr. R.R. Kishore has beanoiWarded 

a penality of reduction of t w  stages in the pre-

revised scale of R S ,  350-900 and accordingly his pay

vill  be dra‘l̂ n̂ as per the revised L .P .G . fovhiaTded by liie

chicf Midical Office? G .G ,H .S . AHahabad, which shows 

the amount.as Follows*.- >

Pay @ Rs* 590.00

N .P .A . @Rs« 233,65

f .e . a

D .A .

A. D .A

@ I s .  135»00 

R S .  120.00 

(§828.00

lCaa«£lin relief @ 60.00

The pay dram  previosly in excess of the

above rates will have to be recovered from Dr. Kishore 

^ © A p S ^ T o f  this Memo.
acknov/ledgerst .

>j may pleage



i
V , , '

i
?iy

, /

Dr« H.R« Kish©reo 

Medical O ffic e:“I /C .'

G c4 ■ ToCo Hospital, 

Bamrauli, ^llahabad. £d/~ M «M. Simon 

Hr inc ipal
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From:-

X

/

D r . R ,R . Kishore, 

M edica^l^f ic er- in,-c barge 

♦T.G^.Bamraull,

-lllahabad

To

The Frincipal,

Civil -Aviation ‘draining Centre,

Bainrauli, -^llahabad.

Subject:- Reply to your Office Memo'No, EG/:SST/1B~170/4S.
, Dated 24th April 1S79, ’

’ With reference to your above cited memo.

received by me on 24th ^pril 1979 I  am to submit 
as below:-

1 . In the aforesaid memorandum you have wTitten 

that -0.de letter No. 10-5-7a;/CGHSCJ))/2o25 dated i6th

^pril, 1S79 the chief Medical Officer, C .G .H .S . Allahabad 

has intimated that the orders regarding fixation of 

Pay in the pay scale of Rs. 700.1300 v .e .f .  1.1.973 UTay

be treated as cancelled. You/ have also i^mentioned about

a letter No. A . H 0 1 4 /1 /7 S - C .H .# .(I I)  dated 2lgt Mar&h,
, '  ̂ y:'. •

1879 from the Ministry of Health and Family Vfelfare, 

repartment of Heaith in this b e h a ^ . You ha.ve not ^r\t

copy of any of th e ^  letters t o n o r  h3.ve I received 

any such letters from the Chief i^bdj^al Officer, G.G.H.S.j, 

Allahabad or the Ministry of He lath . I am unable to find- 

out hô ĵ  and -&;hy my pay scale of EP. 700-1300 has been 

Iteated as cancelled** I knox-j no authority i^ith the

C.M .O, to mal?e any such cancellation. I request you to 

kindly supply me a copy of the letter from the C .M .O .,

C .G .H .S .j  Allahabad anl the Ministry of Health and 

family welfare IiTtaediar>ely.

2 .  As far as the penalty in concerned, the 

penally of reduction of t w  stages in the time a scale of

Rs« 350-900 was motioned in tLie order No. 1301.17^75-vis 

dated 2 3 ,n .,i9 7 S  from the secretary Ministry of Health
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and family Welfare. I  was not lia, t?ne scale or Rs . 350-900 

siiice before the order of penalty. I have already filed 

an apiDeal against the order to tli® presld^n t of India and 

that is pending. I v/ill request )iou/ to inform the 

|authorities concerned that the order of p e n a l w i t h  regard 

to the redaction of two stages is inexecutable and'cannot 

bs enforced,

i
In the lighgt of above facts I request 

and hope that you will very kindly refrain from 

enforcing your aforesaid order.

Yours faithfully 

Dated 35th A p ril ,1979. Dr. H.R.Eishors.

copy to I-
\

(4longwith a copy of the instant r̂ Braô of 

the Principal, G.A.T* C, B aT O u li, Allahabad).

1 ,&  The President of India.

2 .  Secretary to:the Govt, of India, Ministry

of Ifealth and Family Welfare, Nirm^fi Bhawan, Maulaha 

^zad Road, New Delhi. ■ ,

With-request that t h e ^ in c ip a l , C..4.T»C.

may kindly be directed not to en^ors»e his instant

’ - \

order during the pendency of the -Appeal da*ced,

6 .1 .1 9 7 9  filed by the undersigned to the President 

of India agf»-inst the order No .13011 /4 /75-¥ih. dated

2 3rd November, 1978 from the Secretary, Minisls’y 

of Health an?l Family Welfare and the undersigned may 

kindly be inforned accordingly, lie matter may kindly 

bs‘ treated as most urgent.

Further, it is submiti:ed that theappeal 

bas been padding for about last fosrr months and nothing 

bas been heard so far in this connection. The under- 

sjLgned has been suffering due to the delay. It is 

‘ most humbly requestexd that the appeal may vk*y kindly 

be decided it  an early d ata /

Dated 26th, V l l >  ISW- Dr. R.R. Kishoi«.

;
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Govsrnmeiit of India

Civil Aviation Department 

Office or the Principal. Civil Aviation Training Centre

Baittrauli:- Allahabad.

No,-EG/ES^ 13-170/60 

4th may, 1979.
/

Reference his representation dated

y f  26 Apr. 1979 (Copies endorced to others concerned).

Dr» R .H . Kishore, '̂"^edical Officerl/C 

C .A .T .C . Hospital, Bamrauli, is advised to either 

contact the Chief Dedical Officer, C .G .H .S . Allahabad 

or the H inis try of Health and Family Welfare,

I>:2lhi for the copies of the documents avrarding 

penalty of reduction in pay hy two stages in the 

pre-revised scale of H s .350-900 as this office 

has no knowledge about th6 charges against him.

i

Sd/- M.M. Simon 

Principal •

D r . R,.R. Kishore. 

Medical Officer I /G .  

C .// .T ,C . Hospital. 

Mamrauli, ^llaha^ad.
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Fromj-

Dr» R.R. KishQTS,

Medical Officer-ij

eg A. T. C Ba mraul i , Allahab g d <^  uwtt. x.u./^i5anirauii,MlanaC)ad,
^rLeicijo<d  ̂ dav-\r<y<.L'  ̂ /^ > (J k U J ^

Sibj'ectj- Cancellation of the Scale and a'warding of

penality to the undersignad---n-^c.ontira^tion. 7̂  tUjh 

tbo" undo :P ^ie^ . /^ /4 x d ® lK s S fm n A p r il  1979 

from the undersigned.

Sir, With reference to your memo Wo. EC/ESt'jyi3“

170/60 dated 4th May 1979,and in continuation to nsr 

letter daed 25'th^^prl. 1979, I am to say as follows;-
■n

1 . I  had not requested you to supply me the 

copies of jthe order of p e n a l o r  the cha rgesas I

already knô .j about it (Itefer Para 2 of nr̂  letter dated 

26 ip r l . 1979 to y o u ) . '!  had requested you to supply 

me the copies of the documents on laie basis of which 

you have dec ided to cancell my pay scale of Rs . 700-1300

“̂ e s e  dicuments i<3ere referred to in your memo No, EG/S 

13-170/48 dated 24 Aprl. 1979 and abviously they must 

be \l th you, otherwise e^ess:^®’ how you have decided to 

cancell ray present pay scale of 700-1300. You will  ̂

appreciate that I am entitled to get these documents 

order to know the reasons for cancelling my present 

pay Scale, I again request you to please supply me 

the copies of the letters No. l0-5-75]E/GGHS(AD)/2025 

dated 1 ^  Aprl. 1979 from G.M .O. G .G .H .S . Allahabad .

and letter Noj A . l ia i4 /l /78- G .H .S .(II  dated 2 1 st 

Mar. 1079, from the Ministry of HeltPi'and S^amily

Welfare Di^artment of Health, New Delhi. ,

2 .  It  may be submitted that the orders, of my 

placement in revised pay s^als as ^■̂ 11 as the L .P .G . ■

were not provisional or conditional«»“fhey were finaland 

irrevocable. A copy of thes3 orders No. 10-5-75rj}HS/ 

6098 dated 23r2ui978 from the Chief Medical Officer, 

G .G .H .S . illahabd placing me in the revised pay scale

of Rs . 700-1300., Tf̂ s enclosed along^dth my I .P .O .  

vide my letter da,ted 2n ^ - u ^ ° ^ e r  to ^ ^ 9 J
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5 ,  f  presenti am not ^^orking under the

G .( ^ 0 , ,  C .G .H .6 . Allahafead, I am a C .H *S^Ofricer | 

and at present you are niy controlling totority ;

If at all there arises an occasion to cancell my 

pay seals of Rs. 700-13005 that can be done by the 

prescribed-Authority after foll-vibng the , j

Prescribed procedure and the orders will be impl-^sented 

through youj The C .M .O ., C .G .H .S . ^llahab^d has go^ 

no authority to cancell my scale and does not come; te

in the picture* I have already contacted the aPr>ropri^ 

te Authoritie s (Refer^endorseinsnts ,io the President

of Infe and Secretary Mi is try of Hellth and Famdly

Welfare in my letter dated 26Aprl • 11979 to you^ and

I

their orders are being , |

In the mean tinB I  vjould again request 

yOU not to enforce yourorders of cancellation^ of | 

my pay seal® of Hs* 700=-1300* .

' YOURS FAITHFai’IY ■:

Dr. Kishore . ■
i
i

Dated 5th l%y, 197^| 1
1

Copy to I

The presidant of India*  ̂ '

2 .  secretary, Ministry of Heilth and fawily .

T^efare, Nirman ^a^an  Maulana A zad Road, Nev; Delhi.

Dr. R .R. Kishore.
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Government of India*

Civil viation Department

'OffisQx of the B.’ incipal; Civil iiviation Training

NO. EG/ES']yi3’ l70/'JS

4 June 79 •

Dr. R .R . Kishore, Medical Officer, CATC 

Mospital is hereby informed tiiatthis office 

order No. EG/E.S1713^170/46 dated 24 Apr 79, is

her eby -w ithdrau" •

Sd/-

^ l .M ,  Simon)

''' Pr inc ipal •

Dr. H .H . Kishore 

Mid leal Officer 

C.i^TC Hospital 

Bamrauli

la ha bad- 2ll ol2.,
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Governrasiit of India 

Central Govt. Health Scheme 

7-Liddle RoadJ 

Allahaba d .

Dated, 4 June 1979.

^  ^  m ^ % o m j u w o 2  ^

Dr', R. ‘̂ . Kishore S . ,  C .A .T .G ., Bamrauli

Mlahtoad to sliow'c ausex^ithlii 7 days from feeeipt 

of this letter why letter No. 10-5^75- E/CGHS/ Ad/

6 09§ dated 28 ,9 .7 8  issued by the undeE-signed inform

ing that his pay has been fixed in the'scale of 

Rs .700-1300 may not be cancelled on the strength 

of the Ministry of Health and Family Welfare ( Deptt,.

of Health) letter No. 11014/1/78 CHS I I , dated 

21-3-79 iî-n which his pay "have be<~:n continued on the 

scale of ^ s . 350^900 on the judgment on a d iscipll-

79 may not be recovered.

nary proceedings instituted against him and punish-

ment. so pronounced. He may also show cause why tl:̂

kay
money extra-paid a s ^ ^  and allowances to him for a 

period for Oct 78 to

' .'Sd/-
( Dr . B .R . Routh)

’ Chief Medical Cfiicer

C ,G5 H ,3 . f '̂ 1̂ lanabgd.

To ‘

Dr. R.R. Kishore, through the Firincipal A.T.C* 

Bamrauli-, '^^llahabad.

Copy forwarded for information and necessary action 

tos-

, (1 ) f̂ie Principal, G.A.T.C, Bai5i?auli, tllahabad 

for'necessary action on his part.I

(2) Director General of Ifealth SsrvS^e, G .G .^ ,S .

(firman Bhawan, New Delhi.

(3) Personal file of R.H« Kishore.

(4) Dr. S.B.Roy Chov7dhury, «.D.Gi,  Head Quartr; 

with copy of stay order and petition.

( Dr, B.R,  RouthJ

L i  /'.si fcfHc
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Aanemire- xi

( WimOUT PREJUDICE TO MY WRIT PITITION No. 3i78 of 1979 

" Dr* P-.H.'Ki^iore versus Principal,'G .iT .C , Bamruli, 

iillahabad an<i others pending in th Hon*Me Sigh Court)

From: Dr. R .R . Kishore,

' M4di3al Officer-in-charge,

C .A ,T ,C , Bainrauli,

>̂ 11 aha ted
... <

To: The Chief Medical Officer,

G .C .H .S ., 7 Lictlle Road,

Allahated •

Sub:- Reply tolyour sho^ Cause Kotiae ITo, 10-5/75-1?/ 
C»G.H.S./AD/5007 dated 4 june‘19?9 issued to 

undef signed, . '

Sir,

±xx
1 .  I aia suprisQd to receive the above nentfioaed 

show cause/notice from you as you have ^ot absolutly 

no concern or official relationship with me as I  am

not -working under/ \dth you. In view of your unquestionable 

incompeteincy to issuei the sIdvi cause notice to rre 

I am not bound to submit an explgn^tion. Ho-wever, 

for the sake of your information I am aibmitting 

the follo\<;lng reply.

2 . That no gich order (No. 11014/1/78 CHS. II  

dated 2 1 .3 .7 9  from the Ministry of Health and family

Welfare, ( Deptt. of Health) as referred to in y o u ^
1

Show Cause Notice has ever been received by me. Since 

i  do jQot know "Uie contents of this order, it  is not

pos-ible for toe to submit and^ explanati.on.

I t  ma^ be added that I  have be^n continuously
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iiislsting t o ^ t  this order over since I received memorandmn 

(Sated 24 .4 .1979 from the Erlncipal, G ./U T .C ., Bai^rauli,

Allahabad, ab°ut cancellation of mu/class I  scale but I hai^ nc 

tbeen siapplied ii.th it .

3 .
Ihat as per the show cause notice the penalty

proposed is  fltoe result of a judgment after soniediscipiinarj 

proceedimgs agatost me. I  am not a^are of any such procec^ding 

or ■fee judgment. There has never been any order of penalty 

for reducing or reverting me from class I to pre-revised 

and nonexistant classll scale and grade for an indefinite 

period and no such order has fiver been communlcated to me.

I am not even aware of: tthe c h a r ^  against ne.

Ihau the penalty proposed in the showcaia.se 

notice is reversion/reduction from class I scale to prerevised 

class II  scale for an indefinite period. Thisis a Major

penalty and as such a ^ 7 e a u s e  jio cice can only beissued 

the appointing authorlty-i^h in my case Is the President 

of India-after following the statutory procedure-. Youk are 

not even my Controlling iiuthority and you have got no authority

of jurisdiction to Issue a shov? cause notice or to ask 

explanation from me.

f

7-^
,  /

w .

5 , That you hai^e proposed to impose a penalty of

reduction to the scalse of Rs. 350-900 vjhich ceased to exist 

effect from 1 .1 . 1 ^ 3 .  .Sven if tbe penalt§r is imposed

by the Competent Autnority, i .e .  the i^esident of India, 

the penalty of peversion to a non-existant gJale can never 

be iraposed on me.

6 ,  That you have proposed to reduce my scal?e wc.f.

1 . 1 . 1 ^ 3  oh:'1tie basis of shov cause notice issued on 4 .6 .i£79

i . e .  you \ciGt to impose a penalty six and a half years 

retrospectively. This is rediculous3.y uruTeasonable an^ is

against', the avovjed princlp^Jes of law and nataral justice. 

Such an eneyiormousillegamy aan never be committed-even jX

the punishnieint is iraposed by the competent Authority.
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7* . !Sia t youphave proposed to recover the raoney

extra paid as |ay and allowance for a perood from Oct. 78 

to ^pril, 79 . ©lis ifflplie§ that you propose to iinpose the 

penal%■ w .e .f . 1 . 1 0 «1 ^ 8  i.Co vith retrospectii;e effects.

As submitted in para 6 , this is not 2|s?z-:̂ ;6SEg2bcBSx

possible even if the penalty had be n imposed 

by Ihe president of India. Further, I  m s  Paid the salary 

for the post vjhiih I was holding and ha4 perforined my duties 

to the satisfaction of my superior officers. I was not 

I ■ paid sny extra money as charity.

yK That you have wrongly and, purposively mentioned i

j^signation as J .M .O . ( Junior Medical Officer) to justify j 

, a W  scale of RS . ' 350-900. You know it 'ihat I am holding  ̂

a Junior Class I post of “ edical Officer and being senior 

f tolthe other Medical Officer, I am working as ^edical Officer^
J . uX ‘

in-Char^e of the G .A .I .C , Hospitalj Bamrauli, AHahabad. The 

post of J .M .O , was a class I I  post and ^|ius inspite of the 

stay ordej? by the Hon'ble rligh Court you have treated me in

class rx post. Your this deliberate act is  contempuous as

9. That it is clear that the instant show cause 

notice is a futile' attempt to cover up the illegalities in 

the MemorandiM Fo. H}/EST/1^.170/48  ^ated 24 .4 .1 979  fromths 

Principal, C..^.T.C* andother orders about cancellation of 

my pay scale. May I tell' you- that such action on your part

can not replace the'basic requirement -of stsstute and

and natural- justice befoi& imposing a major penalty 

and ony and to the illegalities already coumitted.' ‘The 

show cause notice by you appeals to have been prompted 

erroneou.sly diie to ‘the order of stay in the civil MiS(?. -̂jrit 

No. 3478 of 1979 already pending in the High Court. Kindly 

therefore withdr-aw your sliow cause notice dated 4 .^ .r £ 7 9  under 

reply sdik which is uncalled for and wholly withoe:t 

authority and jurisdiction and is a bid to stall th e 

process of justice tome.

^ ,W U E S  FAriHFUILI 

( D r .  H .H .  iC ishofe )

D t . June 9, 1979.
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From. - -- -----

R.R.KisbDre, M.B-B.S.
Medico Oiilcer-in-onarge.

Y C .I .T .C . Hoepluga, Bgiinxauli, Allahg^aa.

To
The SeCi.etgjy,
Miaisury or HealtJa am  Family welfare,

,Hirme,n BhaVan, lew Delhi (Deputy secretary (Tigilsnoe),

Subjec.t:~ p^msxit oi aiTestrs in the Revised Suj0.e of Pay (700- 
1300) from 1 .1 .7 3  to 30.9.7® to the S d e r s ig n i iy

l£i continuation to my lector Qatcd 5 .1^ ,1979 , on the suboeot

noted gfcove (copy enclosed) I am hereby to submit as folio?j^-

1 . That on the recommendations of che UPSC I was wess ^pointed 

as .G ,D ,M ,0, ( I.j.) of tne Gcaitral H e ^th  Stjrviccs by the Seoretgry,

, I JEnistry ox Health aha Family piayming, Governmontu ox Inaia w e i  

20th March, 1971 viae his appointmeuo latter Ho, 120^^5/314/71-CHS-II 

dated 21st October, 19 7 1  ana was poscod as Junior Mecdceil Officer 

unuer the G .S .H ,S , Allahabad,

2 . That Vide 0 .M.N0. a.4!?012/i/74 C .H .S . Ill,  aated b .4 .7 5  from 

Ministry of H e a th  aiid Family Plauning (Department 01 Health), lew

' Delhi i-egardiug placement of regular genera auty Officer «s grade-l 

a»d Grade II of one Oeutral Health Serviues, in  the revised ecaJe 

of pay it was aeciaea tnatgii the G .^ .M ,0. ( I I )  wno were appointed 

through U .P .S .C . ana were in position on 1 .1 .1 9 73  shoula be placed' 

be placed in  tne Junior Class I, Ty, Scsie of Rs. 700-4O-9O0-EB-4O-

subject tu screening m th effect frOm 1 . 1 . 1 9 7 3

3. That even the fresh ^pOintees througti U ,P .S .O . have been given

the Revised Scale o± hs. 7OO.1 3 OO.

/ 4. That my was sent tu u.P.S.O. afid assessme^t 0<>mmittee &ia

aftex screening i was deciaed fit  to be included in the s c ^e  Of 

Rs. 700-1300.

-5. That as per the Oraer 10. 1 O .5/75 OGHS//y609b, ^atea Hbuh

September, 19/0  from the Chief M edic^ O m c a r ,  o .G .H .S , AHahabaA,

my pay was fixed in  the revised scale of rs, 7OO J.3OO w .e .f . 1 . 1 . 1^73

at Rs. 700/- AccPxaXngljfl h^ve been sgetting s^a ry  in the revised

scale Of I . 1 O .1970  at Rs. 900/ .  p.m. after adding annual

increments per year from 1 .1 , 1 9 7 3 .

6 . Th&t I wus awarded a penalty of reduction by two s t s ^ s  in tte 

sosle or Rs. 3^0-900 (Pre revised) on 23.1 1 .19/^0 by the Secretary, 

Ministi-y Of H eath  and F.W. after an enquiry conductea under rule

1 4  Of O .c .S . (C .C .A . ) Rules 19 6 5 .
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7. That bo-Eh, ray s^aie as well as my designation am plaoe of

WDTK Tfiexe aeffltioned in the above order oi penaluy asgaming wrong

I'acts, The scgie was mentioned as 350-900 while I was entitled to

antigaready getting tne sela;ry in tne scgiLe or Rb . 700-1300 at the

time 01 passing trje a^ove order oi pen^ty , As reggjag designation

and place of woric, i-c was meiitionod,

Dr, R.R.Kishore. Junior Mediual Ol'fioer,
; O .G .H .S . iaiahdpaa.''.

while 1 was TOrking as a Meaicgo. Oiiicer in O.A, T.O, Bamra:uli

since long beiore as I was urajfisierred irom C. G.H, S.illanabaa

I was getting my s^at-y ixi tne s revised scJaL© o± Rs. 700-1300 by

via.tu® Of my being in cOntinuuue service since 20tli March, 1971

â id havii'g Desn declared fit by Tiie U .p .s .O .a s  well as the

Assessment uCPnMittee, There was ciea? aai express orders fixing

lay s^a r y  in,the revised sc^ae by the O.M .O. O .G .H .S ., Alleh^ad .

j These points were raised inter-aiia in my appeal which I filed

against the above mentioned o^der or p en ^ty .

B, That the aL’rear„s or my salary in the revised scgie Of pay 

(700-1300) from 1 , 1 ,7 3  to 30, 9,1976 have not been paid by the

O.M.O,, O .G .H .S ., Allahabad though a bill has been submitted to 

him mOre thah a year bacii, According to O .M .O ,, he, has referred 

the matter to the Min. of Healtn a;id F.W.vide his letter NÔ  

10~5/75/e/oohs/AD/9073, ^xated 14 , 1 1 , 79. The particular section 

in the Ministry degoting witn the matters paxtalning to my ssilary 

feels that there is sOme controversy regai-ding my scale md payment 

Of srrsays Of saLa^y to me bec.^se o± impOgition Oi penalty in the 

pre-revised scgle oi Ks. 350-900 ahd i m  not being paid the apOve 

said arrears.

9. I request yOu tu very icindiy issued insi<rucoiOns to tie 

concerned section to remove this controversy/cOnfusiOn qO they

may pay me the a^^rea^s ox salary in the scale the Rs.  ̂7OO-.13OO 

w.e.f, 1.1,1973 in viewOi the lact that the scale ota 

wrOngly mentioned in the Opder of penifity.

yours faithfully,

s^-

Dated 20 ,12 ,1979 , (Dr. R .R .K ishore.)
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In

Oivll Kiso. Writ HO. 1979

Dr. Rishi Ra;j Ki s h o r e .,,,..........

Versus

, Petit ione^f

. - U i«ba«  ana otte.s..........Opp, pgrtlee.

\ V 
r^v

/

tfrlaavlt ot Dr. Hlshl r „3 Klshore 

asea *out 35 years son or irte SrI

Brxj Raj Ktshore resident of House No.

49/93, Mahatma sancoii Marg, District 

Allahabad.’

. . i r . : . - " ™ * " -  *  *” • «  - » »

Jlse »-d , Petitioner in the ^oveno cecl

!ffi - 1 this

> J.;>, 14, 15 a»d i6

Of this affidavit ace true t. ^
+v ° per son knowledge end
t i i a t  O f  p a x a s j ,  6 ,  8 ,  l o  ' ’

P t .t ^n  are baaoi on pe^saX of recorcie. whtoh i 

^  .rue. HO part 

been co nee ale a. so heip me Qod.
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I, Ram Sewa^, Olerk to Smt. Rgjo Devi

Gupta, Advocate, do herebj deolsxe toat the.peieon

maJcing this tfildavlt am alleging himself is to oe

Dr. H.H.Ki8flore is the same person who is known to m 
personsaiy.

/

Solemnly affirmed before me on this 

o a y  o i  M a y ,  1 9 7 .  . t  , Q . C t o . .  . y  t h e  d e p o n e n t
w h o  i s  i d e n t i f i e d  b y  t h e  s a i d  o l e r f c .

^  s a t i s f i e d  m y s e l f  b j f ,  e x a m i n i n g  

e  d e p o n e n t  w h o  h a s  u n d e r s t o o d  t h e  c o n t e n t s  o f  t h i s

a i i l a a v l t  w i d o h  h a v e  b e e n  r e a d  o v e r  a . . d  e x p l a i n e d  t o
Mm,

Oath Commissioner



IF THE HIGH ca'fRT OF JUDIO^TUR'"S AT AILAHA3AD 

SUPp LEIIEN TijRYAFFIDAVlT

Civit MISC. ^0T1T 10, of 1 9 #

District All8;iaba.d.

Dr. H ish iR aj K is h o r e ,. , . .......................... .petitioner

Versus

Principe , Civil Aviation Training Centre Bgnrauli 

Allaiiaba^- ana othsi: s , , ........ .. Opposite Parties,

Aiiiaavit of Dr. 'Rishi Raj Kishore, 

aged alDout 37 yesJs son of late Sri

Brij Kishore, resident of House No.

49/93> Mehatma Gandiii District

Allalia)3ad, /

The deponent al^ovenamea do hereby soiemnl^ 

gffirm and state as follows;-

! •  That be i s  p e t i t i o n e r  irx txie abovenotea

Case ^ d  i s  f u l l y  acquainted with the f a c t s  deposed to 

below.
I

2* That the ®>piicsnt is  not being' consiaered

far proHiotion T50 the Senior Class I Scale of Rs. 1100 - 

1600 , nor being aLiOied to cross efficiency bar, which

otherwise he would have crossed on 1 , 8.19 7 7 ^ nor his ^ p e ^

is  being decided, although several 

On gii these matters authorities are sitting silent,

That I soienmiy g/firm that the contents 

Of paras 1 and 2 of this affidavit are true to my person^ 

knowledge, which I believe to be true, ijo part of it is 

± ^se pjid nothing material has been concealed, so help ne 

God,
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'77.

4av0ca+p  ̂ ^^5^4=^-th, ^
' flig.?i GOu-t Cleric to

-^3 . e c x j  - •  H-B.aup.,

^ “ '^ « a i y .  person • *“ ” «

to

“ ®' or p . . ,  .S°leanly affij-fe. .

“ ■ « ■ < « » ,  ■» » ' • • . . .

^^P^nent mO h ^ my eel r k

®^Plai2ieci to

C t K O V ^ t ,

04:iH .. /  ’■ '̂

, ^ '̂ '‘ :. 4
,»• •■ > 0{UA......

■Mb waaistdoner 

t ; ’
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IS THE HO^I'BLEi HI(iH GOUiiT Oi?\ JU^ICiiTJxLB AT 

A L L A H A B A D

î/L

3 '

GQUJT^K AJ^^PIDAVIT '

( GIVIIi hISC, WRIT P ETITIOiJ NO,. 3478 Oi' 1979

Article 226 of the Constitution of India)

, - DISTRICT; ALLAHABAD

Dr. Rishi Haj Kishore- ................ Petitioner

Versus

Principal, Civil Aviation Trai ning c eptre

others,
S>e spondents

Affidavit of -

Shri R .N , Tewari

' aged about 44 years ■

son of Shri HJT. Tewari

UiQt «£oW<̂  tH-3£)Wi

Contd. ..2/-
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ly the deponent, abovenamed do hereby 

solemnly Affirm and stato on oath as under'.

1 . That the deponent is Under ^iecretary. Ministry
/ t

of Health and î 'amily VJelfare, Government of India, 

lew Delhi, and is authorised to file this counter-. 

affi.;'avit on behalf of the respondents and as such 

fully conversant with the facts of the case 

d to below.

J

‘hat the deponent has read the writ petition
/

he affidavit filed in support thereof and has 

understood its contents. The' replies contained 

in this counter-affidavit are with reference to the 

various assertions contained in the writ petition,

3 . That.the contents of pciragraphs I'to  3 of the 

writ petition c:tre admittedl, ' '

4 . That in reply to .the contents of paragraph 4 of 

the' writ petition, it is stated that the ^.inistry of 

Health and family Welfare, Government of India is the 

controlling authority of the Officers of the Central 

Health oervice. ■ The petitioner was' posted‘by the 

aforesaid Ministry to'work under the Centi-al Government^ 

Health Scheme, aAliahabad and Civil Aviation Training 

Centre, Bamrau].!.,. AQ.iahabad whj.oh are- part.lcipat:ing '

Contd,..^/-
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»

units of the Central Health Bervice.

■ 5. That in reply to the contents of paragraph

5 of the writ petition, it is sta-ted that the 

j av^rnients contained therein are not correct.

 ̂ True facts are that the Third Central Pay 

Commission, 1973 in Paras 7-8 of Chapter 16 of 

their Report recommended the gradual abolition of 

ss II Scale in the Central Health Service for 

oh the minimum qualification is MBBS and that the 

existing General Duty Officer Grade II should 

fixea in Class I Junior Scale after screening 

and those who are not so selected for the class I 
Junior scale should continue in class II and be 

allotted the standard Class II scale. The standard 

class II scale in lieu of pre-revlsed scale of 

K S .350-900 as recommended by the Pay^Commission 

is R s .650-1200. The Government of Inaia issued 

orders in the Ministry of Health'and family Welfare 

O.M.t,o.A-45012/1/74-Cffi-li aated 5.4.1975 laying' 

down that the regular General Duty Officers Grade II 
in position on 1.1.1973 may be placed m  the Class 

I Junior Scale Rs.700-1300 subject to screening'and 

I those not found fit for appointment to cl^ss I

i Siven the Class II scale

Contd. , , 4

-  5 -

I
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of Iv.s .,650"1 200/-. Their cases for inclusion in 

r class I scale were also to be reviewed annually 

' by fne Central Health i^ervice«

■ -  4 -

/ D -hat the contents of paragraph 6 of the 

writ pe tition as stated iherein are denied.

in reply to the contents of paragraph 

..... . .
the writ petition, it is stated that the

y\\ _
"'he petitioner alongwith other persons 

considered by the Screening committee 

the Union Public Service Commission but since 

therf^ have been award of penalty of reduction at 

two stages in the scale of xis . 350-900 as a result 

o'f some dis;:.-ciplinary proceedings, the Competent 

: Authority i .e .  the Minis-cry of. Health did not 

consider him to be a fit person to be placed in 

Class I Junior i:>cale,

8„ , That the contents of paragraph 8 of the writ 

petition are admitted.

9. Thĉ t in reply to the contents of paragraph 9 

of the writ petition, it  is stated thai the Chief 

Medical Officer, Central Government Health''Scheme 

■Allahabad was' not the Competent -Authority to place

/- C o n t d . <,5/-*
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the petitioner °in Junior Class I scale i . e .

E:s .700-1300/- and the order fixing the pay scale 

of the petitioner by the Chief Medical Officer, 

Allahabad was wholly void and without jurisdic­

tion and the same could not confer any right on ■ 

the petitioner. It'appears that the aforesaid 

order fixing the pay scale of the p-titioner

passed by the Chief Medical Officer, Central 

•nment Health Scheme Alla&abad without 

ll)«^ng the correct provision for fixation of 

J i i  Moreso, the Ministry of Health and Family 

Ifare was the, proper authority to fix  the pay 

scale of the petitioner or to place him in 

Clciss I Junior scale from Class II  to which 

he was originally appointed..

1 0 . That, in reply to the contents of para 10 

of the writ petition, it is stated that it is 

true that the petitioner was atjarded the penalty 

as alleged in para un.der reply and his case was 

considered by the Screening Coimnittee in the year• 

197 9 when the aforesaid punishment existed in his 

character roll and since the petitioner was never 

placed in Class I  Junior scale by the Competent 

Authority,, he was not entitled to the pay scale 

applicable to the class I Junior Beale.

Contd. »•6
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J U D IC IA L  P A P E R  IS  O CTa 

OP STO CK  IN  T EEA SU R Y

-  6  -

That rr)n-t—x.+

- a , . , - —
i~r._ in denied, Th*- r,--f-,-4.-

n exa.. ,  3 e „ , . e .  .

which was
^  the pay scale of fK. ^

^lich th- t)( tif, ^
- - '̂-̂ î ion.r-r wwas inifi«n , '

initially appointed.
% o \\.

in reply to the cont^^nt. 

the)M|.it D̂ -tn-- .
' lofi " stated th'-̂t i-t •
th/c^/i+T 4. • It IS true that
^4*./^titionc-r has pr^^ferr d 'r. a

^ “ppeal to the

^  Inai. >,,al„st the orcer Of ■

P^«-lty and the sa„o 1.
— —±5-l™™Swnsldei-ation .

13- That the contents of p aragrap TlTo f th 

petition ,re denied. Ih e .- titio  ■

^1- s  I Junior S e a , . : i , , : ,

Offi-c.. and class I I '

not -  - . s i o n  d . s  '

^  w P-agraphs 14 a„d 15 of
Petition are matters of 

r/opiy. , need no

1 5 - oonte-nts of pdragi-aph ifi
P‘=tltiou are denied. H ' ^ °t  tto w i t

«Pon'the p.-.tltioner ^een Inflicted
in as iTiuoh ao 1

“ Uch as, he was aevor in

Oontd. . . 7
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class I .  I h 3  B P tltionc-r joined the Central Hj-alth 

s. rvice in Class II  scale and continued in the same 

scale and on the basis of recommendations of the 

III"Pay Commission, he has not heen placed in class 

I Junior boale by the Competent authority and as 

such the allegations of the petitioner that he has 

fceen reterted is misconceived.

6* That the contents of paragraphs 17, -̂8, 19 

,20 of the writ petition are mtitters of record.

That the contents of paragraph 21 of the writ 

ion as stated therein, are not admitted.- -n 

the show cause notice is not an order of 

reversion. Since the pay of the petitioner was 

wrongly fixed by the GhJef Medical Officer, Central 

G o v e r n m e n t  Health Scheme,, who was not a comper.ent 

authority to do so and on the receipt of th^ 

information from the Ministry of Health and Famii'ly 

Welfare to the effect that the petitioner was never 

placed in class I Junior scale, the alleged letter 

^^3 issued by the Chief Medical Officer to the 

petitioner.

18 Ihat the contents of paragraph 22 of the 

writ petition as stated therein are denied.

Contd. . ,8

-  7  -
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Th-t the contents of p-^ragraph 23 of the writ 

petition need no reply.

. 20, Th-t in reply to the contents of para 24 of 

vvi.!_'j p.,tition, it is stated that the petitioner 

was never placed in class I Junior dcale and th« 

ishow cause notice does not amount to any reversion. 

The petition-r was never found suitable to be placed  ̂

j.n class I scale by the Gompetsht Authority i,,e, the 

^iinistry of Health -nd j'ami];  ̂ Welfare and he always 

continued in Class,II from the date of his initial 

recrui-:ment to, this date, ,^ince the Chief,Medical 

Officer had illegally, and unauthorisedly refixed 

the salary of the petitioner, the same was withdrawn 

on the direction of the Ministry of Health and Family 

v/elfare who is the competent authority for placing 

a person from cla,ss II to class 1 in the Central - 

Health iiervice. , ' , ,

2 1 . . That the contents of paragraph 25 of the writ 

petition are misconceived and ' are .denied.

22, That the contents of paragraph 26 of the writ 

petition as stated therein are denied. It is stated 

that since the petitioner had drawn the •higher' 

salary to which he was -ot entitled the answering •

Contd...,9

\
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respondent have a legal right to recover the same 

from the petitioner and the said recovery does not 

amount to reduction in rank as the petitioner wao 

always in class II and was never placed in class I 

Junior scale and the petitioner is not entitled to 

any salary of class I Junior scale,

23* Ihat the contents of paragraph 28 of the writ

petition need no reply,

24. I'hat in reply to the contents of para' 29 of 

the writ petition, it is stated th '̂t the oetitioner 

was never entitled to the salary of Junior Class I 

scale.

25. That' in reply to the contents of para 30 of 

the writ petition, it is stated that the petitioner 

is not entitled to any arrears, in as much as, ho 

was never placed in class I Junior scale. -H.ilegations 

to the contrary are wholly false.and are denied.

26. ,That in reply to the contents of paragraph

31 of the writ petition it is stated that the casfe

of the petitioner was screened by the Screening

Committee and since the factum of imposition of 

penalty on the petitioner was not available before

G o n t d .  , , 1 0
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lU D I C I A L  PAPER iS OCT 

O F STO CK  m 'T K SA SU R Y

I

, - 10 - .

ee 0.

petitioner dhad been a«ard<pd„p^“f ’:":5f_̂ .̂“

no . e o n s i ..e d  , 0

class I  Junior scale.

27 Th.t in repl^ to the contents of para 32 of 

,l,e writ netition. it i« stated that since the 

petitioner has not been placed so far in class I 

Junior scale, the question of his promotion to Class 

_ I  senior scale does not arise and the Question of 

.crossing the efficiency bar is irrelevant, in as much

■ as, the petitioner has never "been placed so far in 

class I junior scale.

28. ■ That the grounds taken by the petitioner do not 

disclose ,sny grounds for interference by this court 

under article 226 of the Constitution of India and 

the writ petition is liable to be dismissed with 

. costs ,

• I', the deponent above named do hereby swear 

and verify that the contents of paragraphs 1 and 

2 of this affidavit are true to my personal

Oontd... n
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kiiGwj.edge, that those of paragraphs 3 to 27 of this, 

aftidavit are based on the perusal of records and 

those of p-^ragraph 28 of this affidavit are based 

on the legal advice, which the deponent believes 

t̂'o be true. ' Ho thing contained herein is false, 

jnor any matf^rial facts have been concealed therein* 

^So help me God.

itt.. ^  

s/o  ̂y\/./V
ide.u. a .
bassolenmly - ih-.mfA ^

N. Delhi onSjP̂ /S'M- .
that the contents'of this affidavit ̂ hicl 
have been read over & explained to hw 
ure true and correct to his knOwledg*.

OatB Commissi

■ "
■\
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OQUJTiuR Ajj'PIMVIT

\ In

CIVIL MISC. \vRIT P ETITION NO. 3478 OP 1979 

(Under Article 226 of the Constitution of India)

DISTRICT; ALLAHA^D

Dr. Rishi Raj Kishore . Petitioner

Versus , -

Principal, Civil Aviation Ti'a'ining Centre 

and others. ...............  Respondents

Affidavit of -
I

Shri R=N.  ̂ Tewari 

aged about 44 years 

son of Shri N.N. Tewari

Deponent

Contd. . . 2/-
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of Rs ,.650-1 200/-. -'iheir cases for inclusion xn 

class I scale, were also to be reviewed annually 

by fne Central Health Service.

6 , the contents of paragraph 6 of the 

writ petition as stated tierein are denied,

7 . That in reply to the contents of paragraph 

7 of the writ petition, it is stated that the 

case c-f the petitioner alongwith other persons, 

was also, considered by, the Screening committee 

and the Union Public Service Commission but since 

there have been award of penalty of reduction at 

two stages in the scale of Rs.350-900 as a result

some disv:--ciplinary proceedings, the Competent 

ikhority i ,e .  t h e .  Ministry o f , Health did not '
Ir. '

.aider him to be a fit person to be placed in 

.ass I Junior J:>cale',

8 , That the contents of paragraph 8-of the wriu 

petition are admitted.

9. Th.^t in reply- to the contents of paragraph 9 

of t h e  w r i t  petition, it  is stated that the Chief

Medical Officer, C e n t r a l  f i o v e r b m e n t  Health'Scheme,

Allahabaa was not the Competent Authority to place

Contd. .  . 5/''
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P-ragraph 1 1  of the writ

P' as stat.-d th-r-in -r-  ̂ ^
" denied, Th-- n--(--; + •

..........P' i^itioner
a;v-r in class I sorviop .ti,

vic£. Ihe order iiaposinfi

account t^at t^e
i-jner was entitlrf^

^  ^0 pay -in tt
/ p . Class II scale nf

'■̂  ‘^- '>-900 Which was the pay scale of the p-,.

which th- oftitno P̂ -Su on

-  ■ titio n .r  w«as in itia l:^  appointed.

V  para 12 Of

P v U U o n er  has prf ferr d „ ,
“ =*PPeal to tho

. I T "  “' “ ■ “ *■' • '

^hat th^ r'r.r,-t--v,4- .

m i f  ' 13 of the „ r i f
denied ' \-

I , -v. i^lj * " P' titioner was ne ver tt̂v-

thJ w r i t t " t i t l ° ' ” * ™ ' '  W  Of

5*. I'hdt the contf nt^ o-F ■•

P^^m ion are denied « - > i t

j  r T "’ as much as, ho was tuevor in ^

C;ontd..,7 ■
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ly the deponent, abovenamed do hereby, 

solemnly affirm and state on oath as under:

1 . That the deponent is Under Secretary, Ministry 

of Health and i'amily Welfare, Government of India, 

iYew 1)0Ihi, and is authorised to file this counter- 

affi-:'.avit on behalf of the respondents and as such 

is fully conversant with the facts of the case 

deposed to below.

2 « That the deponent has read the writ petition 

and the affidavit filed in support thereof and has 

fully understood its contents. The replies contained 

in this, counter-affidavit are with reference to the 

^ a r io u s  assertions contained in the writ petition,.

That the' contents of pa.ragraphs 1  to ^ of the 

petition ^re admittedl.

-/

That in reply to the contents of paragraph 4 of 

the writ petition, it is stated that the Ministry of , 

Health and Family Welfare, Government of India is the 

controlling authority of the Officers of the Central 

Health ^iervice . The petitioner was posted'by the 

aforesaid Ministry to work under the Central Government, 

Health licheme', ciAnahabad and Civil Aviation Training 

Centre, Bamrauli,_, A],lahabad whioh .ar '̂ pri:rt.i.cipa-fc3n.g

Contd,.„3/-



A

>

-  3 -

units of the Central Health Service.

5 . Thiit in reply to .the contents of paragraph 

5 of the writ petition, it is stated that the 

av-rments contained therein are not correct.

True facts are that the Third Central Pay 

Commission, 1973 in Paras 7-8 of Chapter 16 of 

their Report recommended the gradual abolition of 

Class II Scale in the Central Health Service for 

which the minimum qualification is MBBS and- that tae 

thefi existing General Duty Officer Grade II should 

be fixed in Class I Junior Scale after screening 

and those who are not so selected for the class I 

O?* scale should continue in class II  and be

, ^M llotted  the standard Class II  scale. The standard

) ’41
)lMass II  scale in lieu of pre-revised scale of 

, . . . .

,'550-900 as recommended by the Pay Commission 

R s .650-1 200. The Government of India issued 

orders in the Ministi’J of Health and Family Welfare

0 .M 3 O.A-.45012/ 1 / 74-CHS-II dated 5«4*1975 laying 

down that the regulcxr General Duty Officers Grade II- 

in position on 1 ,1 .1973 may be placed in the Class 

I Junior Scale R s .700-1300 subject to screening and 

those not found fit for appointment to class I 

Junior Sca].e should be given the class II  scale

Contd, ♦ ,4

%\ y\
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the petitioner in Junior Glass I scale i .e .

Rs ,700-1300/- and the order fixing the pay scale

■ of the petitioner by the Chief Medical Officer, 

.Allahabad was wholly void and without jurisdic­

tion and the' same could not confer any right' on 

the petitioner. It appears that the aforesaid 

order fixing the pay scale of the petitioner 

was passed by the Chief Modical Officer, Central 

Government Health Scheme Aiia&abad without 

locking the correct provision for fixation of 

pay ,. Hores.o, the hinistry of Health and PamiJ^y 

Welfare was the proper authority to fix  the pay 

scale of the petitioner or to place him in 

Class I Ounlor scale from Class II  to which 

he was originalljr appointed.

10. That in rc-ply to the contents of para 10 

Of thp w-rit petition, it is stated that it is 

true that the petitioner was awarded the penalty 

as allrgPd in para mder- reply and his case was 

ooasidered by the Screening Committee in the year 

1979 when the aforrsaid punishment existed in^his 

character roll and since the petitioner wa.. never 

placed in Class I  Junior scale by the Competent 

Authority, he was not entitled to the pay scale 

applicable to the class I Junior Scale.

Contd. . .  6
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Tĥ t̂ tte contents of paragraph 1 1  of the writ 

p..-t..icn as stated th:rrin are denied. The petitioner 

was n-y:r in olass I service. The order. i.=poEing 

r^enalty was massed taking into account that th» 

petitioner »a . entitled to pay m .d a s s  II  scale of 

«3.5&0-900 which was the pay scale of the pest on 

th: petitioner wwas initially appointed.

12- That in reply to the contents of para 12 of 

tb- writ petition, it is stated that it is true that 

has preferr.d an appeal to the ^

n t o fln d i_g a i ,3 t t h e o r d e r .o f- i„p o s i ,g

P - l t y  and the sa.c is pendin, consideration.

•̂ 'o.

?4\itio"*'"' P-ragraph I 5 of the „rit'

iJJss I  T . i-.ev3 r  g i v e .-
oJHss I Junior Scale h,. .,1 S-L

. ' -"Iways remained as class II '
leer , . .. ~

- - W  / ® # i „ „  , ,  " •̂̂ “ ^Ined as clas

to stion Of re 
'^ o t  arise. reyersion does

-  *• -  «  

reply. coords and need no

Petition are d e n l e l ^ '^  '^ it

— e. ™<=h as,' he wa=. no '’ nevor irx ^

C^ontd.. ,7
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respondent have a legal right to recover the same 

from the petitioner and the said recovery does not 

amount to reduction in rank as the petitioner wao 

alv/ays in class II  and was never placed in class I 

Junior scale and the petitioner is not entitled to 

any salary of class I Junior scale*

2 3 . That the contents of paragraph 28 of the writ 

petition need no reply,

,2 4 . That in reply to the contents of para 29 of 

the writ petition, it is stated thi-it the oetitioner 

was never entitled to the salary of Junior Clags I 

scale,,

2 5 . That in reply to the contents 01 para 30 of 

the writ petition, it is stated that the petitioner' 

is not entitled to any arrears, in as much as-, ho

as never placed-in class I Junior scale, i^llegations

o the contrary are wholly fa-lse and are denied,

26 . That in reply to the contents of paragraph 

31  of the writ petition it is stated that the ca®e 

of the petitioner was screened by the Screening 

Committee and since the factum o-f imposition of 

penalty on the petitioner was not available before

Contd.. ,10
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class I ,  The petitioner joined the Central Health 

drrvice in Gltiss II  scale and continiAfd î i "th‘2 same 

scale And 'on the basis o f■ recommendations of the 

I I I  Pay Commission, he has not been placed in class 

I Junior bcale by the Compotont -fiuthority and as 

such the allegations of the petitioner that he has

been re'^erted is misconceived.
\

1 6 , That the contents of paragraphs 17, 18, 19 

and 20 of the writ petition are mtitters of record.

17, That the contents of paragraph 21 of the writ 

petition as stated therein are not admitted. In 

fact, the show cause notice is not an order of 

.Reversion. Since the pay of the petitioner was

■ j^longly  fixed by the Chief Medical Officer, Central.

U ' ' A 1 O iS
y .^^vernm ent Health Scheme, who was not a competent

authority to do so and on the receipt of the 

information from the Ministry of Health and -Family 

Welfare,to the effect that the petitioner x̂ as never 

placed in class I Junior scale, the alleged letter 

was issued by the•Chief Medical Officer to the 

petitioner.

18, That the contents of paragraph 22 of the 

writ petition as stated therein are denied,

Contd. . ,8
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i-S. Th.*t ths contents of pc^ragraph 25 of ths writ

• petition need no reply.

'^h-t in reply to the contents of para 24 of 

J  t n e  writ petition, it is stated that the petitioner

never placed in class I Junior cicale and tha 

show cause notice does not amount to any reversion.-.

Y  was never found suitable to be placed

xn class I scale by the Competent ‘̂iuthority i .e ,  the 

, tiinistry of Health and i’amily Welfare and he always 

continued in Glass irfrom  the, date of his in itial 

recruitment to this .date , . Since. the Chief, Medical 

Oxficer had illegally, and unauthorisedly refixed

petitioner, the same was withdrawn 

direction of the Ministry of Health and Family 

fare who is the' competent Authority for placing 

person from class I I  to class I in the Central 

■ealth ciervice ,

21 . _ That the-contents of paragraph 25 of the writ 

petitxon are misconceived and are denied.

2 2 , That^the contents of paragraph 26 of the writ '

petition as stated therein are denied. ^It is stated 

that since the'petitioner had drafc the'•higher  ̂

salary to which-he was -ot entitled' the answering':-

Contd. . . , 9  .
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the screening committee at the time of screening 

the case of the petitioner was fo^arded to the 

Ministry of Health and Pamllir Welfare hut since the 

petitioner dhad been awarded penalty in the past he 

was not consi'-ered  ̂ to he fit for being plaoed in 

class I Junior scale.

27 . Th-r-t in reply to the contents of para 32 of • 

the writ netition, it is stated that since the 

petitioner has not been placed so far in class I 

Ounior scale, the Question of his promotion to CLass

I  senior scale does not arise and the question of 

crossing the efficiency bar is irrelevant, in as mucn 

as, the petitioner has never been placed so far in 

class I junior scale.

28. That the grounds taken by the Detitioner do nô■ 

d i s c l o s e  sny grounds for Interference by this court 

.nder article 226 of the Constitution of India and 

writ petition is liable to be dismissed with

I, the deponent above named do hereby swear

and verify' that the contents of paragraphs 1 and

2 of this affidavit are true to my personal

Contd...1'’
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knowledge, tĥ t̂ those of paragraphs 3 to i27 of this 

affidavit are based on the perusal of records and 

those of paragraph 28 of this affidavit are based 

on the legal advice, v;hich the deponent 'believes 

to be true. Nothing contained herein is false, 

nor any material facts have been concealed therein. 

So help me God.

beponeM ^^

N. Delhi ; -

• * » ' rbe conten / «  7

Oath ______

Court of EUB>
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IN TH@ HOl’ HL'E HIGH COURT OF JUDIC&TUK3 ilT iiLLAHABivD.

SUPPLBlOTIti^y'COTTHJR AFFID4?IT 

I E

C i m  MI3G, MBIT PBTITIOH 10 . 3478 OF 1979

(Under 4rticle 226 of the Constitution of India)

QISTIEGX i ■'

Dr, Rishi Baj Kisiiore - petitioi^ar,

Versus

The Dniors of India &  others Respondents*

COUNTS) R liFFIDAVIT OF s

R,l\!s Teweri aged about 44 years 

sor< of Sri 1'1,1'J* Tewari, Under i 

Secretary to tlie Ministry of 

Health and Family Weljfare, 

department of Hoolth, aovernmen| 

of India, I^ew JJelni,

(L>epon

I, the deponent abovenamed do hereby 

sol-emTil̂ y affirm and state on oath as under j



1 , That tie deponent is the Under 

Secretary to the Government of India, Ministry of 

Health and B'amily Welfare, Deparl3nerrfc of Health, 

Governmerit of India, lev/ Delhi and is authorisedt 

to file  this supplementary counter-affidavit on 

]D9half of the respondents and as such is fully 

conversant with the facts of the case deposed to 

hereinafter.

T

2, Diat in the aforesaid case a 

counter-affidavit hes been filed on "behalf of-the 

ansv/ering respondents earlier but in the rejoinder- 

affidavit, the petitioner introduced certain new 

facts and as such the necessity arose for filing  ' 

the supplementary counter-affidavit,

3 , That the stay vacation application 

moved by the answering respondents came up for 

hearing before Hon*ble Mr. Justice Ma^.Shuiaa on 

9.11*1981 but after hearing the counsel'for the 

parties, His Lordship has granted time to the 

respondents to file  the supplementary counter* 

affidavit and as such the supplements :Qr counter- 

affidavit is being filed in Uits case«

4 , That the allegations raised by 

the petitioner in paragraph 5 of the rejoinder^ 

affidavit are not correct. The,provisions of x 

screening of Medical Officers for placement in the



f '

. ■ N ,

V s'* ' 0 
\ ^

.?
r /

Juiiior Glass I ‘Scale of Rs.700-1300/- was not 

dispensed wltn as alleged in terns of the contents 

of the Orders dated 21.6.1978 (amniexure-.2 to the writ 

petition) which is heing-misinterpreted by the 

petitioner*, 4s a matter of fact the provision of 

screening for placement in Junior GBisss I Scale 

vras made by President vide Orders Ho.1-45012/ 1/ 74- 

GHS II , dated 5.4.1975 and as such the provision 

could only be withdran/ modified by the same 

authority viz. the president. The contents of the 

letter dated the 21st of June 1978 are merely 

clarification of the revised pay scale of Junior 

Glass I ,  It  is not correct that the Glass II scale 

ceased to exist with effect from 1,1*1973, It is 

further stated that as a matter of fact on the 

recommendation of the 3rd Pay Gomniission two scales 

of pay '®iz, Fs. 700-1300/- end Rs®650-1200/- were 

prescribed in place of the pre-revised Glass II 

scale of P5. 350-900/- vide Kotification Ho.GSH,413(^; 

dated 7th of October, 1974 and the prescribed 

standard Glass II scales of Bs.650-1200/- continued 

to be allowed to those medical Officers who were 

not found suitable for placement in Glass S5: I seal 

of Rs,700-1300/- by the Screening Committee,

It is stated that the possessj 

of o;aallfa8ation by any Medical Officer for placeu

I
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of 700-1300/- are fu3.1y stated in paragraph .7 

of the counter-affidavit.

X 6,:\ That the scp(^i®CB± petitioner was

. /  
/

V
\
s

not considered by the Ministry of Health and Family

.welfare i.e* the Gadre Controlling Authority to be 

f it Officer to be placed in Class I Junior Scale 

‘Of Rs»700-1300/- due to Vigilance ease against hin. 

I t  is also denied tiiat the original provision of 

.screening was abolished, inasmuch as, the said
 - - - - - - - - - - - - - -    ̂   - - - - - - - - - - - - - - - - - - - —        - - - - - -  - - - - - - - - - £ _ _ _ _ _ _ _ _ _ _ — * *  *

provision for screening is very much In existence 

even today*

V 7. That since tiie petitioner was not

(of placed or appointed by the Competent Authority
:W /

in the Jm uor Class I scale of Rs.700-1300/- the'
4' " *'

pay ought not So have been fixed in that Grade 

by the Chief Medical Officer, Central Government, 

Health Scheme, 411ahabado It is also not correct 

that the petitioner is working at a higher post 

at Civiltas; Aviation Training Centre Hospital but 

he is working as G„Q,G, I I  Officer of the Central 

Health Scheme cadre to which he was originally 

appointed and has been perfoiling fee duties of 

the Medical Officer-Incharge of tlie Civil liviation 

Training Centre Hospital by virtue of his length 

of service viz, a viz ottier Medical Officers at 

the Hospital, It  is also relevant to state tbat 

tl'xe pay scale of tSie petitioner was v^rongly fixed

in the Junior Class I  scale of Rs,700-1300/- Wee.f.
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1e1»l 973 by a 4utjiority who is Dot coRipetent to 

do so* The averments raised by the petitioner in 

the rejoinder-affidavit that the Ministry of Health 

scKit is not competent to decide the fitness of the 

petitioner* s placement in the J,unior Scale Class I 

is also denied.

t' - -

That the petitioner was never 

appointed/ placed in the Junior Glass I Scale 

of RSj700/« to Rs. 1300/“ by the Competent Authority 

and as such the cannot claim this scale on the 

plea of writing Confidential Reports and granting 

casual leaVe tffiixfetoaasacssss etc.

'^hat t^e contentions raised by 

the petitioner in paragraph 17 of the rejoinder^ 

affidavit are also incorrect. The orders dated 

9/1‘oth of July 1981 (annexed as annexure-i.-<a«i to 

the rejoinaer-affidavit) do not speak of the fact 

that the post of General Duty Officer Grade I I  and 

the Post of Junior Scale I is the same. It  is 

furtner stated tnat the Officers Juaiior to tae 

applicants nave been given Clasa^ l  scale because 

oi their clean record, they \/ere found Suitable

by the; screening. coQm ittee.^i£ce tne Vigilence 

case vras pending against the petitioner, he was
------- -'  -------------------------- ------- ---

not found suitable.

10 . That since tiie petitioner was ne^er
I *
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placed in Junior Class 1 scale oi' Rs,?oo-.13uo/- 

w *e ,i . 1-. 1 ,1973 iie v/as fiot entitled to witiidra^ 

the aforesaid salary and he wrongly withdrew

tlie salary from 1,1,1973^ to dpril 1979 and the 

ansvi/ering respondents hsve every right to recover

aforesaid ambunt from the petitioner.

I , the deponent abovenamed do hereby 

swear and verify that the contents of paragraph 1 & 2 

of this^supplementary counter-affidrvit are true to 

my personal knowledge, that those of psraer^hs 3

8 , 9j ®K£i and 1o/pf this^oi^^er-.affidavit 

are based on the perusal of records received by 

pen^sal and information and those of paragraph I0

(partly) ars based on the legal advice, wnicSi the 

deponent believes to be true,

Nothing contained herein is false,

«or any material facts have been concealed therein.

/Ix /L h w /lL V ^o  §0 help me God.

N. D elhi o . ^  \..l N o « 0 m

th it  the conteu'^a of c rm lH id a v jt^ h ic fc  

!isve been read over &  ^xplaine<^i^©'fei» 

I te  true and corrsct to his k n O w leijC .

Oatfl X̂oSimissiotteJV -
(Deponent),

\ A \

D e l ^

Solemnly affirmed before me this 

day of. December, 1981 by the deponent at

v c r ? ^
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I liave sat/isfied myself by erajniniDg 

■tiie-deporject that iie. fu /i j  understands the contents 

of this affidavit whi^h has been raac^over and 

explained by the deponent himself.

1

V

04TH COMvlISSlOl'nSH/K'OT4RZ
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56>*
H  C i f U R T  

t' I^BLAHABA'D

IN 3HE HIGH COURT OF JUDIGAIURE AT ALLAHABAD

, V’.- ■ ■ ■ .

RSr 0 IN DER'AFFIDAVIT fc l^

IN a

CIVIL MISC. VEIT p e tit io n  NO. 34'® of 1979

Dr. Rishi Raa ......................................... petitioner

VEESIS (

Bcincipal, Civil Aviation Gaining Centre,

Allahabad and others..^ . . . .  . .Bsspondents.

\„

A fm a v it  of Dr.; Rishi mj Kishore, 

aged about 37 years Son of Late Sri Brij 

Raj Kishore resident of H)use No. 49/93

mhatma Gandhi Marg, District A llahaM -

Deponent

I ,  the deponent above-naioedj do hereby 

solemnly, affirm and state as under

1 . That the deponent is the petitioner in the

aforesaid w i t  petition and as su-di is fully acquaint­

ed \Ath the facts depogsd to leiov?.

2, That the deponent has gone through the

counter-affidavit of Sri R.N. in the

aforasald o a »  and has fully mdarstood the contents *

of the same. '

3 ( a ) .  Biat In reply to the contents of paragraph 

Ni. 5 of the counter affidavit, the contents of 

paragraph Ho. 5 of Bhe « i t  petition are reaffirmed
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as correct, -Ihe deponent of* coaanter affidavit has ai so 

admitted in toto the allegations in paragraph 5 as 

alleged'by the petitioner. The provision of screening 

for placement in GlassI Scale xi/as dispensed vatii vide

G .O . dated 21 .6  .1978 (Mnexiice II  to the writ petitia) 

according to which all the General Duty Medical Officers 

Grade II  were to be given Junior Glass I Siale as 

Glass II  Scale c e a ^d  to exist w .e .f .  i .1 .1 9 7 3  as a 

final step towards gpadual abolition of Class II  Set e 

as admitted in paras5 and 8 of the counter affidavit.

S-yen those officers ts?ho were n o t M .B .B .S . and were 

merely lincentiates and as such according to the state­

ment of deponent in paragraph 5 of 'the coun ter affidavit 

vjere not basically qualified for Gm eral ixity Medical 

Officer Grade II  or Junior Glass I scale were placed 

in Junior Class I Scale, althougli they were appointed 

and were g®t^ng a lower pay scale than the applicant 

bsfore convsrision of the Class II  Scale into Class I .

'Ihe names of few such Off icers are as under:-

1 . Dr. D .L . (tiakrawarti, Medical Officer, C .G .H ,S .

Allahabad.

2 .  Dr . Yijay Kuiaar Soagupta.

3. D r . Ramesh (Jiandra Sinha.

4 .  Dr. Bhnwani Prasad Rao and others.

- 2 -

3 (b ) . 2hat it may, howsver, be mentioned that .Central 

Health services Officer wsre asked to give their opU on 

vide order dated 12 ,5 .1975  from the Director General of 

Health, services, New m lhi aid the officers \me asked 

to send tiieir option direct to the accountant General 

concerned intbe pre93ribed proforma, lie petitioner had
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submitted the said option form for the revised 

scale of Rs. 7 OO-i&eeT.--^

3(c)-. That it is further explained that accordirg 

to the G.O. (iinnexur® I to the writ petition) for the 

placemert of the regular General Duty Medical Officer 

Grade II in Junior Class I scale the offMcer should 

be in portion as a re ^la r  General Duty Medicd Officer 

on 1 .1 .1273 . is per iyinexui’e (I) , the officers not 

foiiind fit after the screening were to be given a 

revised class II scale of Rs. 650„1200 and their cases 

were to be reviewed amually for placement in junior 

class I scale .

3(d)- That in case it is  presumed that §he petiti oner 

was not given junior Class I scale there must have 

bem t«ro acticas on the paj.t of the Ministry of Health.

(1) Placement of the petitioner in the class II  scale 

of Rs. 650-1200 with effect from 1 .1 .7 3 .

-3-

of his case every year from 1975 onwards i .e .  seven 

tjjaes by now aid his rejection throughout. lone of 

the two conditions exist and the reason is that the 

petitioner was gilten Junior Gliss I scale with effect 

fi*om 1.1.1973, as he was found fit on screening.

4 . That the contents of paragiraph No. 6 of tiie

counter -affi<iavit are denied, and contents of para­

graph 6 of the w i t  petition are re-affirmed as correct, 

pineal re’ I I ’ to the writ petition itself shô ?s tha.t 

the oppo ifce pair-ties have falsely denied the allegations 

of the petitioner made in paragraph 6 of the vffit 

petition. All the ftesh appointments of General Duty 

Medical Off i c e r s C  M .B .B .S .) hav®. been made in Junior
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Class I  scale after the issue of G .O ., anneture (I)

to the T^it petition^ 'The Officer worlSing under the

pstitioner(Dr. J .P .S . Pipil) has beai recruited in 

classi Scale.

5* That the contents of paragraph No. 7 of the

counter affidavit are iiicorrect. Ihe petitioner’ s 

name was considered by the Screening Committee and 

the U .P .S .c . and he was approved for the Junior Glass

I seal®, lliis has not been denied by the opposi'fe 

Pa^ty No, 3 in the eounter-aff i<iavit. On® the Screening 

Gorflrflittee and the U .P .s»C . approved the petitioner 

for placement in Junico? Glass I scale the Minibstry

«-4«*
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of Health was not comp^=etent to deny that to the 

petitioner. The petitioner was actually placed in

Junior Class I scale by opposite pa;̂ ty No. 3« Further, 

after Annexui’e II to the writ petition - the question 

of decidjjig fitness did not arise as the ca?iginal 

provision of screening (vide Annexure ‘ I ’ ) was abolished: 

and every off5cer was to be given junior class I scale 

as the class II  posts ceased to exist in Central 

Helath Services, .

With regard to the plea of penalty it is '■

sutanitted that it was awarded on 23.11,78 and the 

decision for placing the petitioner in Glass I scale 

was to be tgi^en much earlior i.e* 1.1.73. According 

to the order of penalty dated 23.11.78 from fee 

Seeretaryj Ministry of Health the only penalty ordered 

was redaction to a lower stage by two stages for two 

years. Thera was no order that ttie petitioner should 

he reduced In rank i .e .  from Junior Class I to Class
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I I  (pr0-revised scale). If  the Junior Class I scal^e 

Wnich iiie petitioner has been getting y .e .f .  1 .1 .1973  

by virtue |6of his approval by U .P .B .C . and ssscssnent 

committee, as well as fehe G .O . dated 2 1 .6 ,78 (iinnexure 

*118) is  taken iBck frcan him, this vjil̂ l imply pimisiiing 

him thrice, once by reduction from Glass I to Glass

I I ,  secondly by not allowing him to draw even the 

revised class II scale of Rs. 650-1200 and thirdly 

by reducing him by two stages in this lower, pre- 

a^vised, non existent class II  scale. Biis will not 

only cause the financial loss t  the petitioner but 

will make, him jinior tc thj officers #io are much 

junior to him and in fact the petitioner will become 

junior to every officer who will be appointed in Central 

Haalfe Services in future. No replf has been given 

to the fact that the petitioner’ s name was not mentioned 

in tiie list  of those offic^^rs who v;ere not fomid fit 

for class I scale.

6 , That in reply to paragraph 9 of the'counter-

affidavit it is  stated that the contgats are miscon­

ceived and not admitted. Opposite party Ho. 3 has tried 

to confuse tetween placement and fixation of the scale. 

Ihe Chief Medical Officer has merely fixed tlie pay 

soalje and has not placed the petitioner in classi 

scale which was already done by ‘̂ he opposite party 

No. 3. In view of the order dated 5 .4 . 7 5 (4in.:2rure‘ I  ) 

an<i 21.S.7S (iinnexure I I )  and the fact that the peli 

tioner was declared f it  a f t e r screening there was 

absolutely no Reason for not giving the class I scale 

to the petitioner. The'Chiee Medical Officer vide his 

show cause notice dated 4.^^.197,9(Annexure X ) to the 

writ petition has clearly saî  ̂ that the petitioner’ s 

scale Is to be cancfJIed d ®  tO iUpOSiWOfl of a

-5-
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penalty against h M  in tiie scalse of R s . 350„900 

under instruc tions from the inis "cry of Health and 

Family Welfare. 'Ihus the -' Oiief Medical Officer 

GonfSjrins thali th© pstitionsr* s class I scaly is t*o 

IB cancQlled as a consequence of the penalty which 

' was imposed in tha lower @cale and he has been directed 

to do so by the Ministry of Health. The Chief Medical 

Officer does not sa y thatthe scale is  to be cancelled 

t2ie petitioner was not entitled for It  or it  was 

vffongly given to him. 'Eiis is contrary to the statement 

of the opposite party as contained in para 9 of the 

coiin ter-affidavit.
#

In every case the orders of the Ministry are 

complied by certain competent authori t i e s  and in the 

instant casQ the Chief -.MedJlcal Officer has been complying 

their orders, firstly by fixing the pay of the peti­

tioner and secondly by cancelling the pay of the - 

petitioner. As is  evident by the service book of the 

petitioner, two senior officers viz . K r . K.M. Palit 

and Dr . B .K . Routh, the successive Chief Medical Officers 

have recorded the fact of fixation of pay in junior 

Glass I scale and not only that they have given him 

annual increment every year raising his pay to Rs. 900/- 

on 1 .8 .7 7 . Dr. B.K . Routh has ajso recorded the f^ct 

that the pay scale of the petitioner is being cancelled 

under specific instru;tiams from the Ministry of Health 

as a penalty in tha pre-revised scale has been imposed 

on the petitioner. These genior Officer cnnot be 

e 3g)ected to fix the petitioner’ s salary against the 

ruales and wit3iout any rhyae and reason.

The petitioner was neva? informed by tiae Ministry 1

-6-

of Health that he was being vrongly paid his salary

r
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to class I soaie since 1 .1.1973  and tt was only 

throagh this counter affidavit that he has learnt 

about this plea «hioh is an after thought and is 

malaflde. Sien i f  it is presumed ttiat the salary was 

«ongly  fixed by tiie Ohief Miacal Officer hoa^and , 

why the petitioner was ctorking at a higher posi. of 

Medical Officer Incharge of the •c.A.l.C . Hospital 

sines tiie day of his posting thease i»  9 .  30.9.V8 ^

(V H ) as it  was not in the hands of the Chief Medical 

Offlcsr. The petitioner has all along been holding a 

post which is Class X and & e  Glass I Officers have 

beai wrklng under hlB and he has been writing their 

confidential reports and sanctioning their casual 

leaves and has lean doing the entire administrative 

business which he could not have done had he not been 

treated as a Class I officer. Rather, he would have 

worked under the other Medical Officer who has been 

recruited as a class I officer. He has been disoharginj

follo^^ing duties;-

(i) s it in g  confidential report of Class I Offwei

(1 1 ) Granting casu^al leave to Glass I officer,

(ill) Writing Oonfidential reports of the staff

working iioier him.

(iv) Framing budget estimates of G A TG  Hospital*

(v) - Making annual indents*

(vi) Doing entire administration o f  the H o s p i t a l *

talr̂  ^®S XAfhlch f-v,o
ave . taken ero^

-7-



OncQ the petitioner has discharged a duty, he is 

answerable for his action for ever. Now that life 

long responsibilities and liabilities cf^Abo returned. 

Furtherj the petitiongr was never informed that he 

would never be given the current scale (Junior GlassI) 

and would be continued in the old, prerevii^d, and 

non-existant class II ©sale, o'Stierwi^ he would have 

decided his further course of career and it  might be 

th§t he ■'iould hsv£ decided not to continue in this 

service.

7 , Biat the contents of paragraph 10 of the

counter affidavit are not correct as the petitioner 

was getting class I scale at tke time of import ion 

of penalty, lie allegation made in counter.affidavit 

th^t the pe titioner','s name was considered by the 

screening committee in the year 1979 is aiso not 

correct. This is contradictory to the statemat of

opposite p a r ^  No. 3 in paragraph 7 and .26 of the
/

counter affidavit. There is no explanation as to 

why the petitioner's case was considered in 1979 by 

the screening Committee when the scale was tq be given 

from 1 .1 ,1973  and why he was not considered by the 

Screening Coimit’tee for ^ven long years. Even ifthe 

vsrsion of the ipposite parties is presumed to ba 

correct then how a "punishment" which "existed in his 

character roll'* in 1979 can snatch something which 

was due to the petitioner we e .f .  1973. S© fact 

that the petitioner was getting a Glass I scale sin® 

1.1.1S73 can be confirmed from his service book, which 

may be produced by opposite parties at the time

- 8 -

of hea^iig. Moreovarj there was no question of 

ning Committee after G.O. dated 21.6.1978 (4nn'



and as such also the statement of the deponent is 

incorTect. Rjrthop/ ttie Ministry of Health-is not 

tha competent authority to xdecide the fiimass of 

an officer for inclusion into class I scale. % e  

fitness -was to be decided ly the Screening Committee 

and the U .P .S .G . aoid in case of petitioner* his na^ie 

was approved for class I scal@e by these authorities.

■-9-
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8 . That contents of para H  of the counter

affidavit not correct an<i are denied. Hie fact 

that the petitioner was in classi is  apparent from 

the Service Book and Civil List besides his duties 

and functions as a class I offacgr . lo explanation 

has ber^ given for wrong designation and the place 

of working in the order of penall^r. lio no explanation 

has been given for mentioning tJie petitioner* s ^ a l e  

a s R s . 350-900 which was not existent as already 

admitted by Ihe opposite parties in para 5 of the 

co'unter affidivit'. At the time of passing ths order 

of penalty, not only the petitioner was getting the 

salary in Glass I scale but he was working as ^%dical 

Officer-in-Charge of G .ii.T .c . Hospital, the class

I /o fficer , Junior to him were working under him as 

"M6dical Officer.

9 . Slat in reply to the contents of para 12 (f 

fflae counter affidavit it is sutmitted that toe appeal

of the petitioner is  not being decided deliberately 

though it  was filed  on 6 .1 .1 9 7 9 .

10.- Stiat the contents of para 13 and 15 of the 

counter a ffM avit  are incorrect and are denied. Ihe

r u '
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petitioner has not only been getting hissalary in Glass

I scale but all along h@ has been working as a (Hass

I officer in as much as he has beoi even w iting  the

confidential reports of glass I officers and granti^ 

them casual leave.

That ttie contents of para of I3ie counter 

affidavit are denied and these of. par graph No. 21 

of the writ petition are re-affirmed as'correct. WoiA?here 

i t  was mentioned that the petitioner was never placed 

in class I scal'e. 'Ee order of opposite party No, 3 ,

refers to ttie order of penalty alone as the reason fcr 

taking back the class I scale.

< That in reply to the contents of paragraph

18 of the counter-affidavit, contents of paragraph 22 

of tiie ^it petition are re-affirmsd as correct.

^3 . Hiat the contents of paras 2o and 21 of the

counter^affidavit are denied and a reply has already 

-been given e a r li^  as such they are not repeated again.

14 . That the con tats of paragraph 2 2 of the

counter_aff idavit are incorrect and are denied. The

• petit ioner was paid salary for the duties discharged 

by him and nothing extra was pafl to him and as such 

the question of recovery does not arise. Ihe petitioner 

has been rightly getting his pay in Class I scale. 

Annexure x to the .̂jrit petition ( show cQisse notice^ 

refers to the order of penalty as the ground on which 

the petitioner was to be reverted back to the old Glass

II scal^e. No other communication, containing the or do?

S2g ’ • ^

-1 0 -
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as stated by tiie opposite party in the counter-affidavit 

thdj the petitionr m s  never plgCed in class I and 

therefore he bs Beverted to old Class II scale has 

been ever received by'him. This plea has been mgde 

for the first time in the counter-affidavit when they 

found that their fetand had no force.

15. Ihat the conteats of paragraphNo, 24 and 25

of the counter ^laffidavit are incoirrect aid are 

denied, 'fiie petitioner has been getting an annual 

increment of Rs. 4o/- every year from 1 .1 .73  tiiich is' 

evident by his service book aid thore m s  no order of 

penalty to stop the increment which he had already 

earned, as stated earlier the plea that the petitioner

•was not entitled to Junior Glass I scale has been
\

raised for tie first time in counter affidavit* The 

petitioner wDote several letters demanding arrears of 

salary from 1 ,1^.973 to 30 .9 .7 8 . In reply to those 

letters it was never stated by the opposite pgrty 

No. 2 or 3 that liie petitioner would not be paid the 

arrears as he was never placed in Glass I scal-se.

!Sie order for taking teck the salary was passed 

after the appeal of the pei:3ioner reached in the 

hands of opposite pa^ty No. 3 and when they found it 

impossible to sustain tiie order of penalty.

-1 1 -

16, That the contents of paragraph No, 36 of

the counter-affidavit are incorrect and are contradic­

tory to para (10) of the counter affidavit. ‘The 

applicant ha^^^^en a possitive case that /She was 

declared fi^^after screening by the screolng committBa 

and this has not bsen denied- by the deponent.



17• Siat fehe contents of paragraph No, 27 of

the Gounter^affidavit are incorrect and are denied, 

ine applicant is a Classil Off ic«^^^^fur  the? apparent 

by the fact that the post of General Bity OffiQQp 

Grade II and the post of Juiiior Class I  is the same' 

as is evident , by the order Ho. il .11014/1/8 0 -0 .H, 3 ,

II dated 9/loth July j 1 ^ 1  from the Ministry of Health 

and Family Welfare regarding the promotionof 15G.D#0. 

Grade II  Officers to -.senior Glass I scale of Rs. lloo- 

1600. 1  correct copy of the order is innexure R .A . ( i ) ,

further, the M in i^r y  of Health and Family 

*J"islfare published a list  of alllthe Jmiior Glass I 

Off icers in S e  Centr 1  Health ^ r # c e .  This l i s f  

includes 1445 Junior aass I off ic.Ts in total, and the 

p-etitionerSnaroe is included in this list at serial 

fio. 161. -4s ^er this li§t the off icers who a^e much 

junior to the petitioner and evQn those who are only 

licentiafees(not M .B .B .s .)  have bem given Glass I scale. 

Ihis list  will, be produced during the hearing.

1 8 . That it  is further stated that the Ministry

of Health vide their order dated 9/loth July 1961 

( itonejoire ,R .4 .I )  promoted 15 Junior Class I officers 

( G .D .O . Gradell) to Hie Senior Glass I scale of 

Rs. 1100-1600. Several of the officers in this list 

are junior to the petitioner and as such a gross
I

injustice has teen done to the petitiomr . Fu.rthfsr, 

the petitioner m s  to cross theefficiancy bar on 1.8.1977 

i .e . about 5 years back which is not being allo\sjed to 

cross and the officers much junior to him have been 

. allovjed to cross theefffi ciency bar. 'Ihus the petitioner 

lias teen suffering huge luantal and roaxierial loss. The

- 1 2 -
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petitioner was to cross the efficiency bar on 

1*8*1977', As per the contents of para 27 of the 

counter affidavit the only objection against crossing 

the efficiency bar is that the petitioner has not 

been given the junior class I scale and not that he

A  declared unfit for crossing the efficiency bar,

'19, That the contents of paragraph no ,28 

of the counter affidavit raise legal issues hence 

/V ./  ' " ' ^ot replied by means of an affid^vit.Hov/ever

' ‘̂'>0 f^eponent has been ad\dsed that the contentions

raised therein are incorrect and that the writ 

petition is liable to be allowed with costs*

20e 3ppli-cation: of oppasi-te p̂̂

i ̂  to be xe jeeted in the interest o f  justice',

I r t he  deponent a bovenarri^d'do hereby verify that 

the contends of para no* 1 4 . 3 (b) , 3(d) 4 ,5 ,6 ,7 ,9 ,

10 ,11  jl2yl3 ,14,15^16^17,jl8 of this affidavit

are t2rye.,ct,0 ]fly--̂pejTSei nal knovvledge those of paras 

nos*. 3(a);j3(c) of this affidavit are based on perusal 

of record and those of paras no. 19 ,20  of this affidavit 

are based' on legal advice which all I believe 

to be true that no part of it is false ^
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and nothmg material has te?n concealed.

So help me God

Deponent ^

I ,  T?amsevjak, derk  to Sri Sripat Kara in 

Singh 5 Advocate, l-Ugh Court , Allahabad do hereby 

declarce that tha person making this affidavit and 

alleging himself to fe Sri Dr. P.islii Raj^^K^ore, 

is the same person ..and is  knovjn to i r ^ r s o n a l l y .

i s ^ ^ a a y

Cl erk

solemnly affirm before me on tbi 

of September 5 ISBlat ‘ 3 ^  ^ - ^  a - » by ’Uie
N-

deponent who has baen identified by Mie aforesaid 

clerk •

' I have satisfied mysalf by examining the 

deponent t h ^  he ha sunder stood the contents- of this 

affidavit \ihich has bean read over and. explainer! to 

tha deponent bi^me.

. OATH GOMISSIOim

Co:^

!' Hlpfe.CoUV! ’ .t. , i-,rt

>■ S'61 loi-,/a
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5?overnmento£ India 

Mirisitry of Health and Family welfare ’

(Department of Health)
•*

New Delhi dated th3 ath july 1981

1, The Chief Medical officer V, Director Gener^^l VSG!,

Central ^ovt. Health Scheme,' Dak Tar Bhagan 

8-Deplarade Eastj Parliment street,

Cml<tttta. ' New Delhi,

2« The secr...tary6 ^eaith mi) % Director, Central Ri.-se

G.overnment of Arunachal pradesh, Eesearch Inotitute , Cuttack*

Itahgar.

3 . Mir-istry oflabour 6. The Director, ietional Malari

Eew elhi. jiiradicati prograrane, 22 f3iain

Nath Marg , Delhi,

oubject;- Promotionyplacement of of-f̂ cers from junior ciass I 

bcale of Ese700-1300 to Senior Class I scale ofHs.1100-1600of the 

■ • Ce-htrai Health Service#

'v-/' ■
vvj • -

■ In contlJimition of this' minsitry »s Mttev  of even number da-

19*9«8o on the subject mentioned above, I am directed to say

tha^ the president is p:;.eased to..place th-iljofficers of the

Central H'eiath Service &arthe Senior class I scale‘ of pay of

PiS.1100- l600 of the Central Eelath service with effect from the

dates indicated aganst their riame  ̂ in. anne?i{ure.The president in

further pleased to decide' that the o facers  .mentioned at Sr.

no 1 arid 3 * iz  Dr.(^^mt) Si3ia Ghosh and Mr.M.nI Chatterjee of the

Will stand transferred with immediate effect to Delhi admlnistrat

ion  ̂Delhi inpublic ,interest ir, +>-,0

Qla-c&-I c-e-a-le. nf-pj}.a 1100-1'6QQg^ubl-i-c intoroot. Their placement

in the Senior class I ssale of Rs.1100-1$00 will take effect

only if they 'join/ their , duties under the Delhi Adrainistrat; 

ion with in. a period of 6 months or till the DPCmeetr. next
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whlcli.ever is later failing which it will be presumed that they ar> 

not interested in their placement in the higher scale of Es.llOO- 

1600.They will in that case will he treated a§ junior Class I ■©- 

officers.

2 e '•‘̂ 'hese of fleers :-;./ill also be entitled to N .P .A .at the follow; 

ing rates;- ;

1to 3 stages,

^to 5s'tagi'S

6to 7 stages

8 to 9 stages

10to 11 stages

~ 2 *“

Rs.250/-

RsOOO/-

Rs.350/-

;Rs.̂ -00/- , , ,

Hs.^50/» .. ,

'•̂ he pay of officers in the list  attached placed in the 

senior Class Iscale, of-Rs.1l00/1 6OO shall be regulated,in the 

senior Class I scale of P^.1100- I 6OO in accordance wiLh the . ^

provisions of the M'tositry of Finance O.M.No F I 2/ 2I /7VlCdated 

llfth i^ovember I 975 as extended by the-ir O.M. of even ntaber datec 

^th Feb 1978^11th Feb 1979^and 26th May, 1980. 

k. .̂M.̂ aiese orders will not effect the seniority, of those officers 

•> been considered so far, for placem-nt in the revised

.cals^.I senior scale with effect from 1 , 1 ,7 8  , 1 .1 , 79and 1 . 1 .8 0  

,yhe,oiicers placed in the Senior Glass I scale of Rs.l 100-16OO 

:,ctre entitl-^d arrears ofpay and all-owahce's'due and admissible 1i

toi^m  from th'e dat^ of plax^eraent shovm against each of them 
. arising ouT" ‘ . i-

-rgtinltofifttof- fixation - Of* in accordance with para Babovi^

5. The Officers who have'been/approved for placement in, the Senii

r Class I scale with effect from t.'t.i 79 ,,and 1 . 11,8o will rank iim. 

nior to those who have been pi ace dM^ou.Vdbe placed in the Senior 

Class I scale with effect from 1.1 .1 976 . ‘ ’ '''•

6. -pe seniority of these of leers vho haTe been, placed in Senlc

r Class I scale with effect from the same date, their seniority in 

th€ higha-r grade will be regula--4:ed on the basis of seniority in 
the lov/er grade,

■Yours faithfully,

NoA .11ClV3/80- CIB .n

Copy iSof'isarded for information and necessary action to the
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'1 .  The Secretary (MPH)Delhi ^̂ drai'. istration D elh i.It  Is reques­

ted that the change assumption reports in respect of the officeji 

who have been posted under Delhj. ''Mministnation may kindly be

obtained and forwarded to this M insityy., \ ’

2 , ' % e  Dte G.H.S^.(CGRSii/CESI Sections )wi':h 5 copies,

3, CHSIV Section with ? sp«?tre copies. 

i+. CiiS V Section vath 5 spare copies. '

5. "^he Kedical superintencaent E'agional -^ospital Tisri Distt.

Girdhi (Bihar).'Commissioner

6 . l^eputy VIelfare ,'V V/. Mica Mines labour welfarefand organit 

ion Karma jhgmiaritailiya Distt Hazaribagh (Bihar)*

7 . Post master General ‘̂‘orth Eastern Circle, shillong.

8 . Copies to jjjBdical of .icers concerned c/o Chief Medical office 

GGESjj 8 Hsplaiiade East Galcutt'a.

, 9» '^opies to Madical officers concerned c/o Secretary (P'&D)

ArunachaftpEadesh '^tanagir.

10. Copy to Dr .G .S . l^iharjee, Medical officer, Hegional Hospit? 

1 'i'isri Distt.Girdhi (Bihar).

11. Copy to B r .^ . Mohanty, Central Rise Research institute Cutt

, ack ■■ ■ ■ ■ ' • ■
• f'. ’

'Copy to D r .F .C .k a lit a .c/o .'^irector, National \ la r ia  Fr?.dic 

pregrame 22 Shara-^ath marg Delhi.

■ '13.. Copy to Di;.-(Snit) Lalrintlugagi c/o post-f^.ster Gen--eral ncr 

. Eastern Clrcl.e, Shillong,

- 1^., 'I'he Dire'ctor General of eaXth services ^ovt of Arur-achal 

.pradesh ^ew Itangar. , -./v:'*,

 ̂ :_|d -/-Illegible

Dnde^r fSecreatry

\
O'
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Annexure I . . .

List of General Duty Officer-j Grade II officers approved for

placement in the senior Glass I scale of Rs.1100-1600 with

effect from the dates shovm against their names®

SrNo. Name of the . Officer Date of Placement ^̂ 'pme of the
-- :—_____ _______________ __________________________________Institute,

■ 1. Dr, ( Smt) Sila ^hosh 1.1.1979

2. Dr.G^K.Das I / I . I 98O

3. Dr.M.IJ.Chatterjee do

' Dr.K.K.Das do

5» Dr,B,P.Paul do

. 6, Dr.S.I.Banrejee do

7,Dr.G .S . Mukherjee ' do .

8.Dr.A.G,BhattaChprj©e do
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A f f i d a v i t  o f  B r .  l i s h i  B a j  

K i s h o r e  a g e d  a b o u t  3 7  Y e a r s ,  

s o n  o f  L a t e  S h r i  B r i j  E a j  K i s h o r e ,  

r e s i d e n t  o f  h o u s e  N o ,  4 9 / 9 3 ,

I . G .  M a r g ,  A l l a 1 : ® l D a d .

(  B e p o j i e n t  )

I  t h e  d e p o n e n t  a h o v e n a m e d  d o  h e r e b y  s o l e m n l y  a f f i r m  

■Bjad s t a t e  o n  o a t h  a s  u n d e r

1 ,  T h a t  t h e  d e p o n e n t  i s  1h e  p e t i t i o n e r  i n  t h e

a f o r e s a i d  c a s e  a n d  a s  s u c h  i s  f u l l y  ' a c q u a i n t e d  w i t h  t h e  

f a c t s  d e p o s e d  t o  b e l o v r .  ,

2 ,  T i ® i t  t h e  d e p o n e n t  h a s  g o n e  t h r o u g h  t h e  S u p p l e m e n t a r y

^^^4 ^ ^ ^ ^ ^ d a v i t  o f  S h r i - H . N .  T e w a r i  a n d  h e  h a s  f l u l l y  

u n d e r s t o o d  i t s  c o n t e n t s #
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3 .  T h a t  i n  r e p l y  t o  p a t a g i a p h  4  o f  t h e  S u p p l e m e n t a r ^ r  

c o u n t e r  A f f i d a v i t  i t  i s  s t a t e d  t h a t  t h e  c o n t e n t s  o f  t h e  

o r d e r  d a t e d  2 1  * 6 , 1 9 7 8  (  . ^ e x u r e  - I I  t o  t h e  w r i t  p e t i t i o n  )  

h a v e  h e e n  a d m i t t e d  a s  s u c h  t h e r e  i s  n o  c o n t r o v e r s y  r e g a r d i n g  

t h e  a b o l i t i o n  o f  c l a s s  I I  s c a l e  i n  G e n b i e i  H e a l t h  S e r v i c e  

a s  w e l l  a s  p r o v i s i o n  o f  s c r e e n i n g  f o r  p l a c e m e n b  i n  J u n i o r  

^  G l a s s  I  s c a l e .  A s  c o n t a i n e d  i n  t h e  o r d e r  ( A a ^ n e x u r e  I I )  t h e

C l a s s  I I  s c a l e  c e a s e d  t o  e x i s t  i n  O e n f e r a l  H e a l t h  S e r v i c e  a n d  

e v e r y  m e d i c a l  O f f i c e r  w a s  t o  h e  p l a c e d  i n  J u n i o r  G l a s s  I  

S c a l e ,  H e n c e  t h e  p r o v i s i o n  a£ s c r e e n i n g  ® u t a n a t i c a l l y  

s t a n d s  a b o l i s h e d ,  I * u r t h e r ,  e v e n  i f  i t  i s  p r e s u m e d  t h a t  

c l a s s  I I  s c a l e  c o n t i n u e d  t o  e x i s t  i n  G e n t r a l  H e a l t h  S e r v i c e ,  

t h i s  s c a l e  a s  s t a t e d  %  t h e  0 , P ,  N o , o '  i n  p a r e  4  o f  t h e
A  A I

: 2 s

V

’  s u p p l i m e n t a r y  c o n h t e r  a f f i d a v i t  w a s  t o  h e  g i v e n  t o  o n l y
Oi.

/ t h o s e  o f f i c e r s  w h o  w e r e  n o t  f o u n i  f i t  f o r  J u n i o r  G l a s s  I

.?/ v ^ '
j y  s c a l e  b y  t h e  i c r e e n i j a g  G o m i t t e e ,  S i n c e  t h e  v e r y  b e g i n i r s g

)

t h e  p e t i t i o n e r  h a s  t a k e n a  p o s i t i v e  c a s e  t h a t  h e  w a s  d e c l a i m e d

f i t  f o r  J u n i o r  G l a s s  I  S c a l e  b y  t h e  s c r e e n i n g  G o m m i t t e e  a n d
' . i

t h i s  h a s  n o t  b e e n  d i s p u t e d  b y  t h e  o p p o s i t e  p a r t i e s .  S i n c e
 ̂ i *

t h e  p e t i t i o n e r  w a s  d e c l a r e d  f i t  b y  t h e  s c r e e n i n g  c o m m i t t e e  

f o r  p l a c e m e n t  i n  J u n i o r  G l a s s  I  s c ^ e ,  t h e  q u e s t i o n  e f  h i s  

r e m a i n i n g  i n  c l a s s  I I  s c a l e  d o e s  n o t  a r i s e ,  R e g a r d i n g  t h e  

n e c e s s a r y  q u a l i f i c a t i o n s  f o r  p l a c e m e n t  i n  J u n i o r  G l a s s  I  . 

s c a l e  t h e  d e p o r t n t  o f  s u p p l i m e n t a r y  c o u n t e r  a f f i d a v i t  h a s  ' 

h j j E s e l f  s t a t e d  i n  p a r a g r a p h  ( 5)  o f  t h e  c o u n t e r a f f i d a v i t  t l ^ t
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$ h e  M i n i m u m  q u a l i f i c a t i o n  f o r  t h i s  s c a l e  \ j a s  l i B . B . S ,  

a n d  a s  s u c h  h i s  s t a t e m e n t  i n  s u p p l i m e n t a r y  c o u n t e r a f f i d a v i t  

i s  c o n t r a d i c t o r y  t o  h i s  s t a t o a e n t  i n  c o u n t e r  a f f i d a v i t .

4 .  T h a t  i n  p a i « g r Q p h  ( 5 )  o f  t h e  S u p p l e m e n t a r y  C o u n t e r  

< / ! t f f i d a v i t  i t  h a s  b e e n  a d m i t t e d  t h a t  t h o s e  o f f i c e r s  w h o  

j  w e r e  n o t  f o u i a d  f i t  f o r  J u n i o r  C l a s s  I  s c a l e ,  s h c j u l d  h a v e

b e e n  g i v e n  t i e  C l a s s  I I  S c a l e  o f  . R s ,  6 5 0 - 1 2 0 0  b u t  n o  r e a s o n s  

h a v e  b e e n  g i v e n  a s  t o  w h y  t h e  a p p l i c a n t  w a s  n o t  g i v e n  t h i s  

s c a l e  i n  c a s e  h e  w a s  n o t  f o u n d  f i t  f o r  j u n i o r  c l a s s  I  s c a l e *  

J l s o ,  n o  r e a s o n s  h a v e  b e e n  g i v e n  a s  t o  ^ y  t h e  p e t i t i o n e r ' s  

c a s e  w a s  n o t  r e v i e w e d  e v e r y  y e a r  i n  c a s e  h e  w a s  n o t  f o u n d  

\  f i t  f o r  p l a c e m e n t  i n  J u n i o r  G l a s s  I  s c a l e  a s  l a i d  d o w n  b y

>
jb h e  o r d e r  d a t e d  5 . 4 . 7 5  ( J U a n e x .  I )> to  t h e  w r i t  p e t i t i o n )

%  . ■ . ,-7 '
’' T h e  o n l y  r e a s o n  f o r  t h i s  i s  t h a t  t h e  a p p l i c a i t  w a s  d e c l a o ^ e d

\ I
f i t  b y  t h e  s c r e e n i n g  C o m m i t t e e  a n d  w © s p l a c e d  i n  J u n i o r

J C l a s s  I  s c a l e  a n d  a s  s u c h  t h e  q u e s t i o n  o f  g o i n g  t h r o u g h  a n y

o f  t h e  t w o  p r o c e s s e s  d i d  n o t  a r i s e  i n  t h i s  c a s e  a n d  t h a t  i s
I

t h f e  r e a s o n  w h y  t h e  O p p o s i t e  P a r t y  H o .  3  h a s  c h o s e n  t o  m a i n t a i n  

a b s o l u t e  s i l e n c e  on t h e s e  v i t a l  i s s u e s .

5 .  T h a t  i n  re^ly t o  p a r a g r a p h  ¥ o .  (6) o f  t h e  

s u p p l i m e n t a i y  c o u n t e r  a f f i d a v i t  i t  i s  s t a t e d  ti& t  t h e  

q u e s t i o n  o f  d e c i d i n g  f i t n e s s  d o e s  n o t  a r i s e  a f t e r  i s s u e  o f

o r d e r  d a t e d  2 1 , 6 . 7 8  (  A i m e x u r e  I I )  a s  e v e r y  C e n t r a l  H e a l t h
■ f ' ;

S e r v i c e  O f f i c e r  h a s  t o  b e  g i v e n  J u n i o r  C l a s s - 1 .  S c a l e .  E v e n  

t h e  f r e s h  a p p o i n t m e n t s  a r e  b e i n g  ii^ a d e  i n  J u n i o r  C l a s s  I
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s c a l e  a n d  n o t  i n  c l a s s  I I  s c a l e .  T h e  a p p l i c a n t  w a s ^ d e c l a r e d  

f i t  f o r  c l a s s  I  S c a l e  b y  Ife e  H . P . S . 0 .  a s  w e l l  a s  S c r e e n i n g :  

G o i s m i t t e  c o u s t i t a t e d  la y  t h e  M i n i s t r y  o f  H e a l t h  f o r  t h i s  

p u i p o s e  w h i c h  h a s  n o t  " b e e n  d i s p u t e d  b y  t h e .  d e p o n a n t  i n  

c o u n t e r  a f f i d a v i t  a n d  s u p p l ^ e n t a r y  c o u n t e r  a f f i d a v i t  a i d  a s  

s u c h  ^ h e  q u e s t i o n  o f  n o t  g i v i n g  t h a t  s c a l e  t o  h i m  d o e s  n o t  

a r i s e .  I t  w i l l  b e  i l l e g a l  o n  t h e  p a r t  c f  M i n i s t r y  c f  H e a l t h  

a n d  F a m i l y  W e l f a r e  t o  d i s c r i m i n a t e  a m o n g s t  t h e i r  o f f i c e r s  .  

" | h e  p l e a  o f  t h e  o p p o s i t e  p a r t y  t h a t  t h e  p e t i t i o n e r  v ja s  n o t  

g i v e n  J u n i o r  G l a s s  I  S c a l e  d u e  t o  ^ g i l e n c e  c a s e  a g a i n s t  

h i m  i s  n o t  c o r r e c t  a s  t h e  v i g i l a n c e  c a s e  h a d  s t a r t e d  i n  

N o v e m b e r  1 9 7 5  a n d  t h e  s c a l e  w a s  t o  b e  g i v e n  f r o m  1 . 1  

T h e  v i g i l e m c e  c a s e  c a i a e  t o  a n  ® i d  i n  N o v e m b e r  1 9 7 8  a n d  n o  

^  ' . . p e i a a l t y  o f  r e d u c t i o n  i n  r a n is : f r o m  c l a s s  I  s c a l e  t o  C l a s s  I I

' s c a l e  w a s  a w a r d e d ,  a g a i n s f t  h i m .  ^  s u c h  d , e n y i n g  t h e  J u n i o r

!  4  :

J

/  T*/

^  r G l a s s  I  s c a l e  t o  t h e  p e t i t i o n e r  f o r  w h i c h  h e  h a s  b e e n

d e c l a r e d  f i t  b y  t h e  U . P . S . O .  a n d  s c r e e n i n g  c o m m i t t e e  i '

b e c a u s e  o f  ;ta  v i g i l a n c e  c a s e  a g a i n s t  h i m  w i l l  m e a n  i n p o s i n g

a ,  p e n a l t y  a g a i n s t  t h e  p e t i t i o n e r  w h i c h  h a s  n e v e r  b e e e n  a w a r d e d
. . .

'■i ■ ' ■
t o  h i m .  - l o t  o n l y  t h a t  i t  w i l l  a l s o  m ^ n  e n f o r c i n g  t h e  p e n a l t y  

f r o m  a  d a t e  ( 1 - 1- 7,55 w h e n  e v e n  t h e :  c h a r g e  w a s  n o t  l e v e l l e d ,

w h a t  t o  t a l k  o f  c o n d u c t i n g  t h e  e n q u i i y  a n d  p r o v i n g  i t .  T h i s

;*r, '' ■ ,
w i l l  b e  a  g r o s s  i l l e g s ^ l i t y  a s  o i i l y  t l ® t  much p e i i i a l t y  can b e

s*'’

i m p o s e d  a g a i n s t  t h e  p e t i t i o n e r  ^ i c h  h a s  b e e n  s p e c i f i e d  i n

t h e  o r d e r  o f  p e n a l t y  a n d  a l s o  t h e  p e r a l t y  p a n  b e  e f f e c t i v e
•i'

o n l y  f r o m  t h e  d a t e  ^ i c h  h a s  b e e n  s p e c i f i e d  i n  the  o r d e r  c f
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o f  p e n a l t y .  T h e  a m o u n t  a n d  d a i a t i o n  o f  p e n a l t y  c a n  n o t  "be . 

m o r e  t h a n  \ * a t  i s  s p e e i f i e d  i n  t h e  o r d e r  o f  p e i ^ l t y .

6 .  a ? h a t i ? e p l y  t o  p a r a g r a p h  H o .  ( 7 )  o f  t h e  S a p p l e m e n t a r y  

c o u n t e r  A f f i d a v i t  i t  i s  s t a t e d  t b a t  t h e ^ e  a r e  t w o  M e d i c a l  

O f f i c e r s  a t  O i T C  H o s p i t a l ^ B a m r a u l i  i n c l u d i n g  t h e  p e t i t i o n e r ,  

f h e  o t h e r  m e d i ( ^ l  o f f i c e r  i s  a  J u n i o r  C l a s s  I  O f f i c e r  i n  

t h e  s c a l e  o f  R s .  7 0 0  -  1 3 0 0 .  l l  t h e  p e t i t i o n e r  i s  t r e a t e d  

‘ a s  a  c l a s s  I I  o f f i c e r  t h e n  h o w  i s  i t  p o s s i b l e  t l ^ t  h e  . h a s  " b e e n  

w o r l d . n g  a s  t i e  M e d i c a l  O f f i c e r - I n - O h a r g e  o f  t h e  h o s p i t a l ,  

ffih e  o p p o s i t e  p a r t y ’ s  p l e a ^  t h a t  t b e  p e t i t i o n e r  i s  i ^ o r k i n g  

a s  t h e  I n - c h a r g e  o f  h o s p i t a l  h y  v i r t u e  o f  l e n g t h  o f  h i s

s e r v i c e  v i z .  a  v i z .  o t h e r  M e d i c a l  O f f i c e r  i s  n o t  c o r r e c t
/ o ' /

p  ■ ' c a s e  t h e y  t p e a t  t l i e  p e t i t i o n e r  a s  a  c l & s s  I I  O f f i c e r  a s
0 :

 ̂ !  a  c l a s s  I  O f f i c e r  c a n n o t  w o r k  u n d e r  a  c l a s s  I I  O f f i c e r
• • 1

' h o w e v e r  s e n i o r  t h e  c l a s s  I I  O f f i c e r  m a y  h e .  T h i s  p r o v e s
A t

t h a t  t b e  O p p o s i t e  P a r t y  h a s  b e e n  t r e a t i n g  t h e  p e t i t i o n e r
—

a s  a  c l a s s  I  O f f i c e r  t h r o u g h o u t .  T h e  o p p o s i t e  p a r t y ’ s  p l e a ^  

t h a t  t h e  p a y  o f  t h e  p e t i t i o n e r  w a s  f i x e d  i n  J u n i o r  C l a s s  I  

S c a l e  b y  a n  J p i t h o r i t y  w h o  i s  n o t  c c a o o p e te n t  t o  d o  s o  i s  a l s o  

w r o n g  a s  i t  i s  t h e  C h i e f  M e d i c a l  O f f i c e r  w h o  h a s  f i x e d  h i s

p a y  a j i l  i t  I s  h e  1*0 h a s  f  I x f e d  t h e  p a y  o f  e v e r y  M e d i o a X
/

O f f i c e r  w o r k i r g  u n d e r  h i m  a s  h e  w a s  f t i l l y  c o m p e t e n t  t o  d o

s o  u n d e r  t h e  r u l e s .

• 7 .  T h a t  i n  r e p l y  t o  p a i e g i © p h  ( 8)  o f  t h e  S u p p l e m e n t a r y
■■ r *

C o u n t e r  A f f i d a v i t  i t  i s  s t a t e d  H i a t  t h e  s t a t e m e n t  o f  O p p o s i t e  

P a r t y  i s  B i s e o n o e i v e d .  T h e  a p p l i e a n t  i s  n o t  o l a i m i n g  J u n i o r
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f G l a s s  I  s c a l e  o n  t h e  p l e a j j  o f  w r i t i i ^ g  c o i i f i d e n t i a l  r e p o r t s  a i d

V

g r a n t i r j g  c a s u a l  l ^ v e s  ' e t c .  T h i s  p o i n t  w a s  3® i s e d  i n  1i i e  

r e j o i n d e r  a f f i d a v i t  t o  p r o v e  t i i & t  n o t  o n l y  t h e  a p p l i c a n t  

i s  g e t t i n g  s a l a r y  i n  J u n i o r  G l a s s  I  S c a l e  T m t  a l s o  h e  h a s  

a l w a y s  b e e n  d i s c h a i g i i a g  t h e  d u t i e s  ctf a  c l a s s  I  O f f i c e r  i n  

a s  m u c h  a s  h e  m s  a s k e d  t o  w r i t e  t h e  O o i r f i d e n f e i a l  r e p o r t s  o f  

e v e n  t h e  J u n i o r  G l a s s  I  O f f i c e r s  w o i k i n g  u n d e r  h i m ,  T h i s  w a s  

n o t  p o s s i b l e  i f  h e  w a s  a  c l a s s  I I  o f f i c e r .

8 ,  T h a t  t h e  c o n t e n t s  c£ p a r a g r a p h  N o . ( 9)  o f  S u p p l e m e n t a r y  

c o u n t e r ,  i f f  i d a v i t  a r e  d e n i e d .  T h e  s t a t e m e n t  o f  t h e  d e p o n e n t  i n  

s u p p l e m e n t a r y  c o u n t e r  a f f i d a v i t  i s  c o n t r a d i c t o r y  t o  t h e  o r d e r  

d a t e d  2 / 1 0 t h  J u l y  1 9 8 1  (  A n n e x u r e  E . A .  I  t o  t h e  r e j o i n d e r

V ti*'
(  t f i . ^ f i d a v i t )  w h i c h  h a s  b e e n  s i g n e d  b y  S r i  H . I ,  T e w a r i , ‘ • U n d e r

j 6 :

/f

- I  ,

r ' i  ■ ■
^ ' / S e c r e t a r y ,  h i m s e l f .  I n  t h e  t e x t  o f  t h i s  o r d e r  t h e  o f f i c e r s  

r  p r o m o t e d  h a v e  b e e n  n o t i f i e d  a s  J u n i o r  G l a s s  I  w h i l e  i n  t h e

^ i m e x u r e  t o  t h i s  o r d e r  t h e y  h a v e  b e e n  n o t i f i e d  a s  G e n e r a l  D u t y  

O f f i c e r  G - r a d e  I I .  A s  s t a t e d  b y  t h e  O p p o s i t L e  P a r t y  t h e  p e n d e n c y  

o f  v i g i l a n c e  c a s e  c a n n o t  b e  t h e  r e a s o n  f o r  d e n y i n g  t h e  p r o m o t i o n  

t o  t h e  p e , t i t i o n e r ,  ^  n o  v i g i l a n c e  c a s e  w a s  p e n d i n g  a g a i n i s t  h i m  

v d i e t i  t t e  p r o m o t i o n s  i n  q u e s t i o n  w e r e  m a d e > ,  i . e .  i n  J u l y  1 ^ 8 1 .
_  Ji-evvber

A t  t h e  t i m e  o f  p r o m o t i o n ^ t h e  p e t i t i o n e r ' s  n a m e  s h o u l d  h a v e  b e e n  

c o n s i d e r e d  a l o n g w i t h  o t h e t  o f f i c e r s ;  a n d  b e f o r e  p r o m o t i n g  a i q y

o f  h i s  J u n i o r s  t o  a  h i g h e r  r a n k  h e  s h o u l d  h a v e  b e e n
1 ■■

c o m m u n i c a t e d  t h e  r e a s o n  f o r  n o t  p r o m o t i n g  h i m  a n d  g i v e n  f u l l  

o p p o r t u n i t y  t o  e x p l a i n  h i s  c a s e .  T h i s  w f i s  n o t  d o n e  w h i c h  i s  i n  

v i o l a t i o n  t o  r u l e s  a s  w e l l  a s  p r i n c i p l e  o f  i ® ^ t u r a l  j u s t i c e .



/■

1

In  fact this amounts to imposing another major penalty 

against him as the petitioner Is.beiae made to work under his 

juniors, it may te aitaitted that so far nothing adverse has 

been oommunioated to the petitioner^his annual confidential

I

* reports or M s  efficiency. .

9 ,  T h a t  t h e  c o t m i i e n t s  o f  p a r a g r a p h  l o .  ( 1 0 )  o f  S u p p l e m e n t a r y  

C o a n t e r  A f f i d a v i t  a r e  i n c o r r e c t  a n d  a r e  d e n i e d ,  T h e  p e t i t i o n e r  

w a .s  g i v e n  c l a s s  I  s c a l e  f r o i a  1  . 1  . 1 9 7 3  a s  i s  e v i d e n t  f r o m  

 ̂ s e v e i ^ i l  d o c u i a e n t s .  A s  m e n b i o n e d  i n  t h e  r e j o i n d e r j ^ i d a v i t  

( p a r e u .17)  t h e  p e t i t i o n e r ’ s  n a m e  i s  i n c l u d e d  a |  s e r i a l  l o .  1 6 1  

i n  t h e  c i v a  l i s t  o f  t h e  J u n i o r  G l a s s  I O f f i c e r s  o f  t h e  

' O e n t i ® t l  H e a l t h  S e r v i c e  p u b l i s h e d  h y  t h e  M i n i s t r y  o f  H e a l t h ,

(q  '  ' d e n i e d  i n  t h e  s u p p l i m e n t a r y  c o u n t e r a f f i d a v i t

/ ^ r t h e r ,  all the authorities in the Ministry of Health in 

 ̂ . i ^ e i r  cemminications to the petitioner have addressed him as a 

Junior Glass I  Officer. This has heen done even W  Shri 

E .I ,  Tiwari himself, the deponanfc of the counter and the

* >  ! 7 !

A '

s u p p l i m e n t a r y  c o u n t e r  a f f i d a v i t s  -£sa.0h  t  h © - s t a t € m e ^

^^e^-irte-dep^ oounte^-^-ff^bda^i%--a^d-su^pl4ffifinta^-

A s  s u c h  H i e  s t a t e m e n t  o f  t h e  d e p o n e n t  

i n  c o u n t e r  a f f i d a v i t  a n d  S u p p l i m e n t a r y  e o u n t e r a f f i d a v i t  i s  

f a l s e  a n d  m o t i v a t e d  t o  j u s t i f y  h i s  i l l e g a l  a c t i o n s .  T h e  

c o r r e c t  c o p y  o f  t h e s e  c o m m u n i c a t i o n s  i s  b e i n g  a t t a c h e d  a s  

A n n e x u r e  S E l - 1  a i d  S S A - 2  t o  t h i s  a f f i d a v i t .
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1

I ,  t h e  d e p o n e n t  a b o V e  r e . ^  d ^ e r ^ e l a y  v ^ i f y  

t h a t  t h e  c a n t e n b s  o f  p a r a g r a p h  1 ^ , ,

o f  t h i s  a f f a d a v i t  a r e  > 2̂ 10 t o  m y  p e r a o m l ^ k i | S 5w l e d g e ,  t h o s e  

o f  p a i « g 3: « p h s  c£ t h i s  a f f a d a v i t  a r e

" b a s e d  o n  p e i u s a l  o f  r e c o r d s  a n d  t h o s s o f  p a r a g r a p h s  H o .  

o f  t h i s  a f f i d a v i t  a r e  b a s e d  on l e g a l  ^ v i c e  w h i c h  I  b e l i e v e

t o  h e  t i u e .
/

N o t h i n g  c o n t a i n e d  h e r e i n  i s  f a l s e ,  a n d  n o t h i n g  

m a t e r i a l  h a s  b e e n  c o n c e a l e d .  “

S o  h e l p  m e  G ro d

8

I ,  H a m  S e w a k ,  O l e r k  t o  S h r i  S r i p a t  l a r a i n  S i n g h ,  

A d v o c 8, t e ,  H i g h  C o u r t ,  A l l a h a b a d  d a  h e r e b y  d e c l a r e  t h a t  t h e  

p e r s o n  m a k i n g  t h i s  a f f i d a v i t  a n d  a l l e g i n g  h i m s e l f  t o  b e  

B r .  E i s h i  K i s h o r e ,  i s  t h e  s e m e  p e r s o n  a n d  i s  k n o w n  t o  

m e  p e r s o n a l l y .

<x - 3̂

C l e r k

S o l e m n l y  a f f i m e d  b e f  o r e  m e  o n  t h i s  o f
---------- . .

F e b r a r y  1982 a t  \ W \ S r “ ' t h e  d e p o n e n t  w h o  h a s

b e e n  i d e n t i f i e d  b y  t h e  a f o r e s a i d  c l e i f c .

- I  h a v e  s a t i s f i e d  m y s e l f  b y .  e x a m i n i n g  t h e  d e p o n e n t  

t h a t  h e  h a s  u n d e r s t o o d  t h e  c o n t e n t s  a£ t h i s  a f f i d a v i t  w h i c h

V . I V

■/



J -  - -

/

A K H E X D T R E  I o .  s e a -1

o

H o .  A . 2 2 G 1 2 / 1 / 8 2 / 0 E S - H

G o v e r m e n t  o f  I » d i a  
M i n i s t r y  o f  H e a l t h  a n d  F a m i l y  W e l f a r e

( D e p a r t m e n t  c£  H e a l t h )

H e w  D e l h i ,  D a t e d  t h e  1 2  J a n  8 2 ,

:\ "

To

D r .  B . H .  K i s h o r e ,  
4 9 / 9 3 ,  M . S .  l a r g f ,
A l l a h a T a a d  •

f
'v

-'v

S a b j e c t  j -  B e q u e s t  f o r  t r a n s f e r  f r o m  D r .  l . S .  K i s h o r e ,  

J u n i o r  G l a s s  I  S c a l e  o f  C e n t r a l  H e a l t h  

S e r v i c e .

W i t h  r e f e r e n c e  t o  y o u r  l e t t e r  d a t e d  2 2 . 1 2 . 1 9 8 1  

o n y ^ i e  s u b j e c t  m e n t i o n e d  a b o v e ,  I  am  d i r e c t e d  t o  s a y  t h a t  

^ V ^ o u r  r e q u e s t  f o r  t i ® . n s f e r  f r o m  B a m r a u l i  t o  C . G - . H . S . ,  j p . l a h a b a d  

h a s  b e e n  c a r e f u l l y  c o n s i i e r e d  i n  t h i s  M i n i s t i y  b u t  i t  i s  

r e g r e t t e d  t h a t  i t  h a s  n o t  b e e n  f o u n d  f e a s i b l e  t o  a c c e d e  

t o  y o u r  r e q u e s t .

Y o u r s  f a i t h f u l l y ,

S d / -  x x x x x x x x x x x x x x x x
( J O & I H D I H  S I I G H )  
U I D E S  S B G R E D A E 5 T



J U i i m J B E  N O .  S R I l - 2

B O G T O E  R  S  K I S H O H E  

4 9 / 9 3  M jI H A T A M A  a A H D H I  M W

\

\

,u
*». I

1
-1 ,.'

OI CQfiiEPLEEIOK OS' SH3DI LEAVE REP0E2 FOE DUTY TO 

lilAGEE GarEEmaEHT O? IHDIA PEESS-SIMLl, IMMEDIA^K*!.

H E M H I I S )

H o t  t o  iDe t e l  g r a p h e d

(R.N . TEWABI) 
U I D E R  S B 3 R B T A B I

l o .  A 2 2 0 1 2 / 1 / 8 2 - 0 H S - I I

V

G o p y  %'Si p o s t  i n  c o n f i i m a t i o n  t o  D r .  E . E .  K i s h o r e ,

J r .  G l a s s  I  S c a l e  M e d i c a l  O f f i c e r ,  4 9 / 9 3 ,  M a h a t a m a  G a i d M  l a r g ,  

A l l a h a b a d .  H e  i s  h e  r e l a y  d i r e c t e d  t o  r e p o r t  f o r  d u t y  t o  t h e  

n a g e r .  G o v t ,  o f  I n d o ^  P r e s s ,  S i m l a ,  i m m e d i a t e l y .

C o p y  t o  t h e  P r i n c i p a l ,  O . A . T . C , ,  B a m r a u l i . ( A l l a l ^ l D a d ^ L  

T h fe  M a n a g e r ,  Govt, o f  I n d i a  P r e s s ,  S i m l a ,  i t  i s  r e q u e s t e d  

t h e  a h o y e  n a m e d  M e d i c a l  O f f i c e r  m a y  Tae a l l o w e d  t o  j o i n  a s  s o o n  

a s  h e  r e p d ' i ^ s  f o r  d u t y  a M  h i s  a s s u m p t i o n  c h a n g e  r e p o r t  i n  

t r i p l i c a . t e , i n  r e s p e c t  o f  t h e  c o n c e r n e d  M e d i c a l  O f f i c e r  n ® .y 

p l e a s e  Ve seJi't to M i n i s t r y  i n  d u e  c o u r s e .

. Sd/- ‘xxxxxxxxxxxx 

r XR.Hi^Tewari ) 

TJn4er-SBcrjs_'̂ l5̂ o-  the Govt, of India*
-r
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AFFIDAVIT
I
H I G H  C O U R T  f \ y /

•A l l a h a b a d '  "  ’
■ . •» r***"

I N  T O  H I G H  G O U K T  O P  J t T D I C A ' T O R E  A T  A L L A H A B A B .

t

C O M T E H  a f f i d a v i t

I I

a m  M I  sc .W E T  T  m n n o n  o f  i 9S 5

(  Under A r t *  2 2 S  o f  t h e  0 © n s t l t a t t o i i  o f  l a d i a  )

Dr«H*R.Kls1©re P E T E T I O i r E R

Versai

P r i n c i p a l ,  C i v i l  A v l a t l o a  T r a i n i n g  

C e n t r e ,  B a m b r a s a i ,  A l l a h a b a d  a n d

o t h e r s • • • • • •  • • R»OyPMTS>

)
r*. ^  -

/c

JLCO-4-8jrJt«t^ of 

K.L.Bhatia, aged about 57 

jrears, son of Sri J«M«6hatia, 

Under Secretaiy, Ministry 

of Health and Family Welfare 

lixaaQ Bhawan, Hew Delhi*

-  :  D l P O i f M T  :  -



\

-A

K

•2 .‘

I ,  t h e  i e p o n e n t  a a r a e d  a t o o v e ,  i 9  h e r ^ y  

s a l e m B l y :  a f f l i a i  a n d  s t a t e  a s  f e l l o w s  S -

J  1 # T l i a t  t t i e  d ^ o H e a t  i s  p o s t e d  a s

 ̂ ■ 0 n d e r  S e c r e t a r y ,  M i n i s t r y  ® f  l e a l t f e  a M  F a a t l y

W e l f a r e ,  H i n a a n  B h a w a o ,  l e w  D e l h i  ant, a  s  a i e k  

h e  i s  f u l l y  a e q a a i n t e d  w i t i i  t h e  f a e t s  @ f  t h e  c a s e  

d^osed t3 h ^9¥  :

2«  I h a t  t h e  d e p o n e n t  h a s  b e e n  a a t b o r l s e d

t o  f i l e  t h e  p r e s e a t  s a p p l m e s t a r y  c o a n t e r  a f f i d a v i t  

o n  b e h a l f  o f  t h e  r e s p o n d e n t s  i n  t h i s  c a s e *

3 *  T h a t  t h e  d ^ o n e n t  h a s  r e a d  t h e

c o n t m t s  o f  t h e  s u p p l e m e n t a r y  a f f i d a v i t  f i l e d  J d^j i  b y

Y  p e t i t i o n e r  a n d  h a s  f u l l y  u n d e r s t o o d  t h e i r  c o n t e n t s *
' 'i ■ f

4 #  T h a t  t h e  c o n t e n t s  o f  p a r a g r a p h s  1  a n d  2

o f  t h e  a f f i d a v i t  n e e d  n o  r e p l y  b y  m e a n s  o f  t h e  

p r e s B M  a f f i d a v i t *

‘  6 .  T h a t  t h e  c o n t e n t s  o f  p a r a g r a p h  1

(  P a g e  2 )  o f  t h e  s a p p l e n i e n t a r y  a f f i d a v i t  a r e  

n o t  a < iB iitt e c 3  a s  s t a t e d  t h e r e i n * •

6 *  T h a t  t h e  c o n t e n t s  o f  p a r a g r a p h  2
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of the sipplflmeiitary afflidavit are matters ®f 
record and, as sicfe, are a^itted*

7* ISiat the contents of  paragrapfe 3

o f the gapplementary affidavit are not adtaltted.
I t  i s  stiteitted tiiat penally ©f reduction to a 
lower stage, l>y two stages, in  the tliae scale 
of Rs.350- 26-§0O-3D-59i-EB-3D-83Oi35«9D0 for  a 
period of tw© years, was Imposed on the petitioner 
vide respondent Hos* 3 and 4 order No* G* 13011/ 4/  
T^Vig* dated 23rd of November, 1978 ( itonexare 
*?» to the writ petition )•

8«  T h a t  I J i e  s a i d  o r d e r  h a s

c s n c d l l e d  l y  t ^ e i s s p o n d e s i t  N o » 3  i d d e  i t s  

o r d e r  N o  * G * 1 3 0 1 1 / 4 / 7 5 - V i  g .  k  E ^ H . a .  d a t e d

2 0 t h  o f  F e h r a a r y ,  1 9 8 5  •  A s  s a c h  t h e r e  i s  n o
\  . . . .  ' ■'  ■ '

q u e s t i o n  o f  a p p e a l  a g a i n s t  l i i e  s a i d  o r d e r *  T h e

p e t i t i o n e r  h a s  a l s o  hem  i n f o i m e d  i n  c l e a r  t e m s

, t h a t  M s  a p p e a l  i s  n o t  e n t e r t a i n a b l e  a n d e r  t h e

/ o  . f  /  c i r c t a m s t a n c e s  •  T h e  a l l e g a t i o n s  m a d e  f e y

I
V

H t h e  p e t i t i o n e r  t h a t  h i s  a p p e a l  h a s  n o t  y e t  b e e s h  

d i s p o s e d  o f f ,  a r e  n o t  c o r r e c t *  A  t r a e  c o p y  

o f  t h e  o r d e r  d a t e d  2 0 i J i  o f  F e b r u a r y ,  1 9 S 2  

p a s s e d  b y r  e s p o n d e n t  ® o *3 i s  b e i n g  f i l e d  

h e r e w i t h  g n d  r a a i k e d  a s  A n n e x u r e  C . A . l  fe> t h i s  

a f f i d v i t *  ^
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9* mat ttee comtents of

paragrapli 3 of the supplementary affidavit are 

not admitted. It  is  sabmittet tkat as per 

^  ' respondeats recoris the pefcLtloiier was appointed

as General I^ty Officer Grade II of ttie 

Central leallfe Service om regalar Basis with 

effect froa 20tfci of March, 197!• Sis service 

under Central Health Service will, therefore, 

re^oa from that date* .

1©# That it  is farther sobaittei

that the ad-hoc service rendered by the petitioner 

froffl 1st of Mgust, 1969 to 20tti of March, 1971 

is not countable for the purposes of seniority 

under Central Health Service*

-V

\ 11* 1!hat the contents of paragraph 4

of the ^ppleientaiy affidavit are not admitted* 

It  is suijmitted that the r^'evant part of 

-V .̂' , Bale 8 of Uie Caitrail Health Scheme Holes,
........  ___ '

/ >V V 1953 ( as mended in 1966 ) reads as follows :
' i'.

 ̂ _ :c

\ ;- •vacancies in the General Baty 

Officers* Grade-I shall be filled



} ^
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•o*

filled by promotion of persons bolding 

p®sts In the General Biaty Officers,

Grade I I  (  Graduate Officers )  orin  

^  any post which was eqaivgient to siieh

p©st, iimiedfately before the ccfeimencem@at 

of Central H^th Scheme ( itoencfcaeat ) Hales, 

l9S6, who have rendered, whether lefore 

or after saeh eosiineiic^eiit, n®t less 

thsm five years of service, by eelection 

on the r ecomiaendatlon shall be mate oa
I

the basis of the records of sendee of such 

officers and a qualifying test* Provided 

no qualifying test shall b e held in the 

Case ©f officers who have been appointed

on the recommendation ©f the CQtumission to
.'V  '■ ■ ■ ........... . '■

category 1 or in any equivalent post in

ttie service as in existence tmmediately 

before the ceanmencement of the Central
f  . .

Health Service ( Menament ) Buies, 1966 "

foon

V .■ G
\y  jJ: T h a t  t h e  g r a d e  o f  l | ^ * 0 • g r a d e

I I  h a s  b e e n  r e d B s i ^ i a t e d  a s  M e d i c a l  O f f i c e r s  a n d  t h a t

o f  G * D . G «  I  a s  S e n i o r  M e d i c a l  O f f i c e r  •  I t  i s  

s t a t e d  t h a t  " U ie  C e n t r a l  H e a l t h  S c h e a e  H a l e s ,  1 9 6 3



V,

(  a s  a m e n d e t  i a  1 9 6 6  )  f e a v e  b e e n  r ^ e a l e d ,

“b y  G e n g r a l  H e a l t h  S c h e m e  % l e s ,  1 ^ 2  £ W d  i a  

a c e o r d a u c e  w i t t i  t h e  G e i i | r a l  H e a l t h  S c h e m e  

B a l e s ,  l 9 8 2  p r O H o  t l © n  t o  t h e  p o s t  o f  o f  

S e n i o r  M e d i c a l  . O f ^ l c e r  i s  t o  b e  m a d e  o n  t h e  

b a ^ s  o f  s e n i o r i t y  c a m - f i  t o  e s s  f a i l i n g  

w h i c h  b y  d i r e c t  r e c r u i t f n e n t #  I t  i s  s t a t e d  

t h a t  t h e  p r o m o  t i o n i s  t o  b e  m a t e  f r o n  a a o n g s t

t h e  M e d i c a l  O f f i c e r s  i n  G e n e r a l  D u t h  C a d r e
■■ .-̂1

w i t h  f i v e  y e a r s V r e g i a l a r  s e r v i c e  i n  t h e  

g r a d e *

\

1 3 .  f h a t  i t  w i l l  t h u s  b e

s e e n  t h a t  p r e j m o t i o n  t o  t h e  p o s t  o f  

G . D . O .  G r a d e - I  t o  1 2 t h  o f  H o v e m b e r ,  

1 9 8 2  W a s  o n  t h e  b a s i s  o f  s e l e c t t o m  a n d  

a f t e r  c c a a i n g  i n t o  f o r c e  o f  C e n t r a l  H e a l t J i  

S c h e m e  R u l e s ,  1 9 8 2  w i t h  e f f e c t  f r c » a  1 3 t f e  

o f  N o v e n b e r ,  l 9 S 2 *  J ^ r o t n o  t l o n t o  t h e  p o s t  

o f  ( I . D . O .  G r a d e  I  (  r e d e  s i  g h a t e d  a s  

S e n i o r  M e d i c a l  ‘O f f i c e r  )  w a s  o n  t t i e  

b a s i s  o f  s e n i o r i t y c u m - f i t n e s s  •

14. Tk^t t h e  p e t i t i o n e r  l a s



\

/

\

^  V

1

•Y*

staked Ifds <3.8̂ 0; .for as G*D*0*
Grade-I from ls.t of JaJiuary, 1^ 8  or earlier. 
At ttiat time Gengral Heallii Scheme Bales, 1966 
were in force. As sucli tjiepetitioner’s 
contention iiiat tiie post.of 6«D*0* Gra<ie-I 
are non-seleetLon posts, Is  not correct • 
Moreover promotion as G*D«0* Gra<i#*I i s  so t  
automatic after completion of five years* 
of service in G*D.O* 6ra<3e-II#

15, that i t  i s  further sabmittet
that the met er of candidates actually 
promoted will d epon®i4 on tiie n®aber of
vacancies availaJ3le in G.D.O* Grade»I* As
such mere completion of five years of 
service as G.B.G. Grade II does not hestow 
any right for promo tloh on a G*B*0* Grade-II 
officers*

That tiie contoits of paragraph 5 
' of the st3j>pl€mentary affidavit are daaled •

I t  i s  wrong to s^  that the officers junior 
to the petitioner haveb een placed in
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\ ' 

-,.x.

(

•8#

S e m i ® r  C l a s s  I  s c a l e  w i t h  e f f e c t  f r o m  t h e  

1 s t  o f  J T a j a a a i y ,  1 9 7 8 *  H e  t w o  p e r s o n s  n a m e d  

f e y  t h e  p e t i t i o n e r  v i z #  D r «  (  K b i « )  N a m a r m  

S a m e t L  © e v i  (  l l s f e e d  a t  s e r i a l  H o .  8  o f  t h e  

C i v i l  L i s t  )  D r .  K . S * S l k a t o a r  {  l i s t e d  

a t  S e i l a L  ! © •  jl6 o f  t h e  C i v i l  L i s t  )  a r e  q u i t e  

s e n i o r  t s  t h e  p e t i t i o n e r *  T h e  p e t i t i o n e r ' s  

p l a c e  i n  t h e  c i v i l  l i s t  i s  a t  s e r i a l  H o #  1 2 6 «

\ '1

; ^ ’

\ « v .  ^

rotiit ■

17* That it  is  submitted that

the petitioners* conteation is  that the 

dates of appoiataent of Dr» { Kra«) S®ietl Devi 

and Br« K.S^Sikdhar is 1st of January, 1972 and 

1st of May, 1972 respectively is not correct#

Ihe correct dates of their stpointfflent as G*B*0. 

Grade II  are 36th of Septeaber, 1966 and 

3rd of May, 1968 respectively#

3B* Tbftt the dates wbown in the civil

list against the names of ticiese t¥© 

doctors under column 5 of the civil list are 

the dates of their confinaation as General Baly 

Officer Grade II# Even t|ie date of conflnaation



*

• 9 .

o f  B r .  (  K m .  )  S m e t L  D e v i  (  1 . 1 . 1 9 7 2  )  

i s  n o t  c o r r e c t l y  g i v e n  d u e  t o  t g i ^ o g r a p M e a i l  

e r r o r *  H e r  c o r r e e t  d a t e  o f  c c i t f l i i B a t i O B  

i s  1 s t  o f  M a y ,  1 9 7 2 #

-,-v

T h a t  i t  i s  s t a t e d  h e r e  t t i a t  

t t i  e  p  e  t l  t i o n e  r  v i  d e  h i s  r ^  r e  s e n  t a t l o n  d  a t e t  

1 0 t i l  o f  O c t « i i b  e r ,  l 9 8 4 t )  e s i  d e s  m i s t o g  o  t f c e r  

m a t t e r s i ,  r e q u e s t e d  t h i s  M i n i s t i y  t o  p l a c e  l i i i a  

i n  s w i i o r  c l a s s - I  s c a l e  a s  l i e  b e c a m e  d u e  

f o r  s u c h  p l a c e m e n t  w « e # f .  1 s t  o f  J a n u a r y  , 1 9 7 8  

a s  p e r  h i s  s t a t e m e n t  )  T h e  r e q u e s t  o f  t h e  

p e t i t i o n e r  w a s  c o n s i d e r e d  a n d  o r d e r s  o f  

h i s  p l a c e m  e n  t  i n  s e n l o  r  c l  a s s - I  s c a l e  w i  t h  

e f f e c t  f r o m  I s t  o f  J a n u a ^ ,  1 9 8 2  w e r e  i s s u e d  

v i d e  o r d e r  N o .  J U i i 6 i 4 / ^ 2 - G H S . I I  d a t e d  

3 © t h  o f  J a n m a r y ,  1 9 8 5 ,  a  c o p y  o f  w h i c i i  

h a s  a l r e ? d d y  b e e n  f i l e d  a s  A n n e x u r e  * 1 *  f i o  

t t o e  s u p p l « B i  e n  t a r y  a f  f i  d a v i  t •

2 0 #   ̂ T h a t  t h e  c o n t e n t s  o f

p a r a g r a p h  6  o f  t h e  s u p p l e m e n t a r y  a f f i d a v i t  

a r e  e m p h a t i c a l l y  d e n i e d .  I t  i s  s t a t e d
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■ t l i a t t h e  p e t i t i Q n e r ’ s  p l a c e m e n t  i n  s e a l o r  d a s s - I  

s c a l e  w . e . f .  1 . 1 «  1 9 8 2  i s  n o l ;  ^ a s e t  o b  w i y  p r i n c i p l e  

a n d  i i s r e g a r d s  t h e  p r i n c i p l e s  l a i t  d o w n  b y  H o n * b l e  

t h e  S u p r e m e  C o u r t  •  I t  i s  a l s o  d e n i e d  t h a t  bis 

'  p l a c e a e n t  w i i l  r e s u l t  i n t o  s e r i o u s  d a m a g e  t o

h i s  c a r e e r #  H o  p e r s o n  J u n i o r  a n d  s u b o r d i n a t e  t©  

t h e  p e t i t i o i a e r  h a s  b e @ a  p l a c e d  i n  s e n i o r  c l a s s - . !  

f r o m  a  d a t e  e a r l i e r  t h a n  t h e , p e t i t i o n e r s #  I t  

i s  a l S K )  d e n i e d  t h a t  t h e p e t t t t o n e r s ^  p l a c e m e n t  

i s  s « i i o r  e l a s s » I  w . e . f *  1 « 1 * 8 2  w i l l  « i d ? e r s e l y  

a f f e c t  M s  f u t u r e  c h a n c e s  o f  p i x m o t i o n  a n d  w i l l  

Cause h i m  a  r e c u r r i n g  loss o f  p a y ,  as a l l e g e d *

2 1 #  f b i i t  t h e  c o n t e n t s  o f

p a r a g r a p h  7  o f  t h e  s u p p l e m e n t a r y  a f f i d a v i t  a r e  

n o  t  a d m i  t t e d .  1 1  i  s  d e n i e d  t h a  t  t h e  p e t i i i o n e r  

i s  e n t i t l e d  f o r  p l a c e m e n t  i n  s e n i o r  d a s s  I  s c a l e  

w » e # f .  1 . 1 « 7 8  o r  a n y  e a r l i e r  d a t e *  H o n e  o f  t h e  

j u n i o r s  © f  t h e  p e t i t i o n e r  h a s  b e m  p r c n a o t e d  t o  

s e n i o r  c l a s s - I  s c a l e  f r o m  a  d a t e  e a r l i e r  t h a n  

t h e  p e t i t i o n e r *

A
V.

V
I ,

2 2 *  T h a t  t h e  c o n t o a t s  o f  p a r a g r a p h  8

o f  t h e  w r i t  p e t i t i o n  a r e  d a p h a t i e a l l y  d e n i e d *  
w r o n g  t o  s a y  

I t  i s  x i ^ d s K i ^ t h a t  t h e  o r d e r  d a t e d  3 0 t h  o f

J a n u a r y ,  1 9 8 5  o f  m e  r e s p o n d e n t  N o * l  (  A n n e x u r e

£ 1 = -
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9u']̂ti|̂ou * anî}̂ aq aj. aA©;pT^q j ■ji;®

T̂ojqa aopvpB xisSai no pasBq axe S'pq̂:̂ j©
sqdBjSBaBd j© 1*9̂,5100 atp). 

•2T»

;>v'

t

,m



u

Hscmo

^TT^i pttB Jo

^TPUI JO •‘̂AOO

^^M-Q/^T02Tio*%I
'*■ * ' ' '..* <p •"

, .<5 /'
// V

►SC^WfQOdSog • • •• •• ..
Bjanq. 0

puB |jBcietiBTO' *TOSJ^BBg *^mo 

siiisteja; uinpv^w 'liAi)

8«Sj:aA

aaQO-»)!jai•• •• ••

( «TPUI J© I20t:^b%*p|Sh©o j© ggg *W J»psii ) 

S86T IQ *01 MOllIIi^ Ito'OSlH TOio

II

3iIAVaiOT HiiHQOD

HI

t*T*i5*s sHflxaiLtinr

imr 10 jHfloo H!)iH am ii

/
'-V 

/



!

t

m'pwaomj^ P|bs paxtSDiaso *ajojaj:am 

SUJUT^;^ JO tedptipi 9̂ 

TOBjqi^a *©J[^c»0 SuTilTejj uo-p^i|AY IfA’fo 

aqil. Hx Suf^fiott sbm »j(j fd%09%9^
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8/^T*6*82 P^i©^®q sSu-Fpsdooid ©m, •©Ai^^Bjsiorf 

*sj©j9j9t?^ *9j0H ptae m©*p|o-fpS|aTap p«o£9q 

9j©^i p©ssB«i 8iS6T^*TI*£2 P©W j®pj© ©m pue 

8461^•6*S2 •^•©•a #u9pts©Ji ©11^ jaq^o 
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Coyrt fee remitted vide Notification No. M-1 01'5/I-602(1 ) 

Dated August 5 , 1946 published in U, P. Gazette 

Dated Augst 10, 1 946 Part I, page 277 .

IN-THE HIGH COURT JUDICATURE AT ALLAHABAD.

 ; ■ , 3  >h i 8> .of 19

District ;

Petitioner/
__Appellant/

Applicant/

V E R S O S

a
0

r Respondent/
Opposite Party

I, ASHOK NOHILEY Additional Standing Counsel for the 

Government of India(except Income Tax and Eailways) at the 

High court of Judicature at Allahahad, appear on behalf of :

The Government of India/Onion of India/Central Government
(except Income Tax and Railways) and

1

Eespondent (s);opposite Party (parties) Mos....

Who is/are the Petitioner/Appenant/Appllcant/Eespondent/
Opposite Party in the aforesaid case.

Dated :

ASHOK MOHILEY 

Additional Standing Counsel 
Government of India 

High Court, Allahabad.
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IN  THE HON 'BLE  HIGH COURT OF JUDICATURE AT ALLAHABAD.

SUPPLEl'iSi^T/aY COUNTER AFFIDAVIT

IN ■

CIVIL MISC. WRIT PETITION NO. 3478 1979

. (Under Article 226 of the Constitution  ̂ of India)

DISTRICT} ALLAHABAD

V ' :, i I ,  the deponent abovenamed do hereby

solemnly affirm and state on oath as under:

/

/  ^ishi Rao Ki^ore_________________ _______Petitioner.

Versus

The Union of India & others_ „  _  _  ^ ^ Respondents*

COUNTER AFFIDAVIT OFj

l .N ,  Tewari aged about 44 years . ; 

son; of Sri N.N. Tewari, Under 

Secretary to the Ministry of. 

Health and Family Welfare, 

Department of Health, Government 

of India, New Delhi. ___



1, That the deponent is the Under 

Secretary to the Government of India, Ministry of 

Health and Family Welfare, Department of Health, 

Government of India, New Delhi and is authorised 

to file this supplementary counter-affidavit on 

behalf of the respondents and as - such is fully 

conversant with the facts of the case deposed to 

hereinafter.

2 , That in the aforesaid case a 

counter-affidavit has been f il4d on behalf of the 

answering respondents earlier but in the rejoinder- 

affidavit, the petitioner introduced certain new 

facts and as such the necessity arose for filing 

the supplementary counter-affidavit.

- 2 -

V

\ . .

' :  / 
/LV /

^  /  V  /

3» That the stay vacation application 

moved by the answering respondents came up for 

hearing before Hon’ ble l̂!ir . Justice M.H.Shukla on 

9.11.1981 but after hearing the counsel fortthe

parties. His Lorldship has granted time to the
f

respondent s to file the supplementary counter­

affidavit and as such the supplementary counter­

affidavit is being filed in this ease.

4. That the allegations raised by 

the petitioner in paragraph 5 of the rejoinder- 

affidavit are not correct. The provisions of 

screening of Itedical Officers for placement in the



Junior Class I Scale of Rs.700-1500/- «as not 

alspensed with as alleged in terms of the contents 

Of the Orders dated 21 .6.1978 tannexure-2 to the wri 

petition) which is being mi sinter prated by the 

petitioner, ^s a matter of fact the i^ovision. of 

screening for placement in Junior Class I Scale ■ 

was made by Resident vide Orders Ho.4^5012/1/74-  

CHS I I ,  dated 5-4.1975 and as such the provision 

could only be withdrawn/modified by the same 

authority viz. the Prsident. The contents of the 

letter da;ted the 21st of June 1978 are merely, c. i ■ 

cl8;rification of the revised pay scale of Junior ^

Class I .  It is not correct that the Class H  scale 

ceased to exist with effect from 1 .1.1973. It is 

further stated' that as a matter of fact on the 

recommendation of the 3rd Pay Commission two scales 

of jay viz. Rs.700-1300/- and Rs.650-1200/- were 

prescribed in place of the pre-revised Class II 

scale of Rs.350-900/- vide Notification No•GSR.413(^) 

dated 7th of October, 1974 and the prescribed 

standard ClasslI scale of Rs.650-1200/-continued 

to be allowed to thoae medical Officers who we 

not found suitable for placement in Class I sc 

of Rs.700-1300/- by the Screening Coronittee.

-  3  -

It is stated that the poj 

qu,alification by any Medical Officer for
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in the Junior GlassI Scale of Rs.700-1300/- is not 

prescribed as a condition or criteria and as such 

the p in t  regarding the placement of licentiates 

medical Officers in the Junior Glass I scale of 

Rs.650-1200/- raised by the petitioner is 1-r 

irrelevant. As a matter of fact to disprove the 

contention of the petitioner it m y  be clarified 

that even on date there are quite a few G .D .O . 

f\  Grade II Officers, who have not been place in

Junior Glass I due to one reason or other and are 

conttauixiiiigto draw pay in the scale of Rs.650-1200/-

5 . That the contents of paragraph 3 (d) 

.’/ p f  the rejoinder-affidavit as stated therein by 

yjthe petitioner are denied. The facts are that
/

there was no question of considering the petttaioner 

for placement in Class II  scale of Rs.650-1200/- 

with effect from 1-1~1973. According to the Ministry 

of Health and Family Welfare (■department of Health) 

Office I'temo dated 5-4-1975 the Medical Officers who 

are not found fit for placernsnt/appintment to ^

Glass I Junior Scale of Rs,700-1300/- should have been

given the prescribed Junior Glass II scale of

Rs.650-1200/- which is the replacement scale of 

the pre-revised Glass II  Scale of R's.350-900 as 

they were initially appointed to Glass II posts.

The applicant should have claimed this scale of 

-pay from his Accounts Officev or his administrative 

Officer which he did not do so deliberately. The 

facts with regard to the placement/appointment 

of the applicant in the Junior Glass I scale ^
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of Rs.700-1300 are fully stated in paragraph 7. 

of the counter-affidavit.

6 . ' That the petitioner was

not considered by the Ministry of Health and Family 

Welfare i .e .  the Cadre Controlling Authority to be 

fit Officer to be placed in Glass 1 Junior Scale 

vof Rs.700-1500/- due to Vigilance case against him. 

It is also denied that the original provision of 

screening was abolished, inasmuch as, the ^ i d  

provision for screening is very much in existance 

even today .

7 . That since the petitioner was not

placed or appinted by the Competent Authority 

in the Junior Class I scale of Rs.700-1300/- the 

pay ought not to have been fixed in that tirade 

by the Chief i^dical Officer, Central Government 

Health Scheme, Allahabad, ^t is also, not correct 

that the petitioner is working at a higher post 

at Civil Aviation Training Centre Hospital but 

he is working as G .D .O . II  Officer of Central 

Health Schene cadre to which he was originally 

Yj- appoi4ted and has been performing the duties of

j the Medical Officer-Incharge of the Civil Aviation

Training Centre Hospital by virtue of his length 

of service v iz . a viz other Medical Officers at a

lihe Hospital. It is also relevant to state that 

the pay scaleoo'f the petitioner was wrongly fixed 

in the Junior Class I scale of Rs.700-1300/. w.e^f.
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1 .1 .1973 by a Authority who is not competent to 

do so. The avernents raised by the petitioner 

the rejoinder-affidavit that the Ministry of He 

is not competent to decide the fitness of tte 

petitioner’ s placement in the Junior Scale Glass 

is also denied.

8 . ‘That the petitioner was never

appinted/placed in the Junior Class I Scale

of Rs.700 to Rs.1300/- by the Competent Aiiithority, 

and as such -he cannot claim this scale on the 

plea of writing Confidential Reports and granting 

casual leave etc.

9 . That the contentions raised by ^

the petitioner in parsigraph 17 of the rejoinder- 

affidavit 'j?e also incorrect. The orders dated 

9/lOth of July, 1981 (annexed as annexure-Ht-1 to 

the rejo inder-affidavit) do not speak of the fact ' 

that the post of t^eneral Duty Officer ^rade II and 

the post "of Junior Scale I is the aeome. It is fu 

further stated that the Officers Junior to t1ne 

applicants have been given Gla,ss I scale becau^

of their clean record, they vi©r<© found suitable 

by the screening Gornmittee. Since tte Vigilance

case wasppending against the petitioner, he was

not found suit able, b-y-4;-he—Screenriiig—

- 6 -

1 0. That since the peti tioner-.;was never
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placed in Junior Class I scale of ,Rs.700-1300/- 

w .e .f . 1 .1 .1973 he was not entitled to withdraw 

the aforesaid salary and he wrongly withdraw 

the salary from 1 .1 .1973, to April. 1979 and the 

answering respondent s have every right to recover 

the . .aforesaid amount from the petitioner.

I ,  the deponent abovenamed do hereby 

swear and verify that the contents of paragraph 1 & 2 

of this sup Elementary counter-af fidavit are true to 

my personal knowledge, that those of paragraphs 3,

4, 5, 6, 7, 8, '9, and 10 (Partly) of this counter-affic 

are based on the perusal of records received by 

perusal and incfiir.ma:L:'ion and those of paragraph 10 

(partly) are based on the legal advice, which the 

deponent believes to be true.

Nothing contained herein is false, 
q-L

i^aterial facts have been concealed’ therein. 

tr help me God.

■<> '  
--i-

CDeponent)

- day-:of December, 19

Solemnly affirmed before me this

81 by the de pone nfc at

s ' f 

Sfi cn
VV J  

jtf'U <v.t

l< V - b« t T rrridOV . roi ''i.pl
Ci tiuf iad correct to h

U tb̂5f><ua'so>otvfti(  ̂• 
4ijk "
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CIVIL MISC. WRIT P ET IT ION NO. 3478 OP 1979 

(Under Article 226 of the Constitution of India)

■ DISTRICT; ALLAHABAD

Dr. Rishi Raj Kishore . . . .  Petitioner

- Versus

P r in c ip a l , C iv il  Jiviation Tradnirsg C e ’̂ tre

and others , Respondents

Affidavit of ■

Shri-R.N. Tewari
\

I aged about 44 years

son of Shri N .N . Tewari

{4

t

I '

Deponent

C o n t d .  . , 2 / -
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I, the deponent, abovenamed do hereby
)

sdvlemnly affirm and state on oath as under;
's

>1

1 . T’fê t the deponent is Under Secretary, Ministry 

of Healtl^and Family Welfare, Government of India,

New I'elhl, a«4 is authorised to file this counter- 

affir’avit on behal:^ of the res,^ndents and as such 

is fully conversant with the ■facts of--the case
- ' . ''x,

deposed to below. N,

2a That the deponent has read the' writ petition 

and the affidavit filed in support thereof and has 

fully understood its contents* The replies contained 

in this counter-affidavit are with reference to the 

various assertions contained in the writ petition?

3 . That the contents of paragraphs 1 to J of the 

writ petition ^re admitted!,

4. That in reply to the contents of paragraph 4 of 

the writ petition, it is stated that the Ministry of 

Health and Family Welfare, Government of India is the , 

controlling authority of the Officers of the Central 

H-̂ alth liervice . The petitioner was posted by the 

aforesaid Ministry to work under the Central Government, 

Health Scheme, aAllahabad and Civil Aviation Training 

Centre, Bamrau_li  ̂ A],.i.ahabad which ar-e partj.clxKit.ing

CojLtd,..3/-



of the Central Health Service.

5 . N^Thcit in reply to the- contents of paragraph'

^  .5 of th^|||^rit ’̂j)etition, it is stated that the

av-rments Contained therein are not correct.

True fasts are"'"-.1;hat\,the Third Central Pay 

CommissionV 1973 in Paras''7-8 of Chapter "16 of 

. their. Report recommended the gradual a^bolition of 

Class II Scale in the Central Health Service for 

which the minimum qualification 'is MBBS and that the 

thei existing General Duty Officer Grade II should 

be fixed in Class I Junior Scale after screening 

and those who are not so selected for the class I 

Junior scale should continue in class II and he 

allotted the standard Class II scale. The standard 

class II scale in lieu of pre-revised scale of 

R s ,350-900 as recommended by the Pay Commission 

is R s.650-1200. The Government of India issued 

, orders in the Ministry of Health and Pamily Welfare-

f  0 .M.Ho.A-45012/1/74-Offi-II dated 5,4.1975 laying
' 1

down that the regular General Duty Officers Grade II 

 ̂ in position on 1.1.1973 may be placed in the Class ,

I Junior Scale Rs.700-1300 subject to screening and ' 

those not found fit for appointment to. class I 

Junior Sca],e should be given the claps II scale
/

Contd,,,4  I

I
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\

of B-SV650-1 200/-. Their cases for inclusion in 

' clas& I scale were also to be reviewed annually 

^  - by the\;entral. Health Service.
/ \

6 „ Thi^t tfe -contents of paragraph 6 of the 

writ petition as stated tierein are denied*

7 . That in reply to the contents of paragraph

7 of the writ petition, it is stated that the 

case of the petitioner alongwith other persons 

was also considered by the iicreening committee 

and the Union Public Service Commission but since 

therp have been award of penalty of reduction at 

two stages in the scale of Ks,350-900 as a result 

of some di3-.=ciplinary proceedings, the Competent 

Authority i ,e .  the Ministry of Health did not 

consider him to be a fit person to be placed in 

Class I Junior i:>cal8 ,,

)

'8 '. That the contents of paragraph 8 of the writ

petition are admitted, . '

Thc~t in reply to the contents of paragraph 9 

of the writ petition, it is stated that the Chief 

Medical Officer, Central Government Health Scheme, 

Allahabad was not the Competent -t̂ uthority to place

Contd..«5/-" I/
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\  the petitioner in Junior Class I scale i.e .

= _ 5 _

V

\Rs .700-1300/- and the order fixing the pay scale 

orx the' petitioner by the Chief Mr-dical Officer, 

Allai^abad was wholly void and without jurisdic-. 

tion aiJi the same could not confer any right on 

the petitibia^r. . It appears that the aforesaid 

order fixing the pay-scale of the petitioner 

was passed by the Chief Medical>-Qfficer, Central 

Government Health Scheme AHa<]3iabiid wii-hout 

looking the correct provision for fixation of 

pay, Horeso, the kinistry of Health and Family 

Vv'elfare was the proper authority to fix the pay 

scale of the. petitioner or to place him in 

Cldss I Junior scale from Class II to which 

he was originally appointed.

10, That in reply to the contents of para 10 

'-ŷ of the writ petition, it is stated that it is

true that the petitioner was awarded the penalty 

as allcgpd in para under reply and his case was

If considered by the Screening Committee in the year
')

197 9 when the aforrsaid punishment existed in his 

character roll and since the petitioner was never 

placed in Class I Junior scale oy the Competent 

Authority, he v/as not entitled to the pay scale 

applicable to the class I Junior t^cale„

Contdr..6
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\
\P-. That the contents of paragraph 11 of the writ 

petition as stat.?d therein are denied. The petitioner 

.was 'ii.J?v̂-r‘ in class I service. The order imposing 

penalty^as passed taking into account that the 

pttitioner was entitled to pay in class II scale of 

R s,350-900 which was the pay scale of the post on 

which th;- petitioner wwas initially^ appointed.

12. That in reply to the contents of para 12 of 

the writ petition, it is stated that it is true that 

the petitioner has preferred an appeal to the 

President of India against- the order of imposing
f

penalty and the same is pending consideration.

13. That the contents of paragraph 13 of the writ

petition are denied. The petitioner -was never given

class I Junior Scale, he always remained as class II

Oificer and as such the qu-. stion of reversion does 

not arise

14. Thut the contents of paragraphs 14 and 15 of 

the writ petition are matters of records and need no

r e p l y  ,

-  6  -

15. That the contents of paragraph 16 of tho writ 

P^-tition .r ,  denied. Ho punishmrnt has been infllcte/

upon the petitioner, m  as muoh as, he was never In /
I

Oontd,.„7 /

/
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'\^class I. The petitioner joined the Central Health 

s\ryice in Class II scale and continued in the same 

sca'^e and on the basis of rGcommendatlons of the 

Ill Gommissioni, he has not been placed in class 

I Junior Ŝ̂ cale by the Competent i^uthority and as 

such the allegations of the petitioner that he has 

been referted is misconceived,

16. That the contents of paragraphs 17, 18, 19 

and 20 of the writ petition are matters of record.

17 o That the contents of paragraph 21 of the writ 

petition as stated therein are not; admitted. In 

factj the show cause notice is not an order of 

reversion. Since the pay of the petitioner was 

wrongly fixed by tne Chief Medical Officerj Central 

Government Health Scheme  ̂ who was not a competent 

authority to do so and on the receipt of the 

information from the Hinistr^^ of Health and family 

Vi!e].fare to the effect that the petitioner was never 

placed in class I Junior scale, the alleged letter 

was issued by the Chief Medical Officer to the 

pe titioner,

18* That the contents of paragraph 22 of the 

writ petition as stated therein are denied,

Contd, . , 8

-  7  -
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\ l9, ThcLt the contents of paragraph 2?) of the writ

p^,tition need no reply.
\

20., \ ‘-Th'-t in reply to the contents of pctra 24 of 

ths wrijb" petition, it is stated that the ĵ e titioner 

was never placed-dn class I Junior cicale and the 

show cause notice does not amount to any reversion^ 

The petitioner was never found sui’vable, to be placed 

in class I scale by the Competent Authority i .e . the 

Ministry of Health ^nd -family Welfare and he always 

continued in Class II from the date of his initial 

recruitment to this date* Hince the Chief Medical 

Officer had illegally and unauthorisedly refixed 

the salary of the petitioner, the same was withdrawn 

on the direction of the Ministry of Health and Family 

v^elfare who is the competent authority for placing 

a person from cl îss II to class I in the Central 

Health iiervice.

' 1.

21^ That the contents of paragraph 25 of the writ 

petition ctre misconceived and are denied»

22, That the contents of paragraph 26 of the writ 

petition as stated therein, are denied. It is stated 

that since the petitioner had drawn the higher 

salary to which he was ’oot enxitl-ed the answering

Gcntd. . .  ,9
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respondent have a legal right to recover the same 

fr W  the petitioner and- the said recovery does not 

amou\;b to reduction in rank as the petitioner was 

always\^cliiss II and was never placed in class I 

Junior scale-afid the petitioner is not entitled to 

any salary of class"'! “J-unior scale.

\ - 9 -

That the contents of paragraph 28 of the writ

petition need no reply,

24. That in reply to the contents of para 29 of 

the writ petition, it is stated th-t the petitioner ■ 

was never entitled to the salary of Junior Class I

scale*

25. That in reply to the contents of p<̂ ra 30 of 

the writ petition, it is stated that the petitioner 

is not entitled to any arrears, in as much as, he 

was never placed in class  ̂ I Junior scale, nlxega biono 

to the contrary  are wholly false and are.deniedc

26. That in reply to the contents of paragraph 

31 of the writ petition it is stated thcit the case 

of the petitioner vas screened by the Scrasnxng 

Committee and since the factum of imposition ^f 

penalty on the petitioner was not available before

Ccntd , , .10
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Greening commiUee at the time of screening 

^ > ,c a s e  of the petitioner was forwarded to the 

Ministry of Health and Family Welfare but since the 

dhad been awarded penalty in the past ne 

was not conSl^:ered to be fit for being placed in  ̂

c la s s I J un i or sea le v-..,

27, Th-'̂ t in reply to the contents of para 5.i of 

the writ netition, it is stated that since the 

petitioner has not been placed so far in class I 

Junior scale, the question of his promotion to Class

I senior scale does not arise and the question of 

crossing t h e  efficiency bar is irrelevant, in as much 

as, the petitioner has never been placed so far in 

class I junior scale.

28 .  That the grounds taken by th.e petitioner ao-nut- 

disclose sny grounds for interference by this courx 

under article 226 of the Gons'ci'uUfcion of Ind.i.a and

the writ petition is liable to be dismxssed witxi
\

cos to . ■ ,

I, the deponent above nameo do hereby swear 

and VFrify that the contents of paragraphs 1 and

2 of this affidavit are true to ray personal
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/
icnowiedgej that those of paragraphs 3 to 27 of this
\

affidavit are based on the perusal of records and 

thosV^of pi^ragraph 28 of this affidavit cire based 

on the,legal advice, which the deponent believes 

^  to be true. Not-hing contained herein is false,

nor any matf^rial facts have been concealed therein.

/  ■ ■ ■■

So help me God.



HIGH COURT OP JUDICATURE AT ■ ALL/iHABAD,

^ v i l  Misc* Application No.

In

of 1985.

I )

\

Civil Misc. writ Petition No. 3478 of 1979.

I3r. Rishi Raj Kishore son of late sri Briiji Raj Kisii^re 

resident of House No. 49 /93 , Mahatma Gandhi Marg.

District A llahabad .......... .......................................... ...P etit io n e r .

Versus

1« Principla, Civil Aviation Training Centre, Bamrauli# ^ 

Allahabad.

2 . Chief Medical Officer, Central Government Health Scheme, • 

7-Liddle Road, Georgetown, Allahabad.
«

3 . Ministry of-Health and Femil.y ‘Welfare, Department of Health

Government of Inida, New Delhi, through its Secretary, Nirman 

Bhavan., Maulana Azad Road, New Delhi ..................... Opposite Parties.

The humble application of the petitioner most respectfully

shevrth;-

1* ;  ̂ That after the filing of the writ petition certain •

developmehts*haye occured, which are mentioned in the accompanying 

a ffid av it ,»

•2.'^ - • ' That it-i^s therefore essential in the interests of justice

that-this.Hori'ble court may be pleased to direct respondent No. '3

to place^he petitioner'in senior class I scale atleast from

l^li78 (c o st in g  his service from the date of ad-hoc appointment)

,n the. light of the principle laid down by the Hon'ble Supreme Court

n A I R, 1984 SiC. .1527 and give all benefits of pay, seniority etc, 

'Vipordingly. . . \

• P R A Y E R .

It is therefore, humbly prayed that this Hon'ble Court 

pleased to direct respondent No. 3 to place the petitoinoner ' 

class I scale atleast from 1 .1 .78  and give all benefits 

'J, seniority etc. accordingly.

\

Senior St.iudin/6'obn&c| 

gcnwal Govi. tiiuh Gout^

fc-f Applic ani: ^
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IN THE HON'BLE. HIGH COURT OP OTJDICATURE AT ALLAHABAD

SUPPLEMENTARY AFFIDAVIT

IN

Civil Misc. writ Petition No. 3478 of 1979

J U c

/ h

\

DISTRICT j ALLAHABAD

Versus

.  V  'X

•4:V' is ''V ,.- ■ ■'Vv.. ■ yVvCv tO
 ̂ ^'0r’ '

Principal, Civil Avifition Training Centre, 

Allahabad and Others -------- « .  -Respondents

Affidavit of Dr. Rishi Raj 

Kishore aged about 40 years, 

son of Late shri Brij Ra^ 

Kishore, resident of No. 11 

Jopling Road, Lucknow.

(Deponent)

I the deponent abovenaraed do hereby solemnly 

affirm and state on oath as unders-

1« That the deponent is the petitioner in the 

aforesaid case and as such is fully acquainted with 

the facts deposed to below*

2m That owing to the subsequest developments it is 

necessary to bring on record certain facts by means of 

this supplimentary affidavit, which may be treated as 

part of the writ petition* /  ^  j=
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! •  . That the opposite Party No. 3 namely the Ministry of 

Health & Family Welfare, Government of India has not 

disposed off the Appeal preferred by the petitioner 

on 6 ,1 .1979 despite the orders dated 17 .5 .84  of the Hon'ble 

Highfe Court directing them to dispose of the Appeal with in 

one month.

y

2 , Thit the opposite Party No. 3 vide their Orders No.

A ll0 l4 /2 /84 ‘-CHS I I  dated 30 /1/1985 have placed the petitioner 

in senior Class-I scale, w .e .f .  1 .1 .1 9 8 2 . A correct copy of 

the orders is Annexure -I.

A-

3 . That as submitted by the petitioner in his writ 

petition and subsequently admitted by the opposite Party 

No. 3 in their counter affidavit the petitioner has been in 

continuous service from 1 .8 .1969 and according to the principle 

down by the Hon'ble Suprem Court of India in A I R 1984 S .C .

seniority of an employee is to be reckoned from the

, ■. H = 1 i , s^^^

of first appointment talcing in to account i t e  the ad-hoc 

ce also. .

'4 .  That according to Central Health Service Rules the 

placement in Senior Class-I scale is done only on the basis of 

seniority cum fitness as they are non-selection posts and as 

such in view of the principle laid down by the Hon'ble Supreme 

Court as submitted above, the petitioner became due for placement 

in Senior Class-I scale w .e .f .  1 .8 .7 4 , since under the Rules 

after working for 5 -years in Junior Class I Scale one becomes 

due for placement in senior Class-I scale.

5* That the officers Junior to the petitioner have been 

placed in Senior Class-I Scale with effect from 1 .1 .1978  as 

is evident from the adoKic Civil list of Central Health Service
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Medical Officers, For example Dr. (Kxim.) Namaram Suratti Devi 

listed at Sl.Wo, 8 of the Civil List whoes date of appointment 

is 1 .1 ,1972 has been placed in- Sr. Class~I Scale w .e .f , 1 .1 .1976  

and Dr. Kshirod Shankar Sikdhar listed at S I . No. 15 whc^stdate 

of appointment is 1 .5 .1972  has been placed in  Ss.Class-I Sciie 

V7. e , f .  1 .1 .1978# This has already been represented by the 

petitioner to the Respondent No. 3 vide his represent46n dated 

10 .10 .1984 , which is annexed as Annexure-Il to this affidavit.

6 . That the petitione^^s placement in SeniKsr Class-I scale 

w .e .f .  1 .1 .1982  is not based on any principle and is in utter 

disregard to the principle* laid down by the Hon'ble Supreme 

Court and will result i n ^  serious damage to his career 

as the petitioners Juniors and subordinates are liable to 

become his seniors and superiors, and also the petitioners 

future chances of promotion will be adversely affected besides 

causing him a recurrent loss' of pay.

That the petitioner is  entitled to be placed in senior 

scale at-least from 1 . 1 . 1 9 7 8 , if  not earlier.
\ *

Aiv. P ;

IT ^ ^  • I "

\ order dated/aO. 1.85 is violative of Articles

Constitution to the extent that it  does not*' 

- ' " -place  the petitioner in Senior Class I scale from 1 .1 .7 8  or earlier.

I ,  the deponent above named do hereby verify that 

the contents of paragrah No, I ^  6 ■ ‘̂ f this affidavit

are true to my personal knowledge, those i,f paragraph

of this affadavit are based on perusal of records and 

those of paragraphslfo'lf.g-^---^of this Affidavit are based 

on legal advice which I believe to be true. Nothing

\
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contained herein is fa lse / and nothing material has been 

concealed. So help me Gog. ,

V

\
( Deporvent)

> 7 ^ /
Clerk of Shri ■

>

Advocate, High Court, Allahabad do hereby declare that the 

person making this affidavit and alleging himself to be Dr* 

Rishi Raj Kishore, is the same person and is known to me 

personally.

of 1984 at : d ^ .A.M ./P.M . by the deponent who

has been identified by the aforesaid Clerk,

I have satisfied myself by examining the deponent that 

he has understood the contents of this affidavit v/hich has been 

read over and explained to the deponent by me.

'

i¥ ^

I T .
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To

Mlnlctry of Hfi’ilth  St Fwall 
( D e p a r t n e n t  o f  l « a l t h )

IX

ly 44f"'-ro

Nw Telhi, ,datod the j:mu-iry, 19«5

•She C h i e f  hfedical officer, 
Osntral Govt.Health Schetie, 
9-A,Hana pratap '^ad. l u o k n o v ,

Stibjects-

S ir,

TTonction of Medical Officers (jr . G l a s s  I )  t o  the S e n l c r  
Class I Scale of RS.1100~1600 of the Central Hf^alth 
Service -  ’Regarding,

I an directe<’ to say that the president i s  pleased to  
pixTJcte 7Sr.a.Tt. Tdahore, Medical O fficer(jr, CLass i) of the centm l 
liG'lth Servicc and place hin in the Senior Class I Beale of 
111. 1100-1600, on an officiatinf^ basis, vd.th e ffe c t frfTi 1.1,8 2  and 
pcBt hin unaer Oontral Grvt.Jfcalth ^hcrie, luckncw*

♦
2. On pronotiiin, the pay of tjt. r, :l. Klshore shall be
rogulatod in the ajnior Glass I Scale nf Rs,1100-1600 in accordancci 
with thu ooncordance Table contained in the Ministry of FLnanoe 
C.M-No,12/21 A'^-IC dated l^fth Novenber, 197^ as extended froci time 
to tin e. T)r. Klshore w ill be en titled to the arrears of pay and 
allowanoes as adnissible under the rules with e ffe c t f m  1.1.1982*  
rio w ill  be entitled to the N. A, as adnissible under the m les in  
th« Senior Class i  Scale of the Central ifealth Servioe.

Yours xf a ith f u lly ,

( ? . K .  K A P U R )
UNDETl Ŝ ilCRETAÎ Y TO THE GOVT. OF INDIA 

TKLE NO.: 386lf59
A.1 101^/2M«CHS. i t

a  T y ici^nrded for infomation & hecessary action to?-

2 . CIia.T/-nr/V ^
i* '^e.GTISiNew ^ Ih i ,
?*  ̂ T>te.GHS,New ^ h i .

<5ovt.He«lth s c ^ m . .

f
\

1̂'

UNDT̂ R sm m m  TO TIIFi: GOVT. OF INDIA

L. U Snvastava
OATH COMMISSlONfi* 
H  gh Court, M lahabaci
S.

I - ‘f
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ffOBi Dr* R*R* Kl«hor» Oit«dt 10 Octobar* 19i€«
t*

^  «#dlcal O f flc M , Ratittttti*
C*C*H«S« 01ap«n«ary No* 2| Luokfiou*

Ito,

Tha Sacrateryi
Hiniatry of Naalth ft faiiiUy Uolfaroi 
Oovamaant of Indlay 
Niraan Bhawani Now Oilhl*

Sulijaet ! •  llagarding ordar datad of tha Hontbla High Court ttf
Oudioatura at Allahabad in Civil niae* Urit Patition 
Ho* 347B of 1979* Qr.fl»R« Xlohorat V«« Prineipale C«A«T»C« 
and othara*

Sir*

X M  horaby to anclata a of tha abfvt aantlanad Ofter » f

/

til* Non*bla Nigh court alongwith tha copiao of «y rapratantatiofio datad 
0*4*88  1 14»9*19M | rafarrad to in tha Courtt« Inatant ordar • •  
ftfinaKur«o»Xt XI A III  raopaotlvaly and to «ub«lt a» baleu 9<*

That uh«n daapita oavoral n^rooontationa froa aa and avon the 
•rdaro (datad 17«5*B4 and U »7 *8 4 )  of tha Hon*bla High Court« variouo 
■attaro psrtaining to «y aarviea naaalyi diapotal of appaalf placiiNint 
in oanior cla«o*I toalat croaaing of affieianey bar^ and payaant tf 
arraor* of aalory to aa uara not finalioadf I vititad Nau Oilhi on 
B«10*84 and eat Sri S«V«Subraaanian| Ooint Saerstaryt Haalthg 
Sri lr.ll KaaUlaf 01rBCtor(VigUanci»>f Sri A*S* Surin, Oiputy Saorotary 
(VlgUanca)» and Sri P.K. Kapoor* Undar Sacratary* in tha rtiniatry of 
Haalth and ranily Walfara and draw thair kind attantion touarda tha 
inordinata dalay in dociding thata aattcro* I alio aubaittad to tha*

'1̂  ' the appaal in quaation waa prafarfad by «a on 6»1«79 i*«* aUiut ai« 
yaaro back but it haa not baan diapoaed of ao far datpita tha ordnrw 

"  a f tha Mon«bla High Court and all along I hava baan ooncading bafora 
tha Court tha niniatry»8 requaat for grenting nora tiaa* It aay ba 
fWtad that on 9 .1 0 .8 4  too 1 concadad tha niniatry»i prayar for granting 
tuo aonthi aoro tina in the hope that mottera will ba dacidad within 

tha praacribsd tina U n i t .

8* That tha ministry of Haalth vida their ordar No.AllO 1 4 A ® /W *  
•XHS II detad 28.8*1984 ordered that I would ba entitled to arrearo 
a f aalary in the junior claas-I s^ala of pay w .e .f . 1.1.1973# but M

M  havB biion psid to we cs tha SBld ojrdsr of th® nxniitvy
doaa not containad cloaranca ragar’Jing ray E. 8* which I wa® due to craaa 
an 1.B.IB77* in tha Junior cI bob-I scoI q. .A roquoat give the 
naeaeaary clearance has already b'jcn submitted by the Chief HedWM
0.tft‘*wri C . C . luckfvou» wide his iettar No« 4»137/ 83-CGHS/lAo/ 

dated 21.9.34 to tha ministry of Health and FamUy Welfare,

a o ^ K o f  which (duly aigned by tha C*R.D.) f
Kapoori Under Secratary, Health on 8 .10.S4 in hia offi«a 

f  unlwfjjtood that the letter wa# net traceable in tha office.

the ordera for ay placacent in aonicr '
beart/iaaued ao far. I have been in contin^u* «

initially aa ad-hoc and from 20.3.1971 os a regular C*H*S* 

afftc'ar. In purauaenca to tha principle laid }?«?*
Suprooe Court of India in ClvU  Writ Petition No. S10S-6U3

offle.r* junl»r to • •  in !;;*J4 S%hi‘ °oUoJlnrcMo«'rJcort.<l

ii'ath Bnn fw U y  of jndlt.

eontd* on 2**
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/XtNo* in th«J Name of tho
/t ivU u»t I offlcsr

I Qstt of
eppolntaent

I Obtt 0 
I  in Sr»

of pJL«c»^«nt

/ '  «•
/

Or* (Kum.)NaaaraiB 
Suaati Oeui

1.1*1972 1.1.1978

^ 9 . Dt* Kshirod Shankar 1*5.1972 1.1.1078

Sikdhar

4« That 88 already subroittad in my earlier repraaantationi| dut to
otndency of tha abowe mattara, tho arrears of aelary amounting to 
«|»out R». 40,000-60,000 hava already accusiulated with the Govariwtnt 

/ and pr»aent amolumenta ara short by
,1  and e« auch I hava baan Buffering huge fttninn financial loaa, baaldat 

~-LP-f*clng other hardahlpa.

fi. That I •«  already poatad in C .G .H .S ., Lucknow against a
elaaa*! poat. Beaidea thi*, one more senior claae-I poat Ij*®* 
vftCant in C*GtH*S., Lucknou aa there are only aavan fladUal Offjcert

thi po!l of nln . oenlor c U « - I  Furth.r, t" t .C .H .S .,

IlU h .l .B d  . I M  t ,„ r a l  senior ports h«v. i S 'S j ' t h U
Rw « i f «  it alao a doctor, in Governoent aerwica, and it waa due to
i L i o n  that 1 «aa posted at Lucknou. This fact  «ay vary kindly b*

kwpt into conaidaration whUo placing me in
that I «»y not have to fece separation from ay family unnaceeaaartiy. 

in vl«y of tha facta and circu.natanciO Irr

-  « r . ; :
furthvr hardahipf and financial loss#

Yourt faithfuliyi

J2S.** MbPMA*
(Or* R*R« Kiahoro)

Co

( '

L. B. Stlvafltava

bAtrt GOMMISSIONM 
}t , I ■'̂ urt,tAUaliaba<̂

A
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in  IHE HON'BLE Hiai COURT OF JUMCATOr'^A T  ALL*i.ffiAD

\

_Givll Misc. % 5plication Kb. of 1984^

under clause 14 of the High Court i'lm-di'lj'amatiOn Order;

OK BEHiiiLF OF

Dr» Rishi Raj Kishore

IN

CIVIL MISC. VvHIT PETITION 1<D, 3478 OF tim  1979

Dr, RISHIRAJ KISHORE

DISTRICT: AL/LffiABAD

Petitioner

Versus

R«cê

1. Principal Civil Aviation Itaining Centre, Banrauli, ALlahabadj

2, Chief Medical Officer, Central Government Health Scheme, No. 7 

Lidale Road, George Town, % 1  ahabad'.

3, Ministry of Health ^ d  fanily welfare. Department of Health, 

vern.ent of India, New-Delhim- Ihrough its Secretary, |firraan

si^e Parties
Bha'wan, Maulana Azad Road, Net?-Delhi. . . . . .  .Oppo

Hon'ble the Acting Chief Justice 

of the aforesaid Court.

May it  please your Lordship

t

'1-he humble application of the above n®ied petitioner most
\

\ respectfully shQwth as under:-.

I
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< 2 )

1 . Ihat for the reasons disdaosed in the acosmpanying affidavit, 

it  is necessary and expedient in the interest of Justice that 

tiiis hon'ble Court may be pleased to transfer the above writ 

petition to the Lucknow bench of the Hon^ble, High Court of 

Judicature at Allahabad.

p r a y e r

It  is therefore most respectfully prayed that this 

Hon'ble Court may be pleased ta transfer the aforesaid writ

petition to the Lucknow bendi of the High* Court of Judicature 

at Atlehabaa,

Counsel for the Petitioner
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IN IHE HON'BLE HIGH COURT OF JUDICAi'URE AT iU ,L»«AD '

AFFIDAVIT 

IN .

Civil Misc. Writ Petition No. 3478 of 1979

District: ALUHABAD

i5r, Rishi Raj Kishore________ — ------- -----------------
“#"• Petitioner

Versus

(1) Principal, eivil i^vlaUon Itainlng Centre,

(2) Chief Medical Officer. Central Govem.ent Health SdiOTe. No.7

Liddle Road, George lbwn^ Allahabad.

(3) Miniatry of Health and f ^ i i ,  -«£are, D^artnent of Healft, 

Government Of India, New.Delhi, Ihrough'its Secretary, Nirman 

Bhawan, Maulana Azad Road, New-Delhi . . . . .  .Opposite Parties.

4V-

Affidavit of Dr. R i ^ i  r^j Kishore 

aged about 39 years, son of Late A r i  

Brij Raj Kishore, Resident of No, 12

Jopling Road# Ludknow,

(Deponent)

g  Ihe deponent, above named hereby solemnly affirms and states 

under:—

Ihat fee deponent is the petitioner is tt,e aforesaid case and 

sudi is fully aquiBBted with the facts deposed to belows

<ii) Ihat the d^onent is a doctor by pmfesslon and has been serving 

under Govt, of India in Central Health Service ca3re as a class 1
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'

(2)

Offioer since Aigust, 1969 and is  at present posted as Medical Officer 

Incharge in Gen^^ral Govt. Health Scheme# Lucknow,

а. Ihat the deponent filed a writ petition against the Union of

India and others pertaining to his service matter in May, 1979 in

v/hdidi tife was -granted stay against an order of reversion t3

a lower scale and the writ petition is still pending in the Hon*ble 

High Court at ALlcihabad,

4 , That ■ifi' the aforesaid writ petition is  ripe for final hearing,

5, Ihat the deponent was posted at All^a3Dad when the aforesaid writ

petition was filed, Thereafter he has been transferred and posted .

to Lucknow in Fdoruary, 198 2 and where he is still serving,

б , Ihat the deponent has go% two minor daughters aged about nine

and six years and after the posting of/^^xisJaKigxs wife to Lucknow^ 

they were also admitted in La Martinere Girls' School there and where 

they are still studying. Futtlrier, the deponent's both the children 

ranain Chronically sick and require constant medical treatment and 

his presence.

7 , “Ihat the deponent is a case of Ischemic Heart Disease and has 

, already suffered acute Ischenic attachs tw^ce, in January# 1982 and
' .  . ■ . ' _ ...............................

in June, 1983 due to which hfe had to proceed on long medical leaves 

extending to several montiis and he has been advised to lead a peaceful

and carefree life  to continue his remaining life  span normally.

8 . Ihat owing to the case pending in Hon'ble High Court at M l^ a b a d  

e deponent has to remain in constant touch with his counsels there

this purpose he has to make repeated visits to Allchabad, taxin

h ^  i^li^vily in tenns of time and money. Further# it  has been caasing

himyfiental tension too and, the deponent's mental peace and tranguility 

en seriously affected# telling badly on his health and fanily lif

Ihat the deponent being a Govt. Servant has to talce leave from 

his office for the x:>urpose of visiting Ailahdaad# and most of his 

leaves have been exhaisted. Further# the deponent's absence from the

■ >1
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office results into disruption of his duties also,

lO,, That if the above mentioned writ petition, which is  mature for 

final hearing# is trarjtiferred to ^ e  Lud'cnow Bendi of this Hon’ble 

High Court, the d^o n en t 's  problem may. be mitigated to the extoit 

that he will be saved from financial, physical and mental strain 

and will be alQle to live a peaceful and tension free family life#

and it  will be in public interest.

1 1 * Ihat the aforesaid transfer will not result into any inconveniei 

or prejudice to the case of opposite parties as the only contesting 

party i .e .  Union of India, is based at New D ^ h i  and is  being

represented by Standing Counsel vyflho is available at Lucknow too.

In the aforesaid writ petition there is  no private party and as such 

no prejudice whould be caused to any of the opposite parties, 

who are all Governijient Parties,

The deponent above nantied do hereby verify that the contents 

of paragraph'No, 1 to 11  of this affidavit are true to his personal 

knowledge.

Nothing o3ntained herein is false, and nothing material has 

been concealed.

So help me God.

^  (Deponent)

Mvocate, High Court ALl^abad do hereby declare that the person 

making this affidavit and alleging himself to be Dr. Rishi Raj Kisho;



<4)

is the same person and is known to me personally,

T N '

(Clerk)

Solemnly affirmed before me on this ^  of

March 1984 at ^  '5 ^  by the deponent who has been identified 

by the aofresaid derk .

I have satisfied myself by exanining the deponent that he 

has understood the cxjntents of this affidevit whidi has been read 

over and explained to the deponent by me.

OMH COMMISSIONER.

"V
. /-■ G

■/C\



THE HO'W’BLS HIGH COURT OF JODICITURS AT ALLAHABAD

GIYIL m i s : .  APPLICATIOi^ WO. OP 1980

(Under Article 226 of the Constitution of India) '

OHBSiALFOF-

union of India & others . . .  Applicants

i n ’

CIVIL MIsa. WEET PETmOi^ i'̂ 0. 3478 OF 1979 

(Under Article 226 of the S-onstitution of India) - /

DISTELCTj ALLAHABAD

Dt , mShi Bad Kishore,
. . .  Petitioner

Versus

Principal Civil Aviation^e?t?e 

and others

To

Bespondents

/
■ i

The KOlv'^E the Chief Justice and His Other 

Comp®nion Judges of the aforesaid Court;

The hurnble application on behalf ofthe above

named applicants most respectfully shoî ieth as 

under:-

y .f '

i
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IN THE HIGH COURT OF JUDICATURE AT ALLAHABAD

C iv il  Sid e

Dated Altahabadf the

Present ; The Hon’We Mr. Justice— ;̂ — -- ----------

(^ay Fwm)

and Hon'We Mr. Justice.

No. j)f  198

Order on the application ofi.

In m:
Ĵ etMionar.

mnsm

ORDERS

. f$  m  ôib3««' m 0' fasaii' %  t̂iâ .

#  itefe-

gsflate i@asill% of iE3t40'ti0» 'st̂ agea-

■ liiPb' ssviii^. ^'WS' M0^0^^£0$: &a#ifi iii:

«  f B  oat mm&, M  petitiiii..

m m m M m  ;tii# M  ^am a^'fa^sutog a n - ■

ia 8 % *'|i3 t  ;t<3: t B i ^ .  o # a « 3 ^ ' i t .  i s , 0 f ^ '  .a | p ,s > f i e l .a i s  ® i s t  ■

liiaxMg of' liis tof feto ia i. attaS' H » |  s# 'i^at ,

.6®e@l m^: 1)® 4t^©s#S-##l3f ^  m  m^$mm

^  . f e a p o a i e a i - ' ^ d i a g Q a a  l3ia:. fSlS?^

tiiOiis.,̂  wittoa a moa&'-of lite-iate pit, n ilA :  a & & 0  #f'

'^j|^ $M p.u0®0iile|: %  '^m  p€t4tiomii^

PSUP583 HC^6-12.'82 5^ ^  (i)  ̂̂ '

 ̂ ’ 9 - a : - ■'A o%r ffisgr 1»a #■<«* *# ooaaa^
.. fv v:.ga*'.8£e 0# PSEfttS®̂  S4#
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Serial Wc. 

To, Ihe Dî utAr Regis traT. 

agh Qoxurt;̂ , of j-uaicâ ire..

Plea.se grâ t. me certified *̂opies «5f tiie papQ^s indicated l*el*w.

I tender herewith copy folios in nuEber \«rth Rs.

adhesiiiT copy stemp labd-s nimiber worht Rs« r.

label in nuaber worht Rs. c#urt fee st-gpips iĴ
T ' t ' ^ ;

n-uEiber wnrtti Rs» ' _________ . ____ ' ^

* (a) I desir.e. tha''̂  tiie copy be seat to me l»y ordî iaty r^is&ered..
most.i post'age stamps i» timber w^rth ;

_ tieQd.ar.Qii» - \

* (b) J shall pers^Q^y to receive the' ♦tpy.

. \c) 'ihe c^y be.deliveTied t̂ -sy Mvccate ' '

his registered blfiirk.

: Diie application is trdiiaĝ iy/ i;irgeat.

•r

«-X'Sprike #»ut if noc- requir^

Space

reserved f or

----- riv^e D a G e " B e s c r i p t t d n  ? >

parti^^, f i % l  for.whieh

'\ n a m e V A  ' \  Sscree . office r*crt

\j) origin, . ' • ■ ’i sougi^I ’ ^ase^ •
. J i f  any. > aoplicaiit '

\ V ---- - a '

I ’k ; * ' ’ "
i\ \ ^   ̂ f

Ak^ice

worth

I

I'', # (

r.'i ru/i..; vc 

j cbjscti

I \
I \ ,

’ , . Deput̂ \fi igis

Date

" his Mvocaoe 

Address "in full
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11̂  THE h6 ,̂ ' BLS high COURT OF JUDICATUR' î AT

CI7II USC.APPUCATIOil ito. OF 1984

- V :

i

' (Under Chapter ? I I I  Rule 53 of the-Rules of Court

; OP 

Dr. R,R. Kinh(re . . ^

TJS5,va.V»V

., .Applicarit

•>v>l •• ̂ IK

CIVIL kl SC,\7RIT PSTITIOiJ ilo.3 4 7 8  0 F>|̂ ^

Dr. R.R. Kishore, , aged about 39 years, s/o late 

Shri B.R. Kishcre, at present residing at

1 1 , iopling RoaA, Lucknow.................. petitiorxsr

Versus
i

1 . The principal Civil Aviation Training Centre, 

Baiiirauli, Allahabafl.

2 *. The Chief Lledical Officer, Central Gove rnr.ient 

Heal th Scheme* 7 Ly'dle Road, George Tov/n, 

Allahabad.

3 . The llinister^of Health and Fa’:iil}' vielfare. 

Government of India, through its  Se ere tar}', 

iUn:]ari Bha?/ari, Maulana Azajd Rod-d, iiew Delhi

. . .  «Opp. Parties

To'

The Hon’ ble the Chief Justice andhis othe; 

companion Judges of the aforesaid High Court.
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The hujrible psbibion of the pebifciofier 

above nained Mos t Respecbfully showebh m  under.

\

1. Thab for bhe reasons disclosed' in, ■ 

bhe accoT;ipallying afiidavib ib is necessary in 

bhe inberesb of justice bhab bhe hearing of 

bhe aforesaid wribpebibion kindly be expqi

bed; obherwxse bhe pebibiooor ?©uld sia'ffsr a
/

grave and drreparabls l o w .  (

P R k Y  RB.

>■'

Ib is,bherefore, mosb respecbfully 

p ray ed bhab bhi s Ho n ‘ ble Cour b may be p ie ased 

bo expodibe bhe hearing of bhe aforesaid 

wrib pebib ion.

(B .P .  Srivasbava) 
Couneel for bhe pebibion^

D A
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I!i TiB HOIi'BLiS HIGH Hrl )F JUDICATURi AT ALU HA-
BAD

ida,v it

ir, • ^ V ' 1

Civil Misc .Applicatiori ilo* OF 1984

III
•  •

CIVIL HISG.\;RIT FTITIOI^ yo.3478/1979

Dr. R.R. Kishoire . . . .. .Petitioner

Ifers us

The Prifi'cipal, Civil Aviabior* Trainirig 
Centra aiid o t h e r s .......................

V r (  H  ’'-

AFFlJAYIT of Dr.R.R.Kishore, 

aged about 39 years, S/o late 

Shri Fi.H. I{isho2?e, at present 

residing at 11, Jopling Read, 

Luckiow*

.................Deponent

I ,D r .  R.R. Xishore, the above named 

deponent, do hereby solerinly afiirn and state 

as follows. '

1 .  That the deponent is the petitioner 

in the above nentioned writ petition and as such

is fully acquainted with the facts of the cas6



A.

denosed t-o below.

2. That the above :;ieribionod ¥/rit 

pefcibion has been pendiLig since 1979 and the 

affi dav ifcs( counber and rejoinder) have been 

exchanged about bwo years back and since bhab 

biine bhe case is ripe for final hearing*

3 .  Thab owing bo bhe pender-cy of bhe ' ■ 

above case bhe Minisbry of Healbh and Fa;:rlly 

lelfarSj Governmenb of India, i . e .  opposibe j

parby !jo.3, has c a ':T p lfe fe 6 ly  frozen bhe pebibioner's' 

career. The pebibloner's salary which ?/as due 

bo him v/ibh effecb fro::i 1 .1 .197^isnob  beino; paid^^ 

hie efficiency bar, which'bhe p: bibioner vjas 

clue bo ci’oss on 1 .8 .1977 ,  is nob bei"^ng allowed 

b'o be crossed, ano. the pebibioner is nob being 

^n^idered for place.:Bnb in bhe higher scale of 

100-1600, Y/aich was due bo him since 1 .1 .1 9 79 .

4 .  Thab bhe pebibioner hasbeen represen- 

bing bo bhe opposibe p.rby Mo.3 for issuing 

necessary orders in all bhe aba’ e inabbers perbai- 

ning bo his service.

5. Thab bhe'oppoai be p. rby Ko.3 in 

reply fcs fche aboue said repress^tatxons of
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petitioner stated that they w ill  not take my 

decision in the above metters viz* crossing of 

the Bfficiency Bar». payment cf arrears of sala0^, 

and placeirient in senior class I scale

etc. pending disposal of the above noted writ 

petition by this Eon'ble Court* The replies • 

received, by the pe titioner from the opposite 

party I'jo.3 are being'annexed herewith as 

Annexure I .  I I  and 111 reapectively to this 

affidaviti

6. That due to the non-finalisation ^f 

the abovesaid service niatters the petitioner 

has been suffering an irrep>|i,rabl0 loss.

7. That the petitioner is also not 

being considered for sevei-al posts and assignaentij 

for which only a higher scale officer is entitled 

to apply, though the officers nuoh | m r  to the 

are being ooKsidered for them. The {Bfcitioser

aas aireal'j'
It
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9 . That the |b txtioiier is  a case of 

Ischemic heard disaase aiid due to huge and 

recurrent, finaricial loss, complete freezing of
___________ -

. his career since 1 9 7 3 , and the extreme humilia­

tion he has been suffering from great mental 

agony and torture. '

10. That in .the ends of justice it i s 

necessary that the heariiig -‘f the aforesaid 

©se may be expedited; othervjise the petitionor 

would suffer a grave and irreparable loss.

i,

That the contents of paragrap^\ 

of this affidavit  are true to my personal

knowledge, those of paragraph&^^4#•̂ ' --------

of tnis aff  1 davi t sare based on records and

those of paragrapha\‘V>̂  ------^

of this a f f id a v it  are based on legal advice, a l l  

of, Yirhich the deponent believes to be true;

\'̂ |t that- it contai^is nothing false and nothing

V 0 -  '

0 /
material has been concealed therein. So help 

me God*

Di3P0i:j3>JT

C ^ r '  |2 |?_' \/CisUr̂  J

I,T.l-3. Singh, Clerk of Sri B.P.Srivastav?., 

Adviocate, High Court, AHahabai do hereby declare

that the person making thia affidavit and
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allied ing hi rasa If fco be Dr. R.R. Ki shore i s  tte«.
^ Ah~̂  I—saine person. 01 liiiow himffroia a pyruaa l  oiVthe 

papers produced by him i t  the ca /e .  I

/

/

CLSRK

'SolW i l y  affirmed before me on this 

^^day  of April, 1984 ab at

Allahabad, by the deponent, who is  iaenbifiod 

by the aforesaid Clerk*

. ■■ >
:

I have sabisfiad myself by exai'aining

the deponent that he understands the contents 

of this affidavit, Ymich he has gone through.

V

OATH caafflssiutiiR

la rmvi 
- oirti ’.,;Oa4M.

Hig:U CoHjft, .: ,jAd.

Si Y(.A'2^.

D a « .
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If! THS HOH'BIS HGIH COURT 0? JUDICATU^i US
iLLAIIABAl)

AMHSXURE-I

■-f;\

AFFIDAVIT

CIVILMI3G. APPLICATlOil I^o* OF 1984

m

CIYIl IvIlSC.V/RIT P-3TITI0H ilo«M78 OF 1979

Dr .  R.R. Kishore . . .  . . .

Versus

The PrioDipal, civil Aviation 
Iraihifig OenL-r  ̂ a M  others . . . .0pp.r

-Petifcior-er

IB, rties

f

COIjFIDBMTTn.

No .Ga3011/4/75- f&GD

G0?.SNMEWT o f  INDIA 

Ministry of Health & Fairiily Ueliare

Nina an Bhay/an, Mew lielhi 

dated the 26th F eb . ,1985

With reference to his letter dated 

1st Feb., 1983, Dr. R .R . Kish ore is hereby.



A
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inforaed that dsoisioa i-jU 1 be taken only 

after  the verdict of  the High Court is  k lo » .

Sd/- 26/2
(B .K .D .K3GI}

deputy ssorefcary ta the i?ovt.
ot inaia

Kishore,
||®“/c a l  Offioer Ir.charge, 
i & T Dispensary n ,

Ra'?a.r,''Lui!^Mw 
uofcar Pradesh.

• M:# f;.
■ m)fH _ i: ^

‘ *»- !-̂ vJ . I

N .71

' "  ^3  I



III THE- HOM’ BLS' HdOI COURT OF JUDICATUR3 IT
ALLAHAB0

IN

AFFIDAVIT .

IN

GI?IL iHSC.APPLICATIuIl No. OF 1984

T  -S-j 

1 1"'] .

C K I L  MISC.’M T  P3TITI0IMjo.3478 OF 1979

Dr. R.R. Kishore . * ; .

fersus

Peti tioner

The Ji^riacipai, Civ il Aviafcion ■........
Trainin? Genfcra and others . . . .  Opp*Parties

¥
1

COIlFIDfirlTIAL

C. 1301l/4/75-lf&CD
Goverriinerit of Indif 

Ministry of Health & Family Welfare

la ,

i^inaaii Bhavan,Ilew Delhi 

Bated the 12 April 19 83

OFFiGB

SUB: Request of Dr. 'R.R* Kishore for crossinf? 
of E.B. a;id pkcenent in the sr.Glass I 
regard lag.

IXX,

The undersig’aed is directed bo refer to
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Dr. R.R. Kighoro's le t te r  dated 7th March,1983 

oa the subjsct mentioned above aKl'to state that 

the grouiids i s  the writ petition f i le d  by Dr. 

R.R. Kishore, in the Allahabad High Court, 

interferes directly with the subject Matter in' 

tna appeal of Dr. Kishore agaiaat the order of 

penalty imposed on hi-a. Therefore, the appeal 

of Dr. iCishore cannot be disposed of until and 

unlesa the w i t  i s  finally deeiaad by the Court!

As regaras the other i f  sues raised by Dr. 

Kishore in his le tter  centionod above, v iz .  

croaeine of ii.B..'pay.ent of arrears and place::,cnt 

in Sr.Class I scale etc.  i t  i s  gtaied that these 

issued have. si)3ilarly been flsuring. in the w i t  

pstifcioK ai'id hence these cannot be decided pending 

Cl IS po sal of the wri t Pe i ti ton by'the Court.

S d A

Kishore,
Î if̂ ciical Officer-ir- ch-rra
P C m  7 t 4 ^  X  J* *.« O i l  c i l  ,

&T Uispensary l i ,
KajU'-ara £-ia,gar,
Lucsr-o?/ (U.pJ

' '11/4

DiSPUTY s I cI bt JRŷ TO-*
OF

t:c
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I
K

IB TIE H0fi'Bl3 HI 3:! COOHT OF JilDICATURS ST 
■ttlAHAB/iD

\t y ,i V;, V  
t T” V 'V  / V, A*

Mmmm in

IN

AFFIDiinT '

m

CIYIL la 3 C . APPLI CAT lOM M o. OF 1984

in

CIVIL MI5C/.7RIT P 2 T I T M  No.3478 OF 1979

Dr. R.H. Kishore Pefci bioner

Versus

The Principal, Civil Aviafcion 
Trainitig Centre and ofchers . . ■Opp.ParbiGs

COi^FIDSMIAL

E H H E Z S E ”
No*G-130il/4/75-?&CD 

Go¥ erjimenfc of India 

K in i s b ry of H e a I b h & B"aiid 1 y Vie 1 f ar 8

i.iirraarji Bhavan Jlew Delhi 
Dated bhe 21 June 1983

' .OFFICE im io m m M

SUB: Requesb of Dr. R.H. Kishore for crossing’ of 
E.B. and place'.ienb in bhe 5r. Class I ebc. 
regarding.

The undersigned is direcbed bo refer bo bhe 

lebber dabed bhe 2nd , 1983 on bhe sabjecb cib«

aboA/e fron j3r. R.R. Kishore and bo reibferabe
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thab the erounds in the urit peibibiaa filed 

by Dt .R .R .  Kishore in the Allahabad Fligh Court 

ir-fcerfers directly with the subjscb natter in the 

aopeal of Dr. Kisho re agaiasb the order of 

penalty imposed on hin. Therefore, the appeal 

of J3r. Kishore cannot be disposed of until and - 

unless the writ is finally decided by the 

H©h’ ble Court. ■ '

As reL?arda the other issues raised by 

Dr.  Kishore in his letter Jfientioned above, giz. 

pa '̂riient of arrears and placerient in Sr.Glass I ~ 

sca.le etc. it is reiterated that the issues have 

bee;i fi/paring in the writ petition, hence these 

cannot be decfided in isolation pendiiig disposal 

of the writ petition by the Court. Preiantly,

-the question to who was the disciplinary 

authority in respect of Dr. R.R. Kishore at 

the tiiiie of penalty was imposed on him has fallen 

within the purview of the High i^ourt in view of ti« 

the writ petition. Consequently his apoeal againt' 

the penalty can be disposed off only after the 

flatter ig resolved. ■

Sd/- 18/6 
(B .K .D . MEGI)

t SECRIMlffi' T)TFL^ GOVT.OF
in].

 'I- Dr.  R.R. Kishor^y
0 u u (AM/ ' j'«^dicai Officer in char^Te,

..^...-3 P&T Dispensary, II ,

Rajendra iMarar,
Lucknow. ( U . P J

U r



it  is necess a^y to

P etltion,

P T? k Y  S_JR

aaa tViese reliefs 3*n the

stfully prayed that the
It  Is,therefore, most respec

.ellef. .entioned in ^  ̂ ^

application may l > e  p e « i U - ^ e a  to

Petition.

Dt.

Counsel for ^iie Petitioner

' V

Z'
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Tn tfee High Gotŝ t of Judicature at All^abad

T '

y

\

i

ClfllMlsc, Application !^o. of 1984 

Unaer Section l a  C,P*C.

In

Civ1t Writ P^5tltion Ko.3473 of 1979

t)r. TJtshl T?a3 Wlshore -  ̂ Petitioner

V ersus

Principal, Civil Aviation Training Gm tre,

AllahaTja^ ?jnd| ottoeys » •  Bespondsnts

m‘0

The Hon*ble the Chief Justice an<5 his Companion Judges 

of tho aforesaid Court

‘The humble application of titie abovenamed Petitioner 

Most Bespectfully Showethi-

1 , ISiat hr m Inadvertance the follo\?lng reliefs have

not been mentlonea In ttoe Writ Petitions-

( n) To Issue a Writ of Mandamus directing tSie 

respondents to scmtes promote the petitioner in 

sailor class I scale of Bs3a004600 illti effect froa 

1.1,1930 or earlier, and to pay arrears of salary 

and allowances accordingly*

(b) To issue a wrf-t of mandamus directing the 

respondents to allow the petitjioner to cross 

efflcl^cy bar with effect from 1.8*1977 in the 

junior class I scale of Rs.700-1300, and to 

pay arrears of salary and allowances accordingly*

2* That the petitioner has beoa advised to state that
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it  is  nee ess ai?y 'te- aM, % es8  rellsfs In tfca fjdt 

f  i j l o a *

F I  A y  1  ^ '

I f  most respect fa 11,T prafea. that th©

■a’bo'fe reliefmentioBea in pa*p®g.rapla' 1 o f  t h i s  

application majr' pe:raitteQ to t® the Wiit

P-Q'^tlon,

n  •

Coiiasel fox* toe f  ©tltltmes

-



S m  IHE HIOHCOURT OP JUDICATURE AT ALLAHABAD 

SUPPLEMENTARY REJOINDER AFFIDAVIT

IN

C i v i l  M i s c *  w r i t  P e t i t i o n e e *  3478 o f  1979
go

D r ,  R i s h i  R a j  K i s h o r e

D IS T R IC T : ALLAHABAD t/{

- p e t i t i o n e r

V,

V e r s u s

p r i n c i p a l .  C i v i l  A v i a t i o n  T r a i n i n g  C e n t r e ,  A l l a h a b a d  

and o t h e r  -  - -  — --------- ---- - -  -  R e s p o n d e n t s ,

A f f i d a v i t  o f  D r ,  R i s h i  R aj K i sh o r e  

aged ab ou t 40 y e a r s  son o f  L a t e  

S h r i  B r i j  Raj K i s h o r e r e s i d e n t  o f  

43 O f f i c e r ' s  H o s t e l ,  M e e r a b a i ,  

L u ck n o w ,

(Deponen t)

I ,  t h e  d e p o n e n t eibovenamed do h e r e b y  s o le m n ly  

a f f ^ ir t n  and s t a t e  on o a t h  a s  u n d e r s -

1, T h a t  th e  d e p o n e n t i s  t h e  p e t i t i o n e r  i n

th e  a f o r e s a i d  w r i t  p e t i t i o n  and as s u c h  i s  f u l l y

a c q u a i n t e d  w it h  t h e  f a c t s  d e p o s e d  t o  b e lo w  . *

2 ,  th e  d e p o n e n t  h a s  g o n ( » th r o u ^  th e  C o u n t e r

a f f i d a v i t  S h r i  K , L ,  B h a t i y a  i n  t h e  a f o r e s a i d  c a s e  and

h a s  f u l l y  u n d e r s to o d  t h e  c e n t e n t s  o f  t h e  sa m e,

3 ,  'Ih at ttie c o n t e n t s  o f  p a r a  - 5  o f  t h e

S u p p le m e n ta r y  C o u n t e r  a f f i d a v i t  are  d e n ie d  and t h e  

c o n t e n t s  o f  p a r a  -2  o f  t h e  s u p p le m e n ta r y  a f f i d a v i t  

a r e  r e a f f i r m e d  as c o r r e c t ,

4 ,  T h a t  i n  r e p l y  t o  p a r a - 7  o f t h e  S u p p le m e n ta r y  ^

C o u n t e r  a f f i d a v i t  i t  i s  s u b m it t e d  t h a t  th e  c o n t e n t s  o f  

p a r a  - 3  o f  t h e  s u p p le m e n ta r y  a f f i d a v i t  a r e  b a s e d  on
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records and as such can not be disputed^

i

/'

V
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5* ihafc the contents of para -8 of the

supplementary county affidavit are not admitted*

It is true that the Opposite Party No.- 3 /namely the 

secretary Ministry of Health and Family Wfelfare, Govt, 

of India has passed on order dated 20*2.82 cancelling 

the order of penalty but the Appeal preferred by 

the petitioner on 6-1-1979 ĥ as not been decided,

6, That the contents of plara «9 of the 

Supplementary Counter affidavit are not admitted.

The opposite party No.3 namely# the Ministry of Health 

and Family welfare. Government of India,have already 

admitted in their earlier Counter affidavit that

the petitioner has been in continuous service since, 

1.8.1969 and also that he was given the benefits of 

his ad-hoc service*

7 , That in reply to para -lo of the Supplementary 

Counter affidavit it is submitted that the view expressed 

by the « opposite No.3 is against the principle laid

dovffi by the Hon»ble Suprene ^  Court of India in M R,

1984 S. o.\tT2.7 jl

S- That the contents of para -11 of the

Supplementary Counter.affidavit are misconcleved 

and are not admitted* The Rules quoted by the 

opposite party No*3 were applicable to the posts 

of General Duty officers Grade-Il,‘ which were group *B*

posts,' Ihey are not applicaMs-in case of the petitionei
laS'h^ i

-rsy(has befen holding a g roup post*

9 , That the contents of para«12 of the

Suppl^entary affidavit are not admitted* It  is 

submitted that the statement in Supplementary Counter
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a f f i d a v i t  i s  c o n t r a d i c t o r y  t o  t h e  s t a t e m e n t  o f  o p p o s i t e  

P a r t y  N o . 3 ,  as c o n t a i n e d  i n  t h e i r  c o u n t e r  a f f i d a v i t .

I t  i s  n o t  c o r r e c t  t h a t  th e  p o s t  o f  G .D .O .  G ra d e  I I ,  and 

G JD .O , G rade - I  h a v e  b e e n  r e d e s i g n a t e d  a s  M e d i c a l  O f f i c e r  

and s e n i o r  M e d i c a l  O f f i c e r  i j e s p e c t i v e l y .  The p o s t  o f  

G .D .0  G rad e I I  i s  a group *2* p o s t s /  H ie a p p o i n t i n g  

a u t h o r i t y  o f  G .D .O *  G r a d e  I I  w a s , t h e  S e c r e t a r y  M i n i s t r y  

o f  H e a l t h  a n d  F a m ily  W e lf a r e  w h i l e  i n  c a s e  o f  M e d i c a l  

O f f i c e r  J u n i o r  «  C l s s s - I  i t  i s  t h e  p r e s i d e n t  o f  I n d i a .  

T h i s  p o s i t i o n  cqjne i n  t o  e x i s t a n c e  w . e . f .  1 . 1 . 1 9 7 3  i n  

p u r s u a n c e  t o  t h e  recoroniendations o f  I I I  C e n t r a l  P a y  

C o m m is s io n s ,  a f t e r  w h ic h  t h e r e  was n o t h i n g  l i f e e  G J > .0 *  

G r a d e  I I  and G D o  G r a d e - I  i n  C e n t r a l  H e a l t h  S e r v i c e ^  

J u n i o r  C l a s s  C l a s s  - I  ( 7 o o -1 3 o Q )  and 

S e n i o r  C l a s s « I  ( 1 1 0 0 -1 6 0 0 )  • I h e  p la c e m e n t  i n  S e n i o r  

C l a s s - I  was s u b j e c t  t o  minimum 5 y e a r s  s e r v l e e  i n  

J u n i o r  C l a s s - I  S c a l e .

10« O ie  c o n t e n t s  o f  p a r a  - 1 3  o f  th e  S u p p le m e n ta r y  

C o u n t e r  a f f i d a v i t  a r e  n o t  a d m i t t e d .  As s t a t e d  e a r l i e r ,  

a f t e r  1 . 1 * 1 9 7 3  t h e r e  i s  n o t h i n g  l i k e  G . D . O .  G r a d e  - I  

i n  t h e  C e n t r a l  H e a l t h  s e r v i c e  c a d r e  and a s  s u d i  t h e  

q u e s t i o n  o f  p r o m o tio n  to  a G .D .O *' - I  p o s t  d o e s  n o t  

a r i s e .  The p r o m o tio n  to  S e n i o r  C l a s s - l  p o s t  from Ihe 

j u n i o r  C l a s s - I  p o s t y  a f t e r  1 . 1 . 1 9 7 3  i s  p u r e l y  o n  t h e  

b a s i s  o f  s e n i o r i t y  'C f i t n e s s . '  F u r t h e r ,  an y  

c o n t r o v e r s y  on t h i s  i s s u e  i . e . #  w h e th e r  t h e  p r o m o tio n  

i s  th r o u g h  s e l e c t i o n  o 4  th ro u g h  S e n i o r i t y ^  f i t n e s s  

i s  s u p e r f l u o u s  i n t h e  p r e s e n t  c o n t e x t ,  a s  t h e  p e t i t i o i  

- e r  h a s  a l r e a d y  b e e n  fou n d  f i t  and p ro m oted  t o  S e n i o r  

C l a s s - I  s c a l e  w . e . f .  1 . 1 . 1 9 8 2  i . e . ,  much b e f o r e  

1 3 . 1 1 . 1 9 8 2 ,

- 3 -
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11 ,' ihat the contents of para 14 of t he

s u p p l e n e n t a r y  c o u n t e r  a f f i d a v i t  a t e  n o t  a a m l t t e d .

T h e  p e t i t i o n e r  h a s  n o t  s t a b a  h i s  c l a i m  f o r  G . b . O .  

G r a a e - I  p o s t .  I h e  p e t i t i o n e r  h a s  c la i m e d  p l a c s t i e n t  

i n  senior c l a s s - I  S c a l e  w i t h  e f f e c t  fro m  t h e  d a t e  

h i s  j u n i o r s  h a v e  b ee n  p l a c e d  i n  t h a t  s c a l e .  A s  

s u b m it t e d  e a r l i e r  t h e  p e t i t i o n e r  h a s  a l r e a d y  been  

fo u n d  f i t  and p ro m o ted  t o  S e n i o r  C l a s s - I  s c a l e  w . e . f  

1 . 1.1982 and as su ch  any c o n t r a v g r s y  r e g a r d i n g  t h e  

b a s i s  o f  p r o m o tio n  i s  o f  no c o n s e q u e n c e .

1 2 ,  The c o n t e n t s  o f  p a r a - 15 o f  t h e  S u p p le m e n ta r y

C o u n t e r  a f f i d a v i t  a r e  n o t  a d m i t t e d ;  T h e  p e t i t i o n e r  

r e a f f i r m s ,  h i s  s t a t e m e n t  t h a t  a f t e r  c o m p l e t i n g  5 y e a r s  ' 

s e r v i c e  i n  J u n i o r  C l a s s - I  s c a l e  he become e l i g i b l e  f o r  

p la c e m e n t  i n  S e n i o r  c l a s s - I  S c a l e ,  and he s h o u l d  

h a v e  b e e n  p l a c e d  i n  S e n i o r  C l a s s  - I  s c a l e  a t  l e a s t  

from t h e  d a t e  h i s  J u n i o r s  w ere p l a c e d  i n  t h a t  s c d . e ,  i f  

n o t  from an  e a r l i e r  d a t e .  m e  q u e s t i o n  r e g a r d i n g  

number o f  v a c a n c i e s  a v a i l ^ J l e  i s  i r r e l e v a n t  I n  t h e  

p r e s e n t  c o n t e x t  as  i n  c a s e  t h e  p o s t s  « e r e  n o t  

a v a i l a b l e  h o «  t h e  o f f i c e r s  J u n i o r  t o  t h e  p e t i t i o n e r  

« e r e  p l a c e d  i n  S e n i o r  c l a s s - I  s c a l e .  M o r e o v e r ,  i t  may  

b e  s u b m it t e d  t h a t  t h e  p e t i t i o n e r  h a s  b ee n  viork in g  

on a s e n i o r  C l a s s - I  p o s t  r i g h t  from 1 9 7 7 .

13.  I h a t  th e  c o n t e n t s  o f  p a r a  16 o f  the

S u p p l ^ e n t a r y  c o u n t e r  a f f i d a v i t  a r e  n o t  a d m it te d  and 

i t  i s  y e a f f i r m e d  t h a t  n o t  o n e  b u t  many o f f i c e r s  

j u n i o r  t o  t h e  p e t i t i o n e r  h a v e  b ee n  p l a c e d  i n  

s e n i o r  C l a s s , !  s c a l e  from a d a t e  p r i o r  t o  1 . 1 . 1 9 8 2 .  

T h i s  i s  amply e v i d e n t  from t h e  C i v i l  l i s t  o f  C e n t r a l j  

H e a l t h  s e r v i c e  O f f i c e r s  p u b l i s h e d  b y  t h e  O p p o s i t e  

P a r t y  N o . 3 w hich w i l l  b e  p r o d u c e d  b e f o r e  t h e  H o n ' M e  

C o u r t  d u r i n g  h e a r i n g .  A  l i s t  o f  Some o f  t h e  o££i

- 4 -
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j u n i o r  t o  t h e  p e t i o n e r  b u t  p l a c e d  i n  S e n i o r  C l a s s - l  

s c a l e  much e a r l i e r  th a n  1 . 1 . 1 9 8 2  i s  an n exed  a s  ^ n e x u r e

S *R *A •**! to

1 4 .  T h a t  i t  may b e  s u b m it t e d  t h a t  i n  C i v i l  

l i s t  a f o r e s a i d  p u b l i s h e d  « »  b y  o p p o s i t e  P a r t y  W o .3 

M e d i c a l  o f f i c e r s  h a v e  n o t  b e e n  l i s t e d  i n  o r d e r  o f  

S e n i o r i t y .  T h is  f a c t  i s  e v i d e n t  from  t h e  C i v i l  

l i s t  i t s e l f /  AS such t h e  d a t e  o f  a p p o in tm e n t  and 

n o t  t h e  s e r i a l  N o .  i n  t h i s  C i v i l  l i s t  i n d i c a t e s  t h e  

S e n i o r i t y  o f  an o f f i c e r ,

15.  I h a t  th e  c o n t e n t s  o f  p a r a  -20 o f t  he

S u p p le m e n ta r y  C o u n t e r ^ a f f i d a v i t  a r e  d e n i e d  and t h a t

o f  p a r a  -6 o f  t h e  su p fciem e n tary  a f f i d a v i t  a r e  

r e a f f i r m e d  a s  c o r r e c t .  o p p o s i t e  & P a r t y  N o , 3

h a s  n o t  t a k e n  i n  to  a c c o u n t  t h e  p e t i t i o n e r ' s  a d -h o c  

s e r v i c e  f o r  t h e  p u r p o s e  o f  h i s  s e n i o r i t y  and 

p la c e m e n t  i n  S e n i o r  C l a s s - I  S c a l e  w h ich  i s  a g a i n s t  

t h e  p r i n c i p l e  l a i d  do^«i b y  t h e  H o n * b le  Supreme C o u r t  

i n  AIR 1984 S . 0 , 1 5 2 7 .  E v e n  i f  t h e  p e t i t i o n e r * s  

s e n i o r i t y  i s  r e c k o n e d  from  t h e  d a t e  o f  h i s  a l l e g e d  

r e g u l a r  a p p o in t m e n t ,  i . e *  2 o * 3 . 1 9 7 1 #  h i s  p la c e m e n t  

i n  S e n i o r  C l a s s —I  S c a l e  v i . e . f ,  1 . 1 . 1 9 8 2  i s  u n j u s t i f i e d  

as o f f i c e r s  a p p o in t e d  a f t e r  2 0 . 3 * 1 9 7 1  hasre been  

p l a c e d  i n  S e n i o r  c l a s s « I  s c a l e  f r o m  a d a t e  much 

e a r l i e r  th an  1 . 1 . 1 9 8 2 *  s s  s u c h  t h e  p e t i t i o n e r ’ s  

p la c e m e n t  i n  s e n i o r  C l a s s - I  s c a l e  f c . e . f ,  1 . 1 . 1 9 8 2  

h a s  a d v e r s e l y  a f f e c t e d  t h e  p e t i t i o n e r * ©  p a y ,  s e n i o r i t y  

and f u t u r e  c h a n c e s  o f  p r o m o t i o n .

1 6 .  I h a t  t h e  c o n t e n t s  o f  p a r a  2f o f  t h e  

S u p p le m e n ta r y  c o u n t e r  a f f i d a v i t  a r e  n o t  a d m i t t e d .

A s  i s  e v i d e n t  b y  t h e  C i v i l  l i s t  a f o r e s a i d  many o f  th e  

p e t i t i o n e r ’ s j u n i o r s  h a v e  b ee n  p l a c e d  i n  s e n i o r  C l a s s -  

- I  s c a l e  from  a d a t e  much e a r l i e r  th a n  1 . 1 . 1 9 8 2

« 5 -
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and^such t h e  p e t i t i o n e r  s h o u ld  a l s o  b e  p l a c e d  i n  

t h a t  s c a l e  from t h e  d a t e  h i s  j u n i o r s  h a v e  b e e n  p l a c e d  

i f  n o t  e a r l i e r * a n d  he s h o u ld  a l s o  g e t  a r r e a r s  o f  

s a l a r y  and o t h e r  b e n e f i t s  a c c o r d i n g l y ,

1 7 ,  T h a t  th e  c o n t e n t s  o f  p a r a  22 o f  t h e

s u p p le m e n ta r y  C o u n t e r  a f f i d a v i t  a r e  n o t  a d m i t t e d  

and i t  i s  r e a f f i r m e d  t  hetfc t h e  o r d e r  d a t e d  3 0 . 1 * 8 5  i s  

v i o l a t i v e  o f  A r t i c l e s  14 and 16 o f  t  h e  c o n s t i t u t i o n  

to  t h e  e x t e n t  t h a t  i t  d o e s  n o t  p l a c e  t h e  p e t i t i o n e r  

i n  S e n i o r  c l a s s - I  s c a l e  fro ln  1 . 1 . 7 8  oi^ e a r l i e r  ,

i18V 111 a t  th e  c o n t e n t s ^ p a r a  23 and 24 o f  t h e

s u p p l ^ e n t a r y  c o u n t e r  a f f i d a v i t  are>ff e m p h a t i c a l l y  

d e n i e d  and i t  i s  r e s p e c t f u l l y  s u b m i t t e d  t h a t  t h i s  

H o n ‘ b l e  c o u r t  may b e  p l e a s e d  t o  p a s s  an o r d e r  

d i r e c t i n g  th e  o p p o s i t e  P a r t y  No .3 to p l a c e  th e  

p e t i t i o n e r  in  S e n i o r  c l a s s - l  s c a l e  w . e . f ,  1 * 1 , 1 9 7 8 ,  

and r e c k o n  t h e  p e t i t i o n e r *  S e n i o r i t y  from  1 . 8 . 6 9  

i n  a c c o r d a n c e  w i t h  t h e  p r i n c i p l e  l a i d  b y t h e  H on ^ b le  

suprem e C o u r t  i n  M R  1984 S , 0 .  15 2 7  and a l s o  g i v e

him a r r e a r s .

I ,  t h e  d e p o n e n t  above named d o  h e r e b y

i ^
v e r i f y  t h a t  the c o n t e n t s  o f  p a r a g r a p h  No# 1 on-A. %  

o f  t h i s  a f f i d a v i t  a re  tru e to my p e r s o n a l  k n o w le d g e  

t h o s e  o f  paragrapli^ ^  ^  ? > ^ ^ o f^ t h is  a f f i d a v i t  

a r e  b a s e d  on p e r u s a l  o f  r e c o r d s  an d  t h o s e  o f  p a r a g r a -  

- p h s  t h i s  a f f i d a v i t  a r e  b a s e d  on l e g a l

a d v i c e  w h ich  I  b e l i e v e  t  o b e - t r u e *  N o t h in g  '

c o n t a i n e d  h e r e i n  i s  f a l s e ,  and n o t h i n g  m a t e r i a l  h a s  b* 

been c o n c e a l e d ,  s o  h e l p  me G o g .  _____ _

0J>

^  Deponent)
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Clerk of Shri
/
H-

^v o cate . High Court, Allahabad do hereby declare 

that the person making this affidavit and alleging 

himself to be Dr. Rishi Raj KishoreV is the same person 

and is known to n»e personally.

Solemnly affirn

Clerk

affirmed before me on this

7

I

day o f f A 9 e ^ s t ' Ji&^4^/p jyU by the deponent 

vfrio has been Identified by t he aforesaid Clerk.

I have ^ t is f ie d  myself by examining the 

deponent that he has understood the contents of this 

affidavit which has been read over and explained to the 

deponent by me,
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ANNEXURE

Name D a t e  o f  j
A p p o in tm e n t t o  G rad e  D a t e  o f  p la c e m e n t

in Sr'. Cl ass-I'scale

I

'r '

■; '1

i ;

32, Dr.(Smt) S .B , Malik

3 3 ,  D r .  R , C ,  Siriha

3 4 ,  D r ,  B . P ,  Roy

3 T |  D r ,  K . R .  B a n n e r j i

4 4 .  D r .  S . K .  S in g h  

4 9 *  D r ,  P . C .  P u sh  ad

5 2 ,  D r ,  S . K ,  S i n ^

5 3 ,  D r ,  C , P ;  M u j a l

5 4 ,  D r ,  R * K . Jadum ani S in g h

5 5 ,  D r ,  V . K .  Manchanda

5 6 ,  D r .  S . C ,  M a h a p a tr a

5 7 ,  D r ;  T,M ,' B is w a s

5 8 ,  D r ,  (fern,) p h a j a t o t i  D e v i

59V  D r ,  S , K ,  S e n  G u p ta  

6 2 2  D r ,  S , R ,  R eddy

68,  D rV  E J a y a r a m a

69’,  D r .  0 ,  R a t n a g a r
!

70# Dr'.’ B .  NaraSimham  

7 3 ‘;  D r ;  C S m t K V  P a^ m in i  

7 5 , ' D r ,  S . V v 'D h a m  

76'; Dr^. B .  G , N ,  K a ch ru  

79-, D r,(vSm t.) K . K .  Chaug  

,8oV  D r v  B jyi,  Das

8 1 ,  DrV S m t ,  A l i

8 2 ,  D r , T , D .  D u t t a

8 3 ,  D r ( S m t ,)  R ekha A g ra vja la

8 4 ,  D r ,  M , B ,  M a th u r

8 5 ;  D r .  K . N .  S h r i v a s t a v a  

86,  D r ,  N ,M , Mazumdar

88,  D r ,  A . K ,  Mukhopadhyay

8 9 ,  D r ,  (S m t.)  S ,  A u ro ra

9 0 ,  D r . ^ m t , )  U sh a K ach ru

4»Soi5fe5k
1 4 . 1 . 7 0

1 4 . 4 . 7 1

1 4 . 4 . 7 1

1 4 . 4 . 7 1

1 5 . 1 0 . 7 1

1 5 . 1 0 . 7 1

1 5 . 1 0 . 7 1

1 4 . 8 . 7 1

1 5 . 1 0 . 7 1

2 0 . 3 . 7 2

1 5 . 1 0 . 7 1  

2i;l0 ,^2

1 5 . 1 0 ‘, 7 1

2 6 . 1 0 . 7 1
2 3 . 8 . 7 3

1 1 , 1 . 7 2

5 ^ . 7 2

3 . 4 . 7 1  

3r;8 ,71

6 . 1 1 . 7 1

3 1 . 7 . 7 1

3 0 . 4 . 7 1  

3'a2,71 

1 3 - ; 7 , 7 1

9 . 7 . 7 1  

2 2 ^ 3 .7 2

4 . 1 1 . 7 1  

1 7 , 7  , 7 1  

4 . 4 . 7 2

1 2 . 4 . 7 1

1 6 . 9 . 7 1

5 . 1 1 . 7 1

1 . 1 . 7 9  

l . ' l , 8 0

1.1.80 

1.1.80

1. 1,80

l.'1.80

i .i;so
l . l . ^ O

1 , 1 . 8 1

1 . 1.81
1 . 1 . 8 1

1.'1.81

i a , 8 i

1 V 1 . 8 1
1 . 1 ‘. 8 1

l ;i ,8 1

1;1',^1

1 “, 1 ‘3 1

l*;i‘;81

I'^lVSl

l V l . 8 1

1 , 1 . 8 1

1 . 1 * 8 1

r,1.81

1 . 1 , 8 1

l V l . 8 1

1 . 1 . 8 1

1 . 1 . 8 1

1.1.81

1 . 1 . 8 1

1 , 1 . 8 1

1 . 1 . 8 1

Cont..«
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Name

D a te  o f  
a p p o in t m e n t  to  
t h e  g r a d e ___

9 1 .  Dr'^S* B is w a s   ̂ 1 0 . 1 . 7 2

D r ( S m t .)  S . L .  S h a m a  2 , 1 2 * 7 1

9 4 ,  Dr.<Kum) R , p .K a u r  2 9 . 9 , 7 1

9 5 . D r . ( S m t . )  M a j i t  P r e e t  S in g h  2 8 . 5 . 7 1

9 6 .  D r .  S . K .  M o h a n ty

9 7 .  D r .  A . O .  H a z a r i k a  

9 9 .  D r .  Y . S .  S in g h  

lOO JDr, S m t, M. a b b e y  

1 0 1 .  D r.(Sm fc.) S .  B a j j e r j i

3 1 . 1 2 . 7 1

1 2 . 1 0 . 7 2

3 1 . 7 . 7 1

1 . 1 0 . 7 1

1 1 . 1 . 7 2

D a t e  o f  
p la c e m e n t  i n  
S r .  C l a s s - i  
s c a l e  
1 . 1 . 8 1

1 . 1 . 8 1  

1 . 1 . 8 1  

1 . 1 . 8 1  

1 . 1 . 8 1  

1 . 1 . 8 1  

1 . 1 . 8 1  

1 . 1 . 8 1  

1 .1^ .8 1

(■
'r

V
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1. That for the reasons disclosed in  theaccompanying 

counter-affidavit, it  is necessary and expedient in the 

interest of justice that this Ho^’ ble court may be pleased 

to vacate the ad interim order passed by this court, in 

favour of the petitioner.

pmisH

It  is , therefore, most respectf)illy prayed th^t 

this Hon’ble Court may be pleased to vacate the 

ad interim order passed by this court in favour of 

the petitioner.

pi

(Anshufflan Singh)

3  3 ^ ^ ^  33’. Standing Counsel
Central Gover’̂ ment
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IN THE HIGH COURT OF JUDIGATURI M  ilLMHAB/iD.

C'iYil l>Iisc. Application No, H S 3  ^
(Under'Section 151 of the Civil Procedure Code)

of

Dr. R .R . K i shore.............  Applicant

in

Civil msc.Writ No.3478 of 19.79

Dr. Rishi Ra^Kishore Petitioner

versus

The Principal,Civil Aviation 
Training Centre, Bamrauli, 
Allahabad and others.

I’o

Respondents,

The Hon-ble the Chief Justice and his 

companion Judges of the aforesaid court.

The hurable petition of the applicant 

above-named most respectfully showeth as mder^

'V-

1, That for the reason disclosed in tihe 

|^_^^^^3̂ ,j>j|^_^companying affidavit it is necessary in the

^interest of justice that the aforesaid writ petition 

kindly be allowed to be amended otherwise the 

petitioner would suffer grave and irreparable loss.

/

/
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P  H  A  jii R

’Yiisreior© on facts st<s,t0d. gbovQ snci in 

the acco;npanying aifiaavit it is aiost respectfully 

prayed that the Writ petition may kindly be oraered to 

be amended as detailed in Paragraphs of tMe

affiaavit.

(Smt„ Ramo Devi Gupta)' 

Counsel for tne Petitioner,

- 2 -
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IN THE HIGH COURT OF JDUlCifflUfil AT ALMHABilD.

OF 1979
S'-

AFPIDAVIT 

IN

■ CIVIL MISC.APPLICATION NO.

IN

Civil 14isc.Writ Wo .3478 of 3979

\

Dr*Bish Raj Kishore .......... . Petitioner

versus

The Principal,Civil Aviation 
Training-Centre, Bararauli,
Allahabad and others.

........  Respondents,

Affidavit of Dr. Rishi Raj

- ' Kishore aged about 35 years

son of Late Shri Brij Raj Kishore 

resident of House Wo.4 9 /9 3 ,M.G.Marg, 

District, Allahabad.

^I, the deponent above-named do hereby solemnly affirm 

state as under-

1 , That the deponent; is the petitioner in the aforesaid 

writ petition and as such is fully acquainted with the 

facts deposed to below.

2 , That the aforesaid writ petition was filed in this 

Hon'bls Court on 2 l , 5 . 3579, it was aggued in the prescence 

of Shree J.W.Tewari,Coimsel for the opposite parties who 

sought adjournment to give a reply and it was ordered to be 

listed on 28 ,5 .3979.0n  28.5.1979 this Hon'ble Court after 

hearing both the parties was pleased to stay the operation of 

t h e  o r d e r  d a t e d  2 4 . 4 . 7 9  ( A m e x u r e  V  t o  t h e  w rit  p et it io n ) • ^

C \ / ' ^ '  '
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3. Thst /aiter obtaifiing the s t a y  order from this

Hon'ble :CGurb 6.ertain further developments have occured 

as a con'^equenee of which'it is necessary to amend the 

writ petition.'*; .

4 ,  '^hat after paragraph l6 of the writ petition the 

following paragraphs he add§d as Paragraphs 17 to 33,

17. That after filling of the writ petiWon the 

petitioner received the order dated 4 .6 ,1979  from the 

Principal,Civil Aviation Training Centre, Bamrauli 

purposting to withdraw the order dated 24.4o JS)79(toexure V 

to the writ petition). A true copy of the order dated 4.6,19TO 

is filed as Annexure IX to this affidavit,

IS# That the petitioner has also received a show cause 

notice dated 4.6,29"5^ from the Chief Medical Officer,CGPIS 

Allahabad, A true copy of the said show caiise notice dated 

4 ,6 ,7 9  is being filed as Mnexure X. to this affidavit.

- 2 -

■* /
39, That the alleged show cause notice does not 

disclose any grounds for reducing the grade and cle.ss of 

the service of the applicant. The notice relies upon some 

orders from the I’linistry of the_Health ^nd Family Welfare,

; (Department of Health) No. 11014/3/78/CHS,II dated 2 1 ,3 ,7 9 , ■

if •? .- referred to in it . The petitioner has not heen communicated
yi- ^  ■ - ■

^ i  order .as well and- be is unaware of the contents thereing

efore the applicant vxas not.in-a position to meet if  there

anything against him, in his reply. The applicant immediat- 

Q ^e r  the receipt of the show Cause Notice sent a reply 

on 9 ,6 ,7 9  inter-alia showing his inability to give a proper 

and full reply in the abscence of the said order. A true copy 

of the said reply is An.nexure X I. Inspite of this the applicant 

has not been informed any of .the . grounds, for the reduction of 

his grade and class, nor even the .coply of the said order of 

the l'3.nistry has been supplied to liim,.

,1-



I

;

20. That the Show Cause Notice is malafide. It has been

issued to by-pass the stay order granted by the High

Court and is only a, show and a pretence to get over the 

inescapable position of the Opposite Parties in the writ petition.

21* That the show cause notice has been issued by the Chief 

Medical Officer, CGHS, Allehabad. The said shoxir cause notice is 

\ completely thout jurisdiction as the aforeseid G^ief Medical 

Vfficer is neither the petitioner’ s appointing authority n©r 

controlling authorityi As such he has no jurisdiction to issue the 

show cause notice to the petitioner.

22. That it is further submitted that no order for reducing 

or reverting the petitioner from Glass I

fxKSffixfeiasg ttexiiEfextiamJ! Pre-revised and non-existent Class II 

scale and grade for sn indefinite period was received bythe 

petitioner, as such als© the allegations made in the show cause

notice that the said show cause notice is the result of the

juigment of disciplinsry proceedings against him is false.

23. That the reduction from class I ^ .g|||6 to pre-revised 

class II  scale is major penalty for which defirJ.te procedure is 

given in GCSCCCiO Rules but, the; same is not being done in the

«'^case and as such the show ;cause.notice has been illegally.

* .3 "

'^ |24 . That the penalty alleged in the show cause Notice is that "of.,r

/induction to the scale of R%350-900 which has ceased to exist with 

effect from 1.1.1973, and thus the alleged penalty of reversion 

to a non-existent scale can als© not be imposed on the petitioner.
\

25. That in the aforesaid show

that the money paid as

cause notice it is proposed

excess may be recovered from the pay and

C
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3
all^waiices ■beginning  ̂ fr9m October^ 1976 to April 1979 i .e.  

iu has to "be recovered, ^ith retroepective effe4.t* in effect 

th& reduction efi'^ct from 1.1.1973. The Petitioner vras'

paid am is entitled t̂o get all the sal^y of that period fOx 

Widen ha had tLrciiay disch,ii:'g&d his duties to the entire satis­

fice t ion Of the superior officers end as-such it will be ggctinst ’ 

the Principles ox n^tur^i Justice and fair play to recOve: 

iift>res^id ainount.

-4- '

the

26. That, under the adores,4 d circumstances the shovr Oausa

notice is li<jbl6 to be set aside.

p7 i • Thf-t a.ee'^rding to the Government Order d&ted 5*4 .1975 ' 

&IKI the Orde'r of June 1978 undersecretary., Ministry of Heclth 

rjid Painily iffel;f,-.re ,snd the order, of the Chief Medical Officer 

..dated 28. 9,1978 the applicant was to be given salary in the scjle 

Of Rs, 7OO-13OO inste^jd of the pre-re vised scale of rb, 35Q-900
l . i a 9 7 3 .  2 M s  entailed a difference Of Rs, 9,000/-

which Ought to have been paid W  the applicant in view.of the 

revised scale rith retrospective effect for the period frora 

i a ,1 9 7 3  30. 9, 197s. From 1 ,10 .1973  the applicant is  being

paid salsry in the scale of Rs. 70 >̂-l3̂ 0 in eccordance m th the

G.O, dg,ted 5 .4 .1975 .

2.8— That inspite, Of de.a^ds by the 8pplica.nt to the Ohief 

Medical Officer 0 ,a .H .S . illahabaA fo^&yment of the afore- . 

said fir rears xiP' payiaent has been him and the said

srrego^s are being illegally withheld. Even the reminders' 

liven by the' spplicant.to the Chief le die si Oificerhad nO 

I'^ffect, The letters demanding the af®r'esa.i<3. exrej^s given to . 

Chief Medical Officer®nd severe reminders were sent to 

Ministry of Health gnd FasAly felfarii also but no action 

,s been tsfcen and they do not gfeven give a reply Or regsOns 

why the arrears are being withheld. The applicant is suffering 

heavily on account o.f the aX^-egrs not being paid to bim in 

these days of economic hardships.;

5. That aP^'ngst ground the foiiomng mgy be sdded '

after ground nO, 6.
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"that a writ in tbe nature of oertlorgfi or like 

telt or direction may.be isaxed to the show

caxae notice dated 4.6.1979 (Annexure x to this

sffidavit)«

" t h a t  a  w r i t  i n  t h e  n a t u r e  o f  m a n d a r a u e  may b e  

i s s u e d  t o  c o m m a n d  t h e  o p p o s i t e  p a c t i e e  t o  t r e a t  

t h e  p e t i t i o n e r  a s  C l a s s  I  O f f i c e r  f o r  a l l - p u r p o s e s  

a n d  n o t  t o  r e d u c e  f r o m  t h e  p o s t  o f  M e d i c a l  O f f i c e r  

J u n i o r  G l a s s  I  s c a l e  ( r s .  7 0 0 - 1 3 0 0 ) " .

7. T h a t  i n  t h e  e n d s  of j u s t i c e  i t  i s  n e c e s s a r y  t h a t

the petitioner may be allowed to amend the writ petition

as mentioned ajoove,

\

^  c o n t e n t s  o f  p a r a s
' ' ' '  I  I M , H i J o f  t h i s  a f f i d a v i t  a r e  t r u e  t o  m y

personal knowledge, and that of paras^ ;( j)

f  “ 'd  t h a t  O f  p a r a s i ? . ,

^are based on legal advice, which I believe to be true. •*

F a r t  Of i t  i s  false and n o t h i n g -  m a t e r i a l  h a s  b e e n  c o n ^ a l e d  
SO help me God, ^

“6“

\,
La -

loutt

I ,  H a m  s e w a J c , e i e r k  t o  a t .  R a r o  D e v i  G u p t a ,  

A d v o c a t e ,  d o  h e r e b y  d e c l a r e  t h ^ j ^  p e r s o n  m a k i n g  

t h i s  a f f i d a v i t  a n d  a l l e g i n g  h l m g e l f  i g  t o  b e  D r .

R.R.Klshore is the same person who is knovm to me 

personally,

s o l e m n l y  a f f i r m e d 'b e f o r e  me o n  t h i s

O f  J u n e ,  1 9 7 3  a t  p.lifr  o ' c l o c k  b y  t h e  d e p o n e n t

is identified by the said (XLerk,

I  haTî  satisfied myself by examining the deponent 

who has understood the contents of this affidavit which 

have been read over and e,xpia.ined to him.

I/"
ffin

tiish Cou
(S.?

'Cl

'■6 6:
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7.

8.

eec&xse the sho^ c&ise notice dated 4.6,1979

hss been issued vathout jurisdiction iaasmuoi

as the OMef Medical Officer is not the 

controlling or Appointing Authority Of the

PetitiOnsr. Aa a,oh the same is liable to

be set aside,

Because in the shOw cause notice the petitioner

is going to be swarded a major penalty fOr

which he had never been given any sho^ Csnse 

notice.

9. Because the recovery is to be made from tte

pay and ellOwtmceB of the petitioner frOm

October, 1978 to April, 1979 for Bhich the

petitioner had already discherged hig duties

and as such the said amount csinot be recovered 

from him.

10.

11.

.12.

Because the Order in effect reduced the pay

scaJ.0 mdth effect from 1 .1 .1973 , which is

bitrary and illegal. . '

■ f

Because notice is inv&lid, it does nOt 

cilsciOse any grounds, nOr the letter dated 

2 l .3*1979, relied in it has been supplied.

Because the gi; re tire Of s^lrsry due to the appli­

cant on account of the revised pay sc^e  retro­

spectively w .e .f, 1.1.1973 are being illegally 

withheld.

Illat in prayer one more player be added-- 

a Sil t in the nature Of liigjlflpUB

I I: (Sit
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X .

A,

Mthat a writ in the nature of certior^i or like 

or direction may.be Issued to qiiasii the show 

cause notice dated 4.^.1979 (Annexure x to this 

affidavit)»

"that a writ in the nature of maAdsaaus may be 

issued to comramd the opposite parties to -treat
• . I

the petitioner as Class I Officer for all purposes 

asad not to reduce from the post of Medical Officer 

Junior aass I scale ( r s .  700-1300) " .

7 .  That in the ends of justice it is necessary that 

the petitioner may be allowed to amiend the writ petition 

as mentioned above.

- 5 “

That I solemny af:^.rm that the contents of paras

this affidavit are true to my

A AXiao i, sujLesiuiiy aJ-iiX'fu

thi______  _

personal knowledge, and that of paras^ K --- — 7- — ^ a
A ^

. ^ e  based on perusal of records and that of paras-̂ ®/
^ ^  / 6 / 7 n

^gre based on legal advice, ?;hich I believe to be true, ijo 

Part of it is false and nothing material has been concealed, 

so help me God.

lA-

I, Ram sewak, Olerk to Smt, Ramo Devi Gupta, 

Advocate, do hereby declare thajj|^e person making 

this affidavit and alleging himgeif is to be Dr. 

R.R.Kishore is the same person who is knov/n to me 

'persohaliy.

-- . ...-rrrr^.^.

solemnly affirmed before me on this <5 ^ ^  

day of J^me, 1979 at Si\b PH- G*Clock by the deponent 

wlo is identified by the said Clerk,

I have satisfied myself by examining the deponent 

who has understood the contents of this affidavit which 

have been read over and explained to him.

, Hifh Cciirt̂  -'If hnh xd
No ■ I

fete I
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• m . .
Centre

I'fo. 2G/EST/13.170/78

4 JUIJ 79.

IMOpLAIJ-nrTHir

.j'

i
Br. E-R.iashoJs, Bedioal Offioer.CATC 

Hospital is here-Djr informed that this office

order Ho: E G / 3 s i / i 3 . i , o / 4 6  dated 2 4  A P E  79.  i e

hereby vd. thdrawn •

Sd/-

(M M Simon) 
Principal.

Jr, £ H Eishore 
Medical Officer 
CATC Hospital 
Bamrauli

Allal]abad-211012.

; ' /■

j:

" ' A
'A.
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ITo. 10-5/75-3/GGHS/AD/5007 
Government' of India 
Central Govt. Health Sch erne 
7-Liddle Road,
Allahabad.

/ Dated, 4 June 1979.

SHO V/ CAUSE HOT ICE
. ..'/a---'

Dr. R.H.Kishore J.M .O,,G .A.T«G,,Bainrauli 
Allahabad to show cause within 7 days from receipt 
of this letter why letter ¥o. lO-5/75-E/CGHS/AO'- 
6098 dated 28-9-78 issued by the undersigned inform 
-ang that his i&y has been fixed in tie scale cf 
Es. 700-1300 may not be cancelled on the strengfe ' 
of the Ministry of Health and Pamily Welfare(Deptt. 
cf'Health) letter So. 11014/1/78/GHS I I , dated 

\ 21-3-79 in vdiich his^ pay J^y^f^ bqen^ continued on the

scai JM-J oa,j^,,jdiscipli-
nary proceedings instituted against him'and purd. sh-

ced. He may' also“ show' caase v/hy the 
imr^7--extra-paid as ^  and allou^nces to him for a 
period for Oct 78 to Apr 79 nay not be recovered.

‘ S ( ^ -

(Dr. B.R.Routh) 
Chief Medical Officer 
G . G , P I, S ., Allaiiabad.

^0

Dr. R.R.Kishore, through the Principal,G.A.IL C. 
Bamrauli, Allahabad.

Copy forwarded for information and necessary action

(l) The Principal, G.A.T.0.,Bamrauli,Allahd3 ad 
tor necessary action on his part.

Director General of Health Services,G.Ci H .S . 
ITirman Bhawan, IJew Delhi.

t̂ ua:
with copy of stay order and petition.

(Dr .B .R.Routh)
Chief Medical Officer 
GGHS,Allahabad.

O   ̂T f i  V  f ^ "  T f'sN! ̂ '  j,.

tv bit,,.
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w ir m T n T ?  'PQ MY W H i T  F E I I T l O N  I P  • 3 4 7 8  O F  1 9 7 9

B r .  a .B .ia s h o p e  v e r s u s  ^ i n c i p  ’  *  ^ I g h  &>urt )
i l i a h ^ a d  a n d  o t H e r s  p e n d i n g  i n  t n e  m o d  □ j

From*

TOi

& l ? - a ? '! l ® i n .C h a r g e ,  

C . l , 2 . c . «  B a i a p a i i L l ,

$ h e  C h i e f  M e d i c  a l  O f f i c e r ,  
C , G . H . S . j  7  U d d l e . a o a d ,
m d  '

BvBqi E e p l y  t o  y o u r  S h o \ j  C a u s e  N o t i c e  I J 3 . 1 < > 5 / 7 ^ y  
C G H S / i D / S 0 0 7  d a t e d  4  J u n e  1 9 7 9  i s s u e d  t o  t h e  
u n d e r s i g n e d .

"r

S i r ,

1 .  I  aia s u r p r i s e d  t o  r e c e i v e  t h e  a b o v e  m e n t i o n e d  s h o w  

c a u s e  n o t i c e  f r o m  y o u  a s  y o u  h a v e  g o t  a b s o l u t e l y  n o  c o n c e r i  

o r  o f f i c i d .  r e l a t i o n s h i p  w i t h  m e  a s  I  am  n o t  i ^ o r k i n g  u n d e r /  

w i t h  y o u .  I n  v i e w  o f  y o u r  u n q u e s t i o n a b l e  i n c O m p e t e n c y  t o  i j  

t h e  s h o w  c a u s e  n o t i c e  t o  m e  I  a a  n o t  b o u n d  t o  s i b m i t  a i  

e : q ) i a n a t i o n .  H o w e v e r ,  for the s^e  of your information I  

s u b m i t t i n g  t h e  f o l l o w i n g  r e p l y  •

2. aat no such order (K ).U 01W 78/C H S .II dated 21. 

fron the Ministry of Health and Family Welfare, <Deptt,o: 

iieath)) as referred to In your Sho„ Caise Sbtice

n received by ae. Since I go noj i,jm„ ii,

« » ,  1 .  . .  “ “  » « !  O f ,

„  '  «  to

/ /

has eve

%

beej3
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^  insisting to get this order ever since I received Memorandum 

dated 24.4,1979 from the Principal, C.il,T.C., Bamraoll,

^lahd>ad, ^out cancellation of my Class I scale but I have not 

Seen supplied with it*

3, That as per the show cause notice the penalty proposed is 

the result of a judgment after some disciplinary proceedings 

against me. I. am not aware of my such proceedings or the Judge- 

-ment,» There has never been aisy order of penalty for reducing or 

reverting me from class I to pre-revised ancj ndnexistant class II 

scale and grade for an indefinite period and no such order has

i  ̂  ever been communicated to me. I am not even aware of the charge

against me. ,

4. That the penalty proposed in the show cause notice is 

reversioq^reduction from class I scale to prerevised class II 

scale for an indefinite period. This is a Ma^or penalty and as 

such a show cause notice can only be issued by the appointing 

authority •  which in my case is the President of India - after 

following the statutory ppocedure. You are not even my controlling 

Authority and you have got no authority or jurisdiction to issue 

a show cause notice or to ask explanation frOm me.

6* That you have proposed to impose a penalty of reduction 

to the scale of Hs.36G»900 which ceased to exist with effect from 

1,1.1973. Bhren if the penalty is imposed by the competent iuthori- 

-ty, i.e . the President of India, the penalty of reversion to a

- 2 -

'"W'-
I

exist ant scale can never be imposed on me.

That you have proposed to reduce my scale w .e.f.

1973 on the basis of show cause notice issued on 4,6,1979 

^je, you waat to impose penalty six and a half years retros-
V

„ ^,^^|>ectively. This is rediculously unreasonable and is against the 

avowed principles of law and natural justice. Such an enormous 

illeg^ity can never be committed •  even if the punishment is 

imposed by the competent j&ithority#

4
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T

^ " 7  ̂ lOiat'yOu have proposed to recover "the money eadira paid as 

pay and allowance for a period from Oct. 78 *> # r ll ,79 " • This 

implies that you propose'to impose the penalty i(,e,f* 1.10*78 is. 

i.e.,with retrospective effect^As submitted in para 6. Jhis 

is not possible even if the penalty had been imposed by the 

President of Jndia* Further,I was paid the salary for the post 

which I was holding and had performed my duties to the satisfaction I 

of ray superior officers, I was not paid any extra money as charity.

8« HSiat you have wrongly and purposively mentioned my 

designation as J.M.O. (junior Medical Officer) to Justify a pay 

scale of 8s.350-900. You know it that I am holding a JUnior Class I 

post"Of Medical Officer and being senior to the other Medical 

Officer, I am working as Medical Gfficer-in-Charge of the C .I.T .C .

. HOspit^ ,Bamrauli,illah^ad. The post of J.M.O. was a Class II  post 

and thus in spite of the stay order by the Bbn*ble High court you 

have treated me in class II post. low  this deliberate act is 

contemptuous as well, ^

9* Ihat it is clear that the instant show cause notice is

a futile attempt to cover up the illegalities in the Memorandum

No.E ^ 1S2/13-170/46 dated 24.4.1979 from the Principal, G .I.T.C .

and other orders about cajjcellation of my pay scale. May I tell

you that such action on your part can not replace the basic require-

-ment of statute and natural justice before imposing a major penalty

and only add to the illegalities already committed. lEhe show caise 

notice by you appears to have been prompted erroneously due to

the order o|̂  sibay in the Civil Misc.Writ No,3478 of I979 Already

>  -3-
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pending in the lagh Court. Kindly therefore withdraw your 

show cause notice dated 4.6.1979 under reply which is uncalled 

for and wholly without mthorlty and jurisdiction and is a bid 

to stall the process of justice to me.

Dt. June 9,1979*

Yours faLthfullyj

( Dr.R.a.KlSH(aE )

f ^ 0̂'

/ T.
' ' '•

/t-fi 

V, v'* /

y'7/'v*

>/\ ©*fe>

/ V
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AFFIDAVr 

8

m  THE HICH COURT Oj,-. JUDICATURE aT ALlAEj^jiP,

 ̂ • * 0 0 * »r

Supplement ajry-JSE liaavi t 

In

filvii Ml so. Writ Petition HO. or 1979,

Pi strict Allahabftd,

Dr, Rishi Raj petitioner

Verais

Prinoip^, Civil Aviation Trinning Centre Bawrauli 

AlahabaA bM  others............. .Opposite Parties,

J

U) A f f i d a v i t  O f _ D r .  R i s h i  R a j  K i s h o r e ,  

a g e d  a j s o u t  yS y e g p s  s o n  o r  i ^ t e  g r i  

B r i j  R a j  K i s f a P x e ,  r e s i d e n t  o f  R O u s e

 ̂ 4 9 /9 3 , Mahatma aandhi larg.

D i s t r i c t  i a i a h a b a d ,

ioponeut ^o^mafiea ao aoiennly

7 / a f f i r m  a n i  s t a t e  a s  f o i i o ^ y g . -

1.- THat he la petitioner in the g)0ven0tea case

and is fully aoqa^nted Mth the facts depOsad W  telOw.

h- ri

■S<S
That the ®plloaBt learnt irom Unlatry O f . 

hat his name was sent sioag ^ th  others^'^Dnloi

2.
Health that ms na»e was sent *Oag - th oth^s'li'DnlOn 

I^llo  servioe ooamisston and the A B ll^^r^l# ijjre n lg  

n the issue Of g^o. dataa 5.4.1975 (innexora *iii%o the 

m t  Petition) and he was declared fit to be given

so*e O f  o u s s  I i.e . Bs. 7OO.OO to ijOO.OO, hence his

na» was not included in the list of ^j^oted camiaates 

and he could not be glTen p*y m  fflass Ii Sc^e 1 e 

6 5 0 .0 0  to 12 0 0 ^ 0 .  He has been, »al.ins r e ^ e s e n t a t i O n s  

alnce aa, 1| 9^  =»no«rned not .

talclns s. due to ^stai» in

roer Of penalty and no Officer wgnts to

\
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s i M l i t y ,  i O - t l P T j ^ h  w ls s n  t h e  ^ p l i o ^ t  m e e t s  t h e m ,  t h e y  

i p m i t  t h a t  t h e r e  i s  n o  r e a ^ n  n o t  g i v i n g  M m  

eiass I sc^e, QOpy Of i,ast letter dated 20.-12.l979 

is  Aniiemre

That I sOleiunly gflirni that tn© conteuts Of 

paras 1 end 2 Of tms are true to my knowledge,

^shich I . believe to be true,

Fer

part Oi it i s ^ ^ s e  end nothing materia has heen 

concesled, help me G®d,‘

—"Gierk t o  gmt, 

RaBS> Devi Gupta, Advocgte, High oourt, Allahabad, 

declare that the person mafcihg this atiidavit gnd 

iLleii^ng Mmseif is to be Dr, R,R.Kishore is the 

sgne person whP is to me persOnjiliy.

^lem ly  sarilrmed Je^ore me on this 

d ^  or yebrusry, 1930 ftt OiClOektoyfhe

deplnent wlP is identiried by the sgld Glerk,

I have satistied myseir bj|ex®aining the 

dfipOnent who has understood the contents of this 

Sffidavit wbich have been read over and ezplsined 

1?̂  him^

.Cjfvrxx. , 
^hyQO-

^t?

*5T*



jir*

* "  . .  >

V '

T

mmwrn^ 'XII

prOm i|-

tj»0

D r . . R . R . n s l i O r e ,  M . B . B . S .  
M e a i c a l  O i i i c e r - i n - O n a r g e .  
O.A.T 0 ., H O^itel, Bajaraiii, 
iaiaJiabacL.

T h e  s e c r e t a r y .
Ministry of HesiLth am F ^ l y  Welfare,
Nirrngpi BhaVfpa, New.DelM, *
( D ^ t y  Secretary (l^gilgnce).

Subject. - jOTent Oi iureare in the Revised Scd.e of pay (70DO-
1 ^ 0)  from 1 . 1 . 7 3  tt>  3 0 . 9 . 7 8  to  the ^ e r s l g S d ;

I n  continuation to my letter dated 5,12.1979,

On the aibjeot noted ab«>ve (cOpy enclOged) i am hereby to gub*. 

i t  a s  b e i o v f s : -

T h a t  O n  t h e  r e c o m n f i a d a t i o n s  O f  t h e  UPsc I  w a s  

a p p o i n t e d  a s  G . D . M . O . (  I i )  O f  t h e  O e n t r g L  H e d . t h  S e r v i c e s  b y  t h e  

s e c r e t ^ ,  M i n i s t r y  O f  H o a L t ^  a n d  F a M l y  P l a n n i n g ,  G o v e r n m e n t  

O f  I n d i a  w . e . f ,  2 0 t n  M a r c h ,  1 9 7 1  v i d e  h i s  ^ p O i n c m e n t  l e t t e r  

H O .  12025/314/71-QBS-II aatod a s t  Ootobe ,̂ 1971 ana nss pOstea 

as jumor Meulod. Orrioer under the O.O.H.S., iaiah^atl,
0»M.Ito.A.450l2A/74-0.H.S. Ill, uated

b .4 .75  from janietry of Heelth & Family plam int (Department 

Of Hed.th), HowDolM regaraing placement Of regulai genei-d, 

duty Officer's Gr«ae-I gm  Graae -II Of the Oentifa Hed-th 

serncee, iu the revieea so^e of pay It  was decldea thao all 

the GJ3.M .0.(II) „tp „ere appOin.eu through n .P .s .C . and »ere 

tn position On 1 .1 .7 3  should be placed in the junior Class I.Ty 

Scele Of Ra. 700-40-900-eb-40-1100-*,0< 300, subject to Bcree^u 

with effect from 1 ,1 ,1973.

T h a t  e v e i i  t h e  f r e s h  s p p o i n t e e s  t h r o u g h  u , p . S .  C .  
b e e n  g i v e a  t h e  R e v i s e d  P a y  S c j d . e  Of 7O O - 13O O ,

That my name was sent to u.P .S .O . ana Assessment 

^^O0|mittee anu alter screeining I  was declsrea fit to te inclu- 

' d^d^ln the scale oj. Rs, 7OO-13OO,’

^^-5/75 0GHSi/609b, 
- • - ^ i a a t e d  i:i8t h  S e p t e m b e r ,  7 «  f i O m  t h e  C h i e f  M e d i c a l  O i n c e r  ,  o.G.H-̂

S, Jaiahabaa my pay was fixed in the revised scale of Rg  ̂ ^00- 

I 3OO w.e.r. 1.1,1973 at Rs, 7 0 % .  According i nave been gettingi 

salary in the revised Scale ot pay from 1 .10.1975  ^t Rs.900/_

P* • a f t e r  a d d i n g  a n n u a l  i u c i e m e n ' D s  p e r  y e a r  f r o m  1,1,1973

That I  was awarded a penalty Of reduction by ti
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(X3US s t a g e s  i n  t h e  sc^e  O i  R e .  3 !? 0 - .9 0 0  ( p r e - r e v l e e d )  o n  a 3 , H . 7 »  

b y  t h e  s e c r e t a x - y ,  m n .  o r  H e a l t h  &  F . W ,  a f t e r  a n  e n q u i r y  c O i v  

d u c t e d  t m d e r  r a l e  1 4  0, 0, S . (  0 . 0 * a . )  B a l e  1 9 ^ 5 .

7  ̂ T h a t  b o t h ,  my scaL© a s  weSLl a s  my d e s i g n a t i o n

and p l a c e  Oi ^^Ork were m e n tio n e d  l u  t h e  abOve Oj.-der o f  p e n a l t y  

assu m in g  wrOng f g p t s .  The S o ^ e  w as m e n tio n e d  a s  3 ^ " ^ ^  

w h i l e  I  was e n t i t l e d  to  an s i r e a d y  g e t t i n g  t h e  sgiLttry i n  t h e  

s c a l e  O i R s .  7OO-13OO a t  t h e  t im e  o f  p a s s i n g  t h e  alcove o r d e r  

O f  p e n s i l t y .  As regaeras d e s i g n a t i o n  an*  ̂ p l a c e  o f  ^ r k ,  i t

was mentioned, KishOre, Junior Medical Ofiicer,
O . G . H . S .  ^ l a h a b a P L W .

w h i l e  I  was w o r k in g  a s  a  M e d tc s a  O i i i c e r  i n  O . A . T . O ,  B am rgjili

since lOng beiore as I was tr^sierred fr«m C . a . H .  S . ,ALlahahaa

I  was g e t t i n g  my s d . e y y  i n  t h e  r e v i s e d  scjiLe O f  R s ./ ^ ^ -l^ ® ^

v i r t u e  Oi  my b e i n g  i n  cO n tin u O u e  s e r v i c e  s i n c e  2 0 t h  M arch 7 1 .

and h a v i n g  b e e n  d e c l a r e d  f i t  b y  t n e  U . p . S . 0.  a s  w e l l  a s  t h e

A ss e ssm e n t committee, Th«re was clear and e x p r e s s  o r d e r s

f i x i n g  my s ^ a r y  i n  t h e  r e v i s e d  s c d . e  b y  th e  O .M .O ,,  0 , G . H . S . ,

A L lalid ^ ad , T h ese  p o i n t s  w ere r a i s e d  i n t e r - s l i a  >^in my g p p e s i

w h ic u  I  f i l e d  a g a i n s t  t h e  ^ O v e  m e n tio n e d  o r d e r  O f  p e n g i l t y ,

b . T h a t th e  a p r o a r s  O f  my s e l& r y  i n  t h e  r e v i s e d

s c a l e  O f  P a y  ( 700- 1 ^ 0) fro m  1 , 1.73  t o  30. 9. 7b h a v e  n o t  been

p a i d  b y  t h e  O .M .O ., O . G . H . S . ,  ALla^iabad t h o u g h  a  b i l l  h a s  b e e n

submitted to him nPre than a year back. According to O.M.O.,

he h a s  r e f e r r e d  t h e  m u tt e r  t o  t h e  M in ,  o f  H e silth  a n d f .W .v i d e

l e t t e r  KO. i0 - .5 / 7 5 / E / 0 G H S / ^ / 9 0 7 jJ ,  d a t e d  14 . 1 1 .  7 9 .  The p a r t i

o u l a r  s e c t i o n  i n  t h e  M i n i s t r y  d e a . m g  w i t h  t h e  mattex^B p a r t

I n g  t o  my s a L a t y  f e d l s  that, t h e r e  i s  sOme c o n t r o v e r s y  regaL'd:

my s c a l e  and paym ent O f  apreiprss O f  s d - e r y  t o  me beci& ise O f

pO^tlOn Of pengity in the pre-revised scsie of Rs,35^-9^^

I  m  n o t  b e i n g  p a i d  th e  gjaove s a i a  a p r e a y s ,  ^

9 .  I  r e q u e s t  yOu t o  v e r y  k i n d l y  i s s u e  I n s t r u c t i O

t o  t h e  c o n c e r n e d  s e c t i o n  t o  reiaPve t h i s  o o n T jrO v e r s y /c o n fu sio ,

sO t h a t  t h e y  may p a y  me t h e  a r r e a r s  O f  s a l a r y  i n  t h e  s c s iie  o

R s .  7OO-13OO w . e . f ,  1 . 1 . 7 3  i n  v i e w  o f  t h e  f a p t  t h a t  t h e  s e a l

was wrOngiy mentlOnea in the Order of penalty,

Y O urs l a l t h f u l i y ,

( D r .  R . R . K 1 s h o r e .

- 2 -
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APPLICATION FOR COPY 

(CHAPTER XL RUE 3)

Space fbr court-fee lable

Serial no.
To

the deputy reg istrar  
hige court of jud icatu re

at ALLAHABAD ' ________________ __
PLEAST grant me certified copies of the papers indicated below I tender herewsth 

copy folios in number worth Rs. adhesive copy stamp?> labels
in number worth Rs. court fee label is number worth Rs. and court fee
rtamps number worth Rs.

(a) I desire thet the copy be sent to me by ordinary registered post. ‘ Postage
in number, worth Rs. are tendered

(b) I shall attend personally to receive the copy.
(c) The copy may be delivered to my Advocate or registered clerk

, . . ordinary
The application is ' ----
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am not
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• a party to the, case

Strike out, if not required

articular* of 
tase and name 

I of district of 
■origin, if any

Name of 
parties

1

D*te of final 
decree or 

order
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which copy is 

required in case 
applicant is not 

a party

Space reserved* 
for office 
report
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%
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URGENT 
ORDINARY 
No Folio 
worth Rs.
No. C.F. I. 
Worth Rs.

Grant if n

)eputy Registrar
Dated

ignatur^f-a îcant or his Advocate

Date 19
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A  .

i n  UHE CSNTRAli iU3MlNISTRAl!IVE fRIBUNiVl. i M m m m

BENCH a t  IAJCKNOW
i '

R G g i s t r a t i o n  No* 3 6 4 /8 7 <U)

I

Dr* R«R. Kishore «• ••  Applicant

Versus

( 1 )  f » r i n c i p a l  C i v i l  A v i a t i o n  ^ a i a i n g  C e n t r e »  B a m r a u li  

i a i a h a b a d #

(2) C h i e f  M e d i c a l  O f f i c e r ,  C e n t r a l  Q o v t ,  H e a l t h  S c h « n e ,  

A l l a h a b a d *

(3) M i n i s t r y  o f  H e a l t h  and P a m i ly  W e lfa r e #  G o v t ,  o f  

I n d i a *  New B e l h i ,  t h r o u g h  i t s  S e c r e t a r y

• •  •«  R e s p o n d a n t

l ^ e  a p p l i c a n t  r e s p e c t f u l l y  b e g s  t o  s u b m i t  a s

u n d e r

i «  D h a t i n  t h e  a b o v e  e a s e  on 1 7 * 5 * 8 4  t h e  H o n * b le  H ig h  

C o u r t  h a d  i s s u e d  a  d i r e c t i o n  t o  t h e  r e s p o n d e n t  N o *3  

t o  d e c i d e  t h e  A p p e a l  p r e f e r r e d  b y  t h e  a p p l i c a n t  <m 

6 . 1 . 1 9 7 9  w i t o i n  a  p e r i o d  o k  one m onth*

y  ^

2* ^Biat a f t e r  a  t h o r o u g h  s c r e e n i n g  b y  t h e  s c r e e n i n g

co ra m ltte e  c o m p r i s i n g  o f  s e n i o r  o f f i c e r s  o f  t h e  

H e a l t h  M i n i s t r y  and t h e  U nion P o b l i c  S e r v i c e  

C o m m issio n  t h e  r e s p o n d e n t s  on 2 8 . 8 . 8 4  p ro m o ted  t h e  

a p p l i c a n t  t h e  J u n i o r  c l a s s - I  s c a l e  o f  C e n t r a l  

H e a l t h  S e r v i c e  ( R s .  70 0  -  1300 ) w . e . f .  1 . 1 . 1 9 7 3  

V id a  o r d e r  N o .  A - 1 1 0 1 4 / 1 6 / a 4 - C H S  I I  d a t e d  2 8 . 8 . 8 4 .  

A c o r r e c t  c o p y  o f  t h e  s a i d  o r d e r  i s  a n n e x e d  a s  

A n n e x u re  I  t o  t h i s  a p p l i c a t i o n  •

3.  T h a t  on 2 8 . 1 . 8 5  t h e  a p p l i c a n t  was a l l o w e d  t o  c r o s s

t h e  E f f i c i e n c y  B ar i n  t h e  a b o v e  s a i d  j u n i o r  C l a s s - I  

s c a l e  w . e . f *  due d a t e  i . e .  1 . 8 . 1 9 7 8  v i d e  o r d e r  

N o . A 2 9 0 1 8 / 7 / 8 4 -  G . H . S .  V  d a t e d  2 8 . 1 . 1 9 8 5  b y  t h e  

r e s p o n d a n t .  A  c o r r e c t  c o p y  o f  t h e  s a i d  'o r d e r  i s



V

a n a ^ e i .  a s  m m m w c ®  %1 t o  t h i s  a p p l i c a t i o n *

4 *  m o . t  on 3 0 a . 8 S  m e  a p p l i c a n t  was p r o m o te d  t o  t h e  

S e l e c t i o n  p o s t  o f  S e n i o r  ^ d i c a l  O f f i c e r  o f  t h e  

G e n tir a l  H e a l t h  S e r v i c e  i n  ^  s c a l e  o f  R s .l l0 0 i« 1 6 0 0  

w *0« f .  i # 1 . 1 9 8 2  v i d e  o r d e r  iJo. A  1 1 0 1 4 / 2 / 8 4 - C * H * S .

I I  d a t e d  3 0 « i a 9 a s  f e y  t h e  t r e s i d e n t  o f  I n d i a #

A  c o r r e c t  c o p y  s a i d  o r d e r  i s  a t t a c h e d  a s  

; i ^ n e 3 £ W e  . I S i  - t o ,  t h i s  a a ? p l i s a t i ^ ^ ^

t h a t  i n  p e r s i ^ n c e  t o  t h e  r e c o ® n a a d a t io n s  o f  I V t h  

# e n ^ a l  P a y  eeatttaission t h e  a p i > l i e a n t  w as p t e e d  i n  

r e v i s e d  s ® ii© r  c l a s s  I  s c a l e  o f  a s * 3 0 a 0 -4 5 0 0  w . a * £ .  

1 , 1 * 1 9 8 6  i n  w h ic h  t h e  a p p l i c a n t  h a s  b d e n  c o n t i n i i i n g  

t i l l  d a t e *  ''

T h a t  ^ e  r e s p o n d a n t s  p u b l i s h a d  a  l i s t  o f  3 8 9  

s e n i o r  l a e d i c a l  o f f i c e r s  o f  G a n t r a l  H e a l t h  S e r v i c e  

p l a c i n g  t h ^  i n  t h e  s c a l e  o f  C h i e f  H ^ i c ^ ^  O f f i c e r  

(  R s *  3 7 0 0  -  S Q Q O  )  v i d e  t h e i r  o r d e r  i l o . l l  3 2 0 i V l / ® ® *  
C H S  l l  d a t e d  1 4 4 * 8 8 .  4  c o r r e c t  c o p y  o f  w h i ^

i s  a n n w d  a s  ^ n e x u r e  ipsr t o  t h i s  a p j ^ i c a t i o n *

7* fhat the above said Chief M e d i c a l  Officers* s c a l e

wat g r a n t e d  a s  a  time bound p l a c e m e n t  in a  

■functional scal̂ - in-' o r d e r ' t o .  remove, stagnation 

by mpgradiiig' thê  existing, posts: .of.S^ior, Medical 

Officers fron the sca.ie-of-|̂ s.-* 10:00.'';-4S00 to 

as* 3700 -  iOiO » i n  pursuance to the assm^ce 

given by t h e  Goveriimsnt ©f India t o  the agitating 

Central Sovarrtfisent doGtors in Jttly-5i987-* - A correct 

copy of the instruetipns from respondent Ho* (3)  

is .annexed aS-.limi®x<sr.e"- V* _

8* T t ia t  t h e  a p p l i c a n t ’ s  name w as n o t  i n c l u d e d  i n  t h e

a b o v a  s a i d  l i s t  t h o u g h  i t  c o n f i n e d  t ^ e  names  

©f 30 o f f i c e r s  j m i o r  t o  him and a s  s u c h  t h e



{

I '

"7 '

a p p l i c a n t  r e p r s s e i i t e d ' t o ,  t h e  i r a s ^ m d ^ t i  " m ,  

v i d e  h i s  r e p r e s e n t a t i o n  d a t e d  i 8 * 3 « 8 8 ,  a

’ / c o r r e c s t - e o p F  a n n e x e d  a s  :

9 *  m a t  ^ a l r e a d y  p i t e a i t t e d '  i n  ' t h i s ^ a p p i i e a t i o n  -  ■
a s  weli.ts'in-'tJie a W e  ^said r©pre.sentaiion- ■■■

i mnmme   ̂ ^ t h e  . a i p i l c a a t  w a s  l a s t  s a ^ o m o t e d  ^

■ a i n a e  i * e # - f 0 r  t h e "  f e a r  , a * ^
1981 g ^ s o i m t e l y  n o t h i n g  a d v e r s e  h a s  b e e n  

. Goaraiunicated t o  t h e  a p p l i c a n t  i n  r e s p e c t  ©I h i s

^ t o a a i ' e p a i i d s n t i ^ l ' f ^ o r t s ,  "

l O *  i h a t  t h e  a b o v e  s a i d  r e p r e s e n t a t i o n  w a s  f o l l o w e d  

b y  s e v e r a l  r e p r e s e n t a t i o n s  a n d  r e m i n d e r s - # #  a n d  
a l s o  p e r s o n a l  l a e e t l j i t s  w i t h  t h e  o f f i c e r s  o f  t h e  

H e a l t h  M i n i s t r f ,  a t  H e w  E » e l h i  ., b m t  t h e  a p p l i c a n t ' s  
' ■. r ^ e a e n t a t i o n  h a s  • n o t , b e e n  d i s p o s e d  o f f , s o . f a i c  a n d  

. e v e n  a  r e p l y  h a s - n o t : b e e n  g i v e n  b y .  t h e  r e a p o n d a n t  ■ 

MQ*m  t o  t h e ; a p p l i c m t " S  r ^ e s e n t a t i o ^ * ̂ m~, ^

1 1 # ' ® i a t  f o l l o w i n g .  € h e ‘a b o v e  s a i d  l i s t  i a t M ' .

14 • 3 . 8 3  t h e  r e s p o n d a n t  B o • ( 3 )  h a v e  b e e n  

p e r i o d i c a l l y  p i a b l i i h i n g  l i s t s  o f  o f f i c e r s  p l a c e d  

' i n  C h i e f  M e d i c a l  O f f i c e r s . s c a l e  an d t i l l  d a t e  

t h e y  h a v e  p t t b l i s h e d  t h r e e  More l i s t s  a n d  b y  now 

a b o u t  300 o f f i c e r s  J u n i o r  t o  t h e  a p p l i c i n t  

h a v e  b e e n  p l a c e d  i n  t h e  s c a l e  o f  Rs.S^QO-SOOO •
*

1 2 .  ® i a t  t h e  a p p l i c a n t ' t i a s ;  l e a r n t  t h a t - i n  u t t a i r  

a n d  e 5c p i r e s s  v i o l a t i o n '  o f  I # * *  a^^d ■ a l l  • ,  ■ 
d e p a r t e n t a l  r u l e s  a p p l i e a m t * ®  n a m e  mm n o t
,0Ven considered fur pls^smsiit in ths Chief.

' M e d i c a l  M f i c e r s  s c a l e  att t i m e  when h is .  

j i a i i o r s  w e re  p l a c e d  v i d e  o r d e r  d a t e d  1 4 * 3 .8 8  

and e v e n  s u b s e q u e n t l y  t o o  h e  was n o t  c o j ^ i d e r e d  

f o r  p la c e m e n t  t h o u g h  a b o u t  300 o f f i c e r s  J u n i o r  

t o  hjtei h a v e  b e e n  p l a c e d  a s  p e r  t h r e e  ifiore 

l i s t s  w h ic h  h a v e  b e e n  p u b l i s h e d  b y  t h e  r e s p o n d ^ t

1̂ 0# ( 3 )  a s  a f o r e s a i d . '
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^  13. that Sotlnf o^al ^  a ^ i^^t ie s , la th® Miiildt£3f

^  ^  Hearn i reiposid^t ixm m s^ mm appliei^

■ noti plmim^ Ms& -fieal-tt

‘, te«oa«yse ’ of the M  ■discl#l.|ia#f i a ' whi&h. :peiial^ .

Haul Home m  m  m  2i#M *iO  'mm mm « ^ e s ^ l4  ^ C t io t t

', was itpsiî d fey. 'fell®' ii€Si'*̂ 3t# i0'@ticte. 'Sii 4^ *S».^ Iso

■ ■.' 'i ^ ia l  wHlJtii % -':pmi^ «0atfe -aad a f i ^  iŝ ieh-, tii©

m m m rn , liai ^ett to fflr̂ ss i.S* has toata

,tw©.'l>t«»a®tioiî »

I4-, l l i a t  i t  -.is w l y  c J t i *  t m m m  .t h i s  m m  t h a t '

■ t h e  .p ^ .a i t g ' eaBie t #  aa^ ^ < 1  2 3 # i | .# i 0 «  t h e  a p p l i c a a t  w a s

-pi^^iSBCitaS. t o  iS'iiiii,#^ < s ia ss»S  s c a l ^  o a  i

■:tie .Has-tllowai to efos# W  iffiieiaa^ Sat m  w#e*f*

^aad ti® was to Usai^r ■Medical

©fficer ©a1lO*l»®S i «♦#•€• i.l#a2) m d m  sm% pU^mmut ia 

mm of. fts*STO •  S^0t eaa nm  fe© 'iaaiaa'to-Him on the 

hm is 0i ©M :€iseipltoatir whiish staais <stolit«Mratad,

e^Soaad* -aad iî attstad#-

IS*' m at 1 ^  .®|)plie.attt ha®;laaea a ©as# ©̂f .0is®as@  ̂aai his

two iiiaer ^aiigh^s* ISi® iiarai^am# haiitiatioai aad the 

fiianfeal tffawa fcaiag ©atts«i Isf iaLlegsl# ^m trarf . aad jiajust 

aeti^s ©f the ras^aaiits hava hsea talliag a^arsly ©a tha

applied*® itaalth ^ 4  .faroiir 3*̂ ^®*

' • ■

I t .  i s 't h e r ^ f ^ r e - ^ a s ^ a e t f i i l ^ l y  ^ a f e d  i

y  : . . I * ; ’I B ia t  't h i s  M i b ’ h l # ."t i ^ U s a s a l  laay hm  t ^ « a s s 4 .  t © ‘4 i r a e t - ^ a t  t h a

"' a t  © .M . i i s e i ^ i i a a t y  © a s a  l a  t fh ie h  t h a  .p a a a i t y  h a 4 . c m m  t© ^.aa 

' . .. a a .  1 1 * ^ 0  t h a  i i J r a e t i o a  w a s  i s s i M a  ^  .t h a  ,H«Hi*fe4©

m § h  m  M * t * 8 4  t ©  ^ c i i a  J ^ a i  a a 4  a l t a #  » ^ i c h

liha i * s .  h a s  t » a ^  m m m .  t©  h «  m o m ^  a a a  i ^ ©  p c o m o t io a  

■ h ^ i %  fesaa- f t a a t a i  C in n a sm ra v  t # I I #  ■aat h a^r ia g  toaaa

• . . i ^ l i t ® « a t a i #  € m a ® a 0 tr.''.8dfta © A a a s t a d .  c a a  a o t .t e a  mset for 

4 a a f i a g  m t  h r n m m  ^ a t s o s f f a r  i a  t h a  a ^ l i c ^ ' a  s a r ^ c a  

. © a f a e t *  ' ' ■. ■' ■ *■ ■

. -2.. ^ fh t t ..t h a  :a p p i i© a a t :t e a '© i » i s t i ® r a 4  for f>ia©«iaaafc

Maaieai ^£ i© af » seale (IsatQO - S®O0> mrn^ fha <late it 

■. hâ iffia dbia t© feto i*®*# ■ fcoro m  ^  #mi©rs itera 

flaoai ia that s©ala, ia the iifht ©i

w i t h i n ,  a  f i s ^ l o a  ©«■ s a v a a  ^ a y a *

Satadt

U
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H o .  A .  1 1 0 1 4 / 2 / 8 4 - C H S *  TL 
G o v e r n m e n t  o f  B a d i a  

M i n i s t j y  o f  H e a l t h  a n d  P g j a i l y  W e l f a r d  
( B e p a s f t i n e n t  o f  H e a l t h )

H a r  D e l h i ,  d a t e d  t h e  3 0  t T a n u a r y ,
1 9 8 5

fo

!Qie dilef Medical Officer,
Central Govt* H  ealth Scheme,
9-A, Bana :̂t?atap Boad« luelmow

Subjectf Jroiaotion of Medical Officers (J3*.CaasB I) to

the Senior Class I scale of Ss* 1100-1600 of the 
Central Health Servlce-Beaardlng*

Sla?|,

I  m  directed to day that the President is pleased to 

promote Br« H.IU Klshore,Medlcal Officer < Ja?* Class I) of 

the Central Health S^vice and place him in the Senior Class I 

Scale of Bs* 1100-1600 on an officiating basis, with effect 

from 1* i«82 and post hlia under Central Gorfc> Health Scheme, 

liiclcnow*

On proiaotion, the pay of lâ * 2UE# Kishore shaU be 

regulated Jjq the Senior Class 1 Scsa© of is* 1100^1600 In 

accordance with the concordance fable contained l« the 

Ministry of Finance 0*M.No*12/21/74^IC dated I4th Hovembo?,

1975 as extended from time to tijne* Dr. Eishore will be 

entitled to the arrears of psy and allowances as admissible 

under the rules with effect , from 1.1*1982. He will be ©ititled 

to the as admissible under the rules in the Senior

C3.ass I Scale of the Central Health Service#

Xours faithfully,

Sd/«
( 5.K* KAPUR ) 

m m  SECBEMY TO SHE GOTf. OF OTIA 
TBm NO. 386499

Copy forwarded for infometion and necessary action to s

1. Kie Pay & Accounts Office, ISinistxy of Health fe i’.w.,
, I©dy Hardinge Medical College and Ifospital, New Belhi.

2. CHS. V IV V  Sections.

3 .  CGHS.II section of the date GHS, Wei/ Delhi.

4. Admn.I/II Sections of the M e . G5K,ITetf Delhi.

5. Dr.H.E. Kishore, Medical Officer, Central Govt. Health 

Scheme, 9-A Sana Pratap Soad, lucknow.

Sd/- 

(P-J[. KAPUR ) 

mmBR SECBESARy TO THE GOVT. OF BDIA
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iufe|06tf  iaso^tSdn of Sealib iedical Officeps
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Siwi
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3» l a  e a s e  a a ^  o f  f i o s p  t o e i t t d e d  I n  t h e  ^ n e x u v e
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A-

r

g ;  A  c o p y  o f  ' S i l B  l e t t e r  w  p l e a s e  b e  l a s a e
a v a i l a b l e  t o  t h e  O f f i c e r s  e o n e r a e c f i  c h a r g e
r e l l n q . t i i s h m e n t  r q p o r t  i n  t h e  p o s t  o f  S e n i i r  M e d i c a l  
O f  f i c e r /  o O Q S u u ^ t i o n  r e p o r t  in  t h e  p o s t  o f  C h i e f

M e d i c a l  O f f i c e r  (  2 a  a u p l l c a t e )  m a y  p l e a s e  b e  o b t a i n e d  
a n d  f o i w a r d e d  t o  t h i s  M i n i s t r y  o f  n e c e s s a r y

a c t i o n #
T o u r s  f a i t h f u l l y #

Sd/-

< f . K *  K A H I R  )  - 
im m  sBCEETARy $0 ffiE Qon» of i m u

go.. A  1 J a iA ^ /6 6 > C id l

U  C o p y  t o  a l l  F a y  a n d  R e c o u n t s  O f f i c e s *
2 *  ^ e  A t o #  O f f i e e r t  C G S I S i  W w  D e l h i *

5 *  C o n c e r n e d  O f f i c e r s  t h r o u g h  t h e  t o d s  o f  O f f i c V
D e f a r t m a i t  o f  O r g a n i s a t i o n /  I n s t i t u t i o n *  I n  c a s e  th c t? * o n  
p a j o n j o t i o n # /  a r e  p o s t e d  t o  IP &  $  o r  M 5 j i i s t a : y  o f  l e b o u r ,  
i t  i s  r e q u e s t e d  t h a t  t h e w  m a y  c o n t a c t  t h e  M i n i s t r y  o f  
C o i a i a x n i c a t i o n *  B ^ a r t m e n l  o f  B o s t s ,  t o  D e l h i  &  l U n i s t s ^ r
o  f  l a b o u r #  J a i s ^ m e r  H o u s e s  S i n g l e  S t o r ^  H u t m e n t S f  M a n  
S i n ^  a > a d »  Kes/J D e l h i  r e s p e c t i v e l y  & r  t h e l x  p o s t i n g .

4 *  M i n i s t i y  o f  O o m m a n i c a t i o n s  (  D e p t t *  o f  i b s t s )

N e w  D e l h i ,  ) (  S h r i  S *  C h a n d h a *  D i r e c t o r  < S t a f f  %

'% t t i n i s t i y  o f  o f  l a b o u r *  J a i s e l m e r  H o u s e #  S i n g l e  S t o r e y
B i t m e n t s #  l l a n  S i n ^  B o a d #  N e w  D e l h i *  (  S h r i  S # S *  S h a l l a #  
U n d e r  S e c r e t a i y )
6 *  C H S # I  s e c t i o n #

7 »  C i S ' . V  S e c t i o n *

8 .  c a f i s  y i l  S e c t i o n s .
P H  < 1 H )  S e c t i o n  o f  t h e  D t e *  C * H * S *  . . .

1 0 .  M e d i c a l  (  F  &  S )  S e c t i o n  o f  t h e  a . E . s ' i  
I t *  A c t a n *  3^331 s e c t i o n  o f l h e  D t e #  G « H ( i S *

1 2 *  E s t t *  I I I ,  S e c f f e i o n *

S d / -
( KXBW. ) 

m m i  S E O B E ' E A H T  0?0 3 ? H E  G O V T *  O P  I N D I A

-  2 -



, . • • Annexure to letter No A . 32012/1/86-..

■ . ' ' ' ■, CHS.II dated l^th Mirch. 190^

j ljist of Senior Medical offioaro promo,ted to the poet of Chief- 
Medical officer,

SN or '““l«rnib~o'f' tlie"ofi'ic'er 'WeiseVt 'place "praco oC p'osting
■ ■ of'posting on promotion as

. ■ C .M ;0 . ■ '

• >•,

' 3

1 , Dr.(Smt)prora Lata.Suri;

Dr . (Smt )prami la C1 law'la.

Br. S .K . Adhikari 

Dr. Sunil Bhat.taoharjee 

Dr. A .K . Dutta 

•Dr. T .K . Bose

■Dr. (Smt jSurindrojlt K.iur -do- . ■ 

Dr.Bimaiendu DhattaoharjQB Dalhi Admn.

^■2.

3 .

4 .

5.

6^

'7.

8 . '

9,

, 10.. 

11.
12.
13.

14.

CGHS, Delhi

-do-

-do-

-do-

-do-

-Oo- t . ..

Dr. 3 .k ; Agnihotri

Dr .(Smt )Ramesh Tcwari

Dr. (Smt)Sumitra Rama- 
Rao ■

Dr. T .p . Dhaumick

Dr, (Smt)jaEbir Kaur . 
Khera

D r .J .B . o l-ia

1 5 , Dr .Rebati . Mohan Dey

1 6 . ' — ^  D .S . Arora

• 17. 

10.
19. .

20 . 
21 . 
22.
23.

24 . .

25 .

2 6 .
27.

28 .

29.

30.

Dr.Nirm al Banerjee 

Dr. M.K. Garg 

Dr. sardul Singh 

Dr. A . Senrjupta 

Dr. S .K . N'jg 

Dr. Dorsh'in Singli 

Dr. N .C. Ditt.l 

Dr.(Smt)Prakash Sangtel 

Dr. R.K. Dv/ivedi . - •

Dr .S .K . Ch-iudhaory 

Dr. G .C . Nayak 

Dr. Shakti Kumar Sinha 

Dr.(Smt)l(aj Chawla

31.

! 32

33.'

34 .

! 35 .

• 36.

1 37<

38 .

39,

■ • 1
40 .

41 ; •

’ •, 42.

.43.

■' i■ 44.-

V,;;l 1 45.'

-■'Vi! 46. ■
; ■.'»> i 47;

* J 
• VI

48.

• J •I <
49.

1
• 50.

51.

Dr.(Srat)Satinder Kaur 

Dr , AshokC! Kuttar Gutw 

Dr.(Smt )vinoaii)'i-Soni 

Dir.(Smt) satya Sharma 

Br.(Smt) Sarojinl Maliick ~do- 

Dr.(Smt)PrGm Lata Anand -do-

CGHS, Delhi 

-do-

-do-*

Delhi Admn.

CGHS, Dolhi

-do-

-do- •- 

-do- 

-do- 

■ -do- 

-do- 

-do-

Delhi Admn,

CGHS, Du'lhi

-db-

-do-

-dô

Delhi Admn. 

CGHS, polhi 
*

Dellii Admn.

Co-llugi. ur 

Nurairig

CGm, Dolhi

-do- 

-<3o- 

-do-

__CGHS, fclhi

-do-

-do-

, -do-

Deptt . of F.l

CGHS, Delhi

—do—

Delhi Admh,

CGHS, Dolhi

-d o-

-do-

Delhi Admn.

CGIE, Delhi

-do-' ‘

-do-

. -do-

-do-

-do-

DGHS ,

CGHS, Delhi

. Delhi Admn •

CGHS, Dtilhi

-do-

-do-

—dd)—
-  '  • •

Do] hi. 'Ndmn •

• CGHS, Delhi;

Delhi,; Imn.

D r . ( Smt)Swaran Kihta

■Dr. R ,S . Gulati

D r . (Smt )Romila. Narula

Dr.(Smt) Sangeeta 
Khanna

Dr. Man! Mohan

Bhattacharjee 

-Dr.(Smt)vimla Awasthi 

D jc .S .K , Gupta 

Dr,(Smt)P. Gandotra 

Dr. 3 .N . Saha 

Dr..(Smt) s . Mohan 

Dr.(Smt) K. Mishra'

Dr.(Smt) s .P . Koldi ’ 

Dr.^Smt) AruniTstvirma 

Dr.(S.Tit) B .K . Bhandari 

Dr.(Smt) j .  Singh '

Dr.(Smt) s .p . Chopra 

Dr.(Smt) s . Gulati 

Dr.(Smt) K. Lamba 

Dr. R .N . Lai 

Dr. (Smt) Narinder Anaid

-do-, 

-do- 

-do- 

-do-

-do-

■ a ;ns , Delhi 

CGHS,.D01hi

-do- 

■ -do-'

. —do—

-do- 

—do—

• -do- 

-do- 

-do- 

—do—

-do-

■ -do- -do-

-do- .. -do-
-do-• .. ' -do-

-do- —Jo-

■ -do- —do—
-ao- -do-

-do- -do-

-oo- -do-

-do- —do—

-do- -do-

-do- -do-

-do- ■ --do-

-do- -do-

belhl Admn. Dolhl

CQHS, Efelhl CGHS,

Cont ' . .  .3/-

56. Dr . (Smt )Uaha l®poor ^

5 7 . .Dr.(Smt) Gurbakoh four 
Sahota ■'  ̂ V  .  \ ,

58. Dr.(Snt)Shashi.Borara ■ 

59; Dri Rabindrci Mohan SingH

60. Dri(Smt) Satihdrci Uppil

61 . Dr.{Smt)Raksha Ghel , ”

62. Dr.prakrati Mohan ' ' /

63 . Dr. H .L ; Rastogi ■ '

64 . Dr'i n i a k  Raj tehta ‘

65. br.(Smt)santosh Chadhii 

56* Dr.(Smt) saroj.Saftar 

67. DrJ(Smt) Jeevan Jha 

6Di Dr.(Smt) SaroJ^Sharma

69. Dr. S .K . Malik , .

70. Dr. RiC; Khurana

71. Dr,(Smt)Swnran Grover

72. Dr, Anand KUmer Seth

73. Dr, (SiiiL. UiiJerJit Sandhu

74. Dr,(Smt) Krishan Mittal

75. Dr.(Smt)^santosh

76 . Dr.(Smt)-C.K. Bedi

77. Dr,(Smt) Jayanti 
Khandpur

78 . Dr.(Smt) Amrit Kaur

79. Dr .(Kum)SlTakunt.ila ixia

30, Dr.(Smt) kamleeh Jolly

81. Dr.(Kum) «aralesh Sood

:|J2. Dr.(Suit) Slialini Mohan ,

0-., Dr .(Smt) naljit Kaur 
Gulati

84, Dr. (Smt )Subhash K'ltoor ■ 

35. Dr, Sureiidra Kumar Gupta
■c-’!*---

85.

87.

CGi-IsnDoihld-'̂ '̂CGlê  peihi V  ’
 ̂ ^  '' 
-do--"' ‘ * -uo- /  ̂ -y

-dô
-do-

-do-

.•V'or..-d6-4.:,7
"do—

■ “do—

!, -do-' ^'-do“

j ^o -  ■'“•-do-'- ; • "

Dolhi -Admn.

’ CGHS,'Delhi f 

Ido-, . '2-,

'  Delhi Adtm.

Delhi Admhi' 

'- CGKS,'DJlhl,

CGHS, DL'lhi' 

■■■-do- > • '  ;

Delhi Admn;• 

CGHS; Delhi 

. -do- ■

<■ -do- 

-do- '

-do- i ' ■

-do—

-do- .

■-do- ■■

■) -do- 

'Ido- 

' ' 

Dolhi Admn.- 

CGHS, Dolhi ■

, ■ ._dq.i .. » • ' •

. jbelhV Admn;‘‘. ’

I CGHS,' tolhi-'- 
.. tf

, -do- ' ^  ; ‘

•, Delhi Admn.-^;-

f

88,
89j
90.

91.

92.'

93.

Dr,(smt)Glta Dasgupta

Dr .(Smt)M(j<inakshl 
Ranjhen

Dr,{Kmt)Surder3han Ooel 

Dr. ViJoy Bahadur 

Dr ,0m Dutta Sharma 

Dr., jawaiiar Lai

I^ *P .s . Dasoupts. _____

Dr,H .K . Maihotra 

94. - ' D r . (Smt)Sheela Agarwal 

Dr» Deba Brata Das'

■J DriBiswa Nath KUndu 

•• Dr. P.K.- Roy 

Dr, R .c . Kaira■ 

Dr.(Smt)Priti Zutshi 

Dr . santan.. M ainck 

Dr. M.K. Chakraborty 

I>r.(faitit; K.Chandrika 

Dr, G .R . Bagga ■

•■"Dr. R .N . Baishya 

Dr.. K.K. f®nchan 

Dr. (Smt) Rekha MeHta 

Dr, A . Mirdha 

Dr, p .K . Salkia 

Dr.(Si,l; ) Q. Kaur Dhil

' Dr. G .L . Chugh

Dr. v .K . Sinha 

Dr ;(Smt) A .K . Kohll 

Dr, s .P . Pattok - 

Dr. Raj Kumar 

D r . D .C . Khanna 

Dr. K.C. Kathuria 

Dr. M .S. sachar

.wA-//'-—

‘

CGHS; Delhi

-do-

-do-

IIT , Delhi 

■ Delhi Achn, 

CGHS, Delhi, 

■■• Dalhi- Aditn.

, - T  '

-do-
• ■ ■ I- / 

' .  ■ f.

-do-

-do-.

-do-
■' 1 '

s.
^-do- ■

. v :  ’ V

. îo- 

• -do-

-do--'
c

■ -cJo-

Delhi Admn,'

, CGHS,,.Dellii '

-,C<3HS, Delhi'

-. C '- d o -  _

^  IIT , Delhi 

. . Delhi Admn, '

- " cG(b, Delhi : (

, Delhi Adrm.

•^GUS, D e l h l ^ ,^  CGHS, 'Delhi J

95.

96.

97.

98...

99.

100.
101.. 
102.
103.'

104.

105.
106.

107.

108.

109.

110. 
111. • 

112.

113.

114,

115. ■

116, 

. . .

—do—

Delhi Admn; 

-do-

CGHS, Delhi

— -do- ■'' ■

. iDeihi Adjm.

-do-I. .

CGHS, 'iselhl ■

-do- ' ' -do. .
CGHS, pulhl ' • CGHS, Delhi } '
-do- .• '■ -do- .

-do- ,- -do- ' ^

> -do- / I - d o - H
Delhi Admn; Delhi Aditn;

 ̂1 N 1 
i 1

, CGHS, Delhi ' CGto, Delhi,
1*1

Delhi Admn, iX!lhi Admn; 1
-do- -do-

CGHS, D.jlhl- CGHS, .Delhi * 1

on CGIS, nolhi ' CGHS, Delhi

-do- '■ -do- , N, • ■
/  1
•f 1

-do- : -do- ,(
>. 1

-do- -do-.
> 1

-do- -do-
/ . I

Delhi Adrtm, Delhi Admn,
-do- ^ -do- ‘

CGHS^r, n=lhi. ■CGHS, Dslhl ) 1

-do- -do- '

, Contd.’ .S/-



■ I

■. ^>*235. Dr. ».;<. Sindhi r

23C. Or. Sushantn Kumnr Ghosh 

237* b’r. Nlhnr Rnnj'’.n Oritto 

2̂ 0'.. Dr. C, Thcjjin::y3
239, . Or. P.O. Pnol

240. Dr. iUK.-lSf&G- :

.241. Dr,(Smt)nanjulo Dikahit 

242. Dr. H.N. Shnrmj .

24:̂ . Dr.(SmV.) Pnbh:' >Qtjtn 

'244,■ Dr.(Smt) S.I. Suchuduu . 

.245, . Dr; P.K. Shomu .

24(j, Dr. S. Sollu

■247. Dr. U.P. f)ndho 

240, Or. Diaunnnth Sirkar

249. Dr.](Smt) Usha Kumar

250, Dr.(Smt) N. PaniJit

?.Ẑ. Or.(Smt) O.n, Shohnuy '

2r’2-.- Dr,(Smt ) S.M, Pornnndiucr _

253. Dr. (Snif.) S.L.G. Gadgil

254. Dr.(anit) C.K. Giridhor

255. Or.(Smt) R.p; Tnkroo

250. Dr.(Smt) P.K. Abhoyunkor

257.. Or. J.H. C;.irudia

.21:0, Dr.(Smt) fl. ChouUhury
259, Dr. S. Hnjhi .
260, Ur. Ronjit Huy
261, Dr. S:’i;yii3ijr'v Danu 

■ 262. Ur. U.K. Kctrji

Dr. S.O. ChnuUhuri 
Dr. Snntosh Kumnr Snha 
Dr. Tc.'imuy Ujncrjou 
Dr. S.P. MukhC‘p;.idhyay 
Dr. Qani Kunjr Ghnah 
Or. Naryon S-'n 
Dr. A.K. Oh'tttachnryo 
Dr. Amiyo Krishnn Ghosh 
Dr.(Kum) 3. Onnurjuo 
Dr. Shyam Sundor Duttn 
Dr. N. Dhnttach.-jrya 
Or. A.R. Roy 
Qr. (Smt) Rnma Duivodi’ •

- 9 -

CGHS, Ahomadabr.d CGHS, Alioma 
■*'. dabnd

-do- -do-

-do- -(Jo-

-do- -do- ̂

CGHS, Allahrbad CGHS,Allahnbn

-du- -do-

-do- -du-

-do- -do-

-CRHS, rianQtiloro CGHS, Oiiigalj

-do- -ido-

-do- -du-

-du- -do-

GOI Proaa, Nnsik ISP, Nnsil̂ ;

• CGHS, Doinbny CGHS, Oumbay

-do-

-do- 

-do- 

-do- 

. -do- 

-do- 

-do- 

-ilij- 

-do- 

^do- 
Cnlciitto

-do-

-do-

-do-

-do-

-do-

-cJo-

-do-

-ddi*

-do-

263.'

■ 255. 
267. 
260. •
269,
270.

• 27 1 .

2 7 2 .
■273.
2 7 4 .
? 7 ^ .

27 7 .

27 8 ,

279i. 

280.:-. 

2 g : .  ■- 

2 8 2 . 

2 8 3 . 

28^i. 

2 8 5 .  

2 6 6 , 

2 8 7 . 

28 b .

2 89.
.5. ?0'. 

29 1 . 

292 .

CGHS, _ . - .
A9H0, C.-.lcutto 
eCHS, C.'.lcuttn 
CGHS, Kanpur/
MHO, Calcutta 
PHD, Culcuttn 
S4CE, Colcutta 
PHO, Calcutta 
CGHS, C:0.cutta^
PHO, Calcutta 
CGHS, Calcutto 
PHD, CalcuttP 
CGHS, Ciilcutto

r d O -

-do- -uu-

flllHPH, Calcutta AIIHPH, Cnl. 

CGH3, c. Icutta  P 5 T 
CGHS,'Hyduralj:jd CCH3, Hytl

-do- 
CGHS, .Cnlcutt 
APHO, Cnlcut ‘ 
CGHS, C.ilcut 

-dcjr

-du- 
-do- 
-do- 
• •riu- 
-do- 
-do- 
-ilo- 
-do- 
-du- 
-do-

13r»^Smt.) Jecvon Lata

. Sh^'iva.-jtava CGHE, J-jydcrabad' CGHS, Hydurnba

iDr.'S. Vijaj icumar 

.’ir. i-i.v.n,. tvuuCy
KfiFW, Hyd. 

ri .Po lice  Acadcmy

-do- ■

v ^ 4 .

v / 9 5 '

■'29a.

3 b o .

3 0 1 .

3 0 2 .

3 0 3 . 

30^:.

3 0 5 .

3 0 6 .

3 0 7 .

3 0 8 .

3 0 9 . 

J I O .

f^dorabad ^ _-do-
ryr_.. v /.i ,

CGHS, Hyderabad -do- .

'3r. !l. r.amamurty- • -do- -do- .

O r . C .G .S .  R a ju  ■ , '  ' ■ ’ -do- -do-

Narasimhan —• ' -do- -do-
15r. M. K-inJi Uam . ' -do- * -do- ■

D r . M .M . Rao Mefiithi ■ ^-do- -do-

M.‘ Bhnakara l^ao Hyclorabad -do-

I ^ .  S .K .  Chakraborty CGHS, Ja ipu r  CGHS, Ja ipur

Tic. V . s .  Qhatnogar -do- -do-
D r . S .K .  Garg CGH3/ Kanpiir CGHS, kanpur
D r . V .K . nhatia -do- -do-
D r . (Sm t.) r .  K-iur —do—. -do-

D r . Sudhlr Chandra -cb- N -do-
n r . H .P .  J3uhari -do- -do-
p ^ .  (Sm t.) Sudhi S inghil -do- -do- ■

i^.P. Pondey . CGHS, Lucknow CGHS, Lucknow
D r . ■t . k . ,7.:iin 

't r .  s .C .  Duttn '

-do- -do-

-dc>~ -do-

'Dr. K .M , Crivast iva ■ iUfO, Lucknow -do-

3 1 1 ,

3 1 2 ,

3 1 3 .

3 1 4 .  

,3 1 5 . 

'316*. 

.3 1 7 . 

3 1 3 .

■3 1 9 . ;

3 2 0 .

3 2 1 ,

3 2 2 ',.

3 2 3 .

3 2 4 .

3 2 5 .

3 2 6 .

3 2 7 .

3 2 8 .

3 2 9 .

3 3 0 .

3 3 1 .

3 3 2 .

3 3 3 . 

33-;.

3 3 5 .

3 3 6 .

3 3 7 .

3 3 0 .

3 3 9 .

3 8 0 .

3-;i.

3'i2,

3 4 3 .

3 4 4 .

3 4 5 . 

|3U6.

3 ^ 9 .

3 5 b .

35-1.

3 5 2 .

D r . (Smt )V .k .a  jv;an i 

n r , (Kum) I •. S .Nngrani

Dr ,Y.').j-.KJl^»car;^ '

Dr .S .K .Hoh 'tnty  

r^r.Aruii m n a r  Sen

■ Dr,A.K.Ch3kra^ty 

Dr.Gpbind Ram 

Dr.s.B.Shanntugan 

Dr.(Sm t)Nnm lta M o h d .M l  

lUr.n.C.MlGhra

pr.(Smt)vlnoc! A^arwal 

. ,p r ,M .K .S r iv 3st a v a  

D r .(S m t ) . .Bimla JaJji 

-Dr .B iC .SQkharan  

Dr.M.Q.Zaman- 

Dr.D .no io hyo  

. D r . (Smt )M .Agarwal 

L t .A .C .G o g o l  •

D r .(S n t )S ,K a l i t a  

D r .P .C .K a l l t a  

Or ,P .V.Subrcihmapyoswara 

Dr.Blshambur Dae y 

D r ,I  *C.Jnuh-^rl 

Dr .v .SG o th a  pathl ^^ao ' 

Dr.Subhash  Aras 

Dr.Mohan Champa

■ :)r.Scityt-*ndrj Nath Dasu DtG .o f Mines • .
S ;i £ e t y ,D h ' i n b a d -do-

C .H .M ancndrngnrh •' CCHS,Nagm ir, 

Af-N Admn/^HO Bhopal RHO,Bhopal 

C.H.'nh.ihbad 

TD Hosp.Searscle 

I n d i a  Eiribaoay ttosp 

Kathmandu '

GOI,Mint,Bom bay ,

on dcjputfttion with  

Planning Commisoion 

D r .S .R .D h Q ttac h ar^a  G OI^Prcss,Calcutta

Dr.S.K.MmdT^l 

D r .N .C .j .i in , ■ 

■ :r.H .E .Bh‘*3ttacharjec;

D r ,S .C .R o y  

Dr .A .C .M u il ic k

D r .(Sm t)A v ina sh  Bhasin 

D r .A .K .K u n du

-CGHS>patni .• 

C IP  Ranchi.

CGHS.patna 

CGHS,Bombay

NM EP,Delhi 

CGHS^patna.

^ r .'c .r t  ,)  Sntynbliama nevl. P «, T Bhubaneswar -dt>- 

D r . [lyy CGHS, Ehubiinuowar -do-.

O r . U .C . .'i-.lx.-ndra 

. D r . Rcnvir Dav>ra 

D r . B.ii. Kanchan 

B .C . jciin 

D r .(S m t .)  Vncnnthn Cht 

Î r. T.. j-iy-Tram.̂

-■>r. M,.s: Nobr Mohamnd 

b r . B .R . Chourikar 

D r . O .K . Sinha 

Dr* K .P . Singh  

D r . B .K . S ingh

CGM3, Mccrut CCHS, Miierut

-do-- -do-

-do- -do-

-do- -do-

a CGHS, MaHr-r.s CGHS, Mndras

-cb- -do-

—do— -do-

CGlf3, Nagpur C "H 3 , Nagpur

CrjHS, p.itna CGHS, Patna

-do- -do-

-do- -do-

D r .  C h n r r ir a  K-aiit V e r a a  C . H o s p .  D h a n b a d ,  C O IIS ,  P a t n a  

D r .  A c h o K  Kum .ir  C h a t t o r j e e  A P H O ,  C a l c u t t a  P  &  T

/

Z.,.-

353 .
3 5 V .

355 .
3 5 6 .

3 5 7 .

3 5 8 .

3 5 9 .

3 6 0 .

361 . 
362 . 
36 3 . 

36lt.
3 6 5 .

3 6 6 .

3 6 7 .  

3 6 B .

3 6 9 .

3 7 0 .

3 7 1 .

372.

373.

37it
3 7 5

D r .  T .K . .  B ?n nr .1 (S e  

D r .  P ar as w fe  H a t h  D a s  

D r . ( S m t . )  K e n u k a  M a t h u r  

, D r .  P r a K a s  K u m a r  l i O h l r l  

D r .  ( S i n t . )  P r a m l l a  Slnijli

D r " . ' '  K . S .  S M a r  

D r .  S . K .  Tan rtn n  '

D r .  S . I J .  A c h a r j i i o  ■

D r .  X . U .  P h u k o n

D r .  P . C .  S i n h a

D r .  S .  H :> (J h 3 ) ;r i s h a n  . 

D r .  N . C .  K a r

_ao- C^nS, Kani.ur

CGIIS, Calcutta -do-

K .S .C . 'I I o n p i . ■, D e lh i  Adinn.

CHIW Orgn P &  T . ' ,

Surveyor Och.
D c h r a d u n

CGIIS, Calcutta 

M H O  *  SK Hosp . D e lh i  . Atom 

Arunachal Prad . P. &  T 

p. &  T Gauhati 

D t e .C .H .S .  ■ . '

PIIO, Madras '

CGHS, Calcutta,

P & T

CGHS, KTnpur','

D r .  ( S m t . )  S w a s t l  M a h a p a t r a  CMIAJ O r g n .  ■ 

D r . ( S m t . )  S .  G h o s h  C G H S ,  C a l c u t t a

D r .  n . C .  S l n h a  ' C G H S ,  C a l c u t t a

D r .  ( ; ;r ,i t .)  L a l r l n t l u a n g l  -do- 

D r .  D r .  I I . N .  D o y  P “ 0 .  'BoiIlb,^y

D r .  S . H .  S u n  G u n t a  "

D r . ( S m t . )  L .  M o n c p i u r  

, D r .  ( S u i t . )  A m l a  D a ! ;

D r .  D r .  T u ls jk  D o v  D o t t a

D r .  ricjhari M a zu ra Ja r  A l l  H  & P U
’ C a l c u t t a

• D r .  A .> i . M u K h o p a d h y n y  S . J .  H o : : ] ) . ^  '

■ D r .  SuliunaiT B I d w u s  C G I IS ,  C a l .

■ D r .  H .U . Dp.rl.-;::l:".r ? ^

D r . ( S m t . )  S .  S a h a n c y -  F . W . T . C . B o m b a y

D r .  P . k .  H o h a n t y  I Q  M LW F

p &  T.

D e lh i  Adinn.. . • ^

APHO,: Madras.

CGHS, Jaipur 

CGHS, H-;RPUr 

Hl)0, Patna '

CGHS, Naspur ‘ 1

CGHS, Allahabad '

PHO, Bombay

Aruiwchal t r a d .P .U .O ,  Cochin.

-do- CGHS, Hyderabad. • j

A i m  &  PH, C a l . CGHS, U l a h a b a d  ■

lOMU' Oji(;n; CGHS, Jaipur. ;

CGlis, Allaliabad- 

Dellii Admn'. 

ecus, Pune 'j

P A T  • I

A I D ’HSJi, Bombay.

PHO, Vlcaithapatnam*

. '.Dr.(Smt.) Hanjula Bhatnagar ^
1

I -

3 7 6 . D r .(S m t .)  Garla Kakkar

3 7 7 . D r .  M. Sorkar
3 7 8 . J5r. Galshan, Ral S e th i '

I ? '; .  D r .  L-'joni Maraih Das. ^

3 8 0 . D r .  ttjoy Kumar ,
Bhatt.acharJO0- ,

(D/Ator.ilc’ Energy) 
F R I, Dchradun P &  T 

i ;r . RWL liosp,
Suirv. o f Indie 

Dehradun 
CMLWF, lihan’bad

ppih-t iidinn. 

P &  T
CCllC, ininu'

CGIIS, Calcutta  -do-
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Q o vern m an t o£ I n d i a  

M i n i s t r y  o f  H e a l t h  & F a m i l y  Walfard

New D e l h i ,  d a t e d  t h e  1 6 ' t h  S e p t . 87

•So,

A l l  p a r t i c i p a t i n g  U n i t s /

O r g a n i s a t i o n s  o£ CHS*

( S x c e p t  DGHS, P o s t a l  S e r v i c e s ,  B o a r d ,  M i n i s t r y  o f  

L a b o u r , D e l h i  Admn., Assam R i f l e s ,  A& N* Admn. 

M i n i s t r y  o f  Urban D e v e lo p m e n t an d M i n i s t r y  o f  

F in a n c e *

S i r ,

1 am d i r e c t e d  t o  s a y  t h a t  i t  may b e  r e c a l l e d  t h a t  
D o c t o r s *  A s s o c i a t i o n  h ad  s u b m i t t e d  a  memorandum o f  
demands t o  t h e  O o v t .  b e f o r e  g o i n g  on s t r i k e  on t h e  
2 0 * t h  J u l y ,  1 9 8 7 .  One o f  t h e  demands o f  t h e  G e n e r a l  
D u t y  O f f i c e r s  w as t h a t  t h e y  s h o u l d  h a v e  minimxim t h r e e  
t im e  b ound p r o m o tio n s  i n  t h e  f i r s t  15  y e a r s  o f  s e r v i c e .
I n  t h i s  c o n t e x t  an d i n  o r d e r  t o  rem ove s t a g n a t i o n  i n  
t h e  G rad s o f  S e n i o r  M e d i c a l  O f f i c e r  o f  t h e  CHS, i t  h a s  
b e e n  p r o p o s e d  t h a t  a  S e n i o r  M e d i c a l  O f f i c e r  w i t h  a  
t o t a l  o f  12  y e a r s  o f  r e g u l a r  s e r v i c e  i n  G rou p *A* and  
who h a s  r e n d e r e d  2 y e a r s  o f  s e r v i c e  a s  S e n i o r  M e d i c a l  
O f f i c e r  on r e g u l a r  b a s i s  may b e  c o n s i d e r e d  f o r  
p r o m o tio n  t o  t h e  g r a d e  o f  C h i e f  M e d i c a l  O f f i c e r  i n  
t h e  S c a l e  o f  R s . 3700-5000 on t h e  b a s i s  o f  S e n i o r i t y  
- c u m -  f i t n e s s .  T h i s  p r o m o tio n  w i l l  b e  on* F u n c t i o n a l  
b a s i s * ,  i n v o l v i n g  u p g r a d e t i o n  o f  u p t o  500 p o s t s  o f  
S e n i o r  M e d i c a l  O f f i c e r s  t o  t h e  g r a d e  o f  C h i e f  M e d i c a l  
O f f i c e r s  f o r  t h e  s e r v i c e  a s  a  w h o l e .

2 .  B e f o r e  t h i s  M i n i s t r y  g o e s  a h e a d  w i t h  t h e  p r o p o s a l ,  
i t  i s  r e q u e s t e d  t h a t  t h i s  M i n i s t r y  may p l e a s e  b e  
in fo r m e d  o f  t h e  nunA>er o f  f u n c t i o n a l  p o s t s  o f  C h i e f  
M e d i c a l  O f f i c e r s  w h ic h  a r e  l i k e l y  t o  b e  available 
i n  y o u r  D e p a r t m e n t / O r g a n i s a t i o n  i n d i c a t i n g  t h e  names 
o f  t h e  Hospitals/dispensaries/Regional O f f i c e s  e t c .  
an d  t h e  number o f  p o s t s  o f  C h i e f  M e d i c a l  O f f i c e r s  r e q u i r e d  
i n  t h e s e  o r g a n i s a t i o n s / i n s t i t u t i o n s  e t c .  w i t h  t h e  
f u n c t i o n a l  j u s t i f i c a t i o n s ,  l a t e s y  b y  3 0 * t h  S e p te m b e r  
1 9 8 7 .  T h i s  w i l l  involve u p g r a d etion o f  t h e  existing 
p o s t s  o f  S e n i o r  M e d i c a l  O f f i c e r s  t o  t h o s e  o f  C h i e f  
Medical Officers.

Y o u r s  f a i t h f u l l y ,

Sd /«
( RAVI DATT )

ONDBR SSCRBT^tflY TO THE GOVT. OF INDIA
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S * i | ^ a e g i s t e r e a

Sated 18t.f.88

Ba?# E*R* l i ^ o r e  
K ^ l c a l . .  O f f i c e r  InctmTgki 
0 * C r * H * S . ,  B i s p Q a s a r y  N o  #5#
70 VikaSi Mali Avenuet 
j^Gknow#

S i e  S e c r e t a r y ,
M i a i s t i c y  of. H e a l t h  a n d  W e l t e ©
G o v e m f l i e n t  o f  I n S i a t  
Btaan**-Biawaa*
im  m m i.

K 5 j i d  A t t e n t i o n -  S h y i  S . ? .  S u i i y a m ^ y a Q .  i g i j a t  S e e p e t a r y

S u b j e o t l  B e p r e s e a t a t i o j i  s ^ a i n s t  o r d ^  H o *  A  3 2 0 1 2 / f / 8 8 - . 0 B S - X l
d ? 3 t e a  T 4 » 5 # 8 8  f i p o a  t h e  M i n s t r y  o f  H e a l t h  a n 4  
G o v e C T m e n t  o f  I n a i a  3 ? ^ a r d i n g  p i ? o i a o t i o n  o f  S e n i o r  
M e d i c a l  O f f i c e t ^ s  t o  t h e  p o s t  - o f  C S i i e f  M e d i c a l  O f f i c e r

. S : t r , ,  ■ ' ■'

I  ^  a  S e n i o r  C le ? ? ©  - I  S ^ i e  O f f i c e ^  C e n t r a l  
H e a l t h  S e w i o e  s i n c e  1 . 1 *  1 9 8 2  | . i s t e a  a t  S l * l i b # 6 9 6  J n  o r d e r  
o f  S e n i o r i i ^  i n  I f e e  C i v i l  l i s t *

I S i e  M i n i s t a ^ r  o f  H  e a l t h  a n d  ^ m i l y  W e l f a r e *  Q o v t *  
o f  I n d i a  v i d e  t h e i r  o r d s c  m e n t i o n e d  a h o v §  h a v e  c i r c t a a t e d  
a  l i s t  o f  5 ^  d * G ^ * H * S *  o f f i e € f l ? s 3  p r o m o t i n g  t h e m  f r o m  ^ e  p o s t

■ o f  S e n i o r  M e d i c a l  O f f i c e r  ( E & * 3 0 0 0 - 4 3 0 0  )  t o  ^  p o s t  o f  
G l i i e f  M e d i c a l  O f f i c e r  ( B s ' 3 7 0 0  - ! ^ 0 0 l  l U h e s c  p r o m o t i o n s  

h a v e  h e e n  a a d e  i n  p m r a u s n e e  t o  t h e  s ^ ^ a n c e  g i v e n  tg r  t h e  
' ^ o v e z t i m Q E i t  t o  a * H . C  O f f i c e r s  a t  t h e  t i m e  o f  t h e S a ?  a g i t a t i o n

i n  ^ u l y ,  9 8 7  f o r  a  t i m e  h o u n d  p r o m o t i o n  a e e o r a i n g  t o  w h i c h
a  C  H  S  o f f i c e r  w i t h  t o t ^  1 2  y e a r s  o f  s e r v i c e  i n c l t t d a i i g  f i v e  

^  y e a i «  in  t h e  S r *  M e d i c i  O f f i c e r ' s  s c a l e  w a s  t o  h e  p r o m o t e d  t -
^ t o  t h e  C h i e f  M e d i c a l  O f f i c e r ©  s c a l e  a n d  a s .;  s u c h  t h e  c r i t e r ­

i o n  f o r  p r o m o t i o n  h a s  n o t  b e e n  "  S e l e c t i o n . * ^

1  h a v e  h e e n  v e r y  s e r i o i J s l y  p r e ^ u i d l c e d  l i y  t h e  a h o v e  
m e n t i o n e d  o r d e r  a s  a y  n a i a e  d o e s  n o t  f i g ! i r e  i n  t h e  l i s t  
o f  p i s D c » t # « s  t h o i a g h  l a a i i y  o f f i c e r s  i m c h  J u n i o r  t o  m  a r e  
i n c l u d e d  m  i s  « v i d ® i t  t g r ‘t i e  f  o l l o w i n g ,  l i ^ *

O ,  I i a m d  o f  t h e  S « n i o r ± ^ .
O f f i c e r  i i s t  f l s i ® ^

1. Tishtfa Hath Ituasad Srivastava 581 S97

2* E i ^  Bg^n  Verfflia 589 758

5* iUK* Ai^asthl 585 715

C o n t * . * # * .  5 / -



o f  t  h e  
O f f i c e r

4 .  T * C . M g a i k
5 .  5 m t#  S u d h a  S i n g h a l  
6 *  l U ^ ^ J a i h a r i  
f% S n r t .  K a a ? i m a  S o o a

8  .  S u r a n j i t  B 0I3
9 *  S a m a r s n d r a  3 )e b
1 0 .  l)3f# ( E i i u ) K « E *  ? e n l  
1 1 *  ? * K .  S a x e n a  
1 2 -  S n rfc . S u n i t i  mawgsivê

*  1 %  K m .  t o  I S a t h u r
^  1 4 .  M ; .  K a o j i  2 a l

, 1 5 ,  S m t ,  M a n j u  G a p t a
1 6 *  B a l e s h w a r  S i n g h

1 7 ^  S f f i i *  M a n 3 u  B a n i  S o s w a l
1 8 .  5 ? ,K *  ( m i t t l c a a r
19 ,  S h i s a a  P r a s a d  O h a t t e r j i  
2dm S o l J h a n  S a r t o
2  i *  SmU S a t j r a  B h a m a  D e & i
2 ^  S h a s h i  B h u f i h a n  D a e  

' 2 5 «  S * G .  : ? r a a h a n  
2 4 *  S i a t »  M ee??a S r i v a e t a v a  
25.  S » t «  I q h a l  E a u r  J u d s e  
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